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LOK SABHA
Monday, June 18, 1962/Jyaistha 28,
1884 (Saka)

—

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: The House will now
take up questions. Q. No. 1510.

8hri Prabhat Kar: On a point of
order regarding this question

Mr. Speaker: The question has not
yet been asked.

Shri Prabhat Kar: My point is
that this question cannot be asked.

Mr. Speaker: First, let Shri Nath
Pai ask the question.

Defence Minister’'s Remarks about
Auditor-General

+
s1519, § Shri Nath Pal: .
\ Shri Hari Vishnu Kamath:

Will the Minister of Finance be
pleased to obtain a statement from
the Auditor-General on the remarks
made by the Defence Minister on the
31st May, 1962 and lay it on the
“Table?

Mr. Speaker: Now, Shri Prabhat
Kar may state his point of order.

Shri Prabhat Kar: Questions can
‘be asked only for eliciting informa-
tien. You, Sir, have often in this
House, asked hon. Ministers not to
weply to supplementary questions
when they are in the mature of a
suggestion for action. But, here is
a gquestion which in its form and in
4ts content is a suggestion for actiomn.

1105(A]) LSD—1.
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Mr. Speaker: I have to
that. I shall do that.

Shri Prabhat Kar: Secondly, there
was already a point of order raised
by Shri P. K. Deo on this matter,
and you have already given a ruling
on that and said that you would
study this matter and then give your
considered ruling on this question.
Now, if this question is asked and
replied to, then all the points of
order that were raised by Shri P. K.
Deo will automatically be replied to.

explain

So, from all angles, this question
cannot be answered. That is my
point of order.

Shri Raghunath Singh: When the
question has been admitted, how can
it not be answered?

Shri S. S. More: May I make a
submission, Sir?

Shri P. K. Deo: This is not in the
nature of a suggestion for action, nor
has the Chair given any ruling on
the point of order.

Shri S. S. More: I feel, Mr. Speaker
Sir, that this question refers to a
point which is of major mmportance
and likely to be subjected to further
questioning. What is the position of
the 'Auditor-General? That is a
matter of constitutional importance.

Shri P. K. Deo: Let the question
be answered.

Shri S. S. More: My initial sub-
‘mission will be that this question is
not designed for asking information.
Here, the two questioners are not
asking for certain information. The
Defence Minister was pleased to ex-
press certain views about the func-
tions and powers of the Auditor-
General. Now, an attempt is being
made to elicit a sort of statement or
the views .of the [ Awuditor-General
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regarding the opinions expressed by
the Defence Minister. There is
going to be a sort of clash of opinion,
if an answer is given to this ques-
tion. So, my submission is that it
will not be advisable to have this
question answered, under the rele-
vant rules.

Mr. Speaker: Now, let us have
the reaction of the Minister also.

Shri Nath Pai: Would you allow
me also to say something?

“Mr. Speaker: Let us hear the
answer of the hon. Minister also and
then I shall say what I wanted to
say.

The Minister of Finance Shri
Morarji Desai): The reports of the
Auditor-General are considered by
the Public Accounts Committee and
it is open to that committee to seck
elucidation on any point from the
Auditor-General.

Mr. Speaker: Perhaps, 1 might
have to say something on the point
of order that has been raised regard-
ing this question.

It is also true that I promised hcre
that I would give a considered rul-
ing. But my difficulty was that un-
less a proposition is framed or formu-
lated, I cannot give a ruling. I find
it difficult /'to give a ruling unless
some points are framed on which I
am called upon to give a ruling. I
cannot give a ruling on the general
aspect as to what the duties of the
Auditor-General are, and what the
sphere of audit is within which he
should move about and so on. That
was not possible for me.

What I can say now is that the
Auditor-General iz an independent
constitutional authority., He is not
answerable directly to  Parliament.
We can ask anything from him only
through a Minister. He is to be
represented here through a Minister.

It is right, and I have always said
so also, that questions are normally
or usually, for eliciting information

JUNE 18, 1962
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Regarding the information that is
sought to be obtained from the Com-
ptroller and Auditor-General, we
cannot get it directly from him as he
is not an officer of Parliament as his
counterpart is so far as UK is con-
cerned; there, he is an officer of the
Parliament, and he is responsible to
the Parliament, and he has to lay
his return before the House, if he is
asked to do so, and the House can
always call upon him to lay that re-
turn and can ask him anything. PBut,
here, if we have to get any informa-
tion from him, we can only do so
through a Minister, and the Finarice
Minister is the only Minister who
can give that information. But the
position hcre is that he is not divectly
responsible to the Parliament to do
anything. He gives his report to the
President direct and the- President
causes it to be laid on the Table of
the House.

So far as the question was con-
cerned, I had been asked here to
give a considered ruling. I had no
point before me. Meanwhile, a
Short Notice Question was tabled.
That was not accepted. I only want-
ed to know what were the duties
and functions to be performed and
the powers to be exercised by the
Comptroller and  Auditor.General
according to his own- notions, because
so far Parliament has not formulat-
ed them by an Act of Parliament.
Therefore, 1 allowed that statement
if he was prepared to make it. But
the Finance Minister has just now
replied that no statement is being
put here and no information is being
supplied to the House. My business
is finished because I cannot compel
the Minister to collect that informa-
tion from him.

Now this House has the remedy to
get it through the Public Accounts
Committee before which he can ap-
pear and give all the information
that the House wants to have from
him. If I had got that information,
I would have given the ruling alsa
because then the points would Hhave
been before me.
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So far as my earlier promise was
concerned, I could.only say that
there were no 'points  formulated.
Therefore, I could not give any rul-
ing at all, But if this information is
received, certainly then I can give
my ruling.

Shri Nath Pai: May I in all humi-
lity point out to you that the reply
given by the Finance Minister is
totally unsatisfactory, though it has
the appearance of constitutional pro-
priety? May I here draw your atten-
tion to the ruling given by your very
worthy predecessor, Shri Mavalankar,
in this House? Speaker Mavalankar
ruled that so long as the Comptroller
and Auditor-General was responsible
for maintaining accounts and in addi-
tion to conducting audit, admissi-
bility of questions relating to the
former must be regulated as in the
case of any other question. Further,
normally such questions are admitted
for written answer. But the Minister
of Finance who is responsible for
answering such questions in the
House, in practice gets the material
for answer from the Comptroller and
Auditor-General and places it before
the House.

My question arose from certain re-
marks that were passed, and it is in
our eagerness to maintain that inde-
pence of the Auditor-General that
we have tried to raise this question.
You prefaced your remarks today by
stating that he is an independent
authority. The Defence Minister has
stated something which we thought
impinges upon that independent
functioning. We, therefore, wanted
the position to be clarified, whether,
as stated by the Defence Minister,
the Auditor-General had gone out of
his way seeking information from
private individuals,. We wanted this
information to be placed on the Table
of the House, and I do not think he
is precluded from doing that.

Before I sit down, may I cite one
more authority? In a booklet pub-
lished by the Joint Secretary of the
Lok Sabha, this is what is given as
the practice followed in the House

JYAISTHA 28, 1884 (SAKA)
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of Commons, where I quite agree the
officer is an officer of the House there.
Even before this was statutorily laid
down, this was the practice followed
by the Public Accounts Committee
there:

“The Committee of 1888 stated
that while it is no doubt difficult
in all cases to draw a distinction
between questions bearing directly
on audit matters and those which
may trench on administrative func-
tions. . . .’

At the same time, it has been
stated that in the course of his audit
the Comptroller and Auditor-Gene-
ral can make remarks which, he
thinks, are of public interest.

We think that the Auditor-General
here has discharged that duty. The
simple information we seek is this,
whether he went on soliciting infor-
mation for the discharge of his duties
from private individuals as it was al-
leged, and I think this statement
you could have directed the Finance
Minister to lay before the House.
And as I have said, there is a prece-
dent given in this House by Shri
Mavalankar,

Shri Prabhat Kar: The further ex-
planation by Shri Nath Pai makes
it clear that this question really
should not have been admitted, be-
cause I had put this question directly
to the Finance Minister about the
functions of the Auditor-General.

Shri Hari Vishnu Kamath: He is
questioning your ruling now. It can-
not be allowed.

Shri Prabhat Kar: I have nothing
to say against the ruling. I am try-
ing to explain that the very things
have been put.

Mr. Speaker: I have already fol-
lowed it.

Shri Prabhat Kar: A question has
been put here. A Minister makes a
statement here. Are we to get the
explanation from another Minister
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as to his reaction to the statement
made by the other Minister?

Mr. Bpeaker: Order, order. The
hon. Members should stick to their
seats. He has argued it. I have
followed it. Now he should con-
clude.

Shri Prabhat Kar: Now the ques-
tion that has been put is that the
Finance Minister should be requested
to obtain a statement from the Audi-
tor-General giving his reaction to the
speech made by the Defence Minis-
ter.

Mr. Speaker: He has taken objec-
tion to that, and I have answered
it. I will further answer it if neces-
sary.

Shri P. K. Deo: I bow to your rul-
ing, but at the same time I beg to
submit that at the moment there is
no Public Accounts Committee. No
Public Accounts Committee has been
constituted by the House, and this
House is the supreme body, and so
long as there is no Public Accounts
Committee which is functioning, I
do not think there should be any
objection on the part of the Finance
Minister to lay it before the House.

Shri Surendranath Dwivedy: Cur-
iously enough we find in this House
that more often the Members of the
Treasury Benches criticise the Audi-
tor-General.

Mr. Speaker: That general ques-
tion should not be opened now. It is
not before the House.

Shri Surendranath Dwivedy: My
request to you would be: is it not
time that the Speaker should glve
us a clarification on this matter so
that these things may not come up
again and again in this House? That
is the ruling which we want from
you.

Shri Tyagi: 1 beg to submit that
this question is out of order.

Shri Surendranath Dwivedy: After
the ruling of the Speaker?
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Mr. Speaker: I have patience to
hear him, and hon. Members should
also have.

Shri Harl Vishnu Kamath: There
is no point of order. It has been ad-
mitted, it has been put. How can
there be a point of order now?

Shri Tyagi: It is only when per-
mitted by the Chair that Members
try to raise their objections, so that
the Chair might again consider.

Shri Hari Vishnu Kamath: After
the ruling?

Shri Tyagi: After the ruling, of
course. Therefore, my submission is
that the very language and the man-
ner of the question indicate that it
is a suggestion for action, which is
not generally permitted. It is not
seeking any information. The ques-
tion is:

“Will the Minister of Finance be
pleased . . .

Mr. Speaker:
question is.

I know what the

Shri Tyagi: That being so, it can-
not be admitted. (Interruptions).

Mr. Speaker: There ought not to
be such comments. He should re-
sume his seat. We should also take
into account the time that we are
spending on this.

Shri Hem Barua: May I ask for a
ruling on this, whether the Auditor-
General is not the constitutional head
to look into the indiscreet expendi-
ture of the Government?

Mr. Speaker: These are different
questions, not present before the
House.

Shri Hem Barua: If he is, he can
range over the administration also,
to which the Defence Minister is ob-
jecting.

Mr. Speaker: So far as the admis-
sion of the question is concerned,
I am the sole authority and the final
authority. Whether it is wrong or
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.1ght is not to be questiened. I have
admitted it. But, simultaneously, as
for the answer of the Minister, whe-
ther he wishes to answer it and in
what terms, that is for him to de-
cide. I cannot compel him or extract
forcibly any answer out of him. If
he gives an incomplete answer, or
does not give a full answer, I can
only sometimes make a suggestion,
but the House has the remedy and
not the Speaker. My function was to
admit the question. I did that, and
that should not be questioned at this
moment. As to whether it is right
or wrong, it may be discussed sub-
sequently, on a different occasion.
Now at this moment it cannot be
questioned.

Secondly, as to what authority,
what powers the Auditor-General
should exercise, whether he can go
into the administrative details, effi-
ciency, economy and other things
etc,, that is a wider question. That
can be taken up not during the Ques-
tion Hour but some other time, and
I am prepared to take that up.

Shri Hem Barua: I wanted a rul-
ing on that.

Mr. Speaker: He will kindly re-
sume his seat. That ruling cannot
be given on this occasion.
I felt a difficulty. When I wanted to
give that ruling there was no pro-
position formulated before me. So,
let us proceed further. I have now
got the points that the hon. Members
want. They have got all the powers.
That is why I wanted the Comptrol-
ler and Auditor-General to give us
that information: what he considered
to be his duties and powers because
Parliament has not yet laid down any
law. That has not come before me.
That was my difficulty.

§hrl Hem Barua: You can- give a
ruling on my suggestion.

Mr. Speaker: What other remedies
we can adopt—that is a different
thing to consider. So far as the pre-
sent one is concerned, the answer has
come from the Finance Minister and
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we have heard it. It is for the House
to consider whether we can do some-
thing further. We will do whatever
is possible. It has been pointed out
that the Public Accounts Committee
is not yet constituted. If some notice
comes to me for anything to be done,
then alone I can consider whether that
is the correct form or not. I have
not to give my ruling in a blank at-
mosphere here. Unless some sug-
gestion comes, unless some hon.
Members ask me to do something and
give notice of some discussion in
some form, how can I proceed like
that? That should be deemed as
closed and we should proceed to the
next question....(Interruptions.)

Shri Nath Pai: We have some sup-
plementary questions to ask. You
nave said about the admissibility of
my question. We abide by your rul-
ing with regard to that, though I sub-
mitted the authority of your predeces-
sor regarding that.

Mr. Speaker: I have strictly follow-
ed that authority because so far as
admission is concerned it is for the
Speaker. But what answer is given
by the Minister, that is quite a diffe-
rent thing.

Shri Nath Pai: The Constitution,
article 149, stipulates that the powers
and other functions of the Auditor-
General will be defined by law in
Parliament. There was a time when
in the Order Paper itself, in the
legislative business of the House, it
was once included that the Bill would
be introduced.

Mr. Speaker: He may put his ques-
tion.

Shri Nath Pai: When does the
Finance Minister contemplate intro-
ducing suitable legislation defining the
powers and functions and the autho-
rity of the Auditor General?

Shrl Morarji Desai: We are in cor-
respondence with the Comptroller and
Auditor-General in thia matter. Some-
thing has been drafteqd already and
we want to bring it as soon as pos-
sible so that his functions are defined
by Parliament.
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Shri Nath Pai: As I have stated
earlier, once it was included in the
parliamentary business that the Bill
would be introduced in the House.
What have been the causes of the de-
lay in introducing such a Bill?

Shri Morarji Desai: The causes are
that some objections were raised by
the Comptroller and Auditor-General
. ... (Interruptions.)

Shri Hem Barua: Is it not a fact
that year in and year out the Auditor-
General has pointed out some delibe-
rate errors of omission and commis-
sion on the part of the Defence Minis-
try?

Mr. Spcaker: Order, order. He
should confine himself to the questian.

Shri Hem Barua: What steps have
been taken to improve the situation?

Mr. Speaker: That is a wider ques-
tion, not related to the one here just
now.

Shri Hari Vishnu Kamath: During
the last five years or more when the
Finance Minister has been a Member
of the Cabinet, has this matter, the
attitude of the Government vis-a-vis
the Comptroller and Auditor-General,
or, in other words audit vis-a-vis ad-
ministration, been taken up at Cabi-
net level and has any code of conduct
been formulated with regard to this?

Shri Morarji Desai: That has never
been in dispute: there is no question
of considering it.

Shri Hari Vishnu Kamath: Was this
matter taken up at the Cabinet level
or not? It has not been answered. I
do not ask about the disputes. Be-
cause of these uticrances by the De-
fence Minister, and of Shri C. D
Deshmukh also in the First Lok Sabha,
has this matter been taken up at the
Cabinet level and any attempt been
made to formulate a code of conduct
with regard to the attitude of  the
audit vis-a-vis administration?

Shri Morarji Desai: The question of
defining the functions of the Comptrol-
ler and Auditor-General by law has
been taken up at the Cabinet level
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and as I said it is under considera-
tion and a Bill will be brought before
the House.

Shri Hem Barua: I rise to a point
of order. The point of order is this.
As 1 understand, the Auditor-General
is a constitutional check, and in this
sense, Parliament exercises or con-
trols other administrations through
the Auditor-General in financial mat-
ters. This being so, may I know
whether Parliament is competent or
not to question these things? Here is
the Auditor-General who has  been
pointing out deliberate errors of omis-
sion and commission on the part of
the Defence Ministry. So, the point
is whether the Parliament is compe-
tent or not to qur:tinn whether the
Government have " “ny- serious
note of these irregularities and tried
to improve the situation.

Mr. Speaker: On this question, this
point of order would not be relevant
at all. Next question.

Shri U. M. Trivedi: Sir, I rise on a
point of order. You, Sir, have ruled
that you can admit questions and it
is for the Ministers to reply. But the
Ministers must also reply, not on ir-
relevant matters but on relevant mat-
ters, matters which arise from the
question. The reply that the hon.
Finance Minister has given today is
absolutely irrelevant to the question
that has been put. It is his duty to
answer to the question that has been
put to him, namely, whether he has
taken those steps or not. He has
neither denied nor admitted it, and he
has thrown the burden upon the
Public Accounts Committee,—it is
its duty which will be discharged and
it is the responsibility of the Public
Accounts Committee to reply or not
to reply. The question is whether he
has obtained a statement, whether the
Auditor-General refused to give that
statement to him. That is the point.

Shri Tyagi: It is a request.

Mr. Speaker: If the Minister has
answered a question, then, as to
whether the answer is complete, ade-
quate or not, the House has got its
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own remedies which can be pursued,
1 am not here to get particular
answers. Of course, sometimes when
I feel that the answer is not direct,
I do ‘interfere, but so far as parlia-
mentary democracy is concerned. it
is for the House to throw oul the
Ministers or the Government. 1t is
not for me. Therefore, it is for the
House to proceed. Next question.

Gujarat Refimery

+
( Shri S. C. Samanta:
| Shri Morarka:
1511, J Shri Subodh Hansda:
') Shri M. L. Dwivedi:
| Shri Jashvamt Mehta:
| Shri P, C. Borooah:

Will the Minister of Mines and
Fuel be pleased to state:

(a) what is the progress made so
far with regard to the construction of
the Gujarat Refinery;

(b) when it is likely to be complet-
ed; and

(c) what is the estimated cost of
this Refinery?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (¢).
A statement is laid on the Table of
the House.

STATEMENT

(a) The progress made so far in re-
gard to Gujarat Oil Refinery is as
follows:—

(i) The location of the Refinery
near Koyali has been decided and
the acquisition of land for the pur-
pose is in progress.

(ii) Site data and other informa-
tion necessary for designing the Civil
and Mechanial Works of the Refinery
have been collected and forwarded to
the Soviet authorities.

(iii) Problems relating to the dis-
tribution of Refinery products have
been examined through the agency of
the Institute of Petroleum, Delhu
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(iv) An analysis of Ankleshwar
crude and the proposed product pat-
tern for the Refinery have sirce been
received fram Soviet authorities.

(v) A team of 9 engineers has been
deputed to Moscow to participaie in
the preparation of the Project Report
for the Refinery.

(vi) The topographical survey for
the Refinery and Township has been
completed.

(vii) Work on comprehensive soil
and geological investigation work for
the Refinery site is under way.

(viii) A preliminary scheme for the
supply of process water to the Re-
finery has been drawn up.

(b) According to the present indi-
cations, the first phase of 1 million tor
project is likely to be completed by
September, 1964 and the second phase
representing the remaining 1 million
ton 6 to 8 months thereafter.

(c) The cost of the project will be
known after receipt of the Detaiied
Project Report, expected in October,
1962; tentatively, thc cost is likely to
be Rs. 30 crores.

Shri S, C, Samanta: May I know
which are the places that were exa-
mined for the location of the refinery
and what special facilities will accrue
by selecting the present site?

Shri K. D. Malaviya: An expert
committee ultimately recommended
four places out of which Koyali was
selected finally because of certain
advantages wtih regard to water,
drainage and topographical conditions.
These are the two important aspects
along with some others, which led the
expert committee to finalise its choice,

Shri S. C. Samanta: How  much
land is going to be acquired for this
refinery site including the township
and other things?

Shri K. D. Malaviya: Roughly about
1300 acres are contemplated to be
acquired for the refinery including the
township and some other accessory
industries.
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Shii Subodh Handa: From the state-
ment I find that an analysis of Anke-
leshwar crudé has been received by
the Government. May I know what
is the percentage of the different ‘in-
gredients that are obtaineqd from the
crude as shown by this chemical
analysis?

Shri K. D. Malaviya: I have not
got the detailed data here. The hLon.
Member may table another question
about it.

Mineral Extraction Industries

*1512. Shri Bibhuti Mishra: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether there is any proposal to
have private sector collaboration with
Government for promoting mineral
extraction industries; and

(b) if so, the details thereof?

The Parliamentary Secretary to
Minister of Mines and Fuel (Shri
Thimmaiah): (a) and (b). Govern.
ment have no proposal to seek private
sector collaboration in mineral extrac-
fion schemes that Government them-
selves have starteq already or intend
to start. Government are, however,
prepared to consider or merits, and
within the ambit of the Industrial
Policy Resolution, collaboration with
the private sector where the private
sector in mining business seeks such
collaboration. One such arrangement
has been recently concluded with the
Central Provinces Manganese Ore
Company Ltd, for manganese mining;
its details have been given in a state-
ment laid on the Table on June 12,
1962.
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Shri Rameshwar Tantia: May I
know whether it is a fact that coal
production in the public sector in the
Second Plan did not reach the target
and if so, what stcpg have been taken
10 see that the target is reached in the
third Plan?

Shri K. D. Malaviya: This is a gene-
ral question which has nothing to do
with the main question, which is
about private participation in mineral
extraction schemes.

Admission of Indian Children im
UK. Schools

( Shri Ravindra Varma:

| Shri Vasudevan Nair:
*1513.{ Shri Warior;

j Shri Prakash Vir Shastri:

( Shri M. K. Kumaran:

Will the Minister of Educatiom be
pleased to state:

(a) whether jt is a fact that Indian
Children living in Southall, Midde-
sex, United Kingdom, are being re-
fused admission to local primey
schools;
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(b) it so, how many Indian children
have thus been refused admission, and
the reasons therefor;

(c) whether Government are satisfi-
ed that colour prejudice is not a rea-
son for this refusal of admission to
Indian children; and

(d) what steps have been taken by
Government to see that Indian child-
ren are not denieq facilities for pri-
mary education in England?

The Minister of Education (Dr. K, L.
Shrimali): (a) to (d). A statement
is laid on the Table of the House.

STATEMENT

Pending appointment of additional
teachers, the existing capacity in
schools in Southall was inadequate to
meet with the requirements of the
large scale arrivals of Indian child-
ren. Some 20 pupils, had to be kept
on waiting list till the Borougi Ceun-
cil could augment their teaching staff.
All the students on the waiting list
have since been admitted.

Government are satisfied that colour
prejudice was not the reason for non-
admission of Indian children. In the
United Kingdom, education upto the
age of 15 is free and compulsory and
it ig the duty of the local city, town
and borough councils to provide edu-
cational facilities to comply with the
statutory requirements of compulsory
education. The question of taking
any steps by the Government of
India to see that the Indian children
are not denied facilities for primary
education in England, therefore, does
not arise.

Shri Ravindra Varma: May I know
whether the attention of the Minister
has been drawn to a report in the
Middlesex County Times, in which a
news item was published under the
headline “Colour population . creates
education problem”, which went on
to say that no more Indian children
were being admitted to the Beacons-
fleld Road Primary School and if so,
will the Minister be pleased to state
why Indian children alone were re-
fused admission in the school?
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Dr. K. L. Shrimalf: This locality is.
inhabited by large number of Indians.
There was some difficulty in admission
because the seats were already filled
and the children were kept on the-
waiting list. The children have been
admitted now and there is no further
difficulty now.

Shri Ravindra Varma: May I know
whether the Minister's attention has.
been drawn to a further report in the
Middlesex County Times which says
that the Southall Council School Com-
mittee has protested againsy the un-
coopcrative attitude of the Middlesex
Country Council Education Committee
and its Chief Bducation Officer and
that the Indian community, which
generally has happy relations with the
Borough Council, have joined in the
protest against the uncooperative atti-
tude? If so, may I know from the
Minister what this uncooperative atti-
tude was and whether it was not
colour discrimination?

Dr. K. L. Shrimali: As far as I am:
aware, there was some genuine diffi-
culty, because there was a rush of
students. In our own country, we
very often find that children are kept
on the waiting list when there is
rush. The same thing happened in
this particular locality and some 20
children were kept on the waiting list.
They have becn admitted and I do not
think we should make much about it.
We have made enquiries; there was
absolutely no justification to say that
there was any colour prejudice.

Shri Vidya Charan Shukla: The
Minister has not answeredq why only
Indians specifically were refused ad-
mission.

Mr. Speaker: He has answered that
mostly that locality is inhabited by
Indians.

Shri Vasudevan Nair: May I know-
whether the Government has enquired
whether only Indian children were-
put on the waiting list or white child-
ren were also on the waiting list be--
cause of the rush?
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Dr. K. L. Shrimali: We were con-
~cerned only about the Indian children
and we made enquiries only about
them.

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to the report in the
Middlesex County Times that special
reception classes for the Indian child-
ren will be organised? If so, may I
know whether that is not colour pre-
judice in practice?

Dr. K. L. Shrimali: I can only say
that there is no justification for think-
ing that there was any colour preju-
dice. We have made full enquiries in-
to this matter. This is a very small
matter which can happen in an- other
place; it happens every da; n our
own country. Let us not make much
of it
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Next Question—Shti

Mr. Speaker:
Umanath.

Shri Hem Barua: Sir, may 1 seek
an information from you?

Mr. Speaker: From me?

Shri Hem Barua: Yes, Sir. The
hon. Minister was pleased to say that
this happens in our country also, which
means ‘colour prejudice’ in the matter
of admission.

Mr. Speaker: Not ‘colour prejudice’.
He should not misunderstand like that.
The hon. Minister said that students
are kept on the waiting list.
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Upgrading of City of Madras

*1514, Shri Umanath: Will the
Minister of Finance be pleased to
state:

(a) whether representations have
becn received requesting upgrading
of Madras City as ‘A’ class for the
purpose of payment of salaries to
Central Government employees;

(b) if so, what is Government’s

decision thereon;

(c) from whom the representations
have been reccived; and

(d) what are the factors that stood
in the way of up-grading the city so
far?

The Deputy Minister in the Minis-
ter of Finance (Shrimati Tarkeshwari
Sinha): (a) Yes, Sir.

(b) Government have decideq that
Madras cannot be upgraded as ‘A’
Class city at present.

(¢) From various Central Govern-
ment employees’ Unions, some private
persons and an ex-Member of Lok
Sabha, Shri Anthony Pillai.

(d) According to Government’s
dccision on the recommendations of
the Second Pay Commission, only
citics with a population exceeding 20
lakhs are eligible for being classified
as ‘A’ class cities for the purpose of
grant of compensatory (city) and
house rent allowances to Central
Government cmployees. Madras does
not qualify for being classified as ‘A’
class city, as, according to the pro-
visional 1961 Census figures, the popu-
lation of that city is less than 20
lakhs,

Shri Umanath: The Madras Cor-
poration has assessed the city’s popu-
lation as more than 20 lakhs, and the
Finance Ministry’s latest publication
also says that consumer index as far
ag Delhi is concerned has risen from
99 in 1955 to 121 in 1961 whereas for
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Madras it has risen from 99 to 147—
a difference of more than 20. May I
know whether the Government has
taken these facts into consideration;
if not, how does Government explain
the position of non-upgrading this
city in the face of these facts?

Shrimati Tarkeshwari Sinha: So
far as the population of an ‘A’ class
city is concerned, only the municipal
or corporation limit is considered to
be the criterion for categorising cities
into ‘A’ class and ‘B’ class cities. The
population of Madras, according to
the Corporation, is not 20 lakhs.

Shri Umanath: May I know whe-
ther the attention of the Government
has been drawn to the statement of
the Chief Minister of Madras made on
the floor of the Assembly that the
Chief Minister is taking up this ques-
tion seriously for reconsideration?
May 1 also know whether the Madras
Government has approached the Cent-
ral Govennment on this question; if
not, what is the reaction of the Gov-
ernment on the Chief Minister’s state-
ment?

Shrimati Tarkeshwari Sinha: The
only representation that we have re-
ceived has alrcady been mentioned
by me in the original answer. I do not
think that we have received any re-
presentation from the Chief Minister
of Madrag officially.

Shri Nambiar: May I know what
exactly is the census figure for
Madras City? It is statedq in the
answer given by the hon  Deputy
Minister that Madras has not reached
a population of 20 lakhs. Is it due to
the fact that the floating population,
as it is called, is not included in that?
May 1 know what exactly ig the
deficit to make up this 20 lakhs?

The Ministey of Finance (Shri
Morarji Desai): The population of
Madras City according to the latest
census is 17,25,216.

Mr. Speaker: Next Question.

Shri Nambiar: May I put one more
question?
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Mr, Speaker: I have called the next
question.

Aideq Private Schools in Delhi

*1515. Shri Bhagwat Jha Azad: Will
the Minister of Education be pleased
to state:

(a) whether large scale lapses and
evasion of Government orders have
been reported in most of the aided
private schools of Delhs;

(b) whether any investigation was
made by any high officer of the Edu-
cation Department of Delhi into the
affairs of the management of such
schools; and

(c) what action is being taken by
Government to put an Iimmediate
check to such irregularities?

' The Minister of Education (Dr.
K. L. Shrimali): (a) No, Sir, Only a
few aided schools have come to ad-
verse notice.

(b) Yes, Sir.

(c) Suitable action is being taken
against the defaulting managements,
depending upon the nature of irre-
gularities committed by them.

Shri Bhagwat Jha Azad: May 1
know what kind of serious lapses and
irregularities have been brought to
the notice of the Government as a
result of the investigation that has
been undertaken?

Dr, K. L. Shrimali: Sometimes
departmental rules are evaded, some-
times false certificates are given,
sometimes  unauthoriseq fees are
chargeq and so on. These are some
of the kinds of irregularities that take
place.

Shri Bhagwat Jha Azad: May I
know whether the investigation has
brought to light big financial em-
bezzlements on the part of the mana-
gon.at; if so, what suitable action, as
the hon. Minister stated, has been
taken?
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Dr. K. L. Shrimali: Big or small,
Sir, if there is an embezzlement it is
an embezzlement Occasionally it does
come to the notice of the Govern-
ment and Government sometimes
sends special audit parties angd the
accounts are audited.

Shri Ansar Harvani: Is the Gov-
ernment aware that there are a
number of educational shops in Delhi
which neither receive any aid from
the Government nor are controlled
by the Government? If so, what
action Government proposes to take
so that they may not be run in un-
healthy lines as at present?

Dr. K. L. Shrimali: It is the res-
ponsibility of the Govenamet to pro-
vide educational facilities for every
child, anq those facilities have been
created in Delhi, where not a single
boy is being refused admission to any
of the classes. Now, if the parents
want to send them to any other tea-
ching shop or other educational insti-
tution, they are quite frce to do so.
As far as Government are concerned,
they are continuously making efforts
to provide facilities and improve the
facilities so that these so-called teach-
ing shops might disappear,

Shri D. C. Sharma: 1t is a very rosy
statement made by the hon. Minister
that every student can get admission
in any school in Delhi whereas the
actual fact is that the number of stu-
dents who want admission far exceeds
the arrangements made by the Min-
istry. Has the Minister got any sta-
tistics to show that every student
who applies for admission has been
taken?

Br. K, L. Shrimali: Yes, Sir; I made
a statement on the floor of the House
on this subject. If the hon. Member
has any case in view, he would kindly
bring it to my notice. Of course, I
cannot promise admission to a parti-
cular institution. It may be that
sometimes places may not be avail-
able in a particular institution and
some place, may be available in ano-
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ther institution, but admission will be
given to. all the students,

Shri D. C. Sharma: It is not a case
of one student or two students; it is
a case of many students not getting
admission.

Mr. Speaker: Order, order. The in-
formation given by the Minister must
be accepted at present, If he has got
any particular case in view, he might
write to the Minister.

Shri Tyagl: Are there private
schools in Delhi which receive Gov-
ernment aid to the tune of 90 to 95
per cent of the total expendilure and
their contribution come to hardly 5
per cent? 13 help given in that pro-
portion?

Dr. K. L. Shrimali: Yes, that is so.

Shri Vasudevan Nair: In view of
the fact that there are repeated char-
ges against certain managements like
this and also in view of the fact that
Government mect almost 95 per cent
of the salary bill, may I know why
Government is refusing to introduce
the system of direct paymerts to the
teachers?

Dr, K. L. Shrimali: This i; a sug-
gestion for action.

Shry Tyagi: But a good suggestion
all the same.

Shrimatj Renuka Ray: Are Govern-
ment aware that in some of these pri-
vate schools which are Government-
aided the salaries paid according to
the Government prescribeq rules are
only on paper and that the teachers
receive much less though they have
to sign for the full amount?

Mr. Speaker: He has already stated
that.

Shrimati Renuka Ray: He has not
replied to this.

Mr, Speaker: He has stated that
some such irregularities are taking
place.
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Shrimati Renuka Ray: T want to
know how many such cases have
come to their notice and what action
Government have taken to see that
such a thing is stopped.

Dr. K. L. Shrimali: I do not have
all the details with me at the present
moment,

Shri Hem Barua: May I know whe-
ther the attention of the Government
is drawn to a statement recently
made by the Secretary of the Higher
Secondary Schools in Delhi to the
effect that teachers are suspended,
dismissed and demoted according to
the whims of the management and
that they do not have the security
of service and, if so, what steps Gov-
ernment have taken to improve the
matter?

Dr. K. L. Shrimali: I have not seen
this particular statement but various
measures are taken by the Ministry
of Education to see that such arbitrary
decisions are not taken. Further,
teachers cannot be dismissed in the
manner the hon. Member has sug-
gested, In this matter also, if there
are any particular cases which the
hon. Member has in view, it would be
much better for him to draw my att-
ention to that fact. Since this re-
lates to Delhi, it is quite easy for the
hon. Member to draw my attention to
these things and 1 promise prompt
action.

Shri Sham Lal Saraf: May I know
whether Government coniemplates
nomination of representatives to the
board of management of these state-
aided institutions in order to help
the smooth running of such institu-
tions?

Dr. K, L. Shrimali: That does not
arise out of this question.

High Grade Coal Prices

+
*1516 fShri Rameshwar Tatia:
‘' Shrimati Maimoona Sultan:
Will the Minister of Mines and
Fuel be pleased to state:
(a) whether Government have
taken any decision finally on increase
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of price of high grade coa! to give
incentive to coal production; and

(b) it so, the details thereof?

The Minister of Mines and Fuel
(Shrl K. D. Malaviya): (a) and (b).
A statement showing the increases
mnotified on 13-6-1962 is laid on the
Table of the House.

STATEMENT
Grade of coal Increase
in price
Coking Non-Coking per ton
Rs. nP.
A
B Selected A 1-50
C
D Selected B
E 1:00
F
G Grade 1 07
H 5
;-IH
K Grade II 0-38
L

FoorNOTE: (1) In the outlying fields,
there are no Selected
‘A’ and ‘B’ grades—
but only one cate-
gory of  “Selected
Grade”. The price
increase in its case is
as for Selected ‘B’
for Bengal/Bihar, ie.
Re. 1.00 only.

(2) The prices of all
coking coels HH to
L and non-coking
coals of grade If
have been converted
into ceiling prices.
The Grades ‘HH' tn
‘.’ in respect of
coking coal have been
converted into one
grade ‘HH'.

Shri Rameshwar Tantia: Wpat are
the reasons for which the price of
second-grade coal has been converted
into a ceiling price? What effect has
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it brought on the coal industry and the
consumer?

Shri K. D. Malaviya: The coal in-
dustry was consulted on this point and
it was communicated to them that in
order to make efficient the production
of higher grade coal it was necessary
that a ceiling system should be intro.
duced so that those who wanted to
undersell could do it but not other-
wise.

Shri Rameshwar Tantia: As there is
shortage of coal in the country, may I
know whether the Government is con-
sidering some other measures apart
from raising the price, such as, sup-
ply of sand and local electricity and
arrangements for finance to the coal
industry?

Shri K. D, Malaviya: Yes, Sir; Gov-
ernment are considering various propo-
sals which will go to create incentives
for the producers of coal. It is not only
this marginal increase in the price that
has been announced but certain other
concessions are also under cxamination
and I would invite the coal producers to
make their own case before the Gov-
ernment with a view to a speedy deci-
sion as to how we could help them in
order to produce more coal.

Shri Bhagwat Jha Azad: How far
has Government been successful in
formulating the proposal for carrying
coal that is already lying at the pit-
heads rather than increase the price
in the name of their wanting to raise
production?

Shri K. D, Malaviya: This question
relates to transport, that is, to move-
ment of coal from the collieries to
consumer points, Various steps are
under consideration to improve the
present transport conditions. As soon
as proposals are ready I propose to put
them before the House.

Shri Sinhasan Singh: What ‘is the
cost of production per ton of coal and
the present price? I am informed that
the cost of production is Rs. 12|- per
ton and the selling price is Rs. 20|- per
ton. What are the main criteria that
have led Government to consider re-
raising coal price?
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Shri K. D. Malaviya: It is a very
comprehensive question. It is quite
complicated. It is not easy for me to
lay down the cost price of a particular
grade of coal. It might vary from col-
liery to colliery. The average condi-
tions have been taken into considera-
tion and we are still examining the cost-
ing of coal. It might take some time
to examine as to what elements go inta
the formulation of price of coal.

Shri Tyagi: Has the hon. Minister
taken notice of the leading article in
the Hindustan Times today where his
coal policy has been criticised rather
bitterly? I wonder what his reaction
is to these comments,

Mr. Speaker: A supplementary
question ought to relate to the question
and not to criticism offered there.

Shri K. D. Malaviya: I have read
the comments of the Hindustan Times
editorial and the advice given to me in
this connection. All that I can say is
that Government are taking some
steps. Let us see what comes out of
them. For the present I will say that
all the sermon that has been given to
me through this editorial has been
noted by me. Let us see who laughs
last.

Shri Tyagi:
my question.

He has not answered
Mr. Speaker: Next question, Shri
Maheswar Naik,

Shri Maheswar Naik: May I
know. ...

Mr. Speaker:
question.

I called the next

Rourkela Blast Furnace

+
 Shri Maheswar Naik:
\ Shri P, C. Borooah:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that the
blast furnace No, 1 at Rourkela is
still lying idle;

*1517.

(b) if so, since when;
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capacity has
overall

(c) how this idle
affected the daily and the
output of the steel plant;

(d) what action has been taken to
commission the furnace; and

(e) how long it is likely to take to
bring it to work to its installed capa-
city?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) 17th January, 1962.

(c) At the time when the blast fur-
nace No. 1 broke down, only two
blast furnaces were working. As soon
as Blast Furnace (1) broke down,
Blast Furnace (3) was commissioned.
It is true that it should have been
possible to run all the three Blast
Furnaces at a time. Considered from
that basis, the production at Rourkela
is less than what it would otherwise
have been. It is not possible to make
an exact assessment of the loss of
production.

(d) and (e): Necessary repairs
have been carried out and efforts are
being made to re-commission the
Blast Furnace as early as possible and
work the furnace to its rated capacity.

Shri Maheswar Naik: What is the
cost of repairs of this blast furnace
and how is it likely to be debited?
Will it be debited to the Government
of India or to the German combine
which was entrusted with the con-
struction of the furnace?

Shri C. Subramaniam: The repairs
were carried out by the Rourkela
plant and the cost is met by the
Rourkela plant.

Shri Maheswar Naik: Only last
year there were two cascs of break-
down so far as thc¢ blooming mill and
the slabbing mill were concerned in
respect of this plant. May I know
whether any high-powered commit.
tee has been entrusted with the task
of going into all these cases of failure
and breakdown?
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Shri C. Subramaniam: With re-
gard to this blast furnace?

Mr. Speaker: He wants to know
whether any committee went into
the causes of these breakdowns be-
cause only last year there were two
cases of breakdown,

Shri C. Subramaniam: Yes, Sir,
there were a series of breakdowns
with regard to Blast Furnace No. 1.
That is why major repairs had to be
done, and those repairs have been
done now.

Mr. Speaker: Hc wanted to know
whether any committce went into
this.

Shri C. Subramaniam: Not with
reference to this, but with reference
to other breakdowns there were com-
mittees.

Shri Hem Barua: May I know whe-
ther it is not a fact that the German
experts have suggested, with refer..
ence to the breakdown, that the blast
furnace should be completely over-
hauled, and only because of the failure:
of the Government to do so the
West German Parliament has put a
stop on the further expansion of the
plant, becausc they say that unless
the targeted capacity is reached there
can be no further expansion; and, if
so, what steps Government have
taken to restore hcalth to this sick
child?

Shri C. Subramaniam: It has been
completely overhauled now, and that
is what I have stated in my answer.
And it is awaiting commission. As
far as the other question is concern-
ed, that is a different question and T
could not give an answer to it just
now,

Shri S. N. Dwivedy: There were a
few cases of this breakdown of the
first blast furnace. Has the Govern-
ment found out whether it was on
account of defect in erection of the
plant or because the materials sup-
plied by the German combines were
not quite according to the require-
ments?
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Shri €. Subramaniam: When this
blast furnace was handed over to us
it was according to specification.
Later on it developed defects, and
there were as many as ten break-
downs during 1961. That is why it
has now been completely oberhauled
by Indian personnel, and it is hoped
that it would give better performance
now.

Shri Vidya Charan Shukla: Is it
not a fact that according to the
agreement with the German consul-
tants, they have to meet the cost of
the repairs in the case of any defects
in the construction of the plant and,
if so, may I know what action Gov-
ernment is taking to recover the
money for the cost of the repairs
from the consultants?

Shri C, Subramaniam: This will
depend upon the terms of the agree-
ment. The first thing is to rectify
the mistake. That has been done.
But it is a matter for consideration
whether according to the terms of
the agreement with the consultants
it would be possible to recover the
loss. From a reading of the agree-
ment I am afraid that it may not be
possible to recover it from them.

AFTA TETT |
*Ry s, A WIA qwEmw  : wv

T WX W Iaw W ag aqry
F oor 3R fF

(%) 7 o sfafafades 3
o afrefal & ag S
EITT §4T & ¥ F GHAT T FT
faar & ; #X

(=) afz gi, &Y e st &
g7

yeqra 'R Wid Iqa wEtAm
Wﬁ(ﬁ!oio%ﬁ) D () "X
(@) oF faazor qar ed = @
aqr g
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A statement is laid on the Table of
the House.

famTor

qf@ifaa S a7 & aFE-
wifgs g sdsy fawre
fag g0 qao waidt fagast # vs
FY AT G G g & F arfarred
F1 8X0 77 AT Iy whafafy sew
FT A& FI7 g Yifraq w7 a1 fF
qEA-TaF Faaw dw e g e
T 9 7 wfaea w0 g8 FT 3
& IG-ET & AR F N g
€ TE 97 |

7g AW I A, LRER F AT
qEWM | el aF I F FE-AT H
gy §, g e R 2 f5
FEAET—TgE w2 gaL gy d5ferw
WA § AR # famga qiq T FTF
T A IYFAT F oqTERA T &
dfa griy | 37 & wST a9 F1 F
F9 & T A JHG ®Y HY T=HT g
@ dm A & o fawifar &
w sfafudi, 59 w7 A @,
qfaeT WX SEET & AT W4
Fr ATl & AT ®H ST FIAT

Tg AmEm # 9 @ fF dm oo
FTH 91T AEAT & FAL F9L A I
¥ yEeET & Ry fa<ia qgEar
B ar # qrafas fgeg = dw g
fate weqe F < a8 T e

Mr. Speaker: When it is only a
statement laid on the Table, every-
body can understand.

“oF faaTor {91 92w 9T @ T
g ” '
This need not be repeated in English.

oft wrew qredT ;g7 e 9T Y
ez @1 T §, 99 F A FWY a9
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T § fF A &9 e 4@
Ao e wad @ @ & ag s
gzar f& 3@ =ie o3 R saar
9 ERm ®WIT IW AT IEEA-AwAr

T gRiY 1

Mr, Speaker: What was the cost
and the production capacity?

Shri C. Subramaniam: It is expect.
ed that initially it would be a one
million ton plant. I am not in a posi-
tion to give the cost at this stage.

s T QT W@ oA Ad
SAFTA &, THOFT § TS Y A
qrEf wT AT dY, 99 A awra &
gfafe 7 gl & W J=-g8a
FTAT Y, SfFT 39 @edle § g maw
gan 2 fs ag adf fad T A7 At=-
qeATA FAAY | F g AT ATRAT
fr T GIFTC J AT TR #Y JiA-
q3ATT F7 F v aarg fzar § o

st To Ho AR I Fw yWAFT
Y 39 g § 71 | 2, a8 faw Sar
F grq § @Y WA-93J7T FA AT
@ e

Shri M. K. Kumaran: In view of
the fact that the project is already
delayed by about 1 year, may I know
whether the Government propose to
take any steps in advance in pursu-
ance of the statement made by the
Minister in this House that American
aid or no, Government will go ahead
with the Bokaro and seek aid else-
where?

Shri C. Subramaniam: Yes. De-
tailed project also is being prepared
by our Indian Consultant. -There-
fore parallel action is being taken.

Shri P, K. Deo: Some time back,
our Indian Consultant firm M. N.
Dastur had produced a project report
on the Bokaro plant. In view of the
earlier project report, may I know
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what is the necessity of sending for
American experts to study the same
time over again?

Shri C. Subramaniam: I think this
matter was fully discussed during
the debate on the Demands and I
explained the position in detail. The
country giving aid wants to satisfy
itself that all the factors available at
Bokaro are quite favourable for the
location of the plant. That is why a
Techno-economic survey team is
coming. I have already explained
the position during the debate.

Shri Nath Pai: The statement says
that it is expected that the team will
complete its work within 7 months
and decision will be taken thereafter.
In view of the fact that we are still
in the exploratory stage with regard
to Bokaro, may I know what steps
Government is contemplating to sce
that we reach the target of steel pro-
duction or whether already we have
reached a decision that the target of
steel production shall not be reached
at the end of the Third Five Year
Plan?

Shri C. Subramaniam: As far as
Bokaro is concerned, we have taken
credit only for 300,000 tons of steel
during the Third Plan period. That
is only a small quantity. What we
are now concerned with is the
expansion programme of the other
three plants and they are going on.

Shri Hem Barua: May I know whe-
ther it is a fact that neither the
U.S. Government nor the U.S steel
industry are committed to financing
the Bokaro plant unless and until
they are satisfied through a survey
to be conducted by techno-economic
experts that the basic requirements
are available at Bokaro and if so,
what steps Government propose to
take so that the target fixed in the
Third Plan does not suffer?

Shri C. Subramaniam: They are
going to look into the Bokaro site to
satisfy themselves that all the faci-
lities are available there. Our own
understanding of the situation is that



11297  Oral Answers

Bokaro is ideally situateq and it
should be possible to locate a 1 mil-
lion plant immediately and it should
be possible to expand production to
10 million level at the very site.
Therefore, our understanding is . ..

Shri Hem Barua: Basic require-
ments?

Shri C. Subramaniam: All {ihese
basic requirements are there. The
Americans are coming here to satisfy
themselves that the basic requiremcits
are there.

Shri D. N, Tiwary: May I know
whether, in order to avoid delays
and expedite the matter, preliminary
work like acquisition of land has
been done or whether that is also
delayed?

Shri C. Subramaniam: Preliminary
work with regard to acquisition of
land and other things are going on.

st fafe fam o owdrer ST
&1 g9 | wfa=gr famr =1 20 34
SRS AT FT T g, ®F AT
AT ¢ fF AFTA F1 98 a7, 1 4T
TH ATETT § WAE A FT IART G490

g ?

Shri C. Subramaniam: No. It is not
true to say that the Americans are
hesitating to assist us in construct-
ing Bokaro. On the other hand they

want to satisfy themselves that it is
a suitable site for locating the plant.

Shri Vidya Charan Shukla: Have
the Government satisfied themselves
that the delay in the commission or
construction of Bokaro plant will not
affect the target of production of
steel in the Third Plan?

Shri C. Subramaniam: I have
already answered that.

Tribal Advisory Committee for
Tripura
r
*1520. Shri Dasaratha Deb: Wili the
Minister of Home Affairs be pleased
to state:

(a) whether the Tribal
Committee for Tripura

Advisory
would be
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reconstituted during the
financial year;

(b) if so, whether the elected tribal
members of Tripura Territorial
Council and Parliament would be
included in the Committee; and

11298
current

(c) when this Committee is likely
to be constituted?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chandra-
Sekhar): (a) to (c¢). The present term
of the Tribal Advisory Committee for
Tripura, expires in June 1962. The
question of reconstituting the Com-
mittee is engaging the attention of
the Tripura Administration.

Shri Dasaratha Deb: May I know
whether any representation has been
received from the people of Tripura
that the committee should be consti-
tuted on the basis of election?

Shrimati Chandrasekhar:
no information.

I have

Shri Dasaratha Deb: May I know
what are the criteria for members (o
be made eligible to this committee?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): Some of the
members will be members of the
Territorial Council. Others will be
non-officials. As the hon. Member
knows, this committee is nominated by
the Chief Commissioner.

Shri Dasaratha Deb: May I know
whether the Members of Parliament
will also be included in this com-
mittee?

Shri Lal Bahadur Shastri: Yes, that
will be so.

forgr # wvar o arfiwerrrt Y

w1 wwT )
+

st war T
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1



11299 Oral Answers

1 stfarcert w1 g q@™ 09T
3 fF

(%) #a1 a8 &= & fx arfseara
7 faqy & @ar a7 wadr T # 3fg
F@ WA ST F AAT F JAE KT
fear & ; =T

(@) afz 7z 7= & a1 3a feafq
1 gFEdT &3 3 fqq F@n &1daw
AT wEr Y

wfacear sata@ | IqAET (w7 Ao
To AMA) : (F) TfF@E 3
gt g At &1 frgmmfEsam
T 9T g AIF F{T IFAT F T AT
frarz 2

(@) o |aFT wHT 9
FIF-IT F T fa=7 FT 73 F

I shall read the answer in English
also,

(a) There have been reports of re-
deployment and concentration by
Pakistan of some of its forces on the
Tripura-Pakistan border.

(b) Local officers of both countries
are proposing to discuss the matter?

oY w&F AR ;. 014, 3W WA
F1 gwraTe Zar @ fw fager &1 dv v
St qrfsEqrAY TS 37 FHT AT Ag
gafasir & qfewdy arfsears & =gr
Yo af ) afr g AT A A
ATE T &Y ARFFY T w5 TET T IFHT
Tt & oy tmar omr &0

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
As far as the information  goes, as
has already been stated, there las
been some concentration by Pakistan
of some of its forces. It is difficult
for us to say from which area they
have been taken to which area.
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Mr. Speaker: The point was that
they were taking those forces from
West Punjab. The question was
whether they were taken by railways,
and whether they passed through our
territory.

Shri Raghuramaiah: No troop

movement has taken place through
our territory.
Shri Bhagwat Jha Azad: May I

know whether this concentration on
the eastern frontier is a proof of the
fac. that large-scale Pakistan army
movements are visible on the western
front also?

Shri Raghuramaiah: The main
question relates to reports of con.
centration of some Pakistan armed
forces on the East-Bengal border.
My hon. friend may table a separate
question if he wants information
about any other front,

Wi aEy; WTAg sa g R
TIfFEATH FaRAT ®1 TBT WA F gAY
& gfa®t 7 1 219 & AR w7 T T
¢ a1 wrE @A ¥ N g
79 fagqg § aA<A #Y T 3 7

Mr. Speaker: The hon. Member
wants to know whether the Govern-
ment of the USA has any hand in
that, whether our Government have
any information about that, and
whether any negotiations have been
contemplated with the US Govern-
ment.

Shri Raghuramaiah: We have n;
information of that kind.

Shri Dasaratha Deb: What are the
particular places where this military
concentration is taking place?

Shri Raghuramaiah: We have found
some accounts, and the report is that
some of the forces are concentrated
in the Jalpai area and the upper
reaches of the Feni river.

Shri Hem Barua: We have been
told times without number of the
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hon. Prime Minister that the border
is well-protected, and at the same
time, we have been told by the hon.
Home Minister that it is not possible
to protect every inch of the border.
Whatever that might be, may we
know, since Pakistan has poised her
military forces on the border, whe-
ther we have taken any steps to
protect the border against any pos.
sible action by Pakistan?

The Prime Minister and the Minis-
ter of External Affairs and Minister
of Atomic Energy (Shri Jawaharlal
Nehru): The border is perfectly
well-protected. Even in the  best-
regulated families and the best-pro-
tected borders, incidents can happen.

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): May I say one
thing in regard to what the hon.
Member has said about me? Either
he has not understood me correctly
or he has not stated the facts cor.
rectly .

Shri Hem Barua: 1 am intellectu-
ally undeveloped.

Shri Lal Bahadur Shastri: . . . I
merely said that in spite of all neces-
sary precautions that we might take,
sometimes, a few individuals might
come to India from East Bengal to
Assam, because they are adjacent
areas, and there are various other
matters and other considerations why
they come; and they are able to enter
into our territory. I did not say that
the border was not protected.

Shri Tyagi: I am afraid a misunder-
standing might be created in the light
of the reply to part (b) of the ques-
tion. Part (b) of the question reads
thus: 4

“if so, the steps being taken to
counter the situation?”

The hon. Minister has said that the
two authorities are considering to
negotiate. I want the hon. Minister
to clarify one thing. Have any mili-
tary precuations been taken against
the movements on the other side?
That is usually done; I do not want
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the hon. Minister to divulge any
secrets, but I only want whether our
Army is vigilant about it or not.

Shri Raghuramaiah: The answer is

‘yes’.

Shri Hari Vishnu Kamath: Conside-
ring the importance of Defence at
this time, may I know whether in
the Defence Minister’s absence the
Prime Minister holds charge of the
portfolio of Defence?

Mr. Speaker: It is for the Govern-
ment to decide. Next question.

Production of Iron Ore

+
"1523.f Shl:l A. K. Gopalan:
\ Shri Umanath:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that annual
production of iron ore has reached
only 12 million tons as against 32 mil-
lion tons planned during the Third
Five Year Plan period;

(b) if so, what are the reasons ior
the wide gap;

(¢) whether there are any proposals
to revise the target; and

(d) if not, what are the steps con-
templated to reach the target of
annual production?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): (a) to (d). Excluding
Goa, actual prcduction in the first
year of the Third Plan (1961-62) was
just short of 13 million tons, against
the capacity target of 32 million tons
to be reached before the end of this
Plan period. Productiton has increas-
ed by 4 million tons since 1959-80.
The rate of increase has sufficed to
meet all ore requirements of the iron
and steel industry as well as existing
export commitments. The production
target of 32 million tons can be
reached within this Plan period if the
expansion of facilities for moveinent
of ore to steel plants and to ports for
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exporis keep pace. There is no pro-
posal to scale down the production

targnet.

Shri A. K. Gopalan; Is it a fact that
ore has accumulated in several places
in the mining area because of non-
purchase by the STC? If so, what
are the reasons thereof?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): It is admitted
that here and there some ores are
lying undisposed of. There are seve-
ral causes for that. Sometimes there
is imbalance in the movement of
wagons and at others, there is not
quick action by STC to remove the
iron ore. All these questions are
receiving the active consideration of
Government. I do not think there
will be much surplus lying undis-
posed of in the mine areas.

Shri A. K. Gopalan: What is the
amount ear-marked for mechanisa-
tion and is it in keeping with the
demand for mechanisation? If not,
what steps are taken to meet this
demand?

Shri K. D, Malaviya: If the hon.
Member tables a separate question
with regard to the general mechani-
sation schemes of Government as re-
gards iron ore mines, I will be able
to answer.

SHORT NOTICE QUESTION

Indians Injured In Nepal Forces
Clash with Rebels

+
S.N.Q. No. [ Shri Bibhuti Mishra:
18. | Shri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether Government of India’s
atiention has been drawn to news-
item appearing in the Times of India
dated the 11th June, 1962 under the
caption “12 Reported Injured—Nepal
Forces Clash with Rebels”;

(b) whether it is a fact that three
labourers working in a jungle on the
Indian side of the border were in.
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jured by stray bullets and that they
were taken to Bettiah Hospital; and

(¢) if so, what further precuation-
ary measures Government propose to
take to guard Indian border from
clashes of Nepal Forces and Nepal
rebels?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, SLr

(b) One Indian national, working
as a labourer on the Indian side of
the border, was injured by a stray
bullet. He was taken to Bettiah
Hospital, where he is receiving treat-
ment.

" (¢) The State Governments con-
cerned have posted additional 'armed
police where mnecessary, and steps
have also been taken to maintain
strict vigilance on the Indo.Nepal
border. .
s faafar oy« r oz wY 8 b
aaqa'mﬁmqamsrmgm%
a9 § 9 q1¢ ag W e
T GIRIYY 9 | 7 Tq, Tg A TR0
&, W7 T 7 F qwe f fache gy
o & o 7 agh & A A HE Ay
nﬁvmwgtwén F7 393G
gT I AT A gET A1 WA
Fair ? B '

s HE aa afme-wd wNY
aar vy wfe WA (S sngeens
AgE) : FE AW FEET T gAT AN
¢ 9T FT AT AST & | TF AT AA
ST A i # o @ o

ot firg e 57 7Y & ot e w4y
FOT P

1

oft gt FgE : § 74T FEAT ?
A AT A TF § W At 3w A
THT T, T T T 9T
afeq g v gar Ao Y o
9T | A1 TEF EL 9 AET aAq {
UF A, UF & €T F E, 1@ q@E
!
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& gwar &, wfea 41 3T ag g A
g

Shri Hem Barua: In view of the

fact that this is not the first time
that an incident of this sort has
occurred—on previous occasions also,
Nepalese armed policemen entered
our territory—and that this has been
geared up by the vitriolic statements
of Dr. Tulsi Giri,......

Mr. Speaker: Order, order. He
should put the question.

Shri Hem Barua:...... may I know
whether the Government have taken
steps to protect at least the vulnera-
ble points in this Indo-Nepalese
border?

Shri Jawaharla! Nehru: Nothing
here has happened in India. It has
all happened in Nepal, except that
a stray bullet has come across the
border and hit somebody. I do not
quite see what the hon. Member ex-
pects the Government to do except,
of course, to point out to them that
they should learn shooting straight.

Shri Hem Barua: May I submit that
I am putting it against a wider pers
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pective? There have been incidents
of this kind before.

Mr. Speaker: He made a mistake
in putting it against a wider perspec-
tive. The question is limited here.

WRITTEN ANSWERS TO
QUESTIONS
Canteens for Government Employees
*1519. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government has decid-
ed to subsidise canteens for Govern-
ment Employees; and

(b) if so, what is the estimated
iritial and recurring expenditure %o
be incurred on the scheme?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): (a) Yes.

(b) The details are being worked
out.

Practical Training Stipends to
Engineering Graduates

*1522. Dr. L. M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
practical training stipend scheme for
fresh graduates in Engineering and
other technical subjects has of late
evoked very poor response; and

(b) if so, whether it is proposed
to abandon the scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The Practical
Training Stipend Scheme is still ser.
ving an useful purpose; so the ques-
tion of abandoning the scheme does
not arise,

Sale of Assets of Foreign Firms

*1524. Shri Tyagi: Will the Minis-
ter of Finance be pleased to state:

(a) whether Government are
aware of the general trend of foreign
firms in India to sell their assets and
shares to Indians; and
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(b) whether these shares are fet-
ching prices more than even their
dissolution price?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
‘Sinha): (a) Remittances by way of
sale proceeds of shares and assets of
foreign firms in India have shown a
downward trend in the last few
years and have come down from an
annual average of Rs. 810 lakhs
during 1955.57 to an annual average
of Rs. 200 lakhs during 1959-61.

(b) The Reserve Bank of India
cnsures that the prices are not arti-
fically inflated.

' gad wy o< faarAt w wfa
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Excise Duty on Cotton Yarn for

Hosiery

*1527. Shri Hari Vishnu
Will the Minister of
pleased to state:

Kamath:
Finance be

(a) whether it is a fact that excise
duty has recently been levied on cot-
ton yarn used for hosiery industry;

(b) whether in view of this Gov-
ernment propose to lift the Central
as well as local sales taxes from the
hosiery goods as in the case of cloth;
and
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(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) Central Excise duty on cotton
yarn is not a new levy; it was im-
posed with effect from the 1st March,
1961 under the Finance Act; 1961

(b) and (c¢). Under the Constitu-
tion the levy of tax on sales or pur-
chase within a State is in the States’
field of taxation. Administration of
Central sales tax as also the power
10 grant exemption under it, have
been delegated to the States. Any
decision to do away with sales tax
cr to agree to levy of additional ex-
cise duty in lieu of it as in the case
of cloth has to be taken by State
Governments alone.

Coal Transportation by River-cum-
Road

*1528. Shrimati Sarojini Mahishi:
Will the Minister of Mines and Fuel
be pleased to state:

(a) what arrangements have been
‘made to move 3.5 million tons of coal
by the river-cum.road transport; and

(b) whether any calculations have
been made about the additional costs

involved in transporting coal by these
methods?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a) and (b).
It is proposed to move, in the long
term plan, 3.5 million tons of coal
from the Bengal/Bihar coalfields to
the States in the North by the road-
cum-river route. Details of the
scheme, including its economics, are
being worked out. The cost of trans-
porting coal by this method is un-
doubtedly expected to be higher than
if the movement were by rail; but
since there is a large unsatisfied de-
mang for coal, it is expected the con-
sumer will take supplies by the road-
cum-river route inspite of the higher
cost.
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Coal Transportatien in U.P, by River
Barges

*1529. Shri Ram Harkh Yadav:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
U.P. Government have launched 2
scheme to transport coal by river
barges in collaboration with Central
Government;

(b) the practicability of the scheme
in the rainy season when the rivers
are covered with pontoon bridges;
and

(¢) the details of the scheme?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): (a). Govern-
ment of India have under considera-
tion a scheme of movement of coal
by road-cum-river route from the
Bengal/Bihar coalfields to certain
districts of U.P. Studies in this regard
are being made in close collaboration
with the State Governments con-
cerned.

(b). The scheme is certainly practi-
cable in the rainy season when there
are no pontoons,

(¢). Details of the scheme are being
worked out. Tentatively, the proposal
is to move about .5 million tons of
coal by road from the Bengal /Bihar
coalfields to Bakhtiarpur, Monghyr
and Bhagalpur on the Ganga. From
these points, the movement will be
by the Ganga river to Allahabad and
by the Ghagra river to Barhaj. A
survey of both the river and road
routes is presently in hand, and a
final decision on the scheme is ex-
pected within about a fortnight,

Scrap Export Policy

( Shri Kapur Singh:
,1530_] Shri Himmatsinghji:
"3 Shri P. K. Deo:
(_ Shri Raghunath Singh:
Will the Minister of Steel and
Heavy Industries be pleased to state:
(a) whether the Bombay High
Court in arecent judgment while
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declaring the levy of heavy melting
scrap on scrap export illegal, has
pointedly observeq that the purpose
of the Imports /Exports Control Act
and Exports (Control) Order is not
to procure and make available locally
to any person goods from the local
market; and

(b) if so, whether Government pro-
pose to redraft such Scrap Export
Policy removing all such illegalities?

The Minister of Steel andg Heavy
Industries (Shri C. Subramaniam):
(a). Yes, Sir.

(b) The whole matteris under con-
sideration, but meanwhile the condi-
tions which the Bombay High Court
found invalid have been withdrawn.

Transportation of Coal to
Maharashtra

*1531. Shri Kajrolkar: Will the
Minister of Mines and Fuel be pleas-
ed to state what efforts have been
made for the speedy transportation
of coal and coke to Maharashtra
State?

The Minister of Mines and Fuel
(Shri K. D, Malaviya): Government
are taking various measures to meet
the increasing demands of coal from
all parts of the country including
Maharashtra. The important mea-
sures are (i) movement of an addi-
tional 1 million tons of coal by the
rail-cum-sea route for the States in
Western and Southern India includ-
ing Maharashtra, (ii) creation of coal
dumps, (iii) movement of coal in
block rakes in heavier type of wagons
(iv) increasing the production in the
Central India coalfields to the maxi-
mum extent possible to avoid long
haulage; from the Bengal/Bihar coal-
fields, (v) loading of coal wagons on
Sundays and holidays, (vi) installa-
tion of bunkers and (vii) transport-
ing some coal by the river and road
for short distances in North India so
that wagons for distant consumers
may be released. All these measures
will speed up the supplies to distant
States like Maharashtra.

Ex-Governor of Reserve Bank of
India

*1532. Shri Ram Ratan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the ex-Governor of
Reserve Bank of India has joined any
private firm as an Adviser or Direc-
tor; and

(b) if so, whether he sought any
permission of Govennment?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): (a) and (b).
Under the existing rules, prior per-
mission of the Government is neces-
sary for acceptance of commercial
employment only during the first two
vears after retirement. The ex-Gov-
ernor of the Reserve Bank retired
from Government service with effect
from 28th February 1957.

He has taken up employment as
Managing Director with a commercial
firm in Madras but Government have
no precise official knowledge in that
regard.

Sales Tax on Foodgrains

+1533, J Shri P. C. Borooah:
" Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
foodgrains dealers of Delhi at a con-
vention held on Sunday, the 3rd June,
1962, demanded the withdrawal of
sales tax on all foodgrains; and

(b) if so, what is Government’s de-
cision thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). It was reported in the
press that a convention of foodgrain
dealers of India (and not of Delhi
alone) was recently held i, Delhi
demanding withdrawal of sales tax on
foodgrains. In the Union territory
of Delhi, no sales tax is levied on
foodgrains.
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Southern Zonal Council

*1534. Shri Umanath: Will the
Minister of Home Affairs be pleased
to state:

(a) whether proposals for construct-
ing a dam at Hoganakkal was dis-
cussed at the recent meeting of the
Southern Zonal Council;

(b) if so, whether any decision was
reached and the details thereof;

(c) if replies to parts (a) and (b)
:above be in the negative, whether
any settlement has been reached be-
tween Madras and Mysore Govern-
ments on the construction of this
dam;

(d) if so, what are the terms of
the settlement; and

(e) if no settlement has been reach-
ed, the differences that stand in the
way and action Government propose
to take to resolve them?

“The Minister of State in the Minis-
try of Home Affairs (Shrj Datar): (a).
No.

(b). Does not arise.

(c) to (e). Informatian is being col-
‘Jected from the Governments of
Madras and Mysore and will be laid
on the Table of the House.
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Purchase of M.LG. Jet Fighters from
Soviet Union

*1536, Shri Hari Vishnu Kamath:
Will the Minister of Defence be pleas-
ed to state:

(a) whether Government have con-
cluded the consideratiop and exami-
nation of the proposal to purchase
MIG jet fighters from the Soviet
Union; and

(b) if so, what decision has been
reached?

The Minister of State in the Minis-
of Defence (Shri Raghwramaiah):
(a). No, Sir.

(b). Does not arise.

Coal Policy

*1537. Shrj P, C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that res-
presentatives of the coa] industry in
the country had been invited to dis-
cuss afresh the coal policy with his
Ministry’s officials on the 7th June,
1962;

(b) if so, the main demands of the
industry pressed in the course of dis-
cussions; and

(c) what is the Governmet’s view
thereon?

The Minister of Mines andq Fuel
(Shri K. D. Malaviya): (a) Yes. Re-
presentatives of the Coal industry
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were invited to discuss various pro-
blems pertaining to coal production
and to consider ways of overcoming

‘them.

(b) The main demands of the in-
dustry were—

(i) better transport for coal
should be provided;

(ii) power shortage should be

met;

(iii) there should a flat increase
in the prices of all grades of
coal as against Government’s
proposal to give higher in-
crease in the superior grades.
They also suggested that the
prices of Grade II coal should
not be ceiling prices, but fix-
ed ones.

(c) Government are undoubtedly
taking necessary steps to overcome
shortages in transport and power. It
was, however, not possible to accept
the industry’s request that the in-
crease in prices should be uniform
for all grades and that prices of
Grade II coals should not be convert-
wed into ceiling prices.

Cashew Fruit

3294. Shri M. K. Kumaran: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether the cashew fruit con-
tains properties of high nutritional
and medicinal value;

(b) if so, what are they; and

(¢) whether any attempt has been
made to utilise them?

The Minister of Scientific Research
anq Cultural Affairs (Shri Humayun
‘Kabir): (a) and (b). Mature cashew
apple is found to be rich in glucose
and vitamine ‘C’. Small quantities of
carotene, thiamine ang riboflavine are
:also contained.

(c) The Central Food Technologi-
cal Research Institute, Mysore has
devised methods for making Cashew
apple juice, concentrate rich in vita-
min ‘C’, syrups, cordial, candy, jam
and chutney; and demonstrated them
before interested parties,

Vinegar from Neera

3295. Shri M. K. Kumaran: Will the
Minister of Scientific Research and
Cultural Affairg be pleased to state:

(a) hether it is a fact that work
has been taken up for preparation of
vinegar from neera; and

(b) if so, the progress made therein?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Yes, Sir. The
Central Food Technologica]l] Research
Institute, Mysore, is working on this
process and has reduced the time of
fermentation to 15 days from 2 to 3
months in the traditional method. Ex-
periments are in progress to shorten
the period further,

Grants for Education of Handicapped
in Uttar Pradesh

3296. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the names of the voluntary or-
ganisations working in the field of
education for the handicapped In
Uttar Pradesh which have been given
grants during 1960-61 and 1961-62;

(b) the amount sanctioned to each;
and

(¢) the purpose for which it was

given?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). A state-
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ment giving the requisite information is laid on the Table

STATEMENT
Name of Voluntary or- Amount
ganisation Year sanctioned Purpose Remarks
1 2 3 4 5
Rs.

1. School for the Decaf, 1961-62
Lucknow.

2. Training College for Do.
Teachers of the Deaf.
Lucknow.

4,340 Purchase of group This is the second

instalment of total
grant-in-aid of Rs.
13,000/~ sanctioned
for this purpose
during 1957-58.

hearing aids.

13,000 Construction  of This is the second

instalment of total
grant-in-aid of Rs.
33,000/~ sanctioned
tor this purposc

during 1959-60.

building.

No grant was sanctioned to the voluntary organisations for the handicapped in  Utar

Pradesh during 1960-61.
Geological Survey of U.P.

3297. Shri Sarjoo Pandey: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether any geological survey
of mineral resources has been carried
out in the State of U.P. during 1961-
62;

(b) if so, areas where such survey
is being carried on; and

(c) details thereof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
mavis): (a). Yes, Sir.

(b), The areas where surveys were
carried out are Chamoli, Mirzapur
and Dehra Dun districts.

(c). The details of the investiga-
tions carried out by the Geological
Survey of India are as follows:

Chamoli: Large scale mapping
for copper and lead mineral-
ised zones has been carried
out, An area of 61.63 sq kms.
was mapped on 31,680 and
1:2400 scales. This mapping
revealed the presence of stib-

nite  (antimony mineralisa-
tion at Thala-Pokhri area.
Malachite stains have been
noticed near Kha] and
Nagdhar,

Mirzapur: Drilling for coa] in the
Mirzapur part of Singrauli
coalfield has been carrieq out.
Researves are tentatively ex-
pected to be of the order of
800-1000 million tonnes. Ex-
act figures will be known
when the contouring of this
part of the field is completed.

Dehradun: Investigation of base
metal ores in the Khalsi and
surrounding areas has not
yielded encouraging results.

Naval Aerodrome in Trivandrum

3298. Shri M. K. Kumaran: Will the
Minister of Def: be pleased to
state:

(a) whether it is a fact that survey
and other preliminary works were
done towards acquiring a large area
of land at Kazhakkootam in Trivan-
drum District in Kerala in order to
construct a naval aerodrome there;
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(b) whether it is a fact that the
idea of constructing an aerodrome
there has been given up; and

(¢) if so, whether the people of the
locality have been informeq about it?

The Minister of State in the Minis-
iry of Defence (Shri Raghuramaliah):
(a). No, Sir. Only a preliminary re-
connaissance was carried out to assess
the suitability of the site for locating
the Fleet Requirement Unit of the
Navy.

(b) No decision has so far been
taken in regard to the location of the
Fleet Requirement Unit,

(c) Does not arise.

Pension Cases of Military Men

3299. Shri Hem Raj: Wil] the
Minister of Defence be pleased to
state:

(a) the number of military men
whose cases for restoration of pen.
sions were pending till the 30th April,
1962, State-wise;

(b) the main causes of the delay in
the finalisation of these cases; and

(¢) the steps Government have
taken or propose to take to remove
‘them?

The Minister of State in Ministry
of Defence (Shri Raghuramaiah):
(3). The required information avail-
able in respect of cases which were
pending with the Controller of De-
fence Accounts (Pensions) ag on 3l1st
May, 1962 is:

No. of
State pending

cases
Punjab 16
Delhi 1
Madhya Pradesh 4
Andhra Pradesh 7
Mabharashtra 2
Rajasthan s
Uttar Pradesh . 31
Jammu & Kashmir . 1
67

|

Pensions are withheld, forfeiteq or
reduced because of conviction, grave
misconduct and political offences. Of
the above, 37 cases are in this cate-
gory, Payment of pensions is also sus-
pended where the pensioners have
not drawn their pensions for more
than a year. The number of cases
pending restoration in this category
is 30.

(b) Pensions withheld because of
grave misconduct, etc., can be restor-
ed by local military authorities but
they have to obtain the views of the
State Government authorities before
doing so. Restoration of pensions
stopped because the pensioners have
not drawn their pensions for over a
year, are delaycd mainly for want
of complete documents required un-
der the rules, either from the pen-
sioners themselves or from the Pen-
sion disbursing officers who are under
the administrative control either of
the State Governments or of the
Posts & Telegraph Department.

(c). Restoration of pension with-
held because of grave misconduct,
etc., requires consultation with the
State  authorities which  naturally
takes time. As for pensions which
have been stopped because the pen-
sioners did inot draw their pensions
for more than a year, the CDA(P)
is being requesteq to expedite finall-
sation.

Cement Factories in Kerala

3300. Shri M. K. Kumaran: Will
the Minister of Steel and Heavy In-
dustries be pleased to refer to the
reply given to Starred Question
No. 1198 on the 31st May 1962 and
state:

(a) whether Government have
received any proposal to set up
cement factories in private sector in
Kerala;

(b) if so, whether it has been consi-
dered; and

(c) the reasons for not selecting
Kerala in this regard?
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) No, Sir.

(b) Does not arise.

(c) For obvious reasons the Central
Government itself does not sponsor
ndividual private sector projects in
the various States. Targets are set
under our Five Year Plans and the
size of the un-filled capacity is known
Intending private investors apply for
licences under the Industries
(Development & Regulation) Act,
1951. These are dealt with on merits
in consultation with State Govern-
ments concerned. It is understood
that, at present, there are not adequate
sources of lime in Kerala on which a
cement plant can be based.

Scholarships to Scheduled Caste
Students of U.P.

3303. Shri Sarjoo Pandey: Will the
Minister of Education be pleased to
state:

(a) the total number of Central
Government scholarships awarded to
the Scheduled Caste students of Uttar
Pradesh durng 1961-62; and

(b) the total value of the scholar-
ships?

The Minister of Education (Dr.
K. L. Shrimali): (a) 15,984

(b) Rs. 74,06,000.

Territorial Army

3304. Shri Warior: Will the Minis-
ter of Defence be pleased to state:

(a) the number of Territorial Army
Officers who have put in more than
18 years of full paid service; and

(b) how many of them have got
promotion to the rank of Lieutenant
Colonel so far?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) 7 Territorial Army Officers have
comapleted 18 years of full paid service
inclusive of full time commissioned

JUNE 18, 1962

Written Answers 11322
service in the regular forces and|or
commissioned service in the Indian
Territorial Forces. Auxiliary Forces
(India) etc. rendered by them prior
to joining the Territorial Army.

(b) One officer has received promo-
tion to the rank of Lt.-Col. The
other six, who are junior to him, will
be considered for promotion when
corresponding officers in the Regular
Army ie. those of 1944 Commission
come up for promotion to the rank of
Lt.-Col.

Territorial Army Officers

3305. Shri Warior: Will the Minis-
ter of Defence be pleased to state:

(a) the number of Territorial Army
Officers at present who have put in
more than 18 years of full paid ser-
vice,;

(b) whether all such officers are
entitled to pension benefits; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) 7 Territorial Army Officers
have completed 18 years of full paid
service inclusive of full time commis-
sioned service in the regular forces
andlor commissioned service in the
Indian Terriforial Forces, Auxiliary
Forces (India) etc. rendered by them
prior to joining the Territorial Army.

(b) and (c). Territorial Army
Officers are entitleq to terminal
gratulty at the rate of half a month’s
pay for each aggregate year of em-
bodied service in the Territorial
Army, subject to a maximum of nine
months’ pay, provided that they have
completed @ minimum of four years
of aggregate embodied service.

Juvenile Delinquency Centres

3306. Shrimati Laxmi Bai: Will the
Minister of Home Affairs be pleased
to state:

(a) total number of children in
juvenile delinquency centres (junior
certified schools);
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(b) their State-wise and sex-wise
break-up; and

(c) total financial aid given by
Central Government to different
States for this purpose?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c). Re-
quisite information is being collected
from the States|Union territories and
will be laid on the Table of the
House in due course.

Cement Factory in Yerraguntla,
Andhra Pradesh

8307. Shri Eswara Reddy: Will the
Minister of Steel and Heavy Industries
be pleased to refer to the reply given
to Unstarred Question No. 1861 on
the 23rd May, 1962 and state:

(a) the date on which permission
wags granted for the A.C.C. to set up
a cement factory in Yerraguntla;

(b) the date on which A.C.C. in-
formed Government of their inability
to set up the factory and their reasons
for doing so;

(¢) whether Government were
satisfied with the justification of the
ACC. in not installing the factory;

(d) whether any agreement regard-
ing the installation of the factory
was arrived at between Government
and the A.C.C. in default of which a
penalty could be imposed on them;
and

(e) if so, the action taken by Gov-
ernment?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) 13th February, 1956.

(b) and (c). In 1959 the Associat-
ed Cement Companies Ltd. intimated,
in their progress report, that they had
completed limestone proving work
and had also purchased land. They
also reported at that time that on
account of over production of cement
in the country, they would be com-
pelled to keep some of their sanc-
tioned projects in abeyance. FEarly
in 1961 when a review was made of

the progress of the licensed schemes,
they reported that as they had
already in hand other projects with
higher priority for implementation,
they did not think that it would be
possible for them to take up the
Yerranguntla cement project before
1964. In line with Government’s.
stand that industrial licences relating
to schemes which were not likely to
be completed during the Third Plan
period should be revoked and not
kept pending indefinitely, the firm
were advised to surrender the licence,.
and, if necessary, apply for it later
when they were in a position to im-
plement the scheme, The firm ac-
cordingly surrendered the licence in.
July, 1961 and it was treated as
cancelled. Arrangements are, how-
ever, in train for licensing another
party for setting up a cement factory
in this location.

(d) No, Sir.
(e) Does not arise.

College Library Service

3308. Shri Mallick: Will the Minister
of Education be pleased io state what
steps have been taken by Govern-
ment to standardise college librarv
service throughout the couniry by
implementing the recommendations
made by the University Grarts Com-
mission i.e., fixing M.A, with diploma
in library service as minimum
educational qualification for college
librarianship and giving the same-
status to college librarians and
lecturers?

The Minister of Education (Dr.
K. L. Shrimali): A statement is laid
on the Table of the House
[See Appendix IV, annexure No. 49}

Education of Girls and Women in
Orissa

330.9 Shri Ulaka: Will the Minister
of Ed th be pl d to state:

(a) the amount allocated by the
Government of India during Third’
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Five Year Plan period to the Orissa
Government for Education of girls and
‘women;

(b) whether any new schemes have
been formulated for the expansion of
the education of girls and women in
Orissa; and

(c) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). A
statement is laid on the Table.
[See Appendix IV, annexure No. 50].

Geological Survey in Orissa

3310. Shri Ulaka: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether any geological curvey
of mineral resources was carried out
in Orissa during the Second Five
Year Plan period; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). A statement
showing the details of the work
carried out by the Geological Survey
of India and the Indian Bureau of
Mines is laid on the Table.
‘{See Appendix IV, annexure No. 51].

District Gazetteers of Orissa

3311. Shri Ulaka: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) the amount of grant given by
the Government of India to the Gov-
ernment of Orissa for compilation
and printing of District Gazetteers
during the year 1961-62; and

(b) the financial assistance proposed
to be given during 1962-63?

The Deputy Minister in the Minis.
ter of Scientific Research and Caul-
tural Affairs (Dr. M. M. Das): (a)
Rs. 6,000 were given to the Govern-
ment of Orissa during 1961-62 as
central grant-in-aid for compilation
of District Gazetteers. As no Dis-
trict Gazetteer was published during
the year, no grant for printing was
given.

(b) During 1962-63 the central
grant-in-aid to the Government of
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Orissa would be 40 per cent of the
expenditure incurrej by the State on
the compilation and printing of Dis-
trict Gazetteers. The grant for com-
pilation is subject to a ceiling of
Rs. 6,000 per volume.

Schoo] Hostels in Orissa

3312. Shri Ulaka: Will the Minis-~
ter of Education be pleased to state:

(a) whether the Government of
India have sanctioned any loan to
the Orissa Government for construc-
tion of school hostels during the
period from April. 1958 to March,
1962; and

(b) if so, the total amount sanc-
tioneej for each institution during the

aforesaid period?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir, during

.1960-61.

(b) A total amount of Rs. 120
lakhs was given as loan to the State
Government. Institution-wise distri-
bution was to be made by the State
Government and as such the Govern-
ment of India do not have infor-
mation about the particular institu-
tions.

Development of Sanskrit in Orissa

3313, Shri Ulaka: Will the Minister
of Education be pleased to state:

(a) the names of voluntary organi-
sations which were given grants from
April, 1957 to March, 1962 for the
development of Sanskrit in Orissa;
and

(b) the amount sanctioned to each
of them during the aforesaid period?

The Minister of Education (Dr.

K. L. Shrimall): (a) and (b).
Dadhi Baman Sanskrit Vndy-- Rs.
laya, Kural . 500
Parlakimcedi Sanskm Collegc,
Ganjam . 16,250
Mac Michacel Snmkm Tol,
Aska . 2,000

Shri Raghunath Jew Tol Snll-
pur, Cuttack . 650
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Social anq Child Welfare Schemes in
Orissa

3314. Shri Ulaka: Will the Minister
of Education be pleased to state:

(a) whether any speciul intercst is
being taken by the Union Govern-
ment for the expansion of Social and
Child Welfare Schemes in  Orissa
especially in rural arca during the
“Third Five Year Plan period:

(b) if so, the details thercof; and

(¢) the amount allocated for cach
scheme?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) and (¢). A statement is laid
on the Table of the House

STATEMENT

Government of India  have agreed
to assist the State jovernment  In
the Third Five Year Plan, with coffeet
from 1962-63 on a 50 pcr cent basis,
in respecet of  schemes  relating to
welfare of women, children  und the
handicapped.

2. The Central  Government have
also sponsorcd a scheme  under the
Social and Moral Hygicne and After
Care Programme. Two State Homes
and seven District Shelters for per-
sons discharged from correctional and
non-correctional institutions  have
been e-tablishey in Orissa State
under this scheme. Fifty per cent of
the actual expenditure under the
scheme is met by the Central Gov-
ernment.

3. Government of India also pro-
pose to start a Demonstration Project
on Integrated Child Welfare Services
in a selected Block of Orissa State
during the Third Five Year Plan at
a total expenditure of about Rs. §
lacs over the plan period,

1105 (Ai) LSD—3.
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Scrap Committee

f‘ Shri Kapur Singh:
Shri Himmatsinhji:
3318. {Shri P. K. Deo:
| Shri Raghunath Singh:
( Shri Narasimha Reddy:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(4) the major recommendations of
the Scrap Committee  whose report
was under consideration of Govern-
ment for a good length of time;

(b) whether it iy the intention of
Government to implement immediate-
Iy all the major rccommendations of
the Committee: and

(¢) whether,  in the opinion of
Government, the implementations of
the  Committee’s  recommendations
will result in the maximum utilization
of the country’s scrap surplus?

The Minister of Steel and Heavy
Industries  (Shri C. Subramaniam):
(a) to (¢). The Scrap Committee’s
Report is being examined and Gov-
crnment’s decisions will be announc-
ed shortly.

Scrap Export

-

Shri Kapur Singh:
Shri Himmatsinhji:

. ! Shri P. K. Deo:

3316-< Shri Raghunath Singh:
Shri Narasimha Reddy:
Shri Tan Singh:

Will the Minister  of Steel and
Heavy Industries bc pleased to state:

(a) whether the 1962-63 policy
pernutting import of  finished steel
against export of scrap has stipulated
that the scrap exported should have
earned an average minimum export
price of 12 per metric ton fob. for
being considerel for grant of import
licence for finicshed steel;

(b) if so, what are the advantages
of the condition;
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(c) whether Government have
been apprised that the export price
of scrap has very steeply declined in
the recent months and that the price
now fetched does not average above
£9 per metric-ton f.0.b.

(d) whether it has been urged that
the condition of the current barter
scrap policy insisting on an average
export earning of £12 per metric ton
f.o.b. should be realistically lowered
to £9 per metric ton f.o.b.; and

(e) if so, action taken in the
matter?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (e). In the public notice
relating to export of scrap on barter
basis, it has been laid down that
scrap exported should fetch a price of
£12 f.0.b. per metric ton. This condi-
tion has been imposed to prevent ex-
ports at low prices. Some represen-
tations have been received that the
price fixed is on the high side. The
matter is under consideration.

Indian Institute of Management

J Shri S, C. Samanta:
3317. \ Shri M. L. Dwivedi:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether two Indian Institutes of
Management are proposed to bhe set up
very soon;

(b) if so, where they will be located-

(c) who will be in-charze of these
Institutes; and

(d) how the recurring capenditure
will be met?

The Minister of Scientific Research
and Cultural Affairs (Prof. Mumayun
Kabir): (a) Yes, Sir.

(b) Calcutta and Ahmedabad.

(¢) The Institutes are registered
under the Societies Registration Act
and Boards of Governois have beus
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set up for their administration &and
management,

(d) By grants from the
Government.

Central

Administrative Board of Iatcrnational
Association of Universities

(Shri §. C. Samanta:
3318. { Shri Subodh Hansda,
L Shri M, L. Dwivedi:

Will the Minister of Education be
pleased to state:

(a) whether the fiftccnth meeling of
the Administrative Board of tl¢ In-
ternational Association of Universities
was held in Delhi recently,

(b) If so ,who inaugurated it:

(c) whether the Board decided to
hold a seminar on education in India:
and

(d) if so, when and  wkhLesr the
scminar is going to be held?

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) The meetings of the Adminis-
trative Board were not open to the
public and there was no  inaugural
function.

(c) and (d). According to th2 infer-
mation available, the Stand‘ng Com-
mittec of the Inter-Universitv Board
of India organised a  Scminar on
February 12 and 13, 1962 a¢  Madras
under the joint auspices of the Inter.
national Association of Univcrsities,
the Inter-University Board of India
and the India International Centre.
Subjects discusseq at the seminar were
(i) Access to Universities ang (iiy
Higher Education in relation to Secial
and Economic Development.

National Science Museum in New
Delhi

( Shri Subodh Hansda:
. ! Shri S. C, Samanta:
"319-4, Shri Shree Narayan Das:
| Shri Bhakt Darshan:
Will the Minister of Scleatiftc Re-
search and Cultural Affairs b2 pleass@
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to state:

(a) whether there is any proposal to
establish a National Science Museumr
in Delhi;

(b) if so, whether any prelimunary
work has been done in this regard;

-(c) whether Delhi has finally been
chosen for the location of this
museum; and

(d) the estimate of the expenditure
to be incurred on this schem»?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) and (c). The Hon’ble mem-
bers’ attention is drawn (o reply given
to Starred Question No. 94 ¢ 17th
February, 1961.

(b) ang (d). A Committez is being
set up to work out the detiils of the
Scheme.

faga smaw ® g swmw
St "o wo gt :
st o do @ :
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Fv fr
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2 ing

(@) S sFrm of e 7 Y
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gt & gmy & fag a1 #37 721 @
g7
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fagrer @ A7 Y & FE afY e
T

(=) fagmr & st /rn o et
1 AAFTO FW &) @fAq T 9FTIAL
1 fe=lt § ft e & s %1 ==t
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Burmese Representation of Bocks (o
Banaras Sanskrit University

3321. Shri Raghunath Singh: Wil] the
Minister of Scientific Research and
Cultura] Affairs be pleased to state
whether it is a fact that Burniese Gov-
ernment presented a set of 100 volumes
of the pali Tripatak to Saaskrit Uni-
versity of Varanasi on 6th April, 1962?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): According to available in-
formation, it was not the Burmese
Government, but the Sangh Nayak of
the Rangoon Monastery who presented
100 copies of complete Tripataka liter=-
ature to the Sanskrit University,
Varanasi on the occasion of its 4th
Convocation.

College of Medical Sciences, Banarus
Hindu University

3322. Shri Shree Narayan Las: Will
the Minister of Education be pleased
to state:

(a) whether the consideraijon of the
question of provision of funds fcr the
development of the Hospital ic be
attached to the College of  Muaical
Sciences of the Banaras Hindu Uni-
versity has been finalised; and

(b) if so, the nature of dccisions

taken?

The Minister of Education (Dr, K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

Survey of India Employces

3323. Shri S. M. Banerjez: Wiil the
Minister of Scientific Research and
Cultural Affairs be pleased to rcfer
to the reply given to Unstarvcel Ques-
tion No. 3273 on the 13th Ap:il, 1961
and state:

(a) the total number of employces
made permanent in 1961 and 1962, in
the Survey of India; and

(b) the total number of ecmployees
likely to be made permanent in 1863?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir)

1961 1962

(a) Class III 123 97

Class IV 96 147
(b) Class 111 203
Class IV . 275

Approach Road to Deputy Suvrveyor
General’s Estate, Dehra Dan

3324. Shri S. M. Banerjee: Wil the
Minister of Scientific Res=aren and
Cultural Affairs he pleased to refer tn
the reply given to Unstarreq Question
No, 3275 on the 13th April 1961 and
state:

(a) whether the approach 1cug from
the gate to residential guartc:s in
Deputy Surveyor Gencral's Ls.oate, 7
E.C. Road. Dehra Dun, has sice been
made pucca; and

(b) if not, the reasons *herefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). It 15 reported
that the work is in progress and is ex
pected to be completed shortly.
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(@) Tar () W gty
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Officers on Deputation in Manipur and
Tripura
3326. Shri Rishang Keishing: Will
the Minister of Home Affuirs be
pleased to state:

(a) the number of officers on de-
putation under the administration ¢f
Manipur and Tripura as on the st
April 1962;

(b) the capacitics in which the offi-
cers have been on deputation;

(c) whether Government have a1y
policy to replace the depuled otficers
by local men; and

(d) if so, the steps taken 1o this end?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
160 in Manipur and 90 in Tripura.

(b) Two statements—one in “espect
of Manipur and the other in respect
of Tripura are laid on the Table. [See
Appendix IV, annexure No. 52].
-(c) wherever possible local men
are given chanceg of prombiion to till
in senior posts. Due however to the
decath of suitable personnel oiiicers
have to be sent on deputation.

(d) Arrangements for training of
officers and awarding of stipends in the
local students have been maie and
will be made to have an adcquate nume-
ber of officers to replace the deputat-
ionists as far as possible.

mifewrd & fod fadel & WA
wfaw
33R0. %t wor A fRarEt : FAT
afaTert 741 ag FAd F FAT F A
fw -
(%) fazait & g 2w & fFaw
WA & I TEw W 9T
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Medium of University Education

3328. Shri Umanath: Wil] tac Minis-
ter of Education be pleased to state:

(a) whether the University Grants
Commission have received the re-
actions of the Universities to the report
of the Working Group constituted by
the Commission to go into the question
of the steps to be taken towards a
change of medium of instruction into
regional languages; and

(b) if so, when the meeting of the
Vice-Chancellors proposed by the
University Grants Commission is due
to be held to discuss this juesiion?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir, from twenty-
three Universities.

(b) In October, 1962.

Tented Schools in New I'clhi

3329. Shri Bhagwat Jha Azad: Will
the Minister of Education be pleased
to state:

(a) whether the New Delhj Munici-
pal Committee is proposing to sanction
more tented schools in New Delhi;
and

(b) whether Government, in view
of the great opposition to tented
schools, propose to advise this civic
body to refrain from this proposal?

The Minister of Educatioa (Dr. K.
L, Shrimali): (a) Yes, Sir.

(b) Opening of schools in tented
accommodation is an interim measure
only, rendered necessary by need for
rapid expansion of educational ficili-
ties. The Committee proposes te con-
struct school buildings for these
schools as soon as it gets land for the
purpose.

; Visit of Russian Oil Experts

2330. f Shri P. C. Borooah: )
» | Shri Bhagwat Jha Azad:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that a team
o? Russian Oil Experts arrived recent-
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ly in India to study the overall econo-
mics of the fuel industry in the ccun-
try; and

(b) if so, what was the result of
their study tour?

The Minister of Mines anq Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.
The team had come to study cil in
all its aspects.

(b) Their report is await2d.

Cattle Lifting in Border Regions of
Tripura

3331, S Shri Biren Dutta:

\ Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of cattle lifting cases
in all the border regions of Tripura
during March, 1961 and March 1962;

(b) the number of cattle lifted by
Pakistanis during that period; ana

(c) what measures Government have
taken to stop cattle lifting?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar); (a)
109 cases,

(b) 197.

(c) (1) Movement of cattle from
the border areas of Tripura to any
place across the border has been pro-
hibited under the West Bengal Security
Act 1950, as extended to Tripura;

(2) Patrolling of the border has been
intensified. Forest Guards have been
instructed to keep a walch oa cases
of cattle lifting. Village Resistence
parties have alsp been formed in the
border villages who also patrol the
border areas from time to time accom-
panies by the Police Porce.

(3) Protests in regard to cattle
lifted, are being lodged with the
Pakistani Authorities and demands
made for the return of the cattle In
the monthly meetings of the District
Officers of Tripura and East Pakistan
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information regarding the gargs sus-
pected of cattle lifting, is being ex-
changed in order to enable Pakistan
authorities to prevent such crimes by
their nationals.

Bhojpuri Music

3332. Dr. Mahadeva Prasad: Will
the Minister of Scientific Research and
Cultura]l Affairs be pleased to state:

(a) the nrmber of peopic whose
mother tongue is Bhojpuri; and

(b) the details of the efforts made
for the collection, compilation ord jre-
servation of Bhojpuri music?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 2164, according to 1951
Census. (Figures for 1961 Census are
still being tabulated).

(b) The Sangeet  Natak Akademi
has a programme for the coliection,
compilation and recording of Folk
music in the country which will in-
clude Bhojpuri also. At thas moment,
the Akademi has about an hour’s re-
cordings of Bhojpuri music.

Public Sector Projects

3333. Shri Rameshwar Tantin: Wil
the Minister of Steel anq Heavy In-
dustries be plcased to state:

(a) the number of persons engaged
in the public sector projects under his
Ministry; and

(b) the wage scaleg of izh:u= and
management?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (s)
and (b). The information is being col-
lected and will be laid on the Table
of the House.

Development of Tribal Culture in
Tripura

3334. Shri Dasaratha Deb: Will the
Minister of Scientific Research and
Cultural Affairs be pleased tJ 'state

(a) whether Government hava any
scheme to develop Tribal culture such
as dance, songs etc. in Tripure:

(b) whether any fund has been pro-
vided for that purpose; and

(c) whether Government piropose to
open a school in Tripura where culti-
vation of Tribal dances, songs etc.
would be made?

The Minister of Scientific Reseaich
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Yes, Sir.

(c) No, Sir.

Rehabilitation of Tribals in Tripura

3335. Shri Dasaratha Deb: Wil] the
Minister of Home Affairs bc pleased
to state:

(a) whether any portion of cultur-
able reclaimable land has been set
aside exclusively for the reaabilitaticn
of tribal people in Tripura as it wos
done in the past by the Maharaja of
Tripura;

(b) if not, how the large number
of tribal jhumias who nave been, still
engaging in Jhum cultivation could be
settled on land; and

(c) if so, the names of the aicas,
and the acreage in such areag?

The Deputy Minister in the Ministry
of Home Affairs (Shrimaii Chandra-
sekhar): (a) and (b). No difficulty
was experienced in finding lands for
tribal people out of Government khas
land and therefore no lanq hag Leen
set aside so far besides the areas re-
served by the late Ruler. However,
the question of earmarking some
lands for jhumias is under examin-
ation. It is proposed to complete the
settlement of all Jhumia families by
the end of the Third Plaa period.

(c) Does not arise.

AT

3335 o gwreei me o oEm
TE-®d wfY ag FA W Fw a%E
fF .

(%) #a1 gesg & JATUAT *F
MM wiFe oxfa w7 fod 0@
g
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Agencieg for Distribution of
oil

Indian

3337. Shri Venkatasubbaiah: Will
the Minister of Mines and Fue)} be
pleased to state:

(a) whether the Indian Oil Com-
peny is appointing Co-operative In-
stitutions or private peopie for distri-
bution of oil and oil products; and

(b) the State-wise figures of e
number of distribution agercies, both
.o-operative and private, and their
area of operation?

The Deputy Minister i the Ministry
of Mines and Fuel (Shri Hajarnavis):
(a) In the distribution of oil ®d oil
products, the Indian Oil Compamy gives
the highest preference ty  Co-oper-
atives, then to Institutions like Cor-
porations etc. and in exceptional cir-
cumstances distribution is entrusted to
suitable individuals.
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(b) Such agencies exist at present
for distribution of Keroseng only and
a statement of their area-wise opera-
tion is laid on the Table o the Hcuse.
[See Appendix IV, annexure No. 53]).

Pakistani National¢

3338. Shri Raghunath Singh: Will
the Minister of Home Affaivs be pleas-
ed to state the number of cases filed
against Pakistani nationals in Assam,
West Bengal, Jammu and Kashmir,
Tripura and Manipur during 1952—
1962 who crossed the border without
any permit, certificate or visa?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
information is being coliecied and w:ill
be laid on the Table of the House, as
soon as it is available.

Common Industrial Financial Agency

3339. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that a
common industrial financial agency
for Punjab, Delhi and Himachal Pra-
desh has been formed; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Punjab Financial Corporation was
established by the Government of
Punjab under the State Financial
Corporation Act 1951 to provide
finance to medium and small scale
industries in the Punjab State. Its
surisdiction was extended to serve the
needs of the Union Territory of Delhi
in terms of an agreement between the
State of Punjab and Delhi Adminis-
tration in the year 1957. In accord-
ance with an agreement entered into
between the State of Punjab and
Delhi Administration and the Adminis-
tration of Himachal Pradesh on the
19th May, 1962 its jurisdiction is now
being extended to Himachal Pradesh.
A copy of the agreement is laid on
the Table of ‘the House. [See Appen.
dix IV, annexure No. 54].
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Mutual Assistance Pool of Insuramce
Companies

3340. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

ta) whether it is a fact that insur-
ance companies in the country have
created a pool for mutual assistance
to compensate for any loss in business
to an individual insurance company;

(b) if so, the details thereof; and

(c) the effect it will have on the
evil of rebating in business?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). Although
1the Executive Committee of the Gene-
ral Insurance Council has proposed to
set up a mutual assistance pool, it has
not yet come into being. This pool is
proposed as a voluntary effort by the
insurance industry to put its house in
order and is aimed at creating con-
fidence and partly compensating loss
of business which may occur to
insurers if they completely abstain
from the alleged malpractices in the
industry and diversion of business
from one to another. The Execu-
tive Committee has asked the
insurers to give their consent to the
proposal. The reaction of the insurers
is not yet known. It is yet too early
to judge the effects of the proposal in
detail.
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SR B I Y @A F1AE FE
fod Fan ITH T WE |

Skeletal Remains of IHarappa

3342. Shri P, K. Deo: Will the Minis-
ter of Scientific Research and Cultural
Affairs be pleased to state:

(a) whether anthropological re-
search has been done on the 260
ckelctal remains of Harappa in posses.
sion of the Anthropological Survey
of India; and

(b) if so, the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
‘Kabir): (a) Yes, Sir.

(b) The earliest population of
Harappa was long-headed and sturdy
in build, with pronounced cye-brow
ridges, receding forehead and broad
nose with depressed root. A later
phase shows along with these earlier
people others who were distinctly
round-headed. In the decaying phase
of the culture, skeletons of people
similar to the earlicst phase have been
discovered.

Central Institute of English,
Hyderabad

3343. Shri M. K. Kumaran: Will the
Minister of Education be pleased to
state:

(a) what are the main recommen-
dations of the committee set up by
Government to review the work and
progress of the Central Institute of
English, Hyderabad; and

(b) whether any action has been
taken on those recommendations?

The Minister of Education (Dr. K, L.
‘Shrimali): (a) and (b). A statement
is laid on the Table of the House.
{See Appendix IV, annexure No. 55].

‘Foreign Capital Investments
In India

‘3344. Shri Maheswar Natk: Will the
‘Minister of Finance be pleased to
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state:

(a) what was the volume of foreign
capital invested in India upto the end
of 1961; and

(b) what is the future programme
«f Government in respect of foreign
participation in the capital structure
of our Third Five Year Plan?

The Minister of Finance (Shri
Mararji Desai): (a) The latest date
upto which information has been
compiled is 31st December, 1959. The
total amount of foreign investments
in India as on that date was Rs. 610.7
crores. The figures as on the 31st
December, 1960 are expected to be
available shortly.

(b) The Third Five Year Plan
cnvisages foreign participation in the
private sector, both in the form of
loans and equity capital of the order
of Rs. 300 crores.

gad wi & fod & wf s et
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Reorganisation of Steel
Administration

2347. Shri Maheswar Naik: Will the
Minister of Steel and Heavy Industries
be plcased to state:

(a) whether Government are cont-
templating reorganizing and stream.
lining the Steel administration in the
public sector; and

(b) if so, what are the lines of
reoricntation?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The matter is under
active consideration.

Public Schools

3348. Shri Rishang Keishing: Will
the Minister of Education be pleased
to state:

(a) the number of public schools
in the country uptodate;

(b) whether these schools can
exchange teachers with foreign coun-
tries without the consent and know-
ledge of the Government of India;
and

(c¢) if so, the names of the schools
znd the names of the foreign coun-
iries with which exchange of teachers
nas taken place during 1960-61 and
1961-62.

The Minister of Education (Dr.
K. L. Shrimali): (a) Full Members—25

Associate Members—2

(b) and (c). Information is being
coilected and will be laid on the
Table of the House.
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Amenities in Government Servants’
Colonies, Delhi

3351, Shri Balmiki: Will the Minis.
ter of Home Affairs be pleased to
siate:

(a) what steps have been taken by
the Government to provide basic
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amenities like a community hall, a
shopping centre, a children’s park
and a reading room for the Govern-
ment  servants residing in  Clive
Square, Lawrence Square, Taylor
Square, Tughlak Place, Lake Square,
Reading Road Etc?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The area in which
these localities fall is ripe for re-
development and the re-development
plan provides for all the necessary
amenities.
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Geological Survey of Minerals
In Gujarat

( Sbri D. J. Naik:
3353. { Shri Chhotubhai Patel:
| Shri P. R. Patel:
Will the Minister of Mines and Fuel
be pleased to state:
(a) whether Geological survey of
hilly regions in the Districts of Pan-
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chamahals, Baroda and Broach in

‘Gujarat which abound in valuable

minerals, has been undertaken; and
(b) if so. the result thereof?

The Deputy Minister in the Minis.
try of Mines and Fuel (Shri Hajar-
mnavis): (a) Yes, Sir.

(b) As a result of survey under-
taken by the Geological Survey of
India the occurrences of the following
minerals have been recorded:

Panchmahals district : Clay,  Mangancse,
Lead and Limestone
.
Barada disirict : Copper,  Fluorite, Man-
gancse, Limestone, Talc
and Barytcs.
Broach disiric: Limestone, Lignite. Ca'cite’
Clay and Gypsuin.

‘Survey of Little Rann of Kutch

(Shri D. J. Naik:
3354. { Shri Chhotubhai Patel:
| Shri P. R. Patel:

Will the Minister of Mines and Fuel
‘be pleased to state:

(a) whether the large scale survey
of Little Rann of Kutch has been
complcted; and

(b) if so, the result thercof?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri
Hajarnavis): (a) and (b). The Geo-
logical Survey of India carried out
well  inventory and  groundwater
investigations in the Little Rann area.
The area is composed of Recent and
Tertiary sediments overlying Jurassic
sediments except in “belts” where
Jurassic sediments are  exposed.
Flowing wells have been constructed
by State Government in these “belts”
and the quality of groundwater is
generally poor. Due to the high
salinity of groundwater, several brine
wells have been constructed for salt
manufacture. Dug wells located near
ponds form the chief source for
meeting domestic requirements.

! Writers’ Pension in Orissa

3355. Shri Mohan Nayak: Will the
‘Minister of Scientific Research and
Cnltural Affairs be pleased to state:
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(a) how many persons are getting
writers’ pension in the State of Orissa
at present; and

(b) names of such persons and how
much money they are getting indi-
vidually?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Five,

(b) The names of the recipients are
given below but it would not be fair
to them to state the amount each
receives. The maximum paid to any
one under this scheme is Rs. 150. p.m.

(1) Shri Damodar Shastrce from
December, 1956, B

(ii) Smt. Aparna  Devi from
August, 1957

(iii) Shri Nagandra Kumar Ray
from June, 1958.

(iv) Shri Golak Chandra Pradhan
from August, 1958,

(v) Shri D V. Krishna Ruao from
March, 1960.

Exploration and Production of Oil

3356. Dr. L. M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the attention of Gov-
crument has been drawn to g U, N,
Fublication entitled “Capital Require-
ments of Petroleum Exploration and
Methods of Financing”: and

(b) what is the total up to date
capital and revenue  expenditure
incurred on cxploration and produc.
tion of oil the total actual yield -o
far attained and the capacity per day
firmly established?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) Yes, Sir.

(b) (i) Oil India Limited;

The total Capital expenditure incur-
red by Oil India Ltd. upto 31st March,
1062 on exploration and production of
oil was Rs. 22.08 crores and the total
revenue expenditure Rs. 9.35 crores.
The total actual yield attained upto
the end of May, 1962 from Nahor-
katiya, Hugrijan and Moran was 10.8
million barrels or 1.68 million tonnes.
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The production capacity firmly estab.
lished at present is about 2.3 million
tonnes per annum in terms of weil
head potential. This may increase to
3 million tonnes before the end of
1963.

(ii) Assam Oil Company Limited:

Assam Oil Company Limited have
stated that it will take considerabic
time and effort to provide the infor-
mation regarding the total up.to-date
capital and revenue expenditure
incurred on exploration and produc-
tion of crude oil. A.O.C. have, how-
cver, indicated that the total expendi-
ture on production for the years 1959,
1960 and 1961 was Rs. 2.37,46,867 and
the expenditure on prospecting for
1959 was Rs. 14,94,278. The total net
yield of oil attained upto 30th April,
1962 was 57.5 million barrels or 8.63
rniillion metric tonnes. The rate of
rroduction as at 30th April, 1962 was
about 3,425 Barrels (514 metric
tonnes) per day which is expccted to
decline .gradually to about 2.300
barrels (345 metric tonnes) per day
by 1970.

(iii) Oil and Natural Gas Commis-
sion:

The total expenditure incurred by
the Oil and Natural Gas Commission
upto March, 1962 is Rs. 38.2 crorcs
including expenditure other than of
capital nature amounting to Rs. 24.76
crores. The total quantity of crude
o0il produced from the Ankleshwar
field upto 31st May, 1962 in the course
of the trial production of the wells is
71,182 tons. This represents the total
crude oil production of the Oil and
Natural Gas Commission upto 3lst
May, 1962.

The present rate of production of
crude oil from the Ankleshwar field
during the process of trial of the wells
is 1,200 tonnes per day. The regular
daily production which will be estab.
lished after the full development of
the Ankleshwar field cannot be esti-
mated on a firm basis at present.
However, it will be very much higher
than the present trial production rate.
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Cost of Drilling Oil

3357. Dr. L, M. Singhvi: Will the
Minister of Mines and Fuel be pleased
to state what is the average cost of
drilling oil per metre in India and
how it compares with costs incurred
in other comparable oil producing.
countries? L

The Minister of Mines and Fuel
(Shri K. D. Malaviya): The actual
cost of drilling per metre in Nahor-
katiya during 1961 was Rs. 374 and
that in Moran Rs. 442.9. The actual
cost of drilling per metre by Assam
Oii Company was Rs. 808 for 1957,
Rs. 806 for 1958 and Rs. 846 for 1959.
The Oil and Natural Gas Commission
is engaged in the analysis of the cost
of driiling in the different structures.
The cost of drilling depends upon a
number of factors e.g.,, the nature of
the structure, depth to which a well
is drilled and the type of Rig used
for drilling. It also varies according
to whether the drilling is of explora-
tory nature or is carried out in an
cstablished ficld for production pur-
pose. This is true in regard to dril-
ling opcerations in other countries also.
The average cost of drilling even if
it were worked out for a country as
a whole would not reflect the norm
to which the cost of drilling should
approximate.

Konkani

2358 J Shri Shree Narayan Das:
*%%  shri Koya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
received any representation or any
proposal for the inclusion of Konkani
as the fifteenth language in the Eighth
Schedule to the Constitution; and

(b) if so, the action taken thereonft

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) Does not arise.
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Displaced Persons in Ramunni Nagar
Colony, Tripura

3360. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleasced
to state:

(a) how many families of displaced
personis have been rehabilitated at
D. M. Ramunni Nagar Colony in Tri-
pura;

(b) what is the amount of loan and
average of land that each displaced
person’s family is cntitled to get
under the said colony scheme;

(c) whether the loan has been fully
paid to each family and the full quota
of land that each family was entitled
to get has been allotted to cach of
the family in the said colony; and

(d) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). Material is being collected and
will be placed on the Table.

Border Police Outpost at Jalaiya in
Tripura

3361. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that very
recently the tent of border police out-
post situated at Jalaiya in Tripura
near Pakistan border had been set
on fire by some Pak. national;

(b) if so, what are the casualties;
and

(c) whether any miscreant  was
detected or arrested in this respect?”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
On the night of 5th May 1962, a new-
ly constructed barrack and not a tent
at the Jalaiya border outpost was set
on fire by some unknown miscreant.
The case is under investigation by the

Police.
(b) None.

(¢) None so far.
Tulsibati Girls’ Hostel, Agartala

3362. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the total number of tribal girls
at present staying at Tulsibati Girls’
Hostel, Agartala as boarders; and

(b) the type of amcnities extended
to them by Government?

The Minister of Education (Dr.
K. L. Shrimali): (a) 8.

(b) Besides a free seat and light
they are granted a stipend @ Rs. 1.25
nP per day per boarder. News
Papers, Magazines and periodicals are
also provided free of cost.

Hostel Facilities for Tribal Girl
Students in Tripura

3363. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of tribal girl stu-
dents who are enjoying hostel facilities.
at present in Tripura; and
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(b) the names of the hostels where
girl students are staying?

The Minister of Education (Dr.
K. L. Shrimali) (a) 12.

(b) (i) Boarding house aitached to
M.T. Girls’ Higher Secondary School,
Agartala.

(ii) Boarding House attached to
Belonia Girls’ High School, Belonia.

Tribal Boarding Hostels in Tripura

3364. Shri Dasaratha Deb: Will the
Minister of Education be plecased to
state:

(a) whether any Tribal Boarding
Homes (Hostels) are at present under
construction in Tripura;

(b) if so, the localitics where the
same are being constructed;

(¢) whether those hostels are meant
for the students of secondary or higher
secondary schools or primary schools;
and

(d) the approximate number of stu-
dents who are expccted to be accom-
modated in these hostels?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). The re-
quired information is being collected
from the Tripura Administration and
will be laid on the Table of the Lok
Sabha in due course.

Iron Ore Production in Eastern Zone

3365. Shri Surendranath Dwivedy:
Will the Minister of Mines and Fuel
be pleased to state:

(a) what is the present production
of private owned ore mines in the
Eastern Zone; and

(b) what is the total iron ore pro-
duction of captive mines worked by
the Government?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) and (b). The information
is being collected and will be laid on
‘the Table of the House as early as
‘possible.
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Political Sufferers

3367. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
1o state:

(a) how many applications for Poli-
tical Sufferer’s aid have been received
by Tripura Administration during the
period from 1958 to 1962;
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(b) what is the number of appli-
cants who suffered imprisonment in
Andamans;

(c) how many app~cants have rc-
ceived aid upto March, 1962, and

(d) what is the amount given to
each of them?

The Minister of State in the Minis-
try of Home Affairs (Sri Datar): (a)
279.

(b) 2.

(c) and (d). 11 applicants have so
far been given grants ranging from
Rs. 100/- to Rs. 1,500/-. The other
applications are still under considera-
tion of the Political Sufferers Relief
Committee, Tripura.

Iron Ore Mines in Orissa

3368. Shri Surendranath Dwivedy:
Will the Minister of Mines & Fuel
bhe pleased to state:

(a) what is the total investment
made till now by the Government of
Orissa and India in prospecting,
mechanisation and operation of Iron
Ore Mines in Orissa;

(b) what is the total foreign ex-
change involved; and

(¢) what is the total foreign cx-
change further required by the end
of the Third Five Year Plan period?

The Deputy Minister in the Minis-
try of Mines and Fuel (Shri Hajar-
navis): (a) to (¢). The information is
being collected and will be laid on
the Table of the House as early as
possible.

Home Minister’s Discretionary Grant

3369. Shri Man Sinh P. Patel: Will
the Minister of Home Affairs be
pleased to state:

(a) how many institutions and per-
sons were given grants from the Home
Minister’s Discretionary Grant during
the last year; :

(b) whether any application or re-
quest for such grant was rejected;
and

(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

1105 (Ai) LSD—4.

8 institutions and 588 persons during
the year 1961-62.

(b) and (c). Those applications
which did not satisfy the require-
ments of the rules governing dis-
bursements from the Discretionary
Grant did not qualify for assistance
from such grant.

Pay Scales of HP. Employees

3370. Shri Mohammad Elas: Will
the Mivister of Home Affairs be
pleased to state whether it is a fact
that the pay scales of the Himachal
Pradesh Administration employees
are not at par with the pay scales of
the Punjab State Government emplo-
yees despite the recommendations of
the Pay Commission and the instruc-
lions of the Union Home Ministry for
bringing at par the pay scales in
Himacdhal with Punjab scales?

The Minister of State in the Minis-
try of Home Affairs (Shri  Datar):
The pay scales of the posts in the
Himachal Pradesh Secretariat and a
few posts concerned with Secretariat
work in the Directorates have follow-
ed the pattern obtaining under the
Dclhi Administration, whicdh follows
by and large the Central Govern-
ment’s pattern. The pay scales  of
other posts under the Administration
followed the Punjab pattern even
prior to the recommendations of the
Pay Commission except certain posts
which were  sanctioned on Central
Government scales on ad hoc basis.
As a result of the Pay Commission’s
recoinmendations these posts were
brought on to the Punjab scales.

Report of the Hindu Religious Endow-
ments Commission

| Shri D. C. Sharma:
3373. { Shri Hari Vishnu Kamath:
| Shri Prakash Vir Shastri:

Will the Minister of Law be pleased
to state:

(a) whether the Hindu Religious
Endowments Commission has submit-
ted its report;

(b) if so, what are its broad recom-
mendations; and
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(c) the steps taken te implement
the same?

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Yes, Sir. The report has
been submitted on 31st May, 1962

(b) and (c). The Report is being
printed and is under examination by
Government and it will be placed
on the Table of the House when print-
ed copies are available.

Sucide of a Clerk in P.M’s Sectt.

f Shri D. C. Sharma:

3374, \ Shri Bhakt Darshan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a clerk in the Prime
Minister’s Secretariat committed sui-
cide by jumping from the fourth floor
of his office in South Block, New
Delhi on the 1st June, 1962;

(b) whether any  enquiries have
. .nnde in this regard; and

(¢) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Yes.

(¢) Enquiries held in this regard
revealed that Shri Santokh Singh, a
Lower Division Clerk in the Prime
Minister’s Secretariat, committed sui-
cide because of severe depression
brought about by indifferent health
and mental trouble.

Iron Ore Smelting Techniques Study
Team

3375. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether a team of Indian tech-
nical experts is proposed to be sent
to East Germany and Norway to
study iron ore smelting techniques in
those countries;

(b) if so, when; and

JUNE 18, 1962
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(¢) what will be the composition of
the seam?

The Minister of Steel and Heavy
Industries (Shri .C Subramaniam):
(a) to (c). Government have already
approved the deputation of a team
of observers to East Germany and
Norway to observe briquetting, coking,
smelting and other tests based on
Salem Iron Ore and Neyveli Lignite.
The deputation will also visit West
Germany to observe the working of
Low Shaft Furnaces. The deputation
is scheduled to leave India by  the
middle of June 1962. The composi-
tion of the team is as below:—

1. Shri C. V. S. Mani, Deputy
Sccretary to the Govt. of Madras.

2. Shri R. P. Sinha, Deputy
Chief Engineer, Central Design
Bureau, Hindustan Steel Limited,
Rourkela (Orissa).

3. Shri D. N. Sibal, Executive
Engineer, Neyveli Lignite Cor-
poration, Madras.

Seminar on Secondary Education

3376. Shri P, C, Borooah: Will the
Minister of Educatlon be pleased to
state:

(a) whether it is a fact that the
All India Secondary Teachers’ Federa-
tion organised its two day seminar on
the “Pattern of the Secondary Educa-
tion in India” towards the end of May,
1962 at Calcutta;

(b) if so, what recommendations
were made therein to improve the
pattern of secondary education in
India; and

(c) what decisions Government
have taken to modify the present pat-
tern in the light of these recommenda-
tions?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House [See Appendix IV, an-
nexure No. 56].
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(c) The recommendations have
been noted and will be given due
consideration in any scheme of reor-
ganization of the pattern.

Seizure of Currency Notes Etc., from
a Chinese Woman

3377. Shri P, K. Deo: Will the Mi-
nister of Finance be pleased to state:

(a) whether currency notes worth
Rs. 66,000 and some liquor bottles
have been seized from a Chinese
woman in Bombay lately; and

(b) if so, details therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). No such
seizurc has been made by the Cus-
toms authorities. It is, however, un-
derstood that the Bombay Police
authoritics raided the preunises of one
Mrs. Chang Gow-Giw in Bombay and
scized three bottles of brandy and
also Indian currency amounting o
Rs. 66,000 and that Mrs. Chang was
arrested on 31st May, 1962, for being
in possession of foreign liquor with-
out a permit under the Prohibition
law. The Bombay Police are carry-
ing on further investigation.

Liquor Consumption in Delhi

3378. Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state what steps Government have
taken to check the abnormal increasc
in liquor consumption in Delhi during
the lasi five years?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
following measures have been adopted
by the Delhi Administration towards
gradual prohibition in Delhi during
the last five yearsi—

(i) Reduction in the number of
country liquor shops from 7 to 2 and
removal of the remaining two shops
to remote locaties.

(ii) Reduction in the saleable
strength of country liquor from 20
degrees under proof to 50 degrees

under proof.

‘(iii) Imposition of quantitative res-
triction in the case of country liquor

vends by not allowing the licensees to
sell more than 1,20,000 gallons (5,45,515
litres) during the year 1962-63.

(iv) Public drinking in restaurants
and dhabas etc. of both foreign and
country liquor has been prohibited.

(v) The sale and consumption of
foreign liquor in cinemas and rail-
way refreshment rooms has been pro-
hibited.

(vi) Licensing the sale of x‘ore'xf‘n
liquor in clubs and restricting the
consumption therein by members only.

(vii) Confining the consumption of
forcign liquor in hotels to the resi-
dents of the hotel in their rooms only.

(viii) Reduction in the limit of
retail sale to an individual from 12
quart bottles to one litre.

(ix) Reduction in the limit of pos-
session of an individual to one litre of
foreign liquor. Previously a persen
could possess any quantity of foreign
liguor for his bonafide consumption.

(x) Introduction of 137 dry days in
a year.

(xi) Prohibiting the sale of country
liguor and foreign liquor to persons
below the age of 25 years.

(xii) Prohibiting the employment of
children and women on the premises
licensed for the consumption of liguor.

(xiii) Reduction in the sale hours.

(xiv) Enhancement of punishunent
for repeated offences and prescribing
a minimum punishment for illicit dis-
tillation.

(xv) Increase in the rates of duty
cte.

Steel Plant in Mysore

3379. Shri Chandriki: Will the Mi-
nister of Steel and Heavy Industries
be pleased to state:

(a) whether Government are awarc
that the people of Bellary district in
Mysore State are consistently demand-
ing crection of a steel plant in their
district  because the most superior
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quality ore available in India today
is from that district;

(b) if so, whether Government pro-
pose to erect any steel plant in that
district in the Third Five Year Plan
period;

(¢) how many stcel plants are we
going to have in the Third Five Year
Plan period; and

(d) whether any sites have been
selected for the location of such plant<?

¥he Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) to (d). During the Third Plan
Period, it is proposed to set up a new
steel plant at Bokaro. The question
of setting up a pig iron plant based
on Neyveli Lignite—representing an
initial stage in the establishment of a
steel plant in the Southern regicn is
at present under the consideration of
a Techical Cocmnmittee, who are ex-
pected to report on a suitable location
for the plant as well. A similar Com-
mittee is exawnining the technical and
economical feasibility of setting up a
pig iron or stcel plant based on the
iron ores of Bellary district
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Sainik Samachar

( Shri A. V. Raghavan:
3382. { Shri Pottekkatt:
| Shri Warior:

Will the Minister of Defence be
pleased to state:

(a) the languages in which ‘Sainik
Samachar’ is issued and its circulation
figures;

(b) the cost incurred for each cdi-
tion; and

(c) whether there is any proposal to
publish a Malayalam edition of the
same?

The Minister of State in the Minis-
try of Defenc: (Shri Raghuramaiah):
(a) “Sainik Samachar” is publisacd 1n
nine languages, namely, English,
Hindi, Roman-Hindi, Urdu, Punjabi,
Marathi, Tamil, Telugu and Gorkhali.

The language-wise circulation fgures
for the issue dated June 17, 1952, are:

English. 2,950
Urdu. 753
Hindi. 4,676
Punjabi. 2,256
Roman Hindi. 419
Tamil. 647
Telugu. 263
Marathi. 581
Gorkhali. 643
Total. " 13188

(b) Accounts of expenditure for
each edition are not mainlaineq se-
parately. The total expendilurc on
production of the journal during 1961-
682 was Rs. 5:31 lakhs (approximutely).

(c) Yes Sir, a proposal to publish
a Malayalam cdition is under con-
sideration.

Census of Ex-Scrvicemen

(" Shri A. V. Raghavan:
3383. <{ Shri Pottekkatt:
( Shri Warior:

Will the Minister of Defence be
pleased to state:

ta) whether therce is any proposal
to conduct a census of the ex-service-
men of ihe country; and

(b) whether Government has any
information regaraing the number of
uncmployed  ex-servicemen, district-
wise?

Tiie Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) No, Sir.

(b) No, Sir. However, the infor-
mation regarding the aumber of ex-
scrvicemen borne on the Live Regis-
ters of the Employment Exchanges
seeking employment assistance as on
31st December 1961 is avalable with
the Government, State-wise {not Dis-
trict-wisc) and has already beea sup-
plied in reply to Unstarred «uestion
No. 2599 on the 5th June, 1962 1n ihe
Lok Sabha.

Aid from PL-480 Funds to Leather Ke-
search Institute, Guindy

J Shri A. K. Gopalan:
8383. “ Shii Umanath:

Will the Minister of Scientific Re-
search and Cultural Affairg be picased
to state:

(a) whether the Central Leather
Research Institute situated in Guindy
is to get any aid from PL 460 funds,
for any of its schemes of fundamental
research;

(b) if so, the amount spread cver and
the conditions thereof; and

(c) what are the schemes for which
it is to be utilised?
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The Minister of Scientific Rescurch
and Cultural Affairs (Shri Humayun
Kabir); (a) Yes, Sir.

(b) Two grants, Rs. 1.81 lakhs and
Rs. 1-28 lakhs, spread over a period of
five years have been made. The con-
ditions are broadly:

(i) payments to be made ha'f-
yearly;

(ii) reports to be submitted half-
yearly;

(iii) accredited represcatatives of
the Government of the United
States of America will have
access to the Institute to cec
the progress of the schemes;

(iv) The public in U.S.A. will he
granted all benefits of any
patentable results ircm these
schemes and an iircvocable,
non-transferable world license,
free of royalty, will be given to
the U.S. Government in this
regard. Rights to patents out-
side U.S.A. will be ia accord-
ance with the policy of the
Council of Scientiiz and In-
dustrial Research.

(v) The U.S, Government may dc-
cide in what manner resull; of
research ang informatian re-
garding schemeg which, in the
opinion of the U.S. Depart-
ment of Agriculture, are not
patentable in the U.S.A., may
be published in that countiy.
Publication outside U.S.A.
shall be in accordauce with
the policy of the Council of
Scientific and Industrial Re-
search.

(¢) The schemes are—

(i) Studies on the mode o rc-
action of polyphenolic tanning
compounds with hide proteins
(collagen) to obtain funda-
mental information for  de-
veloping heavy leathar with
improved properties.

(ii) Studies of the inter-relation of
the hide aquality with rate cof
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tanning and efficizncy cf tan-
ning to obtain information for
use in developing improved
process for making leather.

Bauxite in Katni Madhya Pradesh

Shri A. K. Gopalan:
3385. \ Shri Umanath:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 1742 on tne
26th April, 1961 and state:

(a) whether further invesiigations
as to the fuel valuation of banxite de-
posits at Katni in Bhopa] have heen
completed; and

(b) if so, the result thercoi?

The Deputy Minister in the Minisury
of Mines and Fuel (Shri Hajarnavis):
(a) The Geological Survey of India
has not carried any further invest:-
gation for finalised valuation of bau-
xite deposits at Katni.

(by Doeg nbt arisc.

Reviewing Committee of the Zoological
Survey of India

3386. Shri Basumatari: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether Government have 1e-
ceived the report of the Reviewing
Committee on working of tue Znologi-
cal Survey of India; and

(b) if so, what are the main recem-
mendations?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Cheetham Committee’s Interim Report
on Survey of India

3387. Shri Basumatari: Wil the
Minister of Scientifir Rescarch and
Cultural Affairs be pleased to state:

(a) what are the main rec>mmend-
ations in the interim report of th>
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Committee under the Chairmanship of
Major-Genera] Cheetham constituted
to assess the work of the Survey of
India;

(b) how many of them have been
accepted; and

(c) how many of them we boing
implemented so far?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c¢). The main recom-
mendations concern:

(i) strengthening of the Depart-
ment by the immediaie ad-
dition of four field pactics for
priority survey work;

(ii) provision of transport to field
parties; and

(iii) supply of modern cquupment
required for precision weork.

These recommendatians have kteen
accepted and are being impieracnted.

Inventions

3388. Shri Basumatari: Will tne
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what inventions have been re-
ported during the year 1961-62 to the
National Research Development Cor-
poration of India;

(b) the names of the scientists who
have made the inventions; and

(¢) the names of the institutions and
laboratories where the inventions have
been made?

The Minister of Scientific Rcsearch
and Cultural Affairs (Shri Humayun
Kabir): (a) to (¢). A statkment giving
the available information is laig ¢n
the Table of the House. [See Appen-
dix IV, annexure No. 57].

C cial Devel t of Processes

3389. Shri Basumatari: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) what licence agreements have
been negotiated for the commercial
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development of processes during 1061-
62 by the National Research Develop-
ment Corporation of India; and

(b) who are the parties negotiating
the agreements?

The Minister of Scientific Rcs:arch
and Culturaj Affairs (Shri Humayun
Kabir): (a) and (b). A statemcnt giv-
ing the required information is laid
on the Table of the House [See
Appendix IV, annexure No. 58].
Reviewing Committee for Botanical
Survey of India

3390. Shri Basumatari: Will the
Minister of Scientific Research and
Cultural Affairs be pleased o state:

(a) what are the main recommend-
attons of the Report of the Reviewing
Committee for the Botanical Survey of
India;

(b) how many of them have Leen
accepted by Government; and

(c) how many of them are be'ng
implemented so far?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (¢). A statement giv-
ing main recommendations of the
Reviewing Committee and the present
position in respect thereof .s laid on
the Table of the House. [See Appen-
dix IV, annexure No. 59].

Juvenile Delinquency

3391. Shrimati Laxmi Bai: Will the
Minister of Home Affairs be pleasad 1o
state:

(a) whether any report has bteen
published by Government vegarding
juvenile delinquency of children since
passing of the Children Act, 1960: and

(b) if so, number of such boys and
girls State-wise?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Although no scparate re-
port has been published regarding
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juvenile delinquency, yet juveunile de-
linquency statistics are given in ihe
publication “Crime in India --1959",
which has been brought out in 19¢1,

i.e., after the passing of the Children
Act, 1960.

(b) This information will 5 found
on page 14 of the above-mentioned
publication, copies of which have al-
ready been placed in ‘he Parliament
Library.

Nationa]l Integration Councif

3393 J Shri D. C. Sharma.
"\ Shri Prakash Vir Shastri:

Will the Miaister of Home Affairs
be pleased to state:

(a) whether the National Integra-
tion Council met in New Deihi o re-
cently;

(b) if so, the main resoluiions passed
and recommendationg made; arct

(c) the steps taken or provosed to
be taken to implement them?

The Minister of State in the ‘Minis-
try of Home Affairs (Shri Datar): i)
Yes, on June 2 and 3, 1962

(b) A copy of the procecdings of
the meeting hag been laid ¢n th:
Table of the House by the  Prime
Minister on 15th June, 1962

(c) The attention of the autho):ties
concerned is being invited, where
necessary, to the recommendations and
reports of action taken by them will
be obtained. The Committees ap-
pointed by the Council to deal with
problems of regionalism and commun-
alism and to evolve a code of couduct
for students, teachers, various cdu-
cational institutions and  political
parties are expected to report to the
Council at its next meeting to be held
in September, or October.

Second Pay Commission’s Recomnind-
ations for Delhi School Yciachers

3394. sari Sivamurthi Swamy: Wil
the Minister of Education be pleased
to refer to the statement laid on the
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Table in reply to Starred Question
No. 114 on the 20th March, 1962 and
state:

(a) the total amount of aid asked
for by the Delhi Municipa] Corpuration
to meet the expenditure yn account of
payment of arrears to thecir teachers
ac-ording to the recommendations of
the Second Pay Commission with ¢fiect
from the Ist July, 1959;

(b) the tota] amount of awd sanc-
tioned by Government to meet the ex-
penditure for that purpose for th2
periods 1959-60, 1960-61 and 196!-62
separately;

(¢) the date when the aid has bcen
authorised and the Delhi Municipal
Corporation informed by the Gcovern-
ment of India; and

(d) what is Government's inturma-
tion on whether the actual recipients
have received the payment oi «rrears
or not?

The Minist 'r of Education (Dr, K. L.
Shrimali): (a) No grant, specifically
for the payment of arrears to the
teachers, was asked for by the Cor-
poration,

(b) and (c¢). Do not arise.

(d) Payment of arrears in all cases
is likely to be completed by the end
of this month.

ot W af

338U oY swTwAT mealt ;o E
fore st 7z 7Ty A g A f

(%) AT A ®oogrAl &
a7 AT wawrT & At 1 Fr wqe
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(@) #ar 3§ wadrw ¥ feai @
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Trgeq ¥ a7 % Gy T ;A%
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Judicial  Officers of

State

3397. Shri Jashvant Mehta: Will
the Minister of Home Affairs be
pleased to state:

Ex-Saurashtra

(a) whether Government huve re-
ceived any representation from the
Judicial Officers of the Ex-Saureshtira
State for equation of their services;

(b) if so what steps have becen
taken by Government on their re-
presentation;

(c) whether it is a fact that Gov-
ernment have already taken a decis-
ion in this respect; and

(d) if so, what are the rwasons for
delay in implementing the decisicns?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) and (c). Orders were passed hy
the Government of India on the basis
of the advice of the Central Advisaiy
Committee and communicated to the
Government of Bombay on the 15th
March, 1960.

(d) Information is being coilected
from the Governments of Maharachtra
and Gujarat.

Naval Dockyard Expansion
Bombay

J Shri A. K. Gopalan
\ Shri !mbiehibava:

Scheme,

3398.

Will the Minister of Defence be
pleased to state:

(a) whether the Office of the Com-
mander Works Engineers, Naval
Dockyard Expansion Scherne, Bombay
is going to be handed over to the
Office of the Garrison Engincer, (Naval
Unit);

(b) if so, what will be the position
of the employees working in the Naval
Dockyard Expansion Scheme at
present;

(¢) whether the employees cf the
Naval Dockyard Expansion Scneme are
permanent or temporary; and

(d) if permanent, whether they are
given all the benefits admissible to
Central Government Employees?

The Minister in the Ministry of
Defence (Shri Raghuramaiah): (a)
No, Sir.

(b) Does not arise.
(c) They are of both categories.

(d) Yes, in the case of such em-
ployees as are permanent.
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National Integration Conference

3399 J Shri A. K. Gopalan:
* \_ Shri Imbichibava:

Will the Minister nf Home Affairs
be pleased to state:

(a) whether Government lLave pub-
lished the proccedings of the National
Integration Conference held in New
Delhi in September, 1961;

(b) if not, whether there is any
proposal to publish ful] details of the
Conference or some brief point; for
educating the masses; and

(c) if so, the full details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) and (c). A copy of tie state-
ment issued on behalf of the National
Integration Conference, embodying its
conclusions and recommendations, was
laid on the Table of the Lok Sapha on
20th November, 1961. Extensive pub-
licity is being given to the statement
in English and Hindi, and in the
respective regional languages.

TqTH I

¥oo. st waE T : FAT HfA<en
w47 ag qqTA £ FIT FI@ fF

(F) a1 9% &9 & 1% T3 aw
qgd fgaraa o437 g 34, Ffatar
& fgfgoe AT gdo &o WM
sTRfERF g & AR FATT TIE tAfy
GTT FA AT 3O FA AT
fre= fear mar a1 ; AR

(@) afz gi a1 39 faga ¥ o9 a%
oy owafa g% & 7

afecat sxtem § wow-w (st
o) o (F) Ao

(&) AT TG FIFvIAT
/4T T A ¥ 59 GG qF JqTA

e fAfq § §d FTAT (ooo TIU
STTZTAFT& | 57 F A(S(ET ¥¥ooo
3 AW F qFATUIT  FrEe)
qra o | 1 wRdE qdaoRn
wrFdTw & 39 fafw w1 area gar
g9 fala #1 9370 @ aqaTUger qrareeft
AANATA FFLST FI& AT THaqTT
gl &1 .91 g 9T fHTF 97 347 |
Fad Qe&Q | &Y, magat g Aasos,
AT EAY WAT WAATA AT AAT [
TR & qwaf #) wAARge aftafa &
e fofge o7 weg %8 v A
gt 7Y 39 fafar & ag7 T waqdgw
qrEeg A AT ATFATHA § AR
(a1 TqT 41 1 A9EAY, 1857 § amdY
§ qifaq oteaAT feRmagd 9q T wo
TRA A TEAT JTAT FW HANST
F & o7, 45T FeEF A0 {1 95 70-
Trgur qroATATE S fawar T 9

ArIIT qEdTRET A AT gEA-
fafaa qeas &1 wfaw &1 tzar w03
arar &, foad fF 19F 797 5q17 70
w7 faeam odarifedt &0 Alged
srafad 71e aq 25 #, W "@rar
f& g#maT F fad 3% drg & groaEr
¥ A fagr smawm

AT gaReE |

3o g, Y VAT : Fqr s g
Tz FATF FT FAT F {7

() wae a7 =fwam & fag
o a% fHa WA 94arUEy at By
qAT ST AT R

(&) 37 sivgadt a7 tFaar A
I gHl 3 B i es

(7) F9T T sHE & Aqe R
g & wham & fawa @ & &
ar § ?



11379 Written Answers JYAISTHA 28, 1884 (SAKA) Written Answers 11380

sfocat sxwa | WAy (st -
wa) o (F) it Y
afyar T gadEe e 9T AT &
faa #3 w1 & 9gam 28%0 ARG
185 | |

(/) 444 AGIE T FOAT |
@ gqT A AT 471, AT AL T
AT & Y A &G @9 "7 |

() sfgars # fawaar  #1 0F
TR FHTLO 97, TH ®Y FTEATC FAAT |

3sgo0 BZ Al HFME 7% (fr@w
T §aF ¥3s KT FA) TGAT & TG,
AV 97 9 A 7T T /WA, T wifaa,
HRT FT I A JHAT FI§ IR [T
g AT qEAE ¥ AGF TG TF g
H <@g wifz & ST FIAT 997 | Q&AW
faaa Aea ¥ 3a+ 7 = g
T(EQT A g AT AT | WL qF TAS
7T qe Agr AA, v ARY 9 9gF 79
&1 wred fafaT a% Seq 9% F gAg
a ®A qAr  qfROTREsy 97 graa
fafar 7%t 37 faq aga faora @
417 Qo X TA Y @I, AT TR
fra TT I Re&oo FHE A FAE
X AT FIAT 9, A OF Tar HAT
a1, s v @Aargw ® frarer 8
faadt

Cycle challans in Delhi

3402, Shri D. C. Sharma: Wil the
Minister of Home Affairs .e pleased
to state:

(a) the number of cyclists challaned
in Delhi and New Delhi {or ~«t carry-
ing lights during the last five years;
and

(b) what amount has been realised
from them on account 5f jmposition
of penalty?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar): {a)

Number of cyclists challaned fcr not
carrying lights during the last five
years is as follows:

1857. 3514
1958. 17564
1959. 63358
1960. 24460
1961 13870
1962 (upto 31-5-1962). 3858

(b) Information is not available.
The offence-wise break-up of penzl-
ties is not maintained.

Strike by Central Government
Employees

3403. Shri D. C. Sharma: Will the
Minister of Finance e pleased 10
state:

(a) whether it is a fact that « num-
ber of Government employees were
detailed for duty in the Cential Sccere-
tariat during the strike of the Central
Government employees in July, 1960;

(b) if so, how many;

(c) whether it is a fact that special
bonus/honorarium was paid to that
staff; and

(d) if so, the amount so paid”

The Minister of Finance (Shri
Morarji Desai): The information is
being collected and will be laid ou tie
table of the House as early as possible.

Nursery Schools in Government
Colonies

3404. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of children of the
age group of 3 to 5 years in Govern-
ment colonies like  Sarojni Nagar,
Netaji Nagar, Laxmj Bai Nagar, Naroji
Nagar, Moti Bagh and Kidwai MNager,
New Delhi;

(b) whether there are nursery
schools run both by the public and
the Municipa] authorities in these
colonies;

(c) how many seats are aveilable in
those schools separately in th2 private
and Government run schools;
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(d) whether there is need and de-
man- for more such nursesy schools;
and

(e) if so, what are
plans in this regard?

Government
The Minister of Education (Dr. K. L.
Shrimali): (a) About 5500 children.
(b) Yes, Sir.
(c) Local Bodies: 875.
Government: 58.
Private Information aot available.
(d) Yes, Sir,

(e) Privatc organisations are c¢n-
couraged to oraganise nursery srhools.

State Central Library ang
Libraries in Orissa

District

3405. Shri Mallick: Wil] tac Ministor
of Education be pleased to state what
sieps have been taken by the Govern-
ment of India to establish Stat: Con-
tral Library and District Libraries in
Orissa according to the report of the
Advisory Committee for Libraries of
the Government of India?

The Minister of Education (Dr. K.
L. Shrimall): State Government  of
Orissa to which the recommendation
No. 2 of Chapter IV of the rerort of
the Advisory Committee for Libraries
wag forwarded for taking necessaiy
action in the matter have made a plan
provision of Rs 18.40 lakhs for de-
velopment of library service in  the
State in their 3rd Five Year Plan fo:
following schemes:—

(a) Starting of mobile library
units in Blocks.—Rs. 1.00 lakh.

(b) State and city
Rs. 10.40 lakhs.

libraries. —

(c) Construction of building for
the State Library.--Rs. 2.00
lakhs.

(d) Grants to village library.—
Rs. 5.00 lakhs.
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Industrial Managemceat Pool

3406. Shri J. B. S. Bist: Will the
Minister of Home Affairg be pleased
to state:

(a) whether there is any propmsal
under consideration for increasing thc
strength of the Industrial Manage-
ment Pool;

(b) whether any proposal 's uader
consideration to convert this pocl into
a service like Indian Economic Ser-
vice or the Indian Statistica]l Service;

(c) whether the services of ithe Pool
Officers will effectively be utilised by
the various public undertakings in the
top and middle management !evels;

(d) what are the measures proposed
to be taken by the Government to
ensure that reasonable opportuntties
are extended to the Poo]l Officers to
show their work and worth in these
undertakings;

(e) what is the method propcsed for
transfer, posting, promotions etc. of
these officers in the Managemont Yool
to enable sustaineq interest by them
in their workings;

(f) what is the position 0of the In-
dustrial Management Pool Officers in
the various undertakings vis-a-vis
other deputationists from other Cen-
tral Services; and

(g) whether certain percentage of
posts in the various public  under-
takings at appropriate levels iz or is
proposed to be reserved for 'ndustrial
Management Pool Officers?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No.

(b) No.
(c) Yes, this is the intention.

(d) At present such reasonable op-
portunities already exist.

(e) The Pool Officers are posted to
those undertakings where their ser-
viceg can be best utilised by viitue of
their qualification and experience. The
same criteria will apply to thelr
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transfers from one undertaking to
another. As regards promotions, thcse
will be entirely on the basis of merit.

(f) The deputationists from the other
Services are posted In these unu:.r-
takings for specifieq periods and on
special deputation terms. Officers of
the Industrial Management Pool, on
the other hand, are intended to man
the senior managerial posts in  the
undertakings without any fixcd period
of deputation and their conditions of
service arg as laid down in the Jn-
dustria] Management Pool Scheme:

(g) No.
Gteel Plant, Neyveli

3407. Shri Umanath: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether Government propose
to assess the utility of the various
ond products from the proposed steel
plant based on Neyveli lignite;

(b) if so, what is the machinery
arranged for the assessment and
when it is due to submit its report;
and

(c) if already assessed, what are
the details of assessment?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) to (c¢). An assessmemt will be
made at the time a decision is taken
to set up a stee] plant baseq on Ney-
veli Lignite.

Report on Salem Iron Ore

3408, Shri OUmanath: Will the
Minister of Steel and Heavy Indus-
tries be pleased to refer to the reply
given to Starredq Question No. 129 on
the 23rd April, 1962 and state:

(a) whether Government have re-
ceived the sample test report on
Salem Iron Ore from East Germany,
Norway and Jamshedpur on the eco-
nomic feasibility of establishing a
steel plant;

11384

(b) if so, the results of the test and
any other points stated in the test
report; and

(c) the results in relation to the
purpose for which the samples were
sent?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). Preliminary reports on
the tests conducted in East Germany,
Norway, and Jamshedpur to deter-
mine the suitability of Salem iron
ore for production of iron with Ney-
veli Lignite have been received. These
reports have confirmed the earlier
indications that it is technically feas.
ible to produce iron with Salem iron
ore Lignite coke in low shaft or elec-
tric furnaces. Further tests are in
progress, which would throw more
light on the technical aspects and
would also help to determine the
economic feasibility of the project.

Gurkha Regiment

3409. Shri Svrendra Pal Singh: Will
the Minister of Defence be pleased to
state whether the recruitment to our
Gurkha regiments is made only from
the people of Nepali origin perma-
nently residing in this country or
from Nepali nationals as well?

The Minister in the Ministry of
Defence (Shri Raghuramaiah): From
both,

Oil Pipeline

3410. Shri P. C. Borooah: Will the
Minister of Mines and Fuel to pleas-
ed to state:

(a) the number of pumping and re-
peater stations which have so far
been completed in connection with
the pipeline-link between  Digboi
Oil flelds and Barauni Oil Refinery;
and

(b) how much of pipeline has al-
ready been laid?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a). 5 Pump
Stations and 8 Repeater Stations have
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been completed so far, on the pipe-
line-link between the Nahorkatiya,
Hugrijan and Moran oil fields and
Barauni Refinery.

(b). 717.5 miles.

Division of Assets between Maha-
rashtra and Gujarat

(Shri P. R. Patel:
3411 J Shri D, J. Naik:
( Shri Chhotubhai Patel:

Will the Minister of Home Affairs
be pleased to state:

(a) details of assets which had
been divided between Maharashtra and
Gujarat States under the Bombay
Reorganisation Act; and

(b) details of disputes
division of assets between
States”

regarding
the two

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a).
The Bombay Reorganisation Act,
1960, provides the manner in which
assets of the former State of Bombay
are divisible between the States of
Maharashtra and Gujarat. The de-
tails of the assets have to be worked
out by the two State Governments.
The Government of India have issued
orders in respect of the following two
cases referred to them:

(1) Transfer of securities of the
value of Rs. 10.00 crores to
the Government of Gujarat
from the Cash Balance In-
vestment Account of the State
of Bombay.

Transfer of securities of the
value of Rs. 14.20 crores to
the Government of Gujarat
from out of the share of the
State of Maharashtra in the
Cash Balance Investment Ac-
count of the State of Bombay.

(2

~

(b). According to the information
readily available, the following cases
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of dispute have been referred by the
State Governments:—

(1) Allocation of investments in
the Sinking angq Depreciation
Funds etc.

(2) Allocation of recoveries of
advance of pay and T.A. etc.
made to the Government ser-
vants before the appointed
day.

(3) Apportionment of the Port
Reserve Fung ang the Port
Development Fund.

Vawol Well (Gujarat)

(Shri P. R. Patel:
3412. { Shri D. J. Najk:
 Shri Chhotubhai Patel:

Will the Minister of Mines and Fuel
be pleaseq to state whether Vawol
well (Gujarat) has been filled up
with cement and if so, how many
bags of cement were used?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): No, Sir.

Coal Supply to States

f Shri P. R, Patel:
3413- 3 Shri D. J. Naik:

Will the Minister of Mines and Fuel
be pleased to state the allotment and
supply of coal of different varieties
to different States in 1960, 1961 and
1962 and factors governing allotments
and supply?

The Minister of Mines & Fuel (Shri
K. D. Malaviya): During 1962, the
quotas to different States have been
revised in order to match them close-
ly with the rail transport capacity
available, It was felt that insteaq of
fixing a quota far in excess of the
transport capacity available, it is in
the interest of consumers to make a
realistic allocation which can be ex-
pected to be actually moved so that
the consumers can properly plan the
working of their units. A compara-
tive statement indicating the quotas
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allocateq to different States during
1960, 1961 and 1962 and the des-
patches of coal to these States dur-
ing 1960 and 1961 is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 60].

Lok Sahayak Sena Training Teams

3414. Shri A K. Gopalan: Will the
Minister of Defence be pleased to
state:

(a) whether the staff of the Lok
Sahayak Sena Training Teams is
treated as Army or civilian personnel;

(b) whether the Army Act as well
as the benefits given to Army per-
sonncl are applicable to them; and

(¢) if they are civilian personnel,
whether the recommendations of the
Second Pay Commission are applica-
ble to them?

The *Zinister in the Ministry of
Defence (Shri K. Raghuramaiah):
(a). The staff of Lok Sahayak Sena
Training Teams comprise of threc
categories of personnel, viz.,

(i) Regular Army personnel,

(ii) Re-employed ex-army per-
sonnel, ang

(iiiv Non-combatants un-enrolled.

Those coming under (i) and (ii)
above are treated as Army personnel
ang thosc under (iii) are civilians.

(b), The Army Actisapplicable to
Regular Army personnel and re-em-
ployed ex-Army personnel. While the
former are entitled to all the benefits
of Regular Army personnel, the latter
are re-employed exclusively for ser-
vice with Lok Sahayak Sena’ Train-
ing Teams on special terms of engage-
ment. Army Act does not apply to
non-combatants un-enrolled; nor do

they get all the benefits given to
Army personnel.
(c). Non-combatants un-enrolled

are treated in the same manner gas
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their counterparts in the Regular
Army. They are entitled to the pay
scales but not to all the benefits of

the Secong Pay Commission’s Report.

Rourkela Steel Plant

3415. Shri G. Mohanty: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether the report of the En-
quiry Committee constituted in Feb.
ruary, 1961 to investigate into the
cicumstances in which heavy demur-
rage amounting to more than 55 lakhs
had been incurred by the Rourkela
Steel Plant, has been submitted to
Government;

(b) if so, whether a copy of the
report will be laid on the Table; and

(c) whether the amount of Rs. 1.52
lakh out of this demurrage, attribut-
ed to contractors not acting accord-
ing to their terms of contract, has
been fully rccovered from them?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

(a). No, Sir.
(b). Does not arise.

(¢). As against Rs. 1.52 lakhs re-
coverable from contractors, an
amount of Rs. 1.11 lakhs has been re-

covered so far.
Stainless Steel

3416. Shrimati Sarojini Mahishi:
Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the number of parties which
have aplied for licences for manufac-
ture of stainless steel;

(b) how many parties have been
given licences and for what amount;
and

(c) if there are large numbers of
applications, how it is proposed to
dispose them of?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):

(a) 29.
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(b). One, namely Tata Iron & Stee!
Co. Ltd, Jamshedpur, for a capacity
of 20,000 tons per annum.

(¢) The remaining applications are
under  consideration by an Inter-
Ministerial Committee, and final deci-
sions are expecteq to be taken shortly.

Nahorkatiya Gases

3417. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that a five
man member committee has been ap-
pointed to find ways for proper utli-
sation of the Nahorkatiya gases; and

(b) if so, what are the terms ot
reference of the Cammittee?

The Minister of Mines and Fuel
(Shri K. D. Malaviaya): (a). No such
Committee has been set up by the
Government of India.

(b). Does not arise.

Deputy Assistant Coal Controller’s
Office Gauhati

3418, Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that office
of the Deputy Assistant Coal Con-
troller, Gauhati is proposed to be
shifted from there to Calcutta;

(b) if so, the reasons therefor;

(¢) whether any representations
from the coal interests in Assam have
been received by the Government
against this decision; and
reactio~

(d) if so, Goverment’s

threto?

The Minister of Mines and Fuel
(Shri K. D. Malaviya): (a) to (d). An
officer of the rank of Deputy Assist-
sistant Coal Controller is at present
posted at Gauhati and has his office
there. There is no proposal to shift
the said office to Calcutta. Certain
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representations have undoubtedly
been received, against the shifting, but
these seem to be based on incorrect
appreciation of the correct position.

Award for Small Savings to States

3419. Shri Kajrolkar: Will the
Minister of Finance be pleaseq to
state:

(a) whether Government have any
wtention of declaring awards for the
State or States which have shown
outstanding performance in achieving
small savings net targets; and

(b) whether a statement will be
laid on the Table of the House re-
garding the performance of various
States in achieving smal] savings net
targets in the last three ears namely
1959-60, 1960-61 and 1961-62?

The Minister of Finance (Shri
Morarji Desal): (a). There no
scheme under consideration at pre-
sent for the grant of awards to States
for collecting small savings.

(b) No State-wise targets were fix-
ed. A statement showing net collec-
tions in each State during the preced.
ing three years is laid on the Table of
the House. [See Appendix IV, an-
nexure No. 61].

Implementation of Untouchability
Offences Act

3420, Shri Kajrolkar: Will the
Minister of Home Affairs be pleased
to lay a statement on the Table
showing the amount sanctioned so
far for implementation of Untoucha.
bility Offences Act, State-wise?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The responsibility
for enforcement of the Untouchability
(Offences) Act, 1955 is that of the
State Governments. No grants are
given for implementation of the Act.
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3421. Shri Kajrolkar: Will the
Minister of Home Affairs be pleased
to state the names of the States
which are fully utlising grants sanc-
tioned for implementation of Untouch-
.ability Offences Act 19557

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): The responsibility for
enfarcement of the Untouchability
(Offences) Act, 1955 is that of the
State Governments, No grants are
given for implementation of the Act.

Geological Survey of Kangra
District
3422, I Shr? Ram Ratan Gupta:
\ Shri D. C. Sharma:

Will the Minister of
Fuel be pleased to state:

Mines and

(a) whether any gecological survey
has been undertaken of Kangra
District recently;

(b) if so, whether silver has been
found in the area; and

(c) details of the items discovered?

The Deputy Minister of Mines and
Fuel (Shri R. M. Hajarnavis): (a).
Yes, Sir.

(b) and (c). Old mines for silver
ore were recorded at Uchich in Par-
bati valley in Kangra district. De-
taileq investigation of the area is in
progress and the results will be
known after the investigation is com-
pleted.

12.07 hrs.
STATEMENT BY PRIME MINISTER

FIrRING BY PAKISTANI ARMED POLICE
ON EVACUEES FROM RAJSHAHI Drs-
TRICT—Contd.

Mr. Speaker: We shall now pro-
ceed with the calling attention notice
by Shri Hem Barua and others, which
had been held over on 16-6-62, for
today.

1105 (Ai) LSD—5.
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The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I had made a statement on
4th June on the unfortunate commu-
nal incidents in West Bengal and
East Pakistan in the months of March
and April. I had, in this, referred to
the Pakistan Government's reply to
our protest Note of 12th May, which
had as good as admitted that there
had been very serious disturbances in
East Pakistan.

There has jnevitably been some ex-
citement and a certain amount of
tension on our side of the border,
mainly in the second week of May,
after the stories of the happenings in
the East Pakistan districts had trick-
led through. There have been stray
incidents in West Dinajpur, Jalpai-
guri and Cooch Behar, but the State
authorities had been warned to be
vigilant and they have handled the
situation with the necessary degree
of firmness.

We had no reports of any serious
trouble in East Pakistan after the last
week of April and there was every
reason to believe that in the month of
May, generally, tension had decreased
and the movement of the people bet-
ween West Bengal and East Pakistan
had become almost normal. Unfor-
tunately, there has been a recrudes-
cence of serious trouble again in
Rajshahi district in East Pakistan. But
before 1 come to this, I wish to
place before the House certain facts
and figures for the whole of the month
of May which were not available
when I made the statement on June
4.

Earlier in May, some 4,000 intend-
ing migrants had been interviewed by
our Rajshahi office (Assistant High
Commission). The latest figures that
we have now received show that the
demand for migration certificates in
the month of May was not abnor-
mally high. The number of appli-
cations received by our Deputy High
Commission in Dacca in May totalled
606 covering 1793 persons. By way
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of comparison, 1312 persons had ap-
plied for migration in April and 1530
had applied in March. Our Dacca
office has granted migration certifi-
cates to 1015 persons in May, as against
952 in April and 1080 in March. I
am furnishing these figures to show
that the statistics for May are not
abnormally high.

Apart from the migration certifi-
cates, the figures of the normal traffic
through the Immigration Check
Posts in West Bengal are even morc
interesting. In April, 11,664 Hindus
had come into West Bengal and
13,015 had left West Bengal for East
Pakistan. In April 14,776 Muslims
had come into West Bengal and 14,264
(only 500 less) had gone from West
Bengal to East Pakistan. These are
the figures for the month of April,
when the Pakistan Press was shout-
Ing about massacres in Malda and the
migration of thousands of Muslims
from West Bengal to East Pakistan.
The May figures are still more signi-
ficant—12,827 Hindus have come from
East Pakistan, and 8,408 have gone
across. The Muslim traffic figures
show that 13,053 Muslims have left
West Bengal for East Pakistan in the
month of May, but as many as 12,720
have come across from East Pakistan
to West Bengal. This should amply
falsify Pakistan’s propaganda that
thousands of Muslims had fled across
the Indian border because of tension
in India. This being the position in
May, it is all the more regrettable
that there should have been trouble
again in Rajshahi district of East
Pakistan. The reports we have re-
ceived from West Bengal Govern-
ment say that on 15th June, at about
03:00 hours in the middle of the night
while about 600 Hindus, Pakistan
nationals, mostly santhals and Raj-
banshis of villages Gopalpur, Joka,
Sonamasha, Manchalpara and Ekram-
pur were about to cross the border at
Barabila, Police Station Gomostapur
(East Pakistan), without travel docu-
ments, Pakistan Armed Forces sud-
denly openeqd fire on them. As a re-
sult of this firing, a one year old female
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child and another girl of fourteen
were killed on the spot and two men
and six women were injured. About,
300 persons are reported to have
crosseq over into India. The rest are
reported to have been rounded up by
the Pakistan forces. Of the eight in-
jured persons, one adult male and a
girl of eight years is reported to have
died on the way to Malda hospital.

Strong action has been taken by the
district authorities to ensure that there
are no repercussions following these
unfortunate events on our side of the
border in Malda district.

On Saturday, June 16, the Com-
monwealth Secretary has brought all
this to the notice of the Pakistan High
Commissioner in New Delhi. He has
protested against this reported conduct
of the Pakistan authorities and has
cxpressed concern on behalf of the
Government of India that the East
Pakistan authorities should take such
strong measures to physically prevent
members of the minority community
from crossing over into India, when
they were doing this in some obvious
panic as a result of lack of confidence
in the authorities.

The West Bengal Government have
already lodged a protest with East
Bengal authorities and our Deputy
High Commissioner in Dacca is seeing
the Governor of East Pakistan today.

I might add that this morning the
Pakistan High Commissioner saw the
Commonwealth Secretary here in
Delhi and he gave the Pakistan Gov-
ernment’s version of this incident
which amounts to this. The East
Pakistan Government’s version is that
on the 14th|15th night police outpost
at Charal Panga got the information
that a large mob was proceeding to-
wards the frontier. Police station
Gomostapur was alerted and a small
police patrol was sent out to investi-
gate. The mob of people would be an
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unlawful assembly in law as it stands
in this region. At 2.30 A.M. the police
party contacted the mob and challeng-
ed them and were immediately attack-
ed with bows and arrows. The police
fired 14 rounds, in self-defence and one
person, an aboriginal, was apparently
killed. The police succeeded in round-
ing up 225 aboriginals. They have no
information of any other casualties.

Mr. Hilaly said that he had been ex-
pressly informed that the communal
situation in the area has been com-
pletely peaceful after the incidents in
the last week of April. There was
no communal background to the pre-
sent incident, in that neither this
group of Santhals nor any of their
villages had been attacked by any-
body. The authorities allege that they
do not know why the Santhals were
trying to go over the border. Mr.
Hilaly said that the East Pakistan
Government looked upon this as a
normal border incident.

I am told that two days ago when
this matter came up before this House
some concern was expressed and some
situation in the area has been com-
Deputy High Commissioner in  East
Pakistan was doing when this was
happening. I have really been quite
unable to understand why this criti-
cism is made. The Deputy High Com-
missioner lives in Dacca. This was at
Rajshahi the border to India. There
is an Assistant High Commissioner in
Rajshahi  headquarters. Even he
could not know and did not know {ill
much later what has happened. The
only persons who could know were
the West Bengal Government because
they have their border police, etc. and
the East Pakistan Government.” The
West Bengal Government communi-
cated to us immediately and we got . ..

Shri Hem Barua (Gauhati): That
Is not so. The Minister of State in
the Ministry of External Affairs,
Shrimati Lakshmi Menon, pointed out
the other day....
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Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: The West
Bengal Government sent us a message
almost immediately, the same day,
and later, that is, after this, along
with the report. What I mean to say
is that thc Deputy High Commissioner
cr the Assistant High Commissioner
could not possibly get to know; it is
physically not possible to get to know
what has happened on the border
unless the Pakistan Government
inform them. We could not, in the
cshort time, within a day, know it,
becausc the border is rather a remote
place and this thing happened in the
middlce of the night, at 3 am.

Shrimati Renu Chakravartty
(Barrackpore): Does the Prime
Minister know that for the last three
days, from Friday onwards, there
kave been about a thousand evacuee
1efugees coming into Malda town
from the border area, and may I know
whether the Central Government was
alerted about this even prior to the
firing itself, and if that was so,
whether our Deputy or Assistant High
Commissioner living in Rajshahi knew
nothing as to why these large num-
bers of people are migrating to India?

Shri Jawaharlal Nehru: I do not
think the figure of my hon, friend—
1,000—is correct.

Shrimati Renu Chakravartty: it
was admitted by the West Bengal
Government itself.

Shri Jawaharlal Nehru: People have
been coming in. I think it will be a
little less. Some more might have
come. But how is the Deputy High
Commissioner at Dacca to know....

Some Hon. Members: Rajshahi.

Shri Jawaharlal Nehru:...whether
this had been organised at night or
not? It is, of course illegal to come
across without papers.

Shrimati Renu Chakravartty: Are
we to take it that there was actually
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no basic objective or reason for these
people to come across? Or, was there
really some recrudescence of trouble,
because about 600 to 1,000 is the num-
ber that is admitted by the West
Bengal Government itself.

Shri Jawaharlal Nehru: I have
already read the statement in which
I said that the only reason could be
that there has been a state of panic
as to what might happen to them,
what might happen there. 1 do not
know. I cannot say exactly what
additional thing happened except that
there is a general fear in the minds
of the minorities about the treatment.
That is a different matter. But very
recently in Rajshahi district some
horrible things happened, about six
weeks or a month ago. That is admit-
ted. I do not know what happened
exactly just then. My information is,
the Santhals, chiefly, held meetings,
rather secret meetings, deciding that
many of them will come over in the
middle of the night so as to escape
any detection; this is one of them.
They started and came away at 3 a.m.
What I mean to say is I cannot under-
stand how the Deputy High Commis-
sioner or the Assistant High Commis.
sioner could have done anything in
the matter on this night, when they
came over.

Shri Tyagi (Dchra Dun): Have they
given any information today? It is
quite a few days now since all this
has happened. Have the Government
consulted or contacted them, at least
by wireless message, and got confir-
mation of what has happened?

Some Hon. Members rose—

Mr. Speaker: I will allow some
questions to be put, one by one.

Shri Tyagi: Have they visited those
rlaces?

Shri Hem Barua: I would first refer
to the Prime Minister's reference. I
just remember that the Minister of
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State in the Ministry of External
Affairs, Shrimati Lakshmi Menon, was
saying the ocher day that when she
saw this news in the newspapers she
contacted that Government for the
information. That shows—what a sad
commentary—the way our govern-
mental machinery functions. (Inter-
ruptions.)

Mr, Speaker: Order, order.
Shri Jawaharlal Nehru rose—

Shri Hem Barua: Sir, I have not
put the question.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: In this
particular matter, the machinery
functioned with extraordinary speed
and efficiency. Just look at it. The
incident happened at 3 a.m. on the
15th March. The matter came up
before this House on the 16th morn-
ing, that is roughly about 26 to 27
hours later. We telephoned and we
got a message—there was no other
way—from West Bengal, which was
the only Government to know about
it, and it telephoned to us a brief
message which was read out to the
House here. The very next day, they
sent us a long report. In answer {o
Shri Tyagi, the Deputy High Com-
missioner enquired about it from
Dacca and he got a report from the
Assistant High Commissioner at Raj-
cshahi about it. And, as I stated, he
is going to see the Governor today.
He has reported to us. I do not see
how there could have been greater
speed about it. It is an extraordinary
speed, I should say, considering that
the thing happened....

Shri Hem Barua: I discovered this
discrepancy in the two statements
and I pointed it out.

Shri Jawaharlal Nehru: What is
the discrepancy, if I may know?

Shri Hem Barua: The Prime Minis-
ter says he got the information imme-
diately, but Shrimati Menon said she
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got the information first from the
newspapers and then she contacted
the West Bengal Government. That
is the contradiction.

Shri Jawaharlal Nehru: On the 16th
morning, there was something in the
newspapers which she saw. By that
time, we got the information from
the West Bengal Government; maybe
an hour later, I do not know the exact
time. We got it, in fact, if I remem-
ber right, on the 16th morning a little
Jater, at about 11 o’clock. Then she
came to me and said, “I have just got
this from the West Bengal Govern-
ment”. I said, please place it before
the Parliament.

Shri Hem Barua rose—

Mr. Speaker: Shri Prakash Vir
Shastri.

Shri Hem Barua: I have not put
my question; I only pointed out the
discrepancy.

Mr. Speaker: Order, order. I can-
not allow him to go on like that,

Shri Hem Barua: I have a legiti.
mate right to put my question.

Mr. Speaker: That is why I gave
him an opportunity.

Shri Hem Barua: I have only pointed
out the discrepancy....

Mr. Speaker: If he thought that
preferable, what could I do?

Shri Hem Barua: If you do not give
us protection. ...

Mr. Speaker: I am always giving
him protection. (Interruptions).

Shri Hem Barua: I have only
pointed out the discrepancy; that is
besides the question I wanted to put.

Mr. Speaker: He will kindly resume
his seat.
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st e mre (faeaie)
w>aq AgIey, qiEeaE # 99 AW H
arei Sraem § a1 feg ® @ &
HIT S qrfea aERd AL AT &
FT AT BT AT W 3oz & @
@ § 97 9a%) A § W& gYH N6
oY ot § g Sy ST 9T g e
9 Age-foaaa doe 1 @ TvT T
#1€ gufom 7@ faser st = s
THFR & FoIagiy ¥ O wFT gani
Y Geqr § 98 WG A F1 IAF §
a1 9T g 59 fawg § Far gfkw
farg a7 et & faaw fF o9 £
g T g gF 7

! WETETAw AgE @3 wft
k! aarn § o awar ag @ fF
qET T A1 9@ § AIF IqTH0 G
qu WY g aXE & W F1 fear
™ | gAY X N FIE TEEE ag
g% | qufF § v &Y 976 § A
AT TEl-wal gi o WL g Y sawr
@ FT qFA | qG qIfEEE § e
™ fF gEewE FTR aRE § fe-
& AT & AE | AT AR G
FX AT o qEerw €Y o § ary
A, A 7] 7% ¥ fFar afswm
¥ fergemm w13 AR @ Q¥ ¥ g
fFa dwz sma @ qfdear @ 9@
quT # | gg a1 anfgT & fF 99 )
¥ ag @ fea g § 9 qfwar
AR &smd §1 9T F OAIS FHAT
qfeds &1 gfFaralk & Fg o
ora & T #18 o A @ AfeT amwan
T g fr aga s Af W ¥

5 NEEET AN 0 TU gA
ag 91 f& wlacg & fad T syaear #i
ar & g afw ... ..

Mr. Speaker: Order, order.

Shri H. P. Chatterjee (Nabadwip):
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things happened in Rajshahi some time
back. I have pointed out that
thousands have come over here. I had
received information and in my per-
sonal visit. ...

Mr. Speaker: He should come to his
question.

Shri H. P, Chatterjee: My question
is, what arrangement was made by
our Government to see that they
could get their migration certificates
in Rajshahi and not go to Daceca,
tecause there is so much of hindrance
in going to Dacca, realising money and
all sorts of things? What arrange-
ment was made by the Deputy High
Commissioner at Rajshahi to give them
migration certificates?

Shri Jawaharlal Nehru: I am sorry
I cannot go into that. 1 do not know
the detailed arrangements that had
Leen made by him or might have
been made by him. But the Assis-
t{ant High Commissioner interviewed
these people and a large number—
about a thousand, as I stated—were
given certificates to come over here.
The rest did not come. Whether they
were asked to go to Dacca, I do not
know. But even if they were asked
to go to Dacca and they did not come,
it shows that they were not terribly
keen about coming to India.

Shri H. P, Chatterjee: How ignorant
is he! How ignorant is our Prime
Minister!

Shrimati Renu Chakravartty: Sir,
the Amrita Bazar Patrika points out
that late on Friday night Shri K. P.
Mukerjee, the Home Minister of West
Bengal was contacted to find out
exactly the number of people dead
but he could not say anything and
yet we are now told that nine dead
bodies have been brought to Maldu
on Friday for post mortem examina-
tion. It is a statement of fact. May
{ know whether the Central Govern-
ment is prepared to find out exactly
what the situation is, find out how
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many have been killed and how many
have been injured?

Shri Jawaharlal Nehru: The Central
Government cannot find out anything
therc except through the agency of
the West Bengal Government. I have
read the West Bengal Government's
report on it. We sent a man there
to find out what happened, two days
ago or three days ago. Obviously,
things must come through the West
Bengal Government who has got the
District Magistrate there, the govern.
ment machinery there.

Shrimati Renu Chakravartty: I am
saying about his figure of one dead
and the figure given here that nine
dead bodies have been brought for
post mortem examination.

Shri Jawaharlal Nehru: Not ‘“one
dead”, the figure I have given is I
think “4 dead”.

I (ATEN) ¢ AT A
TIF WA T2 ATAT FA TEY a9
fF mifreas & 9t forg @ 7 & 3T
sEFE 2§ foar e oWk
faqe farg @gr & 29T W ¥ o
qEA & IHT 9@ ¥ fawe w19 &
S fzar s/ A S 7w i€}
T G § Tq I Fg ey iy
1 MEF feqT w17 aifs a® =@
qATHT F&T T AT g 7

AN AET © TIFET F TR
& AR qEgsw fear g ?

st @ qifeeEE & a¥T )
Wewm fear w1 AT owEAr @
f& gy madHe 39 a3z ¥ F47 94
FITA FY AETEY & WT ITHY SR
F oA A g 7 By some

arrangement they should be escorted
to our areas.

i JaETeT™ AyE . A0 ¥H
qae # 4g) " fv 9w wmra F A
TTF ad qamdr T & g 9N
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I F g9 QA ard wrewr § gd
g gifF 9@ F3T saran Adf g
T TG F AT AR qF AR AGY S
F% fadt ¥ 7g qreyafas 702 ga
faas fF 9T qeem@ AR 19 | 5=
7z TF TF FY 91 ¢ fF 6y O qrfe-
SR R I AR AN R B LA A
2 mra faar BfFa ag 9 wgw oF
JOF | AL qreAy oy =nfaw fF fras
SATEr IZANA a1 FIOT AT FYOE
N fFga &7 1 & 1 2w FITE
EHA FIE &F(AZ ALY ST AgTF AR
F A A AfFT wAwA g5 737§
f& g% SAHr WIE FEr AIMEC
a1 T FEA FfgU AT EW AR @A
TifEEA # JEH AR F GFT |
nT A1 A1FI g AT qfwerT ¥ aana
oT T F 7 9% FT g R @ #
TZT IT ATE AT T ANTT FT TAT FIAT
AT FTAAT 8 | AT T F1 A AT
T AR A AR ;AR FEA &
faaTs aTT I FI | ITF FIL I
gfe| F1 W9 qrE 74 T IE
3T 9T FATAT ¥ T 717 forg qw fw
qgfer § T FATE X IFH T HEHT
7Y | gwry Ifaar ag € fF S e
AT IHT F7 AT HT T 7 A1 H AT

st ¥ : "UsTA AFRA, W TR
friewwm 7y T fF IS F@mEr
ar a4t

Mr. Speaker: Order, order. The
hon. Member may resume his seat.

Shri P, R. Chakraverti .

Shri Bade: Sir, I rise to a point of
order. I seek your protection on this
very important question. On this
important question, Sir, you are going
on hurriedly. The Prime Minister
was rising in his seat to reply to my
question, but you asked him to sit
down.
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Mr. Speaker: Order, order.

Shri Bade: My point is that at least
some time should be given to put
questions on this important question,
on this burning question affecting the
whole of India.

Mr. Speaker: Order, order.

Shri Bade: Otherwise, Sir, there
will be repercussions. fg:g gﬁ:a'q _T

A E |

Mr. Speaker: Order, order. Now
the point of order is going the other
way. He should now resume his seat.

ft A Tq G Ag TIEE

s @ ar fergea § feg-afew
TS 31 gFT & AT § T7Y T FGAT
g

Shrimati Renu Chakravartty:

frg Afeew e #1 g 7
This is a threat, Sir. We want to eli-
cit information.

st 7% : A0 Zrg A F faA
g & 39¥ wam fear stra

T WFET . WT HT 3 G |

Shri Raghunath Singh (Varanasi):
Please do not provoke.

Mr. Speaker: Order, order. It is
very regrettable that in spite of my
requests so many times hon. Members
do not resume their seats. I presumed,
and I think I am right, that the hon.
Prime Minister had concluded his
answer to the question that has been
put. The hon. Member suggested in
his question that there should be
police escort even in Pakistan and
then on the border our police should
be ready to receive them. That would
create other difficulties. I have passed
on to the next question. Shri P. R.
Chekraverti.

Shrimati Renuka Ray (Malda): I
hava been trying te catch your eye.
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Shri U. M. Trivedi (Mandsaur):
Would it not be better if you could

kindly suspend the rule so that some

more persons could put questlons"

Mr. Speaker: We have already spent
half an hour on this.

Shri U. M. Trivedi:

It is a very
important question.

Mr. Speaker: There are different
methods in which a subject can be
raised in this House to elicit “infor-
mation.

Shri U. M. Trivedi: It is going on
for the last three days.

Mr. Speaker: They have received
some information and they are expect-
ing to get more information.

Shri U. M. Trivedi: By that time
this session would be over.

Shrimati Renu Chakravartty: We
want to make one point clear. We
did not discuss it here so that there
may be repercussions among the
Hindus and Muslims. That is not
what we ever wanted. We do not
want, like Pakistan, there should be
repercussions on the minorities.

Mr. Speaker: Order, order. The
hon. Member should resume her seat.
5t a9 : AT e, ag aed
TArT g AT T AR A A g
(Interruptions). )
AT NPT : WS, FST |
-3 A% AY ug war § 5 afk
ST # =w _fawy it fermg w3k ¥
fae zrm Y fear vam, oy 3w §
waify il AR e afem 3mm
AT | HY 97 7 5@ B =z dww
e | wRfee T fedr

zr:rsrﬁ%l

Mr. Speaker:-Order; order. - Would
he kindly resume his seat or not? He
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now says that he never intended to
say that. We should accept that.
Shrimati Renu Chakravartty has
made it clear as to what their inten-
tion was. Shri U. M. Trivedi has also
made it clear that it was not their
intention that it should have repercus-
sions on the minorities or create some
difficulties for them. So, this is over.
We will now take up the next item.
Is Shri P. R. Chakraverti present in
the House? No. Shri Vasudevan
Nair.

Shri Vasudevan Nair (Ambala.
puzha(: Under Rule 197, ......

FAT F1ear § F 78 o agerget faww
a9 W &, SUHT W aw ¥ T F
T T qeT (AT ST @UE | TE I
st | g B afee § wgas gy
& fegeam & wews g6t & 1 awm
TLHT ST 1L IUTT TG G qefef 1?7
o1 fY S 7 IFL AR, AT FE
FT fazr 39 1

T WEET WS qA HITRT
fasmr g7 gwm, #ife sEET ag X
S AT T § !

CALLING ATTENTION TO

MATTERS OF URGENT

PUBLIC IMPORTANCE °

REPORTED DECISION OF Pror. J. B. S.
HALpANE TO QUIT THE C.S. ANDIR.

Shri Vasudevan Nair: Sir, under
rule 187. I call the attention eof the
Minister of Scientific Research and
Cultural Affairs to the following
mgt’ter of urgent public importance
and I request that he may make a

Ast\atemept ‘thereon:

“The reported decision of Prof.
J. B: S. Haldane to 'quit the Coun-
cil of Scienfific and Industriak
Research.”
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Mr. Speaker, Sir, in reply
to a Short Notice Question on 12th
June 1962 I said in Parliament:—

(1) Professor Haldane was appoint-
ed Head of the Genetics and
Biometry Unit with a small
supporting staff as from 1st
November 1961 and he and his
staff had drawn their salary in
the first week of December
1961,

(2) The house selected by Profes-
sor Haldane has been secured
and is being repaired according
to the wishes of Professor
Haldane, and

(3) Office accommodation for the
Unit has been provided at the
Indian Institute of Bio-Chemis-
try and Experimental medicine.

To my regrel and surprise, Profes-
sor Haldane contradicted this in the
press and alleged that officers of the
CS.I.R. had given me false informa-
tion and as such my statement in
Parliament was false. An analysis of
Professor Haldane’s own statement
will show that his allegations are
completely unjustified.

Professor Haldane has said nothing
about my first observation that he
knew that he was appointed Head of
the Genetics and Biometry Unit as
from 1st November 1961. He has,
therefore, virtually admitted that his
earlier remarks to the press that he
did not know of the existence of the
Unit nor when he was appointed
were not based on facts.

Regarding my second observation,
Professor Haldane has complained
that the architects have not carried
out his wishes in details, The work
carried out so far has by and large
been in accordance with his wishes,
and where there have been differ-
ences between him and the architects,

Public I'mportance

we have instructed them to conform
to his wishes.

Professor Haldane has also com-
plained that only five rooms are being
repaired and he has not obtained a
plan for the repairs of the remaining
part of the House. He has apparent-
ly forgotten that on January 10, 1962,
he wrote to the architects that he
wanted six rooms in the south wing
with electric lighting and water and’
added “I am quite aware that the:
repair of the north wing will take-
some time, and that wuntil this is
done, I cannot have laboratory
accommodation. . ....

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I am raising a
point of order. You have repeatedly
ruled that we cannot ask any ques-
tions about minor details whether the
person concerned is distinguished or
non-distinguished. Our time is being
wasted on all manner of details
about lack of water and electric
amenity to some distinguished gentle-
man,

Shri U. M. Trivedi: Sir, I support
the point of order raised by Shri
Anthony...... (Interruption).

Shri Nath Pai (Rajapur): Sir, on
the point of order raised by Shri
Anthony, may 1 submit that the
matter is not as insignificant as Shri
Frank Anthony thinks. The matter
relates to how we treat our scientists.
This distinguished scientist adopted
India as his motherland and an im-
pression is likely to go round the
world that we cannot provide accom-
modation for the world’s most distin-
guished biologist. We want a full
statement and want to be satisfied
that  the Government has done all
that it can do.

Mr. Speaker: Shri Frank Anthony
was not present the other day. The
matter had assumed importance in
view of the statement made by the:
hon, Minister here in response to
what Professor Haldane had said.
The press had also commented on
that. There apparently were certaim
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contradictions between the two state-
ments und therefore it had assumed
some importance.

Shri Humayun Kabir: I am in your
hands, Sir...... (Interruption).

Mr, Speaker: Order, order.

Shri Humayun Kabir: As I have
stated, the statements which have
been made by Professor Haldane are
not justified. I was quoting from
what he wrote on the 10th January
1962, namely:—

“I am quite aware that the
repair of the north wing will take
some time and that until this is
done, I cannot have laboratory
accommodation. I wish however
to emphasise that we can start
work as soon as we have rooms
available for offices and stores
and a wall or fence round the
garden. Laboratory facilities are
not needed in the early stages of
genetical research.”

The architects have reported that
half the building should be ready
within three weeks and plans for re-
conditioning the remaining rooms
have been prepared.

As I told the Parliament on the
12th June, 1962, possession of this
house was handed to CSIR only on
the 16th March, 1962, and to renovate
half of this dilapidated 150-year old
house within three months cannot
surely be regarded as a sign of
lethargy or indifference on the part
of the officers of CSIR.

Professor Haldane has objected to
my third observation that office
accommodation has been provided in
the Indian Institute ¢f Bio-Chemistry
and Experimental Medicine and com-
plained that only half a table has
been provided there for his Adminis-
trative Officer and none for himself
or his scientific colleagues. The
House will remember that my state-
ment was in reply to Professor
Haldane's remark in the Press asking
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CSIR to tell him the address of his
Unit. I may add that the Indian
Institute of Biochemistry and Experi-
mental Medicine has not only provid-
ed accommodation to his Adminis-
trative Officer but is also offering the
facilities of secretarial and accounts
staff to the Unit.

I'do not say that this is a complete-
ly satisfactory state of affairs but I
would like to point out that this is
Professor Haldane’s own choice, He
declined our offer to set up his
laboratory in a rented flat in Calcutta
and preferred to work in his own
house pending the renovation of the
house of the late Surendranath
Banerjee. The Indian Institute of
Bio-Chemistry angd Experimental
Medicine is itself short of accommo-
dation and Professor Haldane has
himself in a letter of the 24th March
1961 expressed his admiration for the
work of this Institute and said:—

“I was very favourably im-
pressed by the work of Dr. Ray
and his colleagues....The success
in coping with overcrowding
reminded me of F.G. Hopkin's
Laboratory about 1920. This is a
very high compliment.”

It is surprising that Professor Hal-
danc should pay the Institute a com-
pliment for improvising but at the
same time be so impatient with the
transitional arrangements which have
been made at his own desire pending
rencvation of the house intended for
his laboratory.

Professor Haldane has complained
that officers of the CSIR have given
me false information and have been
thwarting and frustrating him. The
facts are quite the contrary. Many
rules and procedures have been dis-
pensed with or modified to accommo-
date him. He has been allowed to
draw salaries without signing a pre-
receipted salary bill. He and his
colleagues have been exempted from
signing forms which all officers have
to il on appointment. The CSIR
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also offered to place a block grant at
his disposal so that he would have
complete freedom to operate and
administer the funds of his Unit. He
was told that he could appoint his
staff on contract and thus cbviate the
necessity of following the wvarious
procedures of a departmental set-up.

It will thus be seen that Professor
Haldane chose the name and designa-
tion of the Unit which he was to
direct, chose his staff to man the
Unit, chose the building in which the
Unit was to be housed, chose to work
in his own house instead of moving
into rented accommodation till the per-
manent building of the Unit was
ready and announced its existence to
the outside world even before the
house which it was to inhabit was
ready for occupation. Only one in-
stance has been reported to me in
which the CSIR stood in the way ot
Professor Haldanc's inclination and
this has nothing to do with scientific
research. During the last General
FElections Prof. Haldane wanted to
campaign for certain candidates, and
he was advised against it.

On the basis of these facts, I leave
it to the House to judge whose state-
ments are correct and whose other-
wise. Since a certain amount of con-
fusion has been created in the public
mind because of Prof. Haldane’s
various statements I thought Sir, it
would be fair to me and to the House
to place before it these detailed facts.
And, if you wish a completely docu-
mented statement can be placed be.
fore the House at a future date.

Shri H. N. Mukerjee (Calcutta
Central): Sir, here is a scientist of
international reputation who has
adopted Indian nationality, who
might be a difficult person in a psy-
chological sense, but who is having
accusations hurled against him by the
Minister. And he has no opportunity
of defending himself. It is a very
bad precedent, Sir. I wish you, Sir,
as the custodian of the liberties of
this House, and the privileges and
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prerogatives of this House, to lay
down some rules with regard to this
matter, Here is a Minister who is
answering the charges which in a
very rational manner an internatio-
nally well-known  scientist was
making against the Government, and
he is making counter-charges and
laying down....

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: And that man
is not in a position to answer these
things. This is extremely undesir-
able.

Mr. Speaker: 1 do not think we
should pursue this controversy any
further. (Interruptions). Order,
order. I would request hon. Members
1o leave this matter just where it is
now.

Shri Frank Anthony: It is too
much.

Shri Vasudevan Nair: May I make
a very scnsible suggestion to the Min.
ister which you should kindly allow.
He could very well fly to Calcutta,
which is not far off and meet Prof.
J. B. S. Haldane. Why did the Min-
i1ster not do that? And may we know
whether he is proposing to do that?

Mr. Speaker: Order, order. Al-
ready an objection has bcen taken
here that an individual case should
not have been discussed at all. That
is the practice normally. It was only
on account of the importance of that
scientist that I allowed it and the
Minister made a statement. As the
Minister said, Mr. Haldane had rushed
to the press and said that all that was
said inside the Parliament was false,
and therefore the necessity arose that
it should be clarified. Now, if it had
remained in the press that the Min-
ister had made a false statement, was
{t justified? Hon. Members should
not now appear as if they were ad-
vocating any case. We should leave
it there. Both the statements are
there and, as the Minister said, Mem-
bers could now draw their own con.
clusions. I do not think there is any
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Jjustification that we should now put
any questions on it. Let these state-
ments remain as they are, and hon.
Members should draw their own
conclusions. If they want to discuss
it with the Minister or give him some
advice, they might do it. But it would
be in the interests of all that it
should remain where it is.

Shri Hem Barua: Sir, I rise on a
point of order.

Mr. Speaker: Yes,
point of order?

what is the

Shri Hem Barua: My information
is this that Prof. Haldane....

Mr. Speaker:
of order.

’

This is not a point

Shri Hem Barua:
the point of order.

I will come io

Mr. Speaker: He should come to
it straight.

Shri Hem Barua: The hon. Min-
ister, Shri Humayun Kabir, made a
statement through the Press Informa-
tion Bureau saying that he had been
misquoted by the press, and then
that the office was handed over, not
to Prof. Haldane but to....

Mr. Speaker: What is the point of
order?

Shri Hem Barua: The point of
order is this. When the House is in
session, when there is an apprehen-
sion that the Minister has been mis-
¢uoted, the Minister should bring the
matter to the notice of the hon.
Speaker, and then the hon. Speaker,
after consulting the proceedings, the
records of the House could allow him
to make a statement. Here he does
it over the head of the House through
the P.LB.

Mr. Speaker: Misquoting in the
press is quite a different thing. The
hon. Member is quoting the procedure
where something happens between a
Member and a Minister; if there is a
contradiction and the Member brings
it to my notice, then I send it on to
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the Minister, and if the Member
feels that he has not been rightly

quoted or something, then I allow him
to make a statement. That is quite
different. There is no point of order.

Papers to be laid on the Table.

Shri U. M. Trivedi (Mandsaur):
Sir, just one request.

Shri Nath Pai (Rajapur): I also want
to make a submission.

Shri U. M. Trivedi: We have al.
ready discussed Prof. Haldane for
some time. But there is a very big
demonstration  outside  Parliament
House which I want to bring to your
notice. Their complaint is....

Mr. Speaker: Order, order. The
hon. Member may kindly resume his
seat. As to what is happcning out-
side, I should not be concerned with
it.

Shri U. M. Trivedi: I am not con-
cerning myself with it, Sir. But I
am making only one request to you,
and that is that the hon. the Home
Minister should be directed to go and
listen to their representations.

Mr. Speaker: Order, order. I have
no authority to direct any Minister
to go and do a thing outside the
House.

Mr. Speaker: Shri Datar.
to be laid on the Table.

Papers

Shri Bagri (Hissar): On a point of
order,....

Mr. Speaker: There is no point of
order. Order, order. He should sit
down.

Shri Bagri: g1 T&T 73 FTT &Y
IINFFAT?  (Interruptions.) AQ T1q
AT ga AT |

Mr. Speaker: Now, when one thing

has been finished and the next 1is not
taken up, there cannot be any point

of order. That is what I am submit-
ting to the hon. Member. He should
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Table

resume his seat. Unless there is
something before the House, there is
no point of order. The previous item
in the agenda has been finished. The
next one is to be taken up. In bet-
ween the two, there cannot be any
point of order. That was what I was

submitting. wTg g3eq 7L 19 A ar

TAF FTAT | § F1E Ay 178 AL 7
WE | UF A @A g oA gEh
oY oT® AL g€ 1 3T AT F TEA
" F1$ AT WIS HATIT AFT g1 FFAT |
g ATH AT IET 9T 3 GHAT &
AT FF qTRA g1 WY 39 qEaey |
ag g1 gafar ¥ ey w7 @
a1 f& cargz 9TE W 37 g9 A
FAR:C 1|

s AW ATIT HIF FABIHIA,
T

Mr. Speaker: There is no such
thing as point of information. gygaIg

T7eg &1 g1 Sfeq fF wady fag o+
7z

12-47 hrs.

PAPERS LAID ON THE TABLE

ELEVENTH REPORT OF THE UNION

PusLic SERVICE = COMMISSION AND

MEMORANDUM EXPLAINING THE REASONS

FOR NON-ACCEPTANCE OF THE CoM-
MISSION’S ADVICE

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table a copy each
of the following papers (English and
Hindi versions) under article 323(1)
0of the Constitution:—

(i) Eleventh Report of the
Union Public Service Commission
for the period 1st April, 1960 to
31st March, 1961.

Grants (General)

(ii) Memorandum explaining
the reasons for non-accetance of
the Commission’s advice in cases
referred to in the above Report.

[Placed in Library, See No. LT-199/
62]

Shri Hari Vishnu Kamath (Hoshan-
gabad): In view of its importance,
I request that time be found for dis.
cussion of this in this session. This
is an important document. We may
postpone the Hindu Adoption
(Amendment) Bill to the next ses-
sion.

Mr. Speaker: That request is now
before the Minister. It is for the
Minister to find time if he thinks so.

Shri Hari Vishnu Kamath: It is for
the House to find time.

Mr. Speaker: The Minister for
Parliamentary Affairs is there.

Shri Hari Vishnu Kamath:
r.ot here. He is always absent,

He is

12-48 hrs.

'CORRECTION OF ANSWER TO
STARRED QUESTION NO. 210

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar):
The correct position with regard ta
the supplementary Question by Shri
C. D. Pande on Starred Question
No. 219 is that the pay-scales applf-
cable to the Indian Police Service
have been revised with effect from
1st April, 1960.

12:48% hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL) 1959-60—Contd.

Mr. Speaker: Excess Grants. 1
learn that it has only to be put to
the vote of the House.

May 1 put all the cut motions to.
gether?

Some Hon. Members: Yes.
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Mr. Speaker: 1 will now put ah
the cut motions to the vote of House.

All the cut motions were put and

negatived.

Mr. Speaker: The question is:
“That the respective excess
sums not exceeding the amounts
shown in the third column of the

Order Paper be granted to the
President to make good the
amounts spent during the year

ended the 31st day of March, 1960,
in respect of the following de-
mands entered in the secona
column thereof:

Demands Nos. 2, 31, 51, 55, 57, 93,
97, 111, 122

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok
Sabha are reproduced below.—Ed.]

DEMAND No. 2—INDUSTRIES

“That a sum of Rs. 1,59,189 be
granted to the President to make
good an excess on the grant in
respect of ‘Industries’ for the year
ended the 31st day of March, 1960".

DEMAND NoO. 31—SUPERANNUATION AL-
LOWANCES AND PENSIONS

“That a sum of Rs. 6,75,986 be
granted to the President to make
good an excess on the grant in
respect of ‘Superannuation Allow-
ances and Pensions’ for the year
ended the 31st day of March,1960".

DEmAND No. 51—CENsUS

“That a sum of Rs. 3,28,039 be
granted to the President to make
good an excess on the grant in
respect of ‘Census’ for the year
ended the 31st day of March, 1960”.

DeMAND No. 55—HimAcHAL PRADESH

“That a sum of Rs. 27,93,071 be
granted to the President to make
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(General)
good an excess on the grant in
respect of Himachal Pradesh’ for
the year ended the 31st day of
March, 1960”.

1962 11418

DemaNp No. 57—MANIPUR

“That at sum of Rs. 5,83,467 be
granted to thc President to make
good an excess on the grant in
respect of ‘Manipur’ for the year
ended the 31st day of March, 1960”

DEmMaND No. 93—COMMUNICATIONS.
(INcLupING NAaTIONAL HIGHWAYS)

“That a sum of Rs. 14,44,837 be
granted to the President to make
good an excess on the grant in
respect of ‘Communications (in-
cluding National Highways)’ for
the year ended the 31st day of
March, 1960”.

DeMAND No. 97—OTHER CiviL WORKS

“That a sum of Rs.1,01,17,881 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Civil Works' for
the yecar ended the 31st day of
March, 1960”.

DEmaND No. 111—Caprtar OUTLAY oOF
THE MINISTRY OF EXTERNAL AFFAIRS

“That a sum of Rs. 3,45,979 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministry of External Affairs’ for
the year ended the 31st day of
March, 1960”.

DEmAND No. 122—CaprraL OUTLAY OF
THE MINISTRY OF HEALTH

“That a sum of Rs. 9,23,613 be
granted to the President to make
good an excess on the grant In
respect of ‘Capital Outlay of the
Ministry of Health’ for the year
ended the 31st day of March, 1960™.
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12.49 hrs.

*DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1959-60

Mr. Speaker: We take no discussion
on the Demands for Excess Grants in
respect of the Budget (Railways) for
1959-60. Cut motions have been given
already.

DEMAND No, 3—PAYMENTs T0 WORKED
LINEs AND OTHERS

Mr. Speaker; Motion moved:
“That a sum of Rs. 1,50,130 be
granted to the President to make
good an excess on the grant in
respect of ‘Payments to Worked
Lincs and others’ for the year
ended the 31st day of March, 1960”.

IDEMAND No. 7—WORKING EXPENSES—
OrPERATION (F'UEL)

Mr. Speaker; Motion moved:

“That a sum of Rs. 28,71,248 be
granted to the President to make
good an excess on the grant in
respect of ‘Working Expenses—
Operation (Fuel)’ for the year
endcd the 31st day of March,1960”.

DEMAND No. 8—WORKING EXPENSES—
OPERATION—OTHER THAN STAFF AND
FueL

Mr. Speaker; Motlion moved:

“That a sum of Rs. 21,77,473 be
granted to the President to make
good an cxcess on the grant in
respect of ‘Working Expenses—
Operation—Other than Staff and
Fuel’ for the year ended the 31st
day of March, 1960".

Any cut motions being moved?
AMOUNT SPENT ON UNIFORMS, CLOTHING
AND STORES OF RAILWAY EMPLOYEES
WORKING IN LOCO SHEDS AND OPEN
LINES
Shri Nambiar
beg to move:

“That the demand for an cxcess
grant of a sum of Rs. 21,77,478 in
respect of ‘Working Expenses—
Operation other than Staff and
Fuel’ be reduced by Rs. 100.” (1)

(Tiruchirapalli): 1
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(Railways)

Sir, from the Demands for Excess
Grants, it is seen that there is an
Excess Grant in Demand No, 4. It is
said that it is for Ordinary working
expenses—Administration, The amo-
unt is very small and the hon. Deputy
Minister for Railways might say that
there cannot be much objection to the
grant of Rs. 76 for administrative pur-
poses. Though the amount is small, we
consider that there is a principle in-
volved, namely that in the matter of
administration, generally speaking,
the Railway Administration is not
very efficient while dealing with the
staff.

The railways are to supply uniforms
to the staff and materials to the loco-
sheds and workshops. Here is a
Dcemand for an Excess Grant of a few
lakhs of rupecs for the supply of uni-
forms. I submit that certain sections
of the railwaymen only are supplied
with uniforms. Even this, they are
not regularly supplied with. For
instance, the pointsmen, the station
masters and the guards who have to
be supliped with uniforms do not get
their supplies regularly. Even if they
get their supplies, the uniforms do not
fit in. There was a demand that in-
stead of the stitched uniforms being
supplied to them, the cloth and the
stitching charges may be given to
them, but this has not been accepted.

Sometimes, the pointsman looks like
a monkey with the cap that he is
given, which never suits his head.
Similarly also, these pointsmen are
given jackets which will suit only
ladies and not men. While travelling
in the trains, oftcn we look at the
pointsmen standing at the points with
their monkcy-like caps and jacket-like
or frock-like dresses. On several occa-
sions, we have demanded that these
pointsmen and other staff should be
given cloth and the stitching charges.
I would request the hon. Minister to
consider this question.

There is another Demand for paying
the staff for a decree in the court. I
would like to submit that it has

*Moved with the recommendations of the President.
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become, of late, a practice with the
Railway Administration not to pay the
duesg to the railwaymen in the form
of their salaries, allowances or other
settlements, with the result that very
often they are forced to take the cases
before the court. It is not an easy
thing to take the cases to the courts
and get decrees, because they have to
undergo the difficulty of spending
some money, and then waiting. There-
fore, it is prayed that in the matter of
settling the claims of the railway
employees, the bureaucratic practice
may be given up, and the employee
may be given the opportunity to
receive their salaries etc. through the
administrative counters instead of
they being compelled to go to the
court, because in many cases, they
spend more than what they get, with
the ultimate result that they are
incurring a loss. Therefore, it is again
submitted that such occasions may be
avoided, and proper payment may be
‘made in time,

With regard to the supply of stores,
I have to submit one thing, particular-
ly with regard to supply of stores to
the loco-sheds. Very often, in the
open line, we see many engines go
out without complete parts, and to put
the matter straight, often, instead of
the engines being allowed to go out
with their own parts, parts from other
stand-by engines are taken and fltted
on to them, and so on. I know per-
sonally that in many places, this is
so; for instance, in the Tambaram
electric traction line, many of the
traction units do not have their own
fittings. Whenever the trains are to
start, parts are taken from the nearby
unit and fitted on to that unit. Even
ordinary materials like nuts and bolts
which can be easily made available
are not properly supplied. This parti-
cular point has been canvassed here
before during the discussions on the
Railway Budget, and T would request
the hon. Minister to see that the sup-
plies are made properly.
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Then, there is a Demand for Excess
Grant in regard to fuel. Especially in
the south, we find that the coal supply
is so bad that the trains go often very
late, as a result of the bad quality of
coal supplied. And, here, we have
provision for an excess grant to be
made on that account. I submit that
let better supply of coal be made, and
if that is done, then delay in the
movement of trains can be averted,
morever, the engines also will per-
form better with Dbetter quality of
coal rather than with inferior coal. I
know that there is shortage of coal,
and there is also the difficulty of trans-
porting the coal to the south. Even
granting that, cffort must be made to
see that good quality coal is trans-
ported to the south, because with the
help of the railways, other work could
be done better. Since industrial pro-
gress is based on quick transport of
coal, which is one of the main criteria
to be taken into consideration, I sub-
mit that the supply of better quality
of coal to the railways will help in
fmproving the general condition of
transport in the south. This point also
may be taken intop consideration.

With these words, I hope that the
Railway Minister will consider these
points carefully.

Shri Priya Gupta (Katihar): While
speaking on the cut motion to the
Demands for Excess Grants, I would
submit at the outset that the renewal
of the permanent way tracks the
renewal of the lines and the sleepers
etc, are very much in arrears. We
have seen even in the Delhi yard that
wherever four dog spikes are required
to be put, only tow are put, and it is
on such tracks that the main trains
are running.

The brake blocks fitted to the
wagons have got no nut or washer;
only a split pin is put without the
grover washer, with the result that
by lateral movement when the split-
pin is sheared, accidents happen. This
is a matter which can be inspected
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casily in the Delhi yavq itsef. That
is so everywhere in Iudia, out since
the hon. Ministers are in close pro-
ximity to the Delhi yard, they may
kindly go and examine these things.

In regard to the supply of stores,
owing to stores not being available for
the repair of the dilapidated and
over-aged locomotives, wagons and
other coaching-stock, only ordinary
running repairs arc being done by
cannibalisation. You will be asto-
nished to know that when an engine
after having done some period of
work is placed in the loco-shed for
cxamination and re-certification by
the examining fitter, the required
period of time is not given for the
overall examination after which
alone it can be sent out again on the
line, with the result that the staff in
the event of failure, are charge-sheet-
ed later on. This is the condition pre-
vailing all over the railways.

This is one of the reasons why acci-
dents happen. There are other reasons
also, namely track not being main-
tained properly for want of sleepers,
for want of lines, for want of dog
spikes and other materials. No spare
tools are also supplied to the key-man.
If a key-man breaks one of the tools,
he has to wait till the other one is
supplied, and he has got to manage
his work somehow. This is one of the
main and reasonable causes why acci-
dents occur, but, in spite of this, the
staff concerned are bejng penalised.

As regards fuel, I would like to
point out that fuel of a particular
grade or a particular class is not being
supplied to the drivers, and so, if the
driver has got to consume more coal
of an inferior grade or category, he
is charge-sheeted for that purpose.
13 hrs.

Regarding staff, I would once again
request that the Ministry should see
that the arrears due to them are paid.
Arrears in respect of leave salaries,

overtime, travelling allowance and
relieving allowance are never paid in
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time. These arrears amount to crores
in quantum.

Then I would request the Ministry
of Health to clarify one point, whether
registered and MBBS doctors doing
private practice and not employed by
the railways are less qualified to give
medica]l certificates than doctors
employed by the railways. I am told
that in places where there is no pro-
vision of railway doctors, class III and
class IV staff obtain medical cerstifi-
cates from private doctors. But these
are not accepted as valid and therefore
they are not paid the leave pay due
to them and the period of absence is
not treated as absence on account of
sickness. It is automatically treated
as L.W.P. Not only this, when the
employee reports for duty fit to the
subordinate in charge, he sends him
to the railway medical authority of
another station, and if the doctor
there is absent, even the intervening
period. the period between reporting
for duty and his being given a cer-
tificate by the railway assistant
surgeon is treated as L.W.P, The entire
period i.e. sick period and joining
period is treated as L.W.P.

The hon. Deputy Minister of Rail-
ways in reply to a question said that
the certificate of private doctors
would be acccpted provided it was
correct. I do not understand the
meaning of the word ‘correct’ here.
Is it that the private MBBS doctor
available in the open market is diffe-
rent from the doctor engaged by the
railways? Is it that the MBBS
degrec held by a private doctor is
different from the MBBS degree held
by the railway doctor? This has got
to be ascertained,

Regarding operation, you will kindly
see that as a matter of normal course
the hours of employment regulations
are violated. A guard comes for duty
to take charge of a train. The train
is delayed at the marshalling yard.
The guard is compelled to wait there
for four or five hours, until the wheels
move. His duty starts only from the
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time the wheels move. That is, he
has to wait for four or five hours and
then put in his regular duty. By the
time he finishes his duty, he is exhaust-
ed. The operational staff are forced
to work beyond the hours specified.
The authorities on the line increase
his duty from 8 hours to 12 hours.

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Rama-
swamy): I do not know how all these
points are relevant.

Mr. Speaker: I was also about to
ask him that. He mentions the head
‘operation’. From ‘fuel’, he begins to
talk about the guards and so on.

Shri Namibar:
quires staff.

Maintenance re-

Mr. Speaker: Track
things are covered.

and those

Shri Priya Gupta: Staff is there—
sanction for staff payment.

Mr. Speaker: He just mentioned
‘operation’ and from there he begins
to talk about when the guards are
entrusted with their duties, when the
wheels begin to move. That cannot
be discussed under that.

Shri Priya Gupta: Opersticn is
done by the guards. They are of the
opcrationa]l staff,

Mr. Speaker: He should nct simply
go by the dictionary meaning of ‘ope-
ration’. He should also sce what is
mentioned under the Demand for
Excess Grant.

Shri Priya Gupta: In respect of the
Train lighting shift staff of the Elec-
trical department of the North-East-
ern Railway, who were doing con-
tinuous 8-hour duty since long the
duty hours have been increased to 12
all of a sudden as a measure of eco-
nomy.

Mr. Speaker: Under which Demand
is he speaking?

Shri Priya Gupta: Misuse of the
money.
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Mr. Speaker: There is no Demand
like that.

Shri Nambiar: He refers to Demand
No. 5—Working Expenses—Repairs
and maintenance,

Mr. Speaker: He has passed on to
Demand No. 8. Now Shri Nambiar is
taking him back to Demand No. 5

Shri Nambiar: All Demands are put
together.

Mr. Speaker: No, no. He should be
clear within himself as to what he
is arguing,

Shri Priya Gupta: In respect of
these Demands, I would request the
Ministry to consider ang tell us about
the steps they are going to take to
remove the difficulties I have pointed
out as regards staff, their grievances.
maintenance of tracks, non-renewal,
non-supply of stores anq other mat-
ters.

Shrimati Renu Chakravartty (Bar
rackpore): I just want to make one or
two observations regarding Demands
Nos. 8 and 15.

Under Demand No. 8, exira money
has been spent on such railway ope-
rational expenditure as ticket hand-
ling etc. In Howrah station, which is
one of the biggest and most busy
stations in the whole of India, 1
think, there is great trouble in try-
ing to get platform tickets. For a long
time, we have been hearing that the
Railway Ministry is proposing to start
mechanisation of platform ticket
issue. If you go in the evening when
a large number of trains come and go
out, you will fing a long row, We
have to wait for almost ten or fifteen
minutes before we can get platform
tickets.

Therefore, when all the time we are
voting even excess grants, why can-
not we have a small amount of ex-
penditure incurred in automatising
the issue of platform tickets Instead
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of doing it manually We have al-
ways been told about foreign ex-
change difficulties. This time also, we
may be told the same thing. But for
the last five or seven yvears I have
been hearing that this propusal is
under consideration.

Coming to Demand No. 15, where
we are talking about the construction
of new lines and extra cxpenditure
thereon, I want {o point out fto the
hon, Minister and the Deputy Minis-
ter that a few days ago when I had
raised the question of the Haldia-
Kharagpur line and asked whether
the alignment was going to be
changed, they had assured me that
there was no change in the alignment.
But in spite of this assurance, hear-
ing which we were all glad, we are
told that actually survey work is still
continuing betwcen Pachkuda and
Haldia. The local staff tell us that
they have reccived npo orders to the
contrary, that actually survey work
will continuc between Pachkuda and
Haldia. I want to be quite sure that
we do not go in for an additional
expenditure otherwise later we wiil
be told to vote again an excess grant.

Therefore, I woulg like to be en-
lightaned on this point. Last time we
were told that the Haldia line would
pass through Kharagpur and thereby
serve both north India angq south
India as well as west India. There-
fore, on this point also I would like
the hon, Minister to give a short
reply.

Shri U. M. Trivedi (Mandsaur):
When these Demands for Excess
Grants are being discussed, I would
like to draw the pointed attention of
the hon. Ministers to the wastage
which i; being caused in open line
works ang in the construction and
change of loco sheds. For years to-
gether, if a locol shed exists .at a
particular place ang it enters the head
of some engineer concerned that he
can make more money by having the
loco shed shifted from that place to
some other place, immediately the
old scheme js given up—where for a
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hundred years the loco sheq existed
and where a big colony had been
built up—and the whole big colony
gets demolished, and a new loco shed
somewhere else is constructed. I draw
pointed attention to the scheme
which is now being formulated at
Neemuch, Neemuch is having a loco
sheq for the last 80 years. A scheme
wa; afoot. About Rs. 11 lakhs were
recently sanctioned for acquiring land
aad having a new loco shed with new
lines and removing certain opera-
tional difficulties. But in comes some
other engineer who has got a few
contractors with whom he is very
thick, and to have his purpose served
he wants to shift this loco shed to
Chittorgarh. Why this scheme s
being formulated is not understood
by me. All the guards are at Nee-
much, all the drivers have got their
houses at Neemuch, and a huge
coloay of nearly 18,000 houses is
already there,

Mr. Speaker: On which Demand iz
the hon. Member speaking?

Shri U. M. Trivedi: Demand No. 7.
Mr, Speaker: Necmuch will not
come here.

Shri U. M. Trivedi: Neemuch may
not be here, but the working is there.

Mr. Speaker: The hon. Member is
an experienced parliamentarian, and
he knows what can be discussed on
Demands for Excess Grants,

Shri U. M. Trivedi: The question
is one of incurring expenditure which
can be prevented, of saving.

Mr. Speaker: I do realise he is
under very great pressures, but then
he should not overlook the rele-
vancy.

Shri U. M, Trivedi: All right, Sir.

The Minister of Railways (Shri
Swaran Singh): Currently we are
holding meetings of the informal
Consultative Committee.
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Shri U. M. Trivedi: It is very diffi-
cult to attend the meetings of your
Consultative Comunittee, unless one
gives up everything. I will get a
salary of Rs. 27 out of Rs. 400 and
out of that I will have to make both
ends meet and make my children eat
properly; and I will have to indulge
in some other activities also.

Mr. Speaker: Is that an argument®

Shri Hari Vishnu Kamath (Hoshan-
gabad): The meetings are fixed
during the sittings of the House,
from 3 to 5 p.m. or so and we cannot
attend.

Mr, Speaker: Is that an argument
to be addressed to the Chair that he
has a more important task to do in
order to earn more money than
what he is doing?

Shri U. M, Trivedi: What is being
addressed to the Chair is merely a
reply to the question that is put. We
will be glad to attend those meetings.
There is absolutely no doubt in my
mind that we should be very glad to,
but the time that is fixed for the
mceetings of the Consultative Com-
mittec is such that one has to keep
onesclf in occupation from carly
morning.

Mr. Speaker: Hc can instruct the
other Members who are there that
they should do his job also.

Shri U, M. Trivedi: It becomes
very difficult through proxies.

However, as I was saying, wastage
in expenditure on railways, which is
the result of the Demands for Ex-
cess Grants, must be avoided. That is
the purpose of my making this sug-
gestion. Every suggestion must be
well looked into. I was merely giv-
ing an instance as to how these
engineers sometimes do very great
harm to our country for the sake of
a paltry sum of money that they
may be able to secure for themselves
by backdoor metheds.
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You, Sir, must have travelled from
Delhi to Bombay, and it is a very
important line, but you will be sur-
prised to find that stations have been
built in such a manner as to be away
at least four or five miles from the
villages whose names arec appended
to the stations. Why has it been done
so? There is a story, and the story is
that one engineer wanted to make
about Rs, 10,000 by having the loca-
tion at a particular place. As it was
not agreeq to by the poor villagers...

Mr. Speaker: Now he is generalis-
ing and making accusations. He
wanted oaly to put forward the case
of one station, and now he is put-
ting forward more,

Shri U. M. Trivedi: This is only a
suggestion.

Mr. Speaker: 1 request him to con-
fine himself to the things before the
House.

Shri U. M, Trivedi: Whenever such
things come, the Ministry would do
well to look into the schemes that are
suggested, as to why demolition of old
structures is suggested and construc-
tion of new structures is contem-
plated.

Then I come to Demand No. 8 under
the hcad “Revenue—Ordinary Work-
ing Expenses—Opcration other than
staff and fuel”. Here, the excess that
has been shown in the Appropriation
Account is Rs. 21.95 lakhs, but for
regularisation the PAC has suggested
Rs. 21.78 lakhs. This is with refer-
cnce to clothing stores. One very
great complaint about the clcthing
stores is that the clothing issued is
fixed. Measurements are not there.
There are particular sizes like 1, 2, 3
etc.,, or I do not know how they are
put down. Particular sizes of coats
and pants are prepared and they are
issued indiscriminately to the staff.
What happens is that one who is six
feet tall has to wear the pants which
are fit only for one who is 4 9” high.
So, it becomes very difficult for him
to wear it. Similarly, a coat which
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can fit a person with a chest mea-
surement of 40” is given to one who
has a chest measurement of 32”. It
becomes  extremély ' difficult for
that man. He has got to get
those things altered, anl every
those things altered, and every
money out of it, the contractor makes
more money out of it, and the poor
staff does not derive benefit out of it.
Therefore, I suggest that the cloth
may be supplied to the staff and they
may be paid something in the bargain
for stitching charges, so that they
may have suits made according to
their measurements to fit them. That
will save more money to the Gov-
ernment, and the money that goes
into the pockets of the contractors
can be saved.

Mr, Speaker: Is there not the
danger in that case that the man will
go to the cheapest tailor?

Shri U. M. Trivedi: Let him go. We
will not grudge two annas or four
annas going into the pocket of the
staff.

Mr. Speaker: I was not only think-
ing of the money that he pays but
the results achieved, the uniform that
is on the person. Would that look
decent?

Shri Swaran Singh: Therc will be
wastage of cloth when the same
lengths are supplied because some
people will require more, some less.

But what you are
causing more  waste.

Shri Trivedi:
supplying is

Mr. Speaker: The Member says
that it is not the cloth that is tailored
to the rcquirements of the staff, but
it is the staff that is tailored to the
requirements of the cloth. That is
his allegation.

Shri Nambiar: Exactly.

Shri U. M. Trivedi: This is what is
going on. What they supply is not
with referecnee 1o the  particular
person, but what thev have sot,
whether it fits the person or not,
whether he is Shri Ramaswamy’s
height or Shri Swaran Singh’s height.
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Mr. Speaker: They have no com-
plaint about that.

Shri U. M. Trivedi: Because they
arc not supplied uniforms.

ol

Shri Swaran Singh: Why not your '
size?

Shri U. M. Trivedi: My size will'

fit many persons. '

I suggest one little thing more,"
and it is this, that there must be
some control over the speed of the
trains, not in the sense that there is
excess speed but that it is being
lowered. We seem to be going
slower. We must put a stop to this
slow movement that we are indulg-
ing in. At my place they are run-
ning trains at 23 miles an hour. Will
you kindly look into that, whether
it is due to lack of fuel supply or
lack of efficiency that has crept in,
as a result of which the train is
moving at a snail's speed. Because
we are very docile people, we do not
complain, we have no papers, we do
not create a hullabaloo, we are not
living in Bombay and our voice does
not reach you, thc net result is that
we suffer. Although we are very
docile, I hope you will hear the com-
plaint we are making.

Shri Dasaratha Deb (Tripura East):
I am speaking on Demandg No. 15. I
am glad that the Railway Ministry
has started the construction of the
new railway line from Patharkandi
to  Dharmanagar. In the beginning
the work was speedy, butl in the last
six months the work has been held
up due to some reason which I do not
know. The other gday also I told the
House  that our communications
depend only en air and that is why
our people are finding it very difficult.
After 3 long struggle, the Ministry
has agreed to construet the new
railway line, but if that work is also
held up like this, it would be very'
difficult for us &nd make us miser-
able. That is why I request the
Ministry that it must be completed
at least during the Third Plan.
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This line is upto Dharmanagar only
which is only 24 miles. From there to
Agartala is about 126 miles, which is
the life line of Tripura, This line
should be extended further by 3240
miles Survey work should be
made during the third five year plan.
(Interruptions).

Mr. Speaker: Order, order. He has
made that request also; it was not
at all relevant,

Shri Dinen Bhattacharya (Seram-
pore): In respect of Demang No. 4, I
want to make a submission about the
problems faced by the commercial
clerks of the Eastern Railways. It
is unjust that in spite of repeated re-
presentations by the concerned
employees through proper channel
they are not being looked into. About
the promotion of these commercial
clerks, the Eastern Railways and the
Railway Board follow a different
policy. By this the Railway Ministry
also lost a huge sum of money by
promoting junior hands. Although
the Railway Board by their circular
letter No. ENG 61/PM/13 dated 26-1
1962 asked the general managers of
all the railways to follow a uniform
policy in the matter of promotions of
commercial clerks and promote such
categories of clerks strictly on a
seniority, basis. but sir, things have
not improved in the Eastern Railway
even after that circular letter. 1 will
request the hon. Minister to look inte
the matter and also see that the
claims of clerks who have been
superceded may be eonceded.

Again 1 request the hon. Minister
to realise the difficulties of the
booking clerks of Howrah.

Mr, Speaker: W¢ are now dealing
with Excess Demands,

Shri Dinen Bhattaeharya: This is
under ‘Administraation’,

Mr. Speaker: Administration is too
general a term; it is a vast subject.
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Shri Dinen Bhattacharya: Passen-
ger traffic has increased three or
four times in Howrah but arran-
gements regarding the  booking
system has not changed. Each
clerk has to cater more than 400 sta-
tions. On the 5th of May there was
so much of rush that the police had
to lathi charge the persons standing
in queue for purchasing tickets and
there was a question about it in the
Parliament. But the Minister in his
reply denieq it. But with a due sense
of responsibility I may say that there
was a lathi charge on the persons
who were purchasing tickets.

Mr. Speaker: That is not the Excess
Demand: the Excess Demand is only
for Rs. 76!

Shri Dinen Bhattacharya: In this
connection I suggest that the working
hours of the city booking offices
with additional staff in Calcuta may
be increased and some new city book-
ing officcs may be opened. Then the
pressure on the booking counters at
Howrah will be reduced.

Mr. Speaker: He must conclude.
Rs. 76 is the Excess Demand; he is
speaking all this on that Demand!

Shri Dinen Bhattacharya: By doing
this and also by the appointment of
more booking clerks position can be
improved.

Mr, Speaker: Order, order. I can-
not allow this. I have been asking
the hon. Members to be relevant;
none of them have been. I am very
sorry. If such latitude is given we
will lose the reality of the Debate
altogether. They ought to confine
themselves to the subject that is
before us. I cannot allow unlimited
latitude. Shri D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
On Demand No, 3, I want to ask the
hon. Minister: How long will these
lines continue to be owned by
others? How long will the Railway
Ministry take to get hold of these
branch lines and run them? The
Demand is for Payment to owners of
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branch lines’. Who are these owners?
What are their terms of contract with
them? When is the contract going to
be renewed? The H6use must get an
answer to these things. It is no use
having this kind of a patch work rail-
way system in my country, How
long are these subsidies going to be
paid for the lines worked by the
private companies? When we became
indcpendent, we thought that we
would not have private companies at
least in this field but they continue
even after fifteen years of Indepen-
dence. I do not want that the Rail-
ways should be so diversified as to
‘have the main parts owned by the
Government and a few parts owned
by private companies. Something
should be done about this.

I now turn to Demand No. 7 coal
There arc so many questions put about
the inferior quality of coal, wastage,
pilferage. cte. of coal. How is it that
coal has to be diverted from one part
to another? Are notl estimates pre-
pared with a due :ense of reality? If
the amount of coal required at onc
place is sense there, what is the nced
for diverting coal from one place to
another? This shows only lack of good
foresight, Sometimes inferior coal is
.given in place of higher grade coal.
Why does it happen? All these show
lack of forcsight on the part of the
Ministry. All the trouble about coa!
is due to this. People do not get the
kind of coal or the quantity of coal
that they need. They are always given
coal which is not necessary. More-
over why are we talking always in
terms of high grade coal and inferior
grade coal? There are grades of coal.
I believe something has got to be done
so that coal business gets straightened
up and does not lend itself to all kinds
of vagaries to which we have got ac-
customed not only when we discuss the
general Budget but when we discuss
the supplementary demands and <at
other times also -~

13.20 hrs.

IMR. DEPUTY-SPEAKER in the Chair]
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My third point is about the clothes
and stores and stationery and other
things. I am definitely of the opinion
that the stationery and other forms
have deteriorated during the last few
years. They are not of good quality; the
quality has gone down, Perhaps it will
be said that prices have gone up and
the quality too has gone down. But I
find that in most stations articles of
stationery, such as forms, etc. are in
short supply. Sometimes questions are
put in Parliament about lack of ade-
quate supply of these forms, Some-
times even tickets are not available;
tickets are in short supply. Why is it
that all these things are not coming in
the right quantities?

About clothing I do not know what
has to be said about it, But I am de-
finitely of the opinion, firstly, that the
quality of cloth is not as good as it
should be. Secondly, the uniforms
that are supplied to these people do
not generally fit them. I have seen
some of the booking clerks and
others and have asked them how it
was that the coats were a little bigger
for them and the trousers did not fit
them properly. They said that these
thing; are done at the head office and
they have only to use them. Clothes
show thce man, Clothes are a very,
very important part of human beings.
Clothes show what kind of person the
wearer is. If the Railway Minister
gives uniforms to the booking clerks
and railway guards which do not fit
them, it means this: as uniform
show the man, they say that the uni-
forms are not suitable and therefore
they are not also very smart, very up-
to-date and very efficient. So, the
uniforms given to the railway em-
ployees should®™e of the right quality
and of the right dimensions and of
the right proportions.

Of course, the Spedaker was goow
enough to say that formerty ine tailory
were made for the employees but now
the employees are made for the tailors
1 think it should be the other way
round. But I do not want to suggest
any remedy. I only want to say that
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the uniforms which give about te
person the first and the right im-
pression, in regard to the quality of the
person’s personality, should be such as
do not give one any wrong notion
about the peron working in the rail-
ways. do not know what is happen-
ing but I amm sure that something
should be done to give the people the
right kind of uniform so that they feel
-proud of their jobs, feel proud of the
-work that they are doing and feel
proud of the duties that they have to
discharge,

Then 1 want to know what these
freight charges are, Freight charges
are standardised charges, and there
cannot be any variation in them.
Perhaps there is something about these
freight charges which I do not under-
stand, but my feeling is that thesc
freight charges are standardised
uniform charges. Yet, I see that we
are being asked to give a little more
for variation and adjustment of the
freight charges. Then, I feel that the
Railway Ministry should be a little
more carefu] about coal and about the
branch lines. I think this is a kind of
jagirdari or zamindari which we have
got in the Ministry. I hope that the
Railway Minister will abolish this
kind of zamindari as soon as posciblr.

Shri Subbaraman (Madurai): 1
wish to say a few words about Demand
No. 7. An amount of Rs. 28 lakhs odd
is reqguired in addition to what was
already sanctioned. The main reasons
are given in the  cxplanatory note.
An amount of Rs, 24 lakhs are re-
quired for freight handling charges,
etc., on coal as a result of rcbookings
and diversions of good quality coal
within the limits of such coal received
in relation to increasing supplics of
inferior grade coal. Though  huge
amounts have been spent, still we find
that the trains are running late. The
main reasons given to us is the supply
of inferior quality of coal and we find
that the amount spent has been of
no use or benefit. We do not know
whether the reason given is correct or
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not, Whatever it may be, I request the
hon. Minister to find out whether the
late-running of trains is due to the
supply of inferior coal or not. If it is
due to the supply of inferior quality of
coal, then, good and proper quality of
coal should be supplied, and proper
measures should be taken so that the
trains do keep up time.

Shri S. V. Ramaswamy: Mr.
Deputy-Speaker, Sir, taking the poinis
made by Shri D. C. Sharma first,
I would like to submit that at present
we do not have any scheme for taking
over these branch lines. There arc
about 11 branch lines with a total
distance of 584 miles, and their book
value is about Rs, 5 crores. Some of
them belong to the district boards and
the others to certain limited companies,
We have certain contractual obliga-
tions to run them and if there is a pro-
fit above a particular limit we share
the profit. This i5; a hang-over of the
past. It continues, because we do
not wish to expend our resources on
buying something which is obviously
not worth buying. The materials on
these branch lines are worn out, and
they have got different periods when
the contractual obligation can be ter-
minated either by the Government or
the district board concerned. I necd
not go into the details. But as and
when these contractual obligations are
to be terminated, the question may b.
considered. But, at present, the Gov-
ernment have no policy of taking them
over because we want to utilise our
resources on new capacities and on
devcloping other resources in the con-
text of the nceds of the third Five
Year Plan. Therefore, we hav- got to
respect our contractual obligatinas angd
p the subsidies  according "o the
s#ceral contracts as and when  they
arise. This eanndt be obviated

Several hon. Members including the
last speaker, Shri Subbdfaman_ men-
tioner about the guality of conl. This
fact should be understood by the hon.
House: formerly the best quality of coal
was given to the railwlys. But af: r
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the setting up of the steel plants in the
public sector and elsewhere, all the
best coal goes to the steel plants. They
have got the first priority. We are left
with only that-.quality of coal which
is not the best. If this has to be in-
proved and if the low-grade coal has
to be brought up to a higher grade,
washeries have got to be set up.
These low-grade coals have a high ash-
content. If they are washed in the
washeries the ash goes off and the
grade is improved. We are trying to set
up washeries, and until such time as
the washeries get into operation and
we are able to jmprove the low-grade
coal to a higher grade, it will be
difficult to have the very best coal for
the railways. Therefore, we have got
to put up with this difficulty for some
more time.

Shri Subbaraman asked whether the
maintenance of punctuality is affected
by the quality of the coal. It is so.
Sometimes, the engine is not able to
pick up steam and dcvelop the pres-
sure that is needed to take the load.
That is largely due to defective coal.
We expecteq the production of coal of
high grade according to a certain plan
but that did not fully materialise.
After al] coal is a4 product of nature
and it has got to be dug out. We anti-
cipated coal of a certain gradc in a
particular place, but it is not of that
grade and the railway has got to im-
prove that grade. That is what we
are trying to do and we shall soon
achieve it.

fThe other point prominently made
was about clothing, about which a cut
motion was moved by Shri Nambiar.
As usual, he was c¢xaggerating certain
things and said that when they put
er the caps, they look monkey-like.
Certain skull caps are monkey-like;
it all depends on the angle of view
that he takes. But by and large, the
droses that we have provided for
various catepories  of railway em-
ploveas are ceallv good. Shri Sharma
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mentioned about quality. The quali-
ty is really good. I may assure the
House that T myself have visited a
number of clothing depots and I have
found that the quality of cloth is
certainly good. Take, for instance, the
Southern Railway. They have got
their own cloth factories and all -these
are done by electric cutting machines.
There are highly paid tailors and ex-
pert who are looking into this. Some-
time back, it was brought to the
notice of this House—I think it was
in the last Parliament—that the dress
that was being supplied to the various
railway employees was not good, We
went into the question.

Shri Priya Gupta: There was a Dress
Regulation Committee. May I know
whether its recommendations have been
accepted and when they are going to
be implemented?

Shri S. V. Ramaswamy: The recom-
mendations of the committee are
there. We are examining them; we
have not yet fully implemented them.
The dress is prepared according to
the various sizes, but it is in the
matter of distribution that some mis-
take has occurred, But by and large,
it ha; been rectified, If the suitable
size is given to proper person, there
is .no difficulty at all. But if size A
s given to a man who should ave
size B, it is ill-fitting. That is due
not to the tailoring, but to the distri-
bution, We are checking this and we
have almost rectifieq it.

Shri Nambiar: The dress that is being
supplied today is being restitched by
all categories of railway employees.
1s the Govermment aware of {1? They
are not using the dress as such; they
are spending more moncy and Te-
stitching the dress.

Shri S. V. Ramaswamy: Again my
friend is indulging in exaggeration,
when he says that all the clothes are
restitched. It cannot be all; it can
only bc in some cases. As I have
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submitted, there are some mistakes.
There are a series of different sizes
determined, which do fit in by and
large into the railway employees. But
in the distribution, there is some slight
mistake and alteration does take place.
With regard to the distribution of
cloth anq allowing them to stitch
their own cloth with their own tailors,
the Speaker himself has remarked
and I need not adq to it.

By ang large, our tailoring depart-
ments have worked well. I may in-
form the House that apart from these
factories, we cut the cloth according
to the various sizes and distribute it
to the mahila samitis. In these
mahila samatis. the wives of Clags IV
employees are given this work and
they earn an extra living. They
learn this tailoring and earn about
Rs. 25 to Rs. 30 per month. That is
the way in which we are augmenting
the resources of the Class IV em-
ployees.

Shri Priva Gupta: In which railway?

Shri S. V. Ramaswamy: In almost
all the railways—N.E. Railway,
Southern Railway., Western Railway,
Central Railway, etc. The hon. Mem-
ber may go ang visit the centres where
wives of officers are doing very fine
honorary work. They are leading the
way. Some of them arc taking tailor-
ing classes and teaching tailoring to
the wives of these poor employces, so
that they may carn a better liveli-
hood. 1 do wish the House appreciates
these things; it can appreciate only if
hon. Members go round and see these
things.

In regard to decrees of court, I do
not think there is any delay about
dispersal of salaries, wages, etc. We
are dealing with 11 lakhs employees
and what is the number of dec~ees?
The number of decreess is a handful;
you can count them on the figers of
one hand, About that. my hon. friend,
Shri Nambiar said that there
are enormous delays and employees
are being forced to go to court. There
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are certain c¢omplicated cases, where
as a last resort, an employee may go to
court after having exhausteq all other
procedures. But these are exceptional
cases; they do not happen as a rule.
So, my friend was wrong in submit-
ting to the House that we are forcing

the employees to go to the court of
law.

About stores and locosheds, certain
things were said which are not ger-
mane to this. We are looking into
that matter. We are taking keen in-
terest to see that proper stores are
sent to the loco workshops and there
should not be difficulty in putting them
in order. There are some difficul-
ties because some of these parts may
have to be imported and they may not
be readily available. My friend re-
marked that there was somce canniba-
lisation going on. In an emergency,
there may be cannibalisation.

Shri Priya Gupta: It is the regular
practice in loco sheds.

Shri S. V. Ramaswamy: Pcrhaps he
i; talking with fuller knowledge. In
certain emergencies, cannibalisation
may have to be resorted to, but....

Shri Nambiar: It has become the
normal] practice. If I am wrong, I
am precpared to be corrected.

Shri S. V. Ramaswamy: Coming to
the points raised by Shrimati Renu
Chakravartly about Haldia, we are
surveying the various alignments. We
have not taken any final decision.
When that is taken, the House will
certainly be made aware of it.

As regards the automatic  ticket
counters, I think it is a very gooqd sug-
gestion. Probably we 4o not have the
resources to make it in our country. It
is worthwhile exploring its possibilities
it will relieve to a great extent the
congestion in the booking offices.
These are some good suggestions for
action and we shall examina them.

Mr. Deputy-Speaker: I shall ) now
put Shri Nambiar’s cut motion to
the House.
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"The cut motion was put and negativ-
od.
Mr. Deputy-Speaker: The question
is: '
“That the respective cxcess sums
not exceeding the amounts shown
in the third column of the order
paper be granted to the President
to make good the amounts spent
during the year ended th: 3ist
day of March, 1960, in respert of the
following demands entered in the
second column thereof.

Demands Nos. 3, 7, 3.

The motion was adopted.

PRESIDENT’S PENSION
MENT) BILL

(AMEND-

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): I beg tn move®*:

“That the Bill to amend the
President’s Pension Act, 1951, ba
taken into consideration.”

The present President’s Pension Act
provides for a life pensicn of
Rs. 15,000 per annum to a President,
who has retired from his oflice. The
first President to retire was Dr.
Rajendra Prasad. At the time of his
retirement, entirely on our own. we
felt that this amount may not be ade-
quate for the retiring President. We
thought about it not oniy keeping in
view the case of Dr, Rajendra Prasad
but we felt there should be a law
which would be applicable to all
retiring Presidents. It is true that it
struck us specially when Dr. Rajendra
Prasad was about to go away. The
House is aware of the fa-t that Dr.
Rajendra Prasad was seriously ill only
a few months before his retirement
ang hf did not regaion hLiz ful heaith
even ‘when he did retire. In the cir-
cumstances, we felt that it was es-
sential for Government to <ee that he
is looked after fully after his retire-
ment and his health shoulq not suffer
in any way. We, therefore, thcught
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to put forth an amendment to the
present Act with a view to providing
him the necessary medical fariiities,
and it will be found that in the Bill
we have provided for medical attend-
ance and treatment free uf charge.

The second amendment ig io pro-
vide a sum of Rs. 12,000 per annura for
secretarial assistance. This might ap-
pear to be somewhat an innovation.
But I have to submit, Sir, that it is
not so. It is to be realised that the
President when he retires doe; not
lose all his importance. Contrary to
that, with all his experience and mat-
urity he is in a position to give advice
and guidance to the people and to the
country in his non-official capacity
also. I have no doubt that the retiring
President will have many calls on him
—I am not keeping in mind only Dr.
Rajendra Prasad, I am thinking of all
the other Presidents who will func-
tion as Presidents and then retire, who
will succeed one after the other. The
President who retires may be invited
to a number of meetings and con-
ferences. He may have to  make
speeches. He may have to dea] with
abundant correspondence. Naturally,
pecple will like to get his advice and
guidance in regard to many mafters.
Even today, Dr. Rajendra Prasad Ji is
attending an important intcrnationai
conference in Delhi. So we felt that
it woulg be desirable to give the ex-
President an additional amount for
this purpose, because the pension that
he gets at present will not meet the
additional requirements about which
I have just now mentioned.

The President, it is also neccessary,
should have proper assistance. He
should have—either one or two, what-
ever may be the number within the
ceiling of Rs. 12,000—cormnpetent and
efficient assistants so that the advice
or the assistance given to him by his
staff leads to accuracy and timeliness.
Whatever he says and whatever state-
ments he mukes will carry weight and,
therefore, accuracy etc., is asolutely
important.

*Moved with the recommendation of the President.
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I am sure, Sir, that the House will
not consider these _pxqpo;»als as un-
reasonable. I do nof want te quite
just now some examples of other
Presidents in other cauniries. I might
do so later on. But I can say  this
much, that this practice is being fol-
lowed in many other countries like the
United States of America, West Ger-
many, Italy, France, Ireland and, may
be, one or iwo other countries. ‘lThe
practice differs from country to coun-
try. In the United Kingdom, ihe
Prime Minister who ceases o be a
Prime Minister also gets a pensmn and
he gets, T think about £2 000 per an-
num, However, I do not want to go
into details.

Shri S, S. More (Poona): He ig not
audible.

Shri Lal Bahadur Shastri: You are
not - able 4o listen :to me?’?

Shri Harl Vlshnu Kamath (Hoshanga
bad){ We can hear.

Shri Surendrana!:h I?wivedy (Ken-
drapara): Yoii are“Very clear,

Shri Lal Bahadur Shastri: I am sur-
prised.

Shri Hari Vishnu Kamath: It is be-
cause of the angle hé has to you.

Shri Lal Bahadur Shastri: My voice
is "generally very distinct.

Shri Harj Vishnu Kamath: Inciined
angle.

Shri Nath Pai (Rajapur): Hz has a
wrong angle towards you. "

Shri Lal Bahaduy Shastri: I was
referring to some of the other coun-
tries.

Shri Nath Pai: If he comes this
side, Shri More will hear better.

Shri Lal Bhadur Shastri: Of course,
we cannot compare ourselves to  the
United §htes because they have
plenty of money with them. But in
the TUnited States the ex President,
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gets about 25000 dollars per annum.
He also gets 50000 dollars for his
staff or office assistanée, There is no
limit to the use of franking privilege
on mail matters. He is further pro-
vided with suitable furnisheq office
space and certain other facilities.
Even the widow of the ex-President
gets 10,000 dollars. As I said, United
States of America is hardly the coun-
try we can compete with. -Still, I feel
that we should dive full scope and
opportunity “to our Presidents who
retire to function in a decent manner
in the public life, We do not want,
and I know the House will never
want it; that the retiring President
should engage himself in some other
work which may not befit the dignity
of -the office-he held before. - Uhder
these clrcumstfancesg’ll feel that our

proposals are eminently re aﬁonable
j\};’ athaows L.

14 hrs.

Since I mentioned about America,
I might also -add that the¢ President
there functions actively as-a pdlitician,
as the executive head, where as our
President in this ecolintry is a consti-
tutional head, whose office is -above
controversy. So, it beéotnes all the
more necessary that persons of high
stature who occupy’ this high eoffice—
and, naturally, the Presidents of this
couniry will be eminent and distin~
guished citizens should be put in a posi-
tion so that the country can avail of
their guidance and advice in their
non-official capacity also.

As hon. Members are aware, the
original Act provided the same pension
to be given to the ex-Governor-
General. ¥

An. Hon, Member:
General.

Last Governor-
Ll

Shri Lal Bahadur Shastri: We had
only one Indian Governor-General,
Therefore, in this Bill we have pro—
vided that the same law woulg be
applicable to our ex-Governor-Gene-
ral, Shri Rajagopalashar:.

I do not want to take any, more time
of the House, It is a =i 11 Bill with
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only two main amendments—free
medical aid and Rs. 12,000 per annum
for secretarial assistance. I feel that
it would be in the fitness of things
it this Bil] is passed unanimously and
without any amendment, either with
a view to increase the facilities further
or to curtail them.

Mr, Depunty-Speaker: Motion

moved:

“That the Bill to amend the
President’s Pension Act, 1951, be
taken into consideration.”

Shri H. N. Mukerjee (Calcutta-Cen-
tral): Mr. Deputy-Speaker, Sir, it is
with great regret that I am constraln-
ed 1o oppose the Bill which my friend,
the Home Minister, has moved for the
consideration of the House. I do so,
as I said, with grcat regret, because
1 want to avoid the impression that
anything even remotely personal, re-
flecting on the incumbents of the high
office of President, or the Governor-
General as it used to be in the past,
1s in the minds of those members of
the opposition who are nol persuad-
¢d to accept the point of view of the
Home Minister.

If I may say so, I had the privilege
some time ago, when the Motion of
Thanks to the retiring President was
being discussed in this House, to take
part in the debate, and I began by ex-
pressing our scnse of high apprecia-
tion of the character and the work
which hag been done by Dr. Rajendra
Prasad. If I may be permitted to
make a further personal reference, I
may say that for the last two days I
am myself participating in the Con-
ference to which reference was made
by Shr1 Lal Bahadur Shastri, and 1T
have met the present President, the
past President and the ex-Governor-
General, Shri Rajagopalachari and
talked to them, And, if I may say
so, again, apart from the privilege of
acquaintance with these high digni-
taries, at least with the present Presi-
dent I have relations of such affec-
tion as cannot be discussed publicly
in a forum of this @&@scription. So,
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there is nothing personally meant in
whatever we aré saying in regard to
this particular Bill.

I am reminded specially of the
magnificent farewell which was given
to our ex-President. In spite of cer-
tain ugly arches put up in Delhi in
the route of the procession Dr. Rajen-
dra Prasad had a truly impressive
farewell because, it was, at the same
time, a respectful and affectionate fare
well, and the fecling of the people for
Dr. Rajendra Prasad was due to the
fact that the virtues of simple living
had been luminously brought for-
ward. so to speak, in the career of
Dr. Rajendra Prasad. This virtue of
plain living and high thinking which,
at least has a tradition in this country,
cherished by all of us, is semething
cf which we must never be oblivious.
When my friend, the Home Minister,
was referring to what happens in the
United States and other  countries
I had a feeling that perhaps he was
being driven to talk of those other
countries bhecause in his own mind,
in his own soul, he could not justify
the idea of the President of the Indian
Republic having fo be provided in the
'manner which the Bill seeks to do.

The President already is entitled ta
a pension of Rs. 15,000 per annum for
life, And I am not particularly objec-
ting to this, even though I feel that
mavbe, in the conditions of our count-
ry, the quantum of moncy could have
been less. I do not wish to suggest
for a moment that the ex-Presidents
of our country, or a person who has
held the high office of Governor-
General, should be obliged to live in
conditions of  penury, should
be obliged to be in a position
where he cannot maintain a cer-
tain dignity, the dignily which is
concomitant with his office—I do not
wish to suggest that at all—but, per-
haps, in the conditions of our country,
and in view of the fact that our nati-
onal leaders have always held up the
idea of plain living and hight think-
ing, in view also of the fact that for
public service purposes we always get
the willing and voluntary co-opera-
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tion of all kinds of people, I should
say, that, maybe, even the quantum
of the money is a little too high, but
1 am not making a point of it. Here
in twis Act you are having something
which was slightly bad made much
worse, for you are providing—medical
attendance and treatment to be free of
charge and Rs. 12,000 a year for sec-
retarial assistance.

Now I fee] a little embarrussed in
referring to this matter because, after
all, medical attendance and treatment
expenses are a matter which should
not be cavilleq at for anybody, spe-
cially for such people like the Presi-
dent, but we have tc think of condi-
tions as they are in our country when
the President’s Pension Bill is being
discussed in this Housc. Only the
other day, we got representations from
the Bharat Pensioners’ Samaj of New
Delhi, with which, I am sure, the
Home Minister is familiar. Its Presi-
dent, Shri Shankar Saran, as a former
Judge of the Allahabad High Court, is
well-known to many of us. This mat-
ter has been mentioned in the course
of the proceedings of this House, the
conditions of the pensioners in this
country, and the pensioners represen-
ted by the Bharat Pensioners’ Samaj
met the Prime Minister on the 5th
of December 1961 and detailed their
grievances, and the Prime Minister
was good enough to say that they
would be looked into and sympatheti-
cally considered. They pointed out
how, under the present rules operated
by the Home Minister, on the retire-
ment of a pensioner after medical exa-
mination he has the option to com-
mute his pension in lieu of lump sum,
and it is worked out according to
rules now out of date, roughly on a
twelve years® expectancy of life. f a
man has survived this period of twelve
years and paid off all the money he
got in commutation plus interest. why
should his full pension not be rest?r-
ed. This is the king of question wl’u«:h
tc being asked. T dn mot press this
question, this is not the occasion, but
what T mean to say is this, that when
the pensioners are having these diffi-
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culties, when they alsp need medicai
assistance, medical treatment and ail
sorts of other amenities, they have
been asking for a Pension Commission
and not very much is being done about
that. What is proposed for retired
Presidents does not fit in with the con-
ditions of the country as they are to-
day.

When the Defence Ministry's  De-
mands for Grants were discussed, the
attention of the Defence Minister was
drawn to a statement in hijs report.
the report of the Ministry of Defence,
at page 87, where we learn that there
is provision for the grant of a family
gratuity in respect of personnel of thc
Defence Security Corps dying in cer-
tain circumstances. How much do the
families concerned get? When a Sube-
dar dies, the family gets Rs. 1,100!-;
when a Jemadar dies, the family gets
Rs. 525|-; when a Havildar dics, the
family gets Rs. 325/-; when a Naik dies,
the family gets Rs. 250/- and when a
Sepoy dies, the family gets Rs. 225-.
I am not making any invadious com-
parison, and as I said earlier T do
wish the dignitaries of our country to
live in conditions of comparative com-
fort and certainly to be furnished with
all amenities which will enable them
to keep up those appearances of dig-
nity which arc extremely important.
1 do say that, but these are the con-
ditions which prevail in our country.

As far as the conditions of the peo-
ple all over the country are concern-
ed, after all only last year a siudy
group appointed by the Government of
India estimated that about 4550 per
cent of the rural houscholds have an
income of less than Rs. 500 per
annum and about 80 per cent less than
Rs. 1.000 per annum, This is far
lower than the miserably low average
per capita income which stood at Rs.
2925 in 1960-61 which will amount to
about Rs. 1,287|- per average house-
hold of 4'4. I am sawing this in all
humility and T do wish my hon
friend, the Home Minister will consi-
der this matter afresh. I do wish to
impress upon him the desirability of
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applying his mind ang the mind of the
Cabinet a great deal more carefully
than seems to have been done. I say
this that after all in this country we
do have certain ideals. He has given
us some comparative figures. But
even in the West we have read about
the idea] of Roman virtue when Cin-
cinnatus would be a dictator for some
time and after that go back to the
plough: In our country we have
heard of the motto: ‘Kaupinvantah
khalu bhagyavanatal’, ‘“the most for-
tunate people are those who have
only a loincloth—angd give up all else.

In our country there is an idea of
retirement after a certain age. That
time-limit might have to be changed
in view of the expectation of life hav-
ing increased and all the rest of it.
But here is our President retiring full
of years and honours and respected by
the country, and Government is pro-
posing to offer a footling little com-
pensation in monetary terms which, T
think, is derogatory. Let us not think
in terms of the amount of money
which is necessary in order to main-
tain one’s dignity because you never
know where to stop. I have read once
about somebody saying that Napoleon
was jealous of Julius Cacesar. Julius
Caesar was jealous of Hannibal, Han-
nibal was jealous of Alexander and
Alexander was jealous of Hercules who
did not exist. There is no end to
this sort of thing. That is why after
all in the new social context we have to
think of provisions for our dignitaries
in a manner very different from the
rather bureaucratic manner in which
the proceeding has gone on so far. 1
do say this in all humility and in
all earnestness. I request my hon.
friend, the Home Minister, to tell the
House that he will withdraw the Bill,
consider the matter afresh and after
considering the different aspects of the
matter he will come before us again
if he thinks there is any need for him
to do so. But in the meantime as the
Bill is it makes a bad provision worse.
That is whv T am very sorry to have
to say that we are constrained to op-
pose the Bill.
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Mr. Deputy-Speaker: Shri A, C.
Guha. We have to finish this by 3.50;
so0, the time is limited and hon. Mem-
bers should pleasc take about ten
minutes each.

Shri A. C. Guha (Barasat): Sir, it
is a very dclicric matter to speak on
this Bill. In 1951 when the original
Bill was passed; then also the Bill
did not reccive unanimous  support.
I think most of the speeches on that
occasion also were more on the side
of opposing the Bill than for sup-
porting it. The difficulty as it was
there then will, I think, be there even
now, namely, that personalities surely
cannot be avoided in discussing a
Bill of this nature.

There is hardly anybody in this
House belonging to any side of this
House who will have any objection
to pay the highest respect and regard
to the person of Rajen Babu. I parti-
cularly use the words Rajen Babu
which were used before and as  he
used to be known when he was a
leader of the nation. I think he is
the one single person in India who
now commands the highest respect
and regard {from every section of the
country. The hon. Home Minister
will correct me if I am mistaken in
my facts. I think the American Gov-
ernment madc some special provision
for Washington, the first President of
America. I think the Government
should have made some special pro-
vision for Rajan Babu. The House
would have agreed readily to such
a provision.

Apart from the fact that he was
the first Prsidnt of the Republic,
he was the President of the Consti-
tuent Assembly which framed the
Constitution. He was the leader of
the country when the nation was
engaged in the struggle for freedom.
In the long course of the struggle for
freedom he never failed the nation;
he never faltered. There was no
hesitation in his mind or in his action
as regards the goal and the method
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to be followed for the attainment of
that goal.

Apart from all these, Rajen Babu
is a great scholar. He had a distin-
guished career at the Bar. But more
than that, he is a distinguished
scholar as regards the history of India
and Indian  Histrical research. I
think he was once the President of
the Indian Historical Congress and
even now he holds some position in
some Indian historical rescarch asso-
ciation. I can understand that he will
naturally write his memoirs and his
memoirs will be a chapter of our na-
tional history. It will not merely be
an autobiography of a distinguished
man. It may be the charge of this
Government to help in the publication
of the memoirs of a leader like Rajen
Babu. The Government should have
undertaken cven the publication and
the writing of the memoirs of Rajen
Babu, the retired President. Bul
similar considerations will not prevail
with other Presidents.

The hon. Home Minister while in-
troducing the Bill has made some re-
ference to all other Presidents. In
the United States, I think, out of 35
Presidents how many are remem-
bered now. George Washington,
Abraham Lincoln, Monroe and a few
others arc remcmbered. All the re-
maining have gone into oblivion. So,
the Presidents coming in the future
wil] not be men of the same stature
as Rajen Babu or even Dr. Radha-
krishnan.

Shri Nath Pal: What a pessimistic
‘view of India's posterity he is taking.

Shri A. C. Guha: This is history.
It is not a pessimistic view,

So, it is no use putting all of them
on the same level and in the same
category for the same consideration.
My difficulties is that I have seen
history for a longer period than Shri
Nath Pai. I have seen the Mayor of
‘Calcutta a stirring name, Deshbandu
Chittaranjan Das. Then the Mayor
of Calcutta was J. N. Sen Gupta and
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then Netaji Subhas Chandra Bose.
But who cares now as to who the
Mayor of Calcutta or the Mayor of
any other city is? Similarly in other
ficlds the generation of giants may not
continue for all time. Ordinary men
also may comc and occupy places of
distinction not always through long
scrvice and sacrifice but by some other
political devices.  Alrcady in the
legislatures you will find that the
composition of the legislatures has
been changing qualitatively. A num-
ber of businessmen have been coming
in and you cannot stop them from
entering. It will not be surprising if
some day a business magnate becomes
the President of the Indian Republic.
That has happened in other countries,
and that may happen in India also.
So it is no use making an cmnibus pro-
vision for all Presidents to come.

The hon. the Home Minister has
also referred to the fact that the re-
tiring President should not engage
himself in any other profession, and
that is why we want to make some
generous provision for him. But
there is nothing in this Bill to pre-
vent a retiring President from en-
joying this pension and other things
provided here and also engaging him-
self in some other profession or some
other activities There is nothing in
this Bill to prevent it. So what the
hon. the Home Minister intends may
not all be attained through this Bill.

The pension already granted is
Rs, 15,000, Now provision is being
made for secretarial staff expenses
which shall not exceed Rs. 12,000 per
annum. It may be less than Rs. 12,000.
So there also I think the interference
of the executive may come in the
secretarial work of the President if
he really requires a secretarial staff.
The language here is not quite clear.
It says that every retiring President
“shall, for the remainder of his life,
be entitled to secretarial staff etc.”
Will it be Government employed or
will that staff be employed by the
retiring President? There is nothing
clear in this.
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Shri Shree Narayan Das (Dar-
bhanga): To be laid down by rules.

Shri A. C. Guha: “Subject to any
rules that may be made in this be-
half’. That leaves greater scope for
executive interference. So, whether
they are to be supplied by the Gov-
ernment, as government employees, or
whether they are to be employed by
the retiring President, that also will
make for some complication, 1 think.

Then, as I have stated, all the
future Presidents may not require to
write memoirs or indulge in some
literary work. Dr. Rajendra Prasad
is a man of literature. Dr. Radha-
krishnan is also a great man of lite-
rature. They may require some sec=-
retarial staff. But there may be Presi-
dents who may not require any sec-
retarial staff to do any literary work.
This provision is now  particularly
meant so that Dr. Rajendra Pasad
may complete the writings of his
memoirs, for which surely he requires
some secretarial staff. And, as I have
stated, his memoirs will be a chapter
in the national history of India.

The pension provided, that is
Rs. 15,000 per annum, considering the
present economic condition of our
country should, I think, be considered
quite adequate. Where the average
income is less than Rs. 300 per annum,
I think Rs. 15,000 annually should be
considered adequate even for some
secretarial staff. That also should be
considered, whether consistent with
our present economic policy we can
make such a lavish provision.

So 1 expect that the Government
will reconsider the position. I think
the House will readily endorse any
provision made for Dr Rajendra Pra-
sad, because of his distinguished per-
sonality and because of his unique
contribution to the nation’s services.
Others who may follow may not all
have made some sacrifice or done
some service.
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There are only two points I would
like to refer to from the last pro-
ceedings of the last occasion. The
Deputy-Speaker raised a question at
that time 1951 that the retiring Presi-
dent may resign on the eve of an
impeachment, then what will happen?
No reply was given,

Mr. Deputy-Speaker: I think we
necd not go into all these things. It
is a very simple Bill.

Shri A, C. Guha: And then, I think
Shri Kamath moved an amendment
like this:

“Provided further that no pen-
sion shall be payable to such per-
son if he holds an office of profit
under the Government of India
or the Government of any State,
or he engages himself in any
other paid employment”,

That amendment also was not ac-
cepted. So, the Bill does not ensure
what the hon. the Home Minister in-
tends, namely that by providing this
pension and other secretarial staff it
will not be necessary for the retiring
President to enagage himself in any
other employment; it should have
been definitely put down in the Bill
that he should not engage himself in
any other profession.

With these few words I beg to con-
clude my comments on this Bill, and
1 hope Government will see that the
Bill is properly amended so as to
cover only Dr. Rajendra Prasad for
the present.

Shri U. M. Trivedi (Mandsaur):
Mr. Dcputy-Speaker:, although I will
not agree to all that has been put
down in this Bill, I find myself in a
difficult position, namely, that the
person who will immediately be affec-
ted by this Bill is a very great man
of my country. For him we all have
regard. We cannot forget the services
rendered by him. And when speak-
ing anything about this Bill, that
personality comeg again and again to
one’s mind, and that is why a dis-
passionate criticism of this Bill can-
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not be offered. Yet, with these limi-
tations, and without meaning any
disrespect whatsoever to that great
person who may be immediately aff-
ected by this measure, I would make
one suggestion, and it is this.

Giving a pension of Rs. 15,000 a
year in these days is a very paltry
sum which can hardly enable a man
to live a decent life. We are in this
unfortunate position here and get a
salary of Rs. 400 find it extremely
difficult to make both ends meet. So,
giving Rs. 1,200 a month to the re-
tiring President, we will not grudge.
1 would not grudge making it even
Rs. 2,000 a month and making it
Rs. 24,000 a year. What I grudge is
this amendment contained in clause
2 of the Bill. The provision made In
clause of the Bill is:

“Subject to any rules that may
be 'made in this behalf, cvery
such person shall, for the remain-
der of his life, be entitled to
secretarial staff and office expen-
ses, the total expenditure of
which shall not exceed twelve
thousand rupees per annum, and
to medical attendance and treat-
ment, free of charge.”

Now, a coscquential amendment has
been made in clause 3 of the Bill
that “in section 4 of the principal Act,
for the word ‘pension’, the worqd ‘sum’
shall be substituted.”

Now, to provide a secretarial staff
and to provide that staff from  the
Consolidated Fund of India means
attaching public servants who  will
still be serving to a retired President.
That will be an entirely novel thing,
it will be the creation of new offices
which do not exist in any part of the
world. Pensions we know; we have
heard of them; we understand pensi-
ons. And the country will still be
grateul if the ex gratia amount is
sanctioned to the President or  his
pension emoluments are increased
from Rs. 15,000 to, say, Rs. 24,000 a
year. We will not grudge it.

JUNE 18, 1962 Pension (Amendment)

11458
Bill

Taking into consideration the great
sacrifices that have been ‘'made Ly
him and may also be made by others
who after some time may come after
him, this payment should not be
grudged by the country., When we
are losing crores and crores of rupees
through dishonest officers who do us
in the eye, we may certainly not
grudge a payment of Rs. 24,000 to the
President. But to attach to him this
secretarial saff who will virtually be
public servants, in view of the provi-
sion that they will be paid out of the
Consolidated Fund of India, will be
unprecedented in the history o the
world.

1 cannot, at any rate, understand
the significance of this; “medical at-
tendance and treatment free of
charge”. Will the President cease to
be a citizen of India? Is he, as a
citizen of India, not entitled to medi-
cal attendance and treatment? Will
there be such ungreatful medical
officers who will not recognise the
President of India and try to render
him the best scervice that they  can?
Should this be made the subject of a
Bill and by virtue of that Act ‘medi-
cal provision should be made for the
President? Would there be such un-
greatful people in our country who
will refuse to render medical aid and
treatment to one of the greatest sons
of our country? Sir, this is a slur on
the medical profession; this is a slur
on the country; this is a slur on the
way in which we are drafting our
Bills. We should have been aware
of this. Everyone of us is entitled to
medical attendence, wherever we may
be. What then is the meaning of this
free 'medical attendance? It savours
only of commercialism.

We are  endeavouring to provide
medical attendance for all and sun-
dry. Thousands and thousands of
people attend hospitals and get them-
selves treated. These treatments are
not in every case paid for. It is only
the very rich who pay of it. I do not
therefore understand why any pro-
vision should be made about this free
medical treatment.
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With  these few remarks I
whole heartedly support this Bill, but
I would still urge upon Government
to do away with the provision relat-
ing to the secretariat staff for the pre-
sident, Let the President’s ewnolu-
ments be increased—let his pension
be increased to Rs. 24,000, and the
House would not grudge it.

Shri Sinhasap Singh (Gorakhpur):
We were all hoping that this measure
which has been introduced by the
Minister of Home Affairs with the
best of intentions would be passed
unanimously. Unfortunately voice of
protest in one form or another have
come in, I for one would have tho-
ught that a Bill of this nature should
have been brought after consulting
all the parties in the House, because
this is a measure which affects the
personality of one who is held in high
regard throughout the country and
should not have been made a matter
of controversy in this House. How-
soever, Sir, as the Bill has come before
us I have to make a few remarks.

The clauses of the Bill as they stand
arc not in consonance with the res-
pect we have for the President and
his person. The Bil] provides for
making rules governing the appoint-
ment of staff ang maintenance of
accounts and these will naturally be
subject to audit. I think in this way
we are not going to enhance the pres-
tige of one who is held in high esteem
and respected by the whole country.
His accounts wil] be audited ard the
audit report may form the subject of
discussion in Parliament, as to whe-
ther he has confined to the linut of
Rs. 12,000 that has been provided for
his expenditure. I have, to obviate
this, suggested an amendment, giving
him a further sum of Rs. 12,000 for
maintainance of staff and office. Now
we want to give him secretarial staff
and office to maintain his position with
dignity. We shoulq straightway grant
a sum of Rs. 12,000 and not hedge jt by
saying ‘“not exceeding this much,
etc.” If my amendment is accepted
the whole trouble of audit will go
The amount we will be providing will
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be only Rs., 27,000 which is equivalent
to the salary of a Minister at the rate
of Rs. 2,500 per month. If the hon.
the Home Minister accepts my amend-
ment, all these troubles which are
likely to come later on will be avoid-
ed. In this matter we should trust
him.

With these remarks I support the
Bill. When the Second Reading stage
comes, I shall move my amendment
which 1 hope the hon. Minister will
accept.

Shri Surendranath Dwivedy: Sir,
it is right and proper that immediate-
ly after the retirexment of our first
President a Bill of this nature has
been brought here for discussion. I
extend my full support to it, not
because the provisions have beer
made for Dr, Rajendra Prasad, who
has rctired, not only, because the Bill
provides for these facilities to our first
President and the last Governor-
General. but to all the retiring Pre-
sidents yet to come. 1 do not think
thet the personality of the President
should be brought into gdiscussion here
nor are the achievements and quali-
ties of Dr. Rajendra Prasad matters
of controversy in this country.

Sir, as the first President of India,
he has discharged his duties and add-
ed to his office great dignity and res-
pect. At a time when all over the
ncighbouring countries democracies
were almost going to pieces, he as the
President of this country, though he
had wide powers under the Consti-
tution—and it is a matter of common
knowledge that he did not see eye
to eye with the Government on some
matters—maintained high  standards
which proved that a  constitutional
President can always be of great help
in building up the democratic growth
of this country, The credit for the
present democratic functioning goes
largely to the people of this country,
vet, none-the-less it goes to our retir-
ing President who as President of the
Constitution-making body was not only
acquainted with the letter of the Con-
stitution, but the spirit as well and
during his period of office he dischar-
ged that work quite ably. But, we
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have to consider it from the other as-
pect. I do not want to draw a com-
parison as to what ex-Presidents in
other countries are drawing or not
and what facilities are provided for
them or not. We have to consider this
from the situation in which we are
placed in his country.

We are a great democracy. We have
given adult franchise. Any citizen of
this country, the poorest of the poor.
if he is elected and if he has the con-
fidence of the people, can occupy this
high office. The poorest of the poor
can become the highest digni-
tary of this State. The argument has
been advanced quite rightly that oncc
we elect a person as the President, by
virtue of his position, by virtue of
his experience, by virtue of the office
that he had occupied, he has acquir-
ed for himslf a distinct position in the
country, What happens after retire-
ment? After retirement, it has been
suggested by my hon. friend Shri H.
H. Mukerjee that we 'may not provide
this money because, in this country,
public donations are not lacking for
many purposes and people come for-
ward and donate money for even
public men to carry on their duties.
I would ask specifically not to allow
the ex-President to become a victim of
any such thing, We ought to provide
in this Bill necessary amounts of
money so that the retiring President
can carry on his duties in conformity
with his dignity and with respect also.
I do not think that the pension of
Rs. 15,000 that we have provided is.
by any standard of consideration, too
much. In this country, we are agitat-
ing that the highest dignitary should
not get more than Rs. 1000 a month
and that the disparity between the
lowest and the highest should be only
110. Even judging from that stand-
ard, deducting income-tax, the Presi-
dent would get about a little more
than Rs. 1000. The question arises
whether we are making a larger pro-
vision for him. It is not so. Only
President is entitled to further facili-
ties. They have been enumerated here.
The 'maxium amount has also been
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stated. That is, if he needs, these
facilities would be made available to
him. That does not matter. It may
be that an illiterate person becomes
the President of this country. He is
entitled; he can com to that position.
Mahatma Gandhi was saying that he
would be happy if a Harijan woman
becomes the President of this coun-
try. It is just possible that such a
President, after retirement, may not
think it proper, may not have the
necessity of having any staff whatso-
ever and he may not take this money.
But, persons like Dr. Rajendra Prasad
or persons taller than him, in ages to
come who may occupy that position,
may require that assistance and we
should provide such assistance.

Only one thing I would like the
Home Minister to consider. I think
that point has been raised by some
other Members here and it is this. That
say only. entiteled to get this. That
means that the sum that is being pro-
vided will be under the purview of
the Auditor General. We do not want
that the accounts of the retiring Pre-
sident should come under audit.
Who will appoint the staff? I-do not
want the staff to be a gocvernment
servants. Because, the retiring Presi-
dent may have to indulge in political
activities, if he wants: nobody can
prevent him, He should be free. A
govern'ment servant there would cer-
tainly be governed by Government
Servants Conduct rules. We should not
subject the staff that would be work-
ing with the ex-President to this.
Moreover, the staff should also be
according to the requirements of the
Ex-President. He may need a person
in whom he has full confidence and
with whom he feels that he can carry
out his work quite efficiently. A gov-
ernment servant who is provided from
outside may not necessarly be able to
discharge that work quite efficiently.
I would suggest that this Bill should
leave no loophole in that regard and
the rules, when they are made, should
be properly drafted so as to make it
clear that as regards appointment,
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work and even about money, the Gov-
ernment rules will not be made appli-
cable to this.

A point has been raised by my hon.
friend Shri U, M. Trivedi about medi-
cal attendance. I am sorry, I do not
agree with that view. It is not a ques-
tion of medical attendance, It has to
be seen from this point of view. The
President will not always come either
from Madras or Patna. Occasions
may arise when from a remote village
the President comes and occupies this
office. After retirement he goes back
to his village there are no medical
facilities available in that place. What
happens? Medica] attendance and
treatment that is necessary has got to
be provided. That has been provid-
ed here. This is a very good Bill and
1 give my support to it.

Shri S. S. More: Mr. Deputy-
Speaker, I accord my support to the
Bill, but I object {o Lhe method by
which the object of the Bill is sought
to be fulfilled. This Biil is an instance
of a right thing being done by a wrong
way. Some Members have referred
to the sinister effect of the ciause No.
2 as it is couched in the present Bill.
During the time that the President
was the head of the Government, it
was the executive which was rcceiv-
ing orders from the President. Now,
the tables are being turned on him.
By virtue of this Bill, it will be the
unfortunate lot if not the humiliating
lot of the President to stand at the
doors of the executive wilh the pay
bills which may represent the pay-
ments made by him to the staff em-
ployed by him and, get them properly
audited. Why subject to the rules?
Who is going to frame these rules?
‘Will they take into account the con-
venience and viewpoint of the Presi-
dent? My submission 1s, 1if unfortu-
nately, there is a change of Govern-
ment—the President will always be a
party man; suppose after the Presi-
dent retires, there is a change of
Government—and some other party
comes into office, wiil they not utilise
this machinery of framing rules to
the disadvantage of the President?
My submission is, we must make that
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grant, it is our pious duty to make
that grant. But, make it with open-
hearted frankness. Simply say that
the President shall be paid this much
amount for the purpose of secrctariat,
staff, etc., without the necessity of
making him subject to the rules or
other consequences.

There is one more thing. This Bill
is an eminent instance of appreciating
the services of persons who have
rendered the greatest service to the
country. As far as it goes, it is a
good a measure, but my grievance is
that it is not a full-hearted measure.
It refuses to go the whole was that
it should.

Those who have been our President
or ex-Governors have been rewarded
by the country for their great ser-
vices to the country during the
national struggle. I know, however,
of millions of political sufferers who
came from  oblivion to fight the
national cause, and who have again
been driven into oblivion unsung and
unwept. My submission is that it is
the duty of the Parliament to reward
the services of those political workers,
wherever they deserve Let us con-
stitute a fund for this purpose. It is
the official duty of this Parliament, a
sort of sovereign duty of this Parlia-
ment to recognise the merit of all
those political sufferers, whatever
party they may belong to now. Let
us have a fund for that purpose.

Then, is it not necessary that we
should make some provision for the
Vice-President? Every Vice-President
is not going to be such a foriunate
man as to climb into the post of Presi-
dent. There will be many incum-
bents who may be retiring as Vice-
President. Therefore, it is highly
necessary that if we want to enact
a measure, let it be an all-sided mea-
sure.

Shri Bade (Khargone): Why n/&
for State Governors also?

Shri S. S. More: I have nothing to
add to that. The State Gouvernors will
be looked after by the State Legisla-
tures, but as far as this Parliament is
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concerned, it is the responsibilily of
this Parliament to make ceriuin pro-
visions for the Vice-Prcsident zlso.

Then, what about the Ministers?
There will be many pecrsons who will
be officiating as Ministers for a
period of fiftcen years, but supposing
somehow accidents happen ang they
do not get elected oi they do not
meet with the approval of the leuder,
what is going to happen to them?
Will they be thrown on the dung-
hill?

Shri Surendranath Dwivedy: All of
them have been provided with jobs.

Shri S. S. More: My submission is
that this indirect method of provid-
ing for an ex-Minister shouid be elimi-
nated as far as possible. And let us
devise a method by which they can
honestly and without ~ blush accept
their pensions.

Then, I may plead in my own
favour. What about Members of
Parliament? I am in a very embar-
rassing position. To plead somebody
else’s cause is my profcssion, but this
is a  rare occasion on  which I am
pleading my own cause. What hap-
pens to Members of Parliament?
Most of us have rcached such an age
that we cannot go back to our prc-
fession. There are  professional
lawyers and there are doctors who,
in the interests of the national ser-
vice, kicked off their lucrative practice
and have remained hcre, and have
pleadeq for the cause of the country.
And what does the country do for
them? Every Member of Parliament
is serving the couniry whoie-time,
because membership of Parliament
has now become a full-time job. We
must recognise this. If it has become
a full-time job, then it is no use giv-
ing small concessions here or  some
small coacessions there, as if a Mem-
ber is some beggar at your doors and
you have got to get rid of him by
putting some cumbs imto his thali
My submission is that the needs of
the Members should be looked into.
What are their present needs? And
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how many difficulties have they to
face now? In the light of those nceds,
I think Goverament should devise
some method by which their services
will be recognised, and in a decent
manner too. We are ashamed to see
what is happening now. I had that
experience myself. I was not a Mem-
ber between 1957 and 1952, und I had
to undergo the whole fire. I was a
beggar on the street. aind I had to go
back to the profession. Again, what
about secretarial aid? A man of my
age or my ailment is not able to
write; I find it difficult evin to sign.

Shri A. N. Vidyalankar (Hoshiar-
pur): Mr, Deputy-Speaker. Sir. is this
relevant to the present Bill?

Shri Nath Pai: Absolutely reievant.

Shri S. S. More: My hon. friend be-
longs fortunately to a very rich amily,
and, therefore, for him it may not be
relevant.

Shri A. N. Vidyalankar: I do not
belong to a rich family. I am poor.

Shri S. S. More: Bul 1 am speaking
for the majority of the poor peoplc
who have come here atl tremendous
cost to themselves. My hon. friend
does not know how our families have
suffered. I, therefore, earnesily plead
with the Home Minister, who has a
very kind heart and a melting heart,
to take this into consideration.

Shri D. C. Sharma (Gurdaspur): His
heart is meltling at this time.

Shri S. S. More: I would plead with
him to take our hardships into
consideration.

Parliament is sovereign, but we are
not so sovereign. We arve abject
creatures, and when we leave this
House, even the pattiwallahs will
not be prepared to look us in our face.
Therefore, I would requcst the Heome
Minister to make the Bill as thorough,
as full-hearted and as genereus-heart-
ed as possible and take within his ken
not only the great President who has
retired and who will be again retiring
from that august office but the Viece-
President, the poor Ministers, and i
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fact, why not, the Speaker and the
Deputy-Speaker also? I am sorry
that I ignored these two important
dignitaries of this Housc. They give
their whole for the service of the
country, and it is for the country to
be generous to them. If the country
cannot be generous, who else will be?
So, it is for the country to be gene-
rous; it is for the country to be grate-
ful to all those who have suffered, and
particularly, to the political sufferers,
who are not to be seen anywhere, and
who live secluded in some corner of
oblivion, nursing all their grievances
and ailments acquired during the ser-
wice of the country.

Nt ama fag (F7T) 0 IT-
=g wERT, Az faq o aga 3w &
I TEY AZ9 FT AT WIE | A AT
AF FAT T qGTH § AT A AT A1
NAAT FT ATH § T ITH FTAAT F) AT
fafgr gt =ifgr | g &1 A
T TAAT FY JIT T8 & | THI FT
T 918 & AN F 406 & | afefeay
¥ g g 931 & W g 3y gway
TZ JATAT ¥ ——

“Law is nothing but the will of
the people expressed in terms of
law.”

gt faesft & we=v gommed s
ay § I oY & T ary wE
Za FY oy feeeft AT ¥ et fE
FATE JIFTC A3 g & g wE
w# § g fF ew q Ax qears A
FLARAE | FAT wAA T2 H Yo T
Feafad dT qewa @i & frgm 9=
arft 7 X qwy 1 Iy o oA
AT THAT F T FY AT AT AT
a6 sraw € | s ag wg A v
# gu, rifs Ff Far A8t awear @,
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Sff wgar 931 & Ko gx@E Wil
ar A, @Y fog W qrfedEefa
Fgy § 9T fAmar §  #FA aA
Ml #Y Yo TWEE T fAerar & |
e feq A &g WAT § @ 9y
|7 gag W AW T9 JraT § AT QA
A T SAH o qrar & A
Famar g f& amal ar # ardeE
I A FIF Y, IO wrehay & fa g
A X F FEA AT Tg AAT T
otz & fawg & | JA@T #1 AghEr
ag & & 98 AuAT FO I9ar & fag
TN, FL FT TFAWTH Hrfor@ A 7O
2 A 39 AT & GAIEIE G
FTaR w1 atw feraw g & arg faed
THITZ & F1E FHAS T g1 gAT AT
AT WA & WY § AR g
Tt gHIz 91 fr freraw a7 39 a5
o ¥ W a7 97 w7 AN S
AR AL AL A 6 77 7w oy
98 9T AT § ag oft a7 &7 A
g T aF w1 A &, w9 X gy A
foat g€ & f5 woiae =faq & g
gt get 1 A Rt grr & ag @
I TE FT aFar | A A gred
mEfFgramAi gt A & 3 &F #¢
Y FC W@ § | gATE TUTH QA
o o &, IT /U 7)Y e g4a-
= 1 feedare aarr Fg g A
qA gar & ;s fm X
ag faer & f& =Nt A wfe
TE Y 1 o9 qg AT fAw 3T WA
a1 FTA arw ¥ {1 fae) g | @A
LARSIECIR LR C R ALK K IR L L
T N7 AIAT A A Ty LY g1
arsfas F1 "R -

“It would be easier for the
camel to pass through the eye of
a needle than for a rich man to
attain Heaven.”
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i wifed a7 § W W@ W
AR I FAR a9 ¥ & GET
g g 1 foaer A fom @
g TR 3 AT § 9 gH & I
TGA T FLQ & | o TE WA
T AgE & fF o9 & faw o
FIE TH T FT FA a@T A @y o
g EFTT FT W | wTH Fw #
g A ¥ F9 A9 W @ E
I T AFHITOS F1 79 T FFX
< fam & wafEs WA F omd
RCERCU Sy

"I9F TFA HAG TIH THAA 2
J9gamr  afewt =Wwo wEr’

a9 ¥ a2 st w1 e ag @R e
ag IR H A g A gaw fasy
ST ¥ oY fEETE A FT A § I
AT 7 HAT § | T e F @ A
TueAa 5 9% ¥ gl Gt F f9g aF
am faw T garfes 3 1 gg q WA
L SEAC UL (O

WE AT TAA AG T4,
q= FfAdl & qEEaT §

g W AW FT AT FAT I, A
FAEH FIT @ T gL E, I F
g ST FAT G /R AT ST FT
@ a4t 5 arsg feeft ke s
TG A A I §

3T WM ¥ HY 3§ AR
&A AR QAT g wA o &
CRE GO R SRR I
X fF g 3w @ ok aad fr ag
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F wEIgRSl T @ & §iq w1 R
g T 38 F fF wg AW oY
#fera gz # fagm &, oG & ¥
feag e fFag e dm | @
qraT gudl degfy ¥ f@aw 2 gw
g awd ag Wy ¢

TEN AR T

T @ T
ELEILEUECHUCL |
FiA wmm oaRE: Aa

W I AFT Ag A §
g0 WAT W4l

7% 31 g ag ot 9gd §

IO o7 Safear: e

7 f1azd o wgar g fF 9@ @
I A9 933 &, 1 “mofear: Fam:”
93 &, T ;e =T 9ed §,
ITFT TG FoUAT HAT AT qeFfa
& fges § 6 T a9 ¥ a9 "
drare g AT g I F Qs
F &1 Fae9 F3 | ST GIAHT & 1
Zar degfa # Fmd @1 A1 ghagy
T § X gu a1 @ ferar g

et gest @ gEmea Aty
aqre} 41 gERE wEAqE g

g A F T f 0% §—
o oA ST ET 8§ qudY
F OFR & ¥, wWrAtar W
e & #x "k o@mE W
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fear wn@, av <o &, 9i-7g # SR
g1 §wIT g F Iorea AT gAT
dexfr & faars 2 1 79 foo a8
o1z qrgA 7g it f afeww ys A
g F foq agr Ty fFAn 9

7 ZA XA T3 93T {Y ¢
g FUO: oA Far wi qsdwreta:

wATY F1A1 7 79 A7 g9, TRL A
FEAT FY, FIT AT 7 &1 AR
3T ZUTLr qEATT l, AT AR Y AV
T, FHwE, F1 AT AvEfT &
fgars 2

ut gfoma AT (IR)
TEQATHI &1 77 F7 f2q7 I !

=it aoare fag o w @ @ f
< faaam™ ¥ AT FEEH FT a8 F7
feqr 9@, 1 FEOATAT #1 WE AEA
gl w1 wEaArA ar 39 faw ma
gT & fF gw ¥ waTReq Y g FAF
A @ FT | F AR A= H oAz
aE ArAg 8, | fau & g7 w797 AUEAT
g fF w7 o Al ¥ 92 ¥ gae ),
g ar fFm e Y Iw A vE
ag ol AE[ & AFAT § | @EW A 97
w faqaar, wE= TR, wE
mA W Teq AT I F mAfE ST
A FETH T F o W FEe
T wA AR, AR AT UE @)
SEGATS &I | 39 A AT w2 &
T #1977 wEAE & fAm ad,
afes Y 9 F gw ¥ foaw, Awd
SAAT 4 AT & AT AT T3 )

TS EEF ATTIATERAA & STAFLT-
Faee, =Y dYo W7o 7 A, ) 5 ©F
SRAArE & 7oAy g § wgr @ fr
fergeama % g UF ARl A1 ¢ A
e frer & AR T F qFEA A
qiffeaTa § g UF ATIHT AT 9 AN,

JYAISTHA 28, 1884 (SAKA) Pension (Amend- 11472

ment) Bill

THE & 43 707 T qH0wT F 5 AW
A faa & 1 faw 2 & aF sy
F € AW @AY AT FY, F FT dQT
FAT F597 AT aifeEA &, A oA
FH GAT G AT g, I 3 & fag
7z w0 AT T 6 g a9 g §
T F7 I AN At ¥ wme &
faq &1 791 F1A7 T T3

§ AT 3] AT 9w /R
A FHY | AR O AT A
13 &, faw om fed e § AR
A 7 AR A FOIE W I E )
7T 7Y, fem & o Srgg ol qeER
e &, a® F7 AdT & AT fREr Ay
qAFT A A & 39 Ay war agr
f& zrzw 3¢z 7 feqm @ | F w@T
Z fw
qq 7 Averfad @
T oEedl T 9y,
W Fgr =@y FIA
Tt g frm # &

FfFA FAAT T AAAT F T F
g d1 URAUH FTAT AT | WIS
¢¢ T3 7 o g w0 wawar &
77 7% &, A1 7 w1 AefAgr w1 g%
F7 arat Fife-Fife w77 o gEqor
feafa & @ @ &, 9= &1 7@ &Y
2, GrEA 1 AW WL, S9 F AR
EATC O ATAT AR | 2W A HIA
FrEEqa | ava1 frar a1 fF g7 93w
AEHT &1 04T 315E I, fow ¥ a4
e T8 AF, FATY TE AF W &L
7E A%, AfeA 39 & fgars gw O
1 qT qATE ALY FT TFA, & G
A% ATE A FTAFTA  TH A A AN
FTH FAq 7

o faq & aga & qufearn saw
¥ od ¥ 9 g R oza faw sy
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[sft T fag)

Frag 7 faar snd 1 gurk 9fgdz sy
¥ =g 90X § HF 2, A5 ¥ =gl
TS & AifAF §, AN T A= qrA 17T
& 39 % fag =9, 953, 99 ZIF

9% ®1E WA A @y 379 §F fag
UF FMA T4 A FT qIAT TZ
ff gu d=, =%, o9 wAafagT F fqo
FIAT FA & FR F(@T FAI AT FT
AT Fa &

T AR & [ T q04A1 2 fE
zq fa= &1 aqg fagr 7 7= F970
AT WS & fAQ A #1797 I AR

it SN T ¢ IET WE A,
zq faw F wrae ¥ € A Ageql
¥ gart fagy Treeafs &1 A safea
forr fran @ & amaan g i+ SfF gar? owa-
qd Trez 1fq Ay gAY # @A F7 F
T & A TaF T g feAt F 1% 77
fasr ZaTe A #ran g, zafas wgraag
HIET FT 5qT9 IWT AT #qTA1fa 47 |
T g @rae & fa=0v F07 g wA-
Arg weet & {97 frdt w1 oegafy &1
safema &7 & fas F7a1 faw A
FW IAOAET W qT W S FA
a1 &, ar feer safe fasrs & foa
& FTT Ag T § 1 3% wfAteam
FME FIA A T4 W FIT AN
FATH, ¥ THTA, AT ITAA FT T &0
A8 w1, Afew Jhaew w1 A ;I
A ¥

4F T GHT, Jq WY WAAE
azEq Y To o 7T, 7 Fa1 ¥ whaew
# o gurk Teeafa s, €I I 99
®1 Gt g AFAY AT ITHT sAfad-
@ IqAT FAT Y g AW, forar
FRTR[AYE W T " aegafadi  #v
& & wan g 5 @z o odl faTrar-
ardy wrEa &, o &t fRe) oY graer-
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ATEY ST F( AT LT FTAT AT |
# gaman g f fargear os qa1 wavae"
R, 9 UF QA1 I &, e 7T I AR X
TR 59 g9 &, 70T A & 77 gAY A
# affa ag71 wai & 3a%r qg RA
qreF § o ara o J T gEwy, q
f& YT A & & o g7 awEAr g,
qar &1 wEAT 8, afa gz ST F1 4w
FIAT & A R FAT ITH TAT §,
qr a7 3% T I F FF 97 97 FH
FIA FTHIFT AT & THT ZrAq |
TF qFIT AT AT AMA &1 § Aa-
A7 g % agl7 zw d936lw T =ATHT F
zrT feegeara & vt £ frrar =T
Z #3949y &1 fgavar A@y oS
AFAT &, AFA AT FF A & fF
fergeama &1 Aiqr § 77A ArAm w1
w7 sufs #r afz qaqy v &, A
TEAT & AW AT FT WA @A &,
ar JFaT Iaw1 fFET {1 T 79 FF 92
9T qg AT qFAT & TA a9 K1 T@T 3O
&89 &1 g4 72 B wART F @A
AT |

Tg wiadg ageqat F fergeara
®1 7 Y &7 g fgar 7 F7r fw
fergeam 7 1@ 2= &, @@l 97 AR &t
7T & 7T g X AW F @A F o
o9 T & 9 a7 aga wai § g
FFdr 8, A & wwaar g f&5 oqeh
@A AT FAar W g9 1T FT qUgA
Fit fF ww A AT &
AT A AfE gw 93 & ¥
gl ag gfaar ¥ | A%, 9g am-
WA CF g 199 faar aF w7
IFH! SART § SUTET I H AW wR
FT KT A | AT OF sufer & ford
Fr§ gfawr ag 927 a1 98 AW T qwar
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g, ar 24T =ifge ) gTIfAT 4 34 weaa
FAAFT FATE |

TI% MY &Y § g F&AT Aq1AT
fr gq fagss & 197 93477 §T -
afT &1 FrFIAT A AT F,-3(F A7
FA-TLITFY FFIT 57740 FT A7 T
3 waqT § a7 wegr AL 1 wIF AV
7g Z1aT % 20 T°0F |1 IFW F FJZA
o7 £3sgr ¥ AfgarAg TAY A1 T@A-
OE F TFIFH FIF T T IT 97
Zg 3 F77FF oE wAAT "I 7
F&7 &, &1 A%AT & fF q1qT Trerifa
gIqY FesrA &1 fa AE67 srfeMA ®Y
T fRaT qifET & 7 07 % 7q7 ww-
7 & oz fw frgy a7 fefezaz q79-
=3z fad v zeqm T FA ¥ FAk g 1qq
Tz 767 F O war 90 | AfEA § AR
g fF g7 77 1 F1¥ IETT A DAY
Trfgd | Taq 1 HF TI0 AT TJifeq
qIT 37 22 AF IAF! I3 AT Aq0E°
forar g2 A4 fF a2 ar3q gafas aeaar
E TIT a7 F T YZ /T ITTLGNE
frar w@T =ifgd s fraar ag =g
Ffaarag & AT FaT A FT AT 7T
TRAAM FIAT AE FI, AIAT AglAaq
& fard Y o ®TA7 91§ F) T AT A9
AT 3T 9T EY Frz & AT av sqrar
A5G FIT

% Aradry Azeqt ¥ war & fF
a7 FARfeEfee wog ¥ 97 fXq wrdT
A 377 FIA FT ITRT AAFTC AT0 0
JgT TF WL ®ATA & ST G IFRT LY
it &, feer # 9y &1 wfHE T 37 A
T8, AfeT w Ew AR g AT ¥
FAgWaslzs Gow i arr qufr a1 mife-
TT FTTH T TG TF &F oo & e
o fawt # afaarag § YA wm #5730,
gt aF ITeT fafeT wroamwew R, 7
e T wwae & i At ag Regarfas
2+ femgRaT & Fewaw vg 0% Tezafy
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% U5 U FTH FIF a1 ey safaq st
gfeaTerg /1 977 7€ 7 & A1 Ia [t
F faghe & ak & Fasaidl w0
frafea & @13 % a1 ¥91F #7 fagfaq &
ar # IART G g8 ARFIT AGY v
g 5 57 @3 %) fagfsqar 3 = X @F
AT I qfF AT g1 T T AF,
qrag o g1 q awgar g 5
FIEHT L AFHT FI ITH) AT H A Y
1% w7 74 1A Ifzg

T AT g4 T FaT & fF oA
az 1A # fear gor & fF wgafa oz
&1 A1 Gre 2T, A 97T a9 FY Aty
A E14 IT [ GqTTH 3 2T F) I9€
7, 31 &1 goq fas qwd & | g
qzeqt 7 w27 & fF geqadT w1 a9 Fr8
TEATT AN AT FI{F FT AT ISAT
sy faaa Tozafqy & zefEde fFar
STAT Y, qt FHY gIa ¥ w1 av sfawr
F A9T § 97 ¥ faq u=afd fyma
FT /%1 § 9T afg ag frama s g
dr IgF AT IARI AAFTT G ey
AT qIA F7 | TH XA § IqHT I
fagdy =feq ar A& fa=t Tnfgd ar
fadr g1 & fadd, st wq s
fafma razmart § g 1 >fx
T aF A TUTA & ¥IT T IG F7
wafy qu F& M ugefa fem
g 9t ®1 G 9T FT wfwwT @
T A ATTA I AT 9T Y
& AT IART WA T & avwAr &
F §w@ar g 4g A% A grw o §r
sFaTgfFagarmr A AdA A
el A a2 2
st &t g § Ty A0 Sk i
R & auwan § SN 79 Y M-
TEAT

oft ¥¥ : IyTSAw AYRT, o« 7 frer
agt T fear mar a@ g7 st dur
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g fF 9@ w> mad gaw freae
gu 79 A fa=r &1 o1 T4t ALY fpay
o ot safs w1 T wAIR ST
freraw g &, dt a4t weqA fwar w1 TeT
g 1 3fF oz madv s ¥ freme
g ot fam yeq 7€k R mar s AR
ZHr frami | g stdr 3mw gd fa
TFRIAAE IR N F AW & a3
fa=r a=mar ma § 1 afx 92 sHEr wEgA
F7 fxan AT q1 39 AV Y qFa fEA
F AT | G271 T gt |

gt A% Treeafa A feraw g1 9%
& ST wEy &, a8 uF wed fayfa
g, UF NI AAT § | sHATA F1 DA
aifzar, seafaee o, Fmfee o,
109 qif, FAag aft =T F7AE |
shwmaadgfa 3 ngm Tonma
& 1 3awr Y foely 7 fadrg /€Y foa
2 A A & 9% sufeea ¥ a1 § WA
foet #1 w1 7% & | FfFT A8 AF
fagr #v ara &, & Fwaar § fr o
fram wr® 37 F1 FgrfawT Ao
%9 faer ¥ @1 8, 39«1 &9 T UF wife-
FO Ty ol weafd A fF
AT AT A TF F, I AT FF FIAE
a1 FriEA WAy 1 fremy g
& a1 ¥ A4 faar a g &t oty
S #1 @ Fi freEe gF F T” =/
fear amar =fed | a7 90 F Twe g
fr AT & fawg It & | T A
¥ &7 o e fray g 1 fF e faan
T | S Uz § AT FA R —

“Provided that the Dbenefits
under discussion be subject to
consideration by this House on the
retirement of every President.”

qUT T A% & TifawT 39 7 F7
fear AT 7 ST 4T | WC TG FT
| Fear are &1 3me THE wETE & st
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ZART AT 9FT § 98 FTOW @ OUET
HT 3% A% ¥A@F fremy g| a

e & a1 ¥ 39 grs9 o fa=wre g
I |

Tt 9v gg T %31 T4 g fF gwr
29 F A1 @A E, I A ag glaur
famdt =rfza, fafaees &1 1 faser
=ifed 9% graw &1 o faadt wifzg o
39 @7 1§ faegpa ot ardg A8 Fw
2 | B9 1 ¥Rl W # 98 o &9 A
AR 1 JaT F7F A9 & | 8% F18 W
G FEY ATfEd | 2R AT HE d &9,
W AT F7%, TETS0 A1 g AT FIF,
AW &7 HGT FH ATAL | FEATEAH
7 gaifeqt # §54 ar A0 & AT FE
a7 & F1gart %y Ifdeq €1 gre F
19 § 1 aft gwa 1 37 99 qfaami @
/AT FAT g€ F7 fzmm a1 S N @
v fFu1 § a8 @7 FFT7 F9T AT |
A TH AR 97 37 AT S 707 &0
arar g f& weafa i femy ga &,
IFFTE, q1 a8 3T T8 E 1 A gy
HTAT AT FY AEAT T JTET |

F 39 faw 1 a9 F7A7 § AfF"
FzAT TeA g f5 i A1 aegafy frer-
a7 gu &, 3 A% & 36 Afwa var
o oY St AR # fremw @ Ao E
I I § I gT9W 9HG qHY 9 fa=ame
FT TFAT € | ZAA &7 A9 famadr &

Shrimati Sarojini Mahishi (Dhar-
war North): It is our duty to uphold
the high dignity of the office of the
elected President of India. Some of
our friends referred personally to
Dr. Rajendra Prasad, but the Bill
refers mainly to the office and not to
the person or the individual. No
doubt, Dr. Rajendra Prasadji was - a
great person in whom there were a
number of qualities. One of the hon.
Members, referring 1o the qualities of
Dr. Rajendra Prasad, said they were
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a matter of controversy. I do not
think there will be any scope for con-
troversy in this. However, admitting
all these things, his great virtues and
the sacrifices and services that he has
rendered to the country, we should
%keep this in view that the Bill is
mainly for the chair or office of the
President, and not for the individual.
= ]
As regards free medical service and
secretarial assistance, I think that
cannot be brought into force with
retrospective effect in the case of the
last Governor-General. So, the Gov-
ernment has wisely brought in these
two sub-clauses. The .irst sub-clause
says that the President for the re-
mainder of his life will he entitled to
secretarial staff and office expenses,
the total expenditure on which shall
not exceed Rs. 12,000 per annum. The
maximum limit has been laid down
that it should not be over Rs. 12,000.
but the minimum has not been fixed
anywhere. It may be Rs. 2,000 or
even less than that. The two items of
free medical attendance and secretarial
assistance may not cover the whole
of the expenditure that may be sanc-
tioned by the House. So, the two
sub-clauses have been wisely cons-
tructed by the Government to avoid
the possibility of the Bill being
brought into force with retrospective
effect.

An hon. Member said that Dr.
Rajendra Prasadji may write his
memoirs. We are not going to anti-
cipate that he is going to render this
particular service or that. The gui-
dance of such great personalities is
going to be of great value to the coun-
try in shaping its destinies. There-
fore, taking into consideration all
these things, the Bill has been right-
ly brought. It is not the material
side alone that we should look into,
rather it is mainly the spirit of the
Bill, the feeling of the country as a
whole which is behind this Bill.

Therefore I  speak strongly in
favour of the Bill. Thank you.

Shri Dasaratha Deb (Tripura East):
I oppose the particular clause which
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envisages the provision of money for
the maintenance of a secretarial
staff, where it says that not exceed-
ing Rs. 12,000 annually should be
given to the President, apart from his
annual pension of Rs 15,000. The
other provision for free medical treat-
ment I support from the humanitarian
point of view, so that he may not find
any difficulty on account of illness in
later life.

As for this secretarial stafl, it is
something that is amazing. There is
one thing which we must remember.
We do not know what type of func-
tion the President 1s going to do after
his retirement. The Statement of
Objects and Reasons says:

“A person holding the high
office of President has even after
retirement many public calls on
him. It is, therefore, considered
desirable to provide him with
secretarial staff and office ex-
penses out of public funds.”

This is the only reason which is given
for supplying the nioney, but when
we consider the economic standard of
the common man, we cannot recom-
mend that money to be given.

There is also likely to be another
complication. I have great regard
and great affection also for Dr. Rajen-
dra Prasad. So, I am not speaking at
a personal level and it should not be
taken as such. I am speaking just on
principle. If we keep this money to
maintain the secretarial staff of our
ex-President and help him, can we
say that he will not form some politi-
cal parties? The views and activities
of such political parties may not be
helpful to the nationa! integration.
they may not promote democracy in
to allow him to continue this type of
our country? Are we going to finance
political activity with the secretarial
staff provided by the public ex-
chequer? I do not say that the money
given to the ex-Gsvernor-General
will be utilised by the Swatantra Party
or some other party. I am not cast-
ing any aspersions on Shri Rdjago-
palachari and I am sure he is not
doing that thing. If you feel that
Dr. Rajendra Prasad needs such and



11481 President’s

[Shri Dasartha Deb]

such money during his ill health, give
him some lump sum. For God’s sake,
do not give room for such things as
I mentioned earlier.

Mr. Deputy Speaker: 'There is no
mention of any name.

Shri Dasaratha Deb: That is why
on principle I oppose it; we should not
spend our money on secretarial assis-
tance because that money may  be
utilised otherwise. If the ex-Presi-
dent is given help and if he utilises
it for good work, for literary work, it
is good; let him piroduce some good
books and memoirs. That can be done.
Sir, I have finished.

Shri Gajraj Singh Rao (Gurgaon):
Sir, the object of the Bill is very
laudable. The Precident is the first
citizen of our country. He is raised
to that position after a number of years
and serves the whole nation cut off
from current politics. Even after he
retires he carries certain public duties
on retirement and this is g very
meagre sum for sucn a dignitary on
retirement for doing public service
again which he is presumed to do for
the rest of his life. There is no ques-
tion of personalities in it. The Presi-
dent’s office is there. It is a good
fortune that we have a very fine exa-
mple in the Governor-General and a
very high and dignified personality in
our retired President ard the other
who is in  office. That is all very
good. T am very unhappy about the
language of the clauses. The object
is a laudable one but then there is no
grace in the language. [t says here:
subject to any rules that may be
made...... The word ‘any’ is there. It
is a very unhappy drafling, to say
the least. Subject to the rules that
may be made in this behalf....That
would have sufficed. These words
have been interpreted. But it say§
fhere: subject to any rules that may
be made. It means that they may not
be made. On the on: hand you say
they are the higest dignatries and
by this language on the o:her we take
away the grace.

The statement of Objccts and Re-
asons is not part of the Act. Legally
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they are not part of the Act. But
when there is a doubt they certainly
come into play. That is the constitu-
tional and legal position. They would
be taken into account whiie interpret-
ing the meaning of the Act. In the
memorandum  regarding delegated
legislation, it says: the rules will pro-
vide for the staff which may be en-
gaged for the President. For the
President by somebody else? There
is not even the word ‘by the Govern-
ment’. Suppose somebody says: I
have engaged this staff for the Presi-
dent and so this staff should be paid.
1 do admit again that the memoran-
dum of delegation of Powers is not
part of the enactment but when the
explanation given in the memorandum
is so vague and indefinite, what is to
be done? We all welcome the most
laudable objective and purpose of this
cnactment. But I would certainly say
that as a member of thie Government
Party I am sorry the language in
drafting is the most unhappy langu-
age; it should have been in proper
language. It should have been for
the ex-President to engage his staff;
that should have been clearly put in.
1 hope the hon. Home Minister will
explain this when he answers. If
there is any difficulty in this respect
it should be forthcoming rncw so that
it could be helped when the rules are
framed.

Shri Lal Bahadur Shastri: Mr.
Deputy-Speaker, Sir, I am thankful to
the house for the general support
they have lent to this Bill. Almost
every Member of the opposite party
who had spoken has wholly supported
it subject to certain conditions or with
some reservations. I am especially
thankful to Shri Dwivedy who has
given this measure unqualified sup-
port. 1 was a bit surprised to listen
to the speech of Shri H. N. Mukerjee.
He laid great stress on simple living
and he also referred perhaps to high
thinking. Simple living is undoubted-
ly a good thing. Why should this,
however, come in this context from
Shri Hiren Mukerjee. I do not want
to discuss any individual as such but
as he himself referreq to Rajendra



11483 President’s

Prasadji I think it wouldq be ad-
visable for me to say a few
words on that matter. Rajendra
Prasadji, as the House knows, had in
the year 1920-21 a flourishing practice
in Patna High Courl where he was
practising and he was even then a pro-
minent man and a lawyer of that State.
He gave up that flourshing practice and
joined the non-co-opeiation movement.
I know for a fact the amount of
suffering he had to undergo during
the independence struggle and vet the
carried the torch of the battle of free-
dom till the end, till 15th August 1947
when we achieved our Independence.
I do not think that for Rajen Babu
nioney is any special consideration.
If you will permit me, may I men-
tion that the original salary of the
President was Rs. 10,000 per month?
Kajen Babu reduced it to perhaps
Rs. 6,000, then to Rs. 5,000 and then
to Rs. 2,500—all these were voluntary
steps—and he decided not to take
more than what the Ministers get.
He seems to have given a few lakhs
of rupees back to the treasury. As
1 said, I am somewhat surprised that
Shri H. N. Mukerjee should talk about
simple living in this context especially
when he mentioned the name of Dr.
Rajendra Prasad. !

1 very well admit, and I am one of
those who fully realises the difference
that exists between man and man,
between people and people, between
onc class and the other in our pre-
sent society. It gives me no satisfac-
tion at all. In fact, it pinches me a
good deal when I see this difference.
But how are we, sitting here in this
House, entitled to say these things?
Of course, I do not grudge: if the
Minister get Rs. 2,500 or so, the hon.
Members of this House get Rs. 400
plus daily allowance, which may in
all come to about Rs 800 per mensera.
May I ask Shri H. N. Mukcrjee,‘how
many people there are in this country
who get this much emolument or who
get this much allowance? Is he pre-
pared to give it up or is any other
hen Member prepared to do so? My
hon. friend from Muzaffarnagar spoke
so much about the poor people. How
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many men are there in his consti-
tuency who have got turbans like
that? How many people are there
who can afford such sherwani and
other clethes that he puts on? So,
why should they put this question in
that manner? It is highly unfair and
wrong, and it is better that hon.
Members set better examples and
then talk about these things.

It is true we do want a society in
which there should be equitable dis.
tribution of wealth. We stand for 1t.
But there can be no equal distribu-
tion of wealth. It is not possible even
in Russia, and Shri H. N. Mukerjce
speaks about small wages and lower
wages. But he has to realise the fact
that we¢ have not yet been able to
create a society in which, not to speak
of equal wages, even an equitable
distribution has been possible so far.
But we are trying to go in that direc-
tion and bring about a radical change
in our present social order.

Shri H. N. Mukerjee referred to the
question of pensionsg and the Bharat
Pensioners’ Samaj. I am surprised
that he should mention it in this con-
nection. Yet, we know that similar
cases and such matters are coming up
one after the other to the Govern-
ment. Very recently, a representa-
tion of the Bharat Pensioners’ Samaj
was forwarded to me and a copy also
camc to me direct from the Prime
Minister. 1 immediately looked into
it and I have made my own recom-
mendations. I myself felt that some-
thing has to be done for the pension-
crs. Conditions have changed. Prices
have gone up. In these circumstan-
ces, if possible, something should be
done for the Government pension-
ers. We in the Home Ministry have
considered over the matter. We have
not finalised it, vet we are in the
process of thinking over or consider-
ing it. We have taken it up with the
Finance Ministry, I have had talks
directly with the Finance Minister
also.

In regard to medical aid for pen-
sioners, for all the retired employees
of the Central Government who live
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in Delhi, we have already passed
orders that they will be included
under the contributory health service
scheme. That is, they will be able to
get the same facility as the employees
working in the Government get just
at present.

So, it is not correct to say that we
do not think of the smaller people or
of those who are the weaker elements
in society. It is not correct. As 1
have just now referred to Government
pensioners, the House can very well
judge how we deal with these matters
when they come to our notice. It
does not make any difference for us
whether a proposal concerns a big
man or an ex-President or an ex-
Minister. These things arc small
things and I am really amazed some-
times when this narrow approach is
exhibited in this House. One could
criticise, but, as I said, I was amazed
to listen to the speech of the hon.
Member from Muzaffarnagar, and
partly it gave me great surprise that
certain observations should have
come in that manner from Shri H. N.
Mukerjee who is such a highly edu.
cated and scholarly person. Of course,
Shri H. N. Mukerjee is not here now.
and therefore, it may nol he proper

Shri Nambiar (Tiruchirapalli): Shri
H. N. Mukerjee made the point as a
matter of principle; it was not the
question of his narrowness nor the
broad-based ideologies of the Con-
gress. That may be understood.

Mr. Deputy-Speaker: Order, order.

Shri Lal Bahadur Shastri: It is not
a question of ideology. I have already
dealt with the point. Therefore 1
shall not go into that again.

It is said that the amount should
be increased. Some of the hon. Mem-
bers, with the best of intentions
possible, have suggested that we
should, in this Bill, provided for
Rs. 12,000 more to be kept at the dis-
posal of the ex_President. Even Shri
Surendranath Dwivedy has supported
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it. Shri Sinhasan Singh has said it.
Shri A. C. Guha also mentioned it.
It is all right from the point of view
which the hon. Members have men-
tioned. But we do not want to give
an impression that we want to
increase the emoluments of the ex-
President. 1 should not mention
names, but personally I have no doubt
that our ex-President himself will not
agree with this. Shri Guha said that
Rajen Babu deserves a special recog-
nition. He does. There is no doubt
about it. He is perhaps among the
dozen of our top leadcrs, old suards,
who will always be remembered in
history. Yet, I am quite sure that
Rajen Babu will ncver accept any-
thing if a distinction is made in his
case, if a particular facility or con.
venience is provided only to him and
not to succeeding Presidents. There-
fore, that question does not arise
namely, the point raised by
Shri Guha. And I do not also think
that the ex-President and the last
Governor-General will agree with this
position: that an impression should go
round in the country that the amounts
or the emoluments have been in an
indirect manner increased. I have no
doubt that the Members of the com-
raunist party, in the way in which
they have spoken, would interpret in
that way. Even Shri Bade spoke in
the same strain. At least, my hon.
friend from Muzaffarnagar will say,
“Look. the Government is trying to
increase the emoluments of the ex-
President in an indirect manner. Tt
ix placing another Rs. 12,000 per
annum at his disposal”. So, we do
not want to do any such thing. There-
fore, we have said that medical
attendance will be free and Rs. 12,000
will be given for secretarial assist.
ance. In regard to medical attend-
ance, of course the doctors will be
available

Dr. M. S. Aney (Nagpur): Rs. 12,000
is not given to the ex-President. That
amount is provided to maintain the
staff of the ex-President. You are
not giving that amount to the ex-
President
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Shri Lal Bahadur Shastri: I do not
quite follow. It is being given for a
special purpose. Rs. 15,000 per annum
was the pension sanctioned in the
original President’s Pension Act. Now
we are adding to that Rs. 12,000 per
annum for a special purpose, i.e. for
secretarial assistance. We wanted to
make it clear and so we have pro-
vided it accordingly in the Bill.

Of course, private doctors, etc. will
be available. Even today many doctors
have offered their services and will
offer their services for the ex.
President in future. The amount of
the Government will thereby be
reduced in case honorary services are
offered to the President. But we
should not lcave the retiring Presi-
dent at the mercy of anybody.

Secondly, I do not know—perhaps
Shri Mukerjce talked of some dan or
something like that, ie. help from
others. But I do not believe he will
like that capitalists should go to the
help  of retiring Presidents or they
should give some contribution towards
these things. You just consider as to
what you can provide within
Rs. 12,000 per annum for secretarial
assistance, there has to be a private
secretary, which will not cost the
President less than Rs. 500 per month.
It would be a very small salary and
1 do not think you can get a really
good hand on Rs. 500, but with provid-
ing Rs. 500 for a private sccretary,
Rs. 300 for a stenographer and Rs. 200
or Rs. 150 for a clerk, what remains?
He will not have enough money for
stationery, postage and other things.
So, we have been in fact to some
extent miserly, but we were careful
snd we did not want to come up with
a proposal, which might be considered
to be on the high side by this House.

I also do not agree with Shri Guha
when he said that he felt depressed
that the old giants are passing away
and small people like me or others
will take their place, who are smaller
men. It is true that these giants had
a special glamour, because they are
not merely Prime Ministers or Presi-
dents, but they have a past; they are
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the national heroes of our country;
they have led the national struggle.
No future generation will get that
opportunity, unless something very
specia] or extraordinary happens. But
I have no doubt that our younger
people who will come up, may not
have that glamour, yet they will
be able, comptent people and they
will be discharging their duties,
I have no doubt, to the satisfaction
of the Parliament as well as to the
country as a whole. So it is only
but necessary that we should make it
a general rule and not provide for
any special or particular person.

In regard to one matter, there has
been some general agreement. Shri
Trivedi, Shri Sinhasan Singh, Shri
Surendranath Dwivedy and perhaps
Shri More have all said that this
amount should be kept at the disposal
of the ex-President. The talk about
rules is not generally liked by hon.
Members who have referred to it. I
wish to make one or two things clear.
Of course, this will be subject to
rules, but no doubt we want to give
the fullest discretion to the ex-
President in this matter. If he wants
to appoint a Government servant,
there should be no objection to it. If
he wants to appoint a private person,
he can certainly do that. Suppose the
ex-President wants to take a steno-
grapher, who is working in the Bihar
Secretariat or in the Government of
India Secretariat, why should we have
sny objection to offering that steno-
grapher to the ex-President? In case
he does not want to appoint a Gov-
ernment servant and wants to appoint
somebody else, he will be completely
free to do so.

15.47 hrs.

[MR. SPEAKER in the Chair]

It was asked, how can a Govern-
ment scrvant be associated with the
ex-President if he happens to take
part in political work? There also,
we have to give complete freedom to
the ex.Presidents and they can take
part in any activities they like. But
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the Government servant is not
expected to associate himself with
the political work of the ex-President.
Even the Ministers are doing political
work and yet their personal staff,
which sometimes they get from out-
cide and not from the secretariat,
have no business to be connected or
concerned with any kind of political
work.

I must pay a tribute to our stafl.
T am not talking of the higher officials,
but I am talking of my own P.A,
Additional P.A. and so on. It is really
surprising to see the code of conduct
they have framed for themselves and
the way they bchave. I have seen
them as Minister and as non-Minister.
I resigned as Railway Minister and
the very staff which was working
with me went over to my successor.
1 saw the same staff talking to me,
with what care, precaution and reser-
vation! Not a word of complaint or
criticism or disclosing anything came
from these staff. 1 am talking of
stenos, P.As. etc. This is the conduct
which Government servants have to
adopt in practice. Therefore, I do
rot attach much importance to the
suggestion that if a Government ser-
vant works with the ex.President or
ex-Governor General, he will be
associating himself with political
work. After all, if the ex-President
or ex-Governor General holds a parti-
cular view, he is entitled to it; he is
free to do so. We will be acting
against democratic principles if merely
for the sake of views, we want to
impose any special restriction.

The rules will be carefully prepared
by us. As I said, our general princi-
ple would be that we should give as
much freedom to the ex.President in
this matter as possible. He can appoint
anybody he likes and fix any salary
he likes. The point in which the
Auditor General may be interested
would be that this sum of Rs. 12,000
per annum goes to the President.
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There is nothing further to be probed
into. We have nothing like that in
our minds and while we are framing
ithe rules, we will take care of these
things.

I do not want to take more time of
the House. I am sorry I cannot
answer to the points raised by my
friend, Shri S. S. More. It is a matter
in which, I hope, every Member of
this House was interested, and the
cheer he received and the ovation he
got was a clear indication of that
fact. 1 have all my sympathies for
political workers. I also belong to
the same category. But, for the time
being, I think, we may not be able to
think in those terms. Of course, it
all depends upon the general condi-
tions of the country.

Shri A. C. Guha: There is a non-
official Bill pending on that subject.

Shri Lal Bahadur Shastri: In the
United States of America, of course,
Senators and Congressmen have very
special facilities. They get a good
deal of amount for secretarial assist-
ance. However, as I said in the very
beginning, we cannot compete with
countries like the Uniteq States of
America. But nothing is ruled out.
The House is supreme and the House
can legislate on any lines it likes.
However, it will be for you to con-
sider the propriety of it and the
general need for it.

Sir, T have nothing more to add. 1
would still like to appeal to hon.
Members of this House that without
moving any amendment this Bill
might be agreed to.

Mr. Speaker: The question is:

“That the Bill to amend the
President’s Pension Act, 1951, be
taken into consideration.”

The motion was adopted.

Mr. Speaker: We shall now take
the Bill clause by clause. Does any
hon. Member want to move any
amendment?
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Shri Dasaratha Deb: I want to move
my amendment.

Mr. Speaker: There is amendment
No. 1 to clause 2 by Shri Dasaratha
Deb and there is one to clause 4 by
Shri Siddananjappa.

Shri Sinhasan Singh: There is my
amendment  also.

Mr. Speaker: He gave il only today.
Thercfore, that was not in time.

Shri Sinhasan Singh: 1 gave it
before the Bill was moved.

Mr. Speaker: Amcndments have to
te sent a day earlier. The Bill was
on the Order Paper. He ought to
have sent it carlier.

Clause 2. — (Amendment of Section 2)

Shri Dasaratha Deb: Sir, I beg to
move:

Page 1,—
omit lines 15 to 17(1).
They read:

“(a) to secretarial staff and
office cxpenses, the total expendi-
ture on which shall not exceed
twelve thousand rupees per
annum; and”

Sir, in the general discussion I have
already explained the reasons and 1
do not want to add anything morc 1o
that.

Mr. Speaker: This amendment is
before the House.

Shri Nambiar: Sir, I may be per-
raitted to give a small clarification of
cur stand with regard to our opposi-
tion to this move. In clause 3 of the
Fill it is said:

“In section 4 of the principal
Act, for the word ‘pension’, the
word ‘sum’ shall be substituted.”

Therefore, the very purpose or the
very objective of granting a pension
to the President is denied by this
amending Bill. The Act says that it
is the President’s Pension Act. After
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the passing of this Bill it will no more
be a President’s Pension Act but it
will be “President’s Sum Act”. Here
the wording is that instead of the
word “pension”, the word “sum” has
to be substituted. That means, after
the passing of this Bill our ex-
President will not be getting any pen-
sion from the Government sources but
he will be getting a sum which may
be equal to any amount. Therefore,
the purpose of the original Act to
grant pension to the ex-President is
done away with.  As such in princi-
ole, apart from the fact that we are
not in a position to give any more
wmount to the ex-President consider-
ing the general standard and status
of the people here—it is not because
we have any ill-will towards the ex-
President or the  ex-Governor-
General—we oppose this because the
very purpose is defcated.

The next thing that I want to sub-
niit is that in clause 2(b) it is said:

“(b) to medical attendance and
treatment, free of charge.”

In the original Act also there is the
provision for medical care and treat.
ment. Here they change the words
Ifrom “medical care” to “medical
attendance”. That makes practically
no change in the spirit or the pur-
pose. We do not understand why
they have brought in this amendment.

Therefore, in conclusion, taking the
Bill as a whole, we find that the very
idea of granting a pension and giving
medical care and treatment is done
away with and a new conception is
brought in saying that the ex-
President should be given a sum in
the name of personal expenditure and
a sum in the name of his secretariat.
This is a new innovation, a new con-
ception, which we oppose. We say
that if at all the pension is to be
given we can give it. Therefore, the
criginal Act should stand which
grants pension. If you want to
increase that, we can understand the
needs of the ex-President to have
more money. We have no objection
to that.



Presidents’

11493

[Shri Nambiar]

Therefore, in principle und ir word-
ing we oppose the Bill and the clauses,
At the same time, we wish to reitc.
rate the point that we have all the
respect for the ex-President, and also
the ex-Governor-General though he
changed his political understanding
and political label afterwards.

With these words, Sir, I oppose the
Bill and the clauses.

Shri Lal Bahadur Shastri: Sir, I
have nothing much to add. I have
already said what I had to say. I am
surprised at the interpretation that
the hon. Member just now gave to
the provisions of this Bill. He objects
to our using the words ‘“medical at-
tendance and treatment’. Medical at-
tendance and treatment means that
the President can go to a hospital or
he may require attendance in a parti-
cular place. All these things will be
covered by this. It means nothing
clse, in a broad way, than providing
ihe necessary medical treatment and
medical facilities.

As regards the word “sum”, he him-
self will realise that now there is
something else besides pension. For-
merly it was only pension and there-
fore in the original Act the word
“pension” only was there. In section
4 it is said:

“Any pension payable under
this Act shall be charged on the
Consolidated Fund of India.”

There it is only  pension. Now
Rs. 15,000 per annum will be given as
pension and Rs. 12,000 will be given
for secretarial assistance. Therefore,
naturally, in the opinion of legal ex-
perts, the word ‘“pension” alone can-
not be there and the word “sum” will
have to be substituted. It will remain
the President’s Pension Act and it will
still be called by the sane name.

Shri Nambiar: Is it possible legally
to call it a Pension Act when there is
no pension given? It stands to no
reason.
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Mr. Speaker: There is nothing ille-
gal.

Shri Lal Bahadur Shastri: It can de-
finitely be. There is no doubt on
that point. It is sought to be amended.
The amendment is:

“In section 4 of the principal
Act, for the word ‘ueasion’, the
word ‘sum’ shall be substituted.”

Therefore, it is quite obvious. Per-
haps he wanted to raise some objection.
That is, of course, part of his nature,
and that is why he has come up with
these criticisms. I am sorry I do not
attach any importanre to them.

16 hrs.

Shri Nambiar: No, Sir. Sir, I seek
a clarification through you. There is
no provision of any pension, after
this Bill is passed, in the body of the
Act. But the Act will remain as ihe
President’s Pension Act. How do theyv
go together? I am not raising an ob-
jection simply for the sakc of ob-
jection.

Mr. Speaker: That is right. But
pension is also one part of it, and
there are other sums that are being
added to that. Therefore, there is
nothing illegal in calling it the Pcnsions
Act. That is what T think. I am put-
ting the amendment.

Amendment No. 1 was put and ne.
gatived.
Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill”.

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 4.— (Insertion of new section
5).

Shri Siddananjappa (Hassar): My
amendment No. 2 consists of twn
parts. Unfortunately, the printed
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copy of the amendment has omitted the
first part and has incorporated only
the second part. I beg to move:

(i) Page 2, line 7 for “5” substitute
“5(1)".

(ii) Page 2, after line 9, add:

“(2) The Centra] Government
shall cause every rulec made under
this Act to be laid as soon as may
be after it is made before  each
House of Parliament while it is in
session for a total period of thirty
days, which may be comprised in
one session or in  two successive
sessions, and if before the expiry
of the scssion, in which it is  so
laid or the session immediately
following, both  Houses agree in
making any modification in  the
rule or both Houses agree that the
rule should not be made, that rule
shall thercafter have effect, only
in such modified form or be of no
effect, as the case may be, so how-
ever that any such modification or
annulment shall be without pre-
judice to the validity of any thing
previously done under that rule.”
(2).

As you arc aware, Sir, in al; recent en-
actments of Parliament, in which Gov-
cernment takes upon itself the power
to make rules, a similar provision has
been incorporated. In this case also,
Government ig taking power upon
itself to make rules. So, to be in con-
formity with the pattern we have been
following, I think it is necessary and
also desirable that we should have a
provision like this. Hence my amend-
ment, and I hopc Government will
accept it.

Shri Lal Bahadur Shastri: I am sor-
ry the hon. Member was not present
in the House when this Bill was being
discussed. If he had been present, he
would have sensed the feelings of the
Members of this House and. perhaps,
he would not have liked to move his
amendment. Since he was not here,
he does not know that the consensus
of opinion in this House was that this

Accidents

amount of Rs. 12,000 per annum should
be placed at the disposal of the Presi-
dent, no rules as such should be fram-
ed and that it should fined a place in
the Act itself. That was the general
sense of the House. Now, if the hon.
Member comes forward with  this
amendment it would in fact be going
against the wishes that were expres-
sed in this House.

Tt is a small matter and the rules
will be framed. As I said, the con-
venience of the Presid2nt also  will
have to be taken into consideration.
So, I do not think all this parapher-
nalia is needed in this Bill. There-
fore, I would request the hon. Member
to withdraw his amendment.

Mr. Speaker; Does he want to with-
draw his amendment?

Shri Siddananjappa; Ycs, I ani pre-

pared to withdraw i1t if the House
has no objection.
Amendment No. 2 was, by leave,

withdrawn
Mr. Speaker: The guestion is:
“That clausc 4 stand part of the
Bill”.
The motion was adopted.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the
Bill.

Shri Lal Bahadur Shastri: 1 move:
“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

16.05 hrs.
MOTION RE: RAILWAY ACCIDENTS

Mr. Speaker: The rlouse will now
take up the motion to be moved by
Shri Nath Pai regarding railway acci-
dents.
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Shri Nath Pai (Rajapur): Mr.
Speaker, 1 beg to move:

“That the situation arising out of
recent series of accidents on the
railways including the accident to
the Poona-Bangalora Express
involving loss of lifc and property,
be taken intp consideration.”

Mr. Speaker, an accident has been
defined in legal terms as scmething
which a legitimate degrze of  care.
precaution and di'igence cannot pre-
vent, but if we take into consideration
the frequency and recgularity with
which accidents are taking place on
the Indian railways, I think it will be
a little exaggeration to describe these
tragedies as mere accidents, We may
not be successful in improving the
regularity of the arrival and departure
of our trains but, certainly, we are
fulfilling the average quota of accidents
which have been taking place in this
country on our railways since 1939.
There seems to be an inexorable re-
gularity with which the accidents are
taking place. There is a dismal re.
cord of accidents since our new Minis-
ter took over. Our sympathies go to
him and we realise that he cannot be,
as yet, held responsible for what is
happening but, none the less, one notes
this tragic fact.

Before 1 take into consideration cer-
tain other aspects, I should like to
draw the attention of the House to
this gloomy picture. The House as-
scmbled on the 16th and we were be-
ginning to take oath and we took our
papers and found that a scrious acci-
dent had taken place on onec of the rail-
ways. This has been the pattern right
up to date. I have found with such
material as we could collect that as
many as 22 serious accidents have
taken place during this period, that is,
from the 16th of April to the 18th
of June. In less than seven weeks 74
lives were lost on the Indian railways.
The number of injured runs into
hundreds and the loss of property has
yet to be ascertained, and this is not
something peculiar that is happening
this year; this has been the pattern
every year.
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I would like to draw the Minister’s
attention to a survey that was con.
ducted in 1961. During the first six
months, there were as many as 1,883
accidents. Earlier, when e country
was vexed with the growing spectacle
of these accidents, a committee was
appointed in 1954, which is now known
as the Shahnawaz Committee. That
Committee, in its summing up, had
pointed out that, on an average, we
were having accidents which are re-
corded, accidents which are taken note
of, accidents which disturb the public
conscience and, therciore, force the
hands of the railway administration to
look into—because, the number of
minor accidents waich arc glossed
over, which are ignored, which are
never recorded, they run into bigger
figures; here I want to draw attention
to the fact that from 1st January, 1953
to 10th January, 195t ‘here were as
many ag 3,282 accidents ju:t in one
yvear—about 3,500 to 4,000 such acci-
dents of a secrious type are taking
place cvery year. I think we secen to
be keeping up the record.

Now, what is the reason for this?
Normally, whenever they are confront-
ed with a serious tragedy, like the one
that recently took place at Dhanbad or
Jaipur, because of pressure of Parlia-
ment and public opinion and strong
criticism in the press, they come and
announce the formation of a committee
or an inquiry. We also heard the
announcement that a Committee has
been appointed under Pandit Kunzru.
Only, one does not as yet know what
progress that committee has made.
Now ang then, even an inquiry is
ordered and, later on, its gloomy find-
ings are placed on th, Table of the
House. But I should lik: 4» submit
to the House that the malady is in-
deed very deep-rooted. Unless we
are prepared to go in‘o the causes the
one certainty we can ent2rtain about
the performance of our Railways is
that the number of accidents and their
frequency is likely to increase. The
Railway fail as they diq fail in the
Second Plan period. [ rermember that
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he had contradicted my figure, but I
have come enquipped with the figure.
The Railway had failed during the
Second Plan period to move that am-
ount of goods which it was expected to
move. I am not qute sure. 'ooking at
its performance todas, if particuiarly
in the movement of stratagic goads,
like, steel, iron and coal, which s
causing serious bottlcnecks m wide
sections of industry, any imiprovement
would come about. Oniy yesterday
we read repoits of a conlerence which
was held under the aegis of the Chicf
Minister of Uttar Prodesa to leok into
these bottlenecks and if some remedics
could be suggested to move coal. I do
not know if any improvement wculd
come about. I should like to pray
that the new hon. Min‘ster succecds
and the improvemoent comes about.
But one thing that we wil} Le succeed-
ing in is in maintaining the record
of these accidents unless these causes
which are well known ac: removed.
It is not a mystery. A railway acci-
dent in very few cases js something,
that cannot be avoided. In our ccuntry
the majority of accidenis as committee
after committee has told this country
are such which a reasonable degree
of care, precaution, diligenc2 and con-
sciousness of duty woulg have pre-
vented. It ig this failure to cxcrcise
this caution and this degree of care
and attention which is causing these
accidents.

I will be taking novs one of the very
important causes of thcse accidents.
Let us take track maintenance in ‘this
country. Very proudly ‘hey say that
the Railways have done a brilliant job
of work and then they quote the cer-
tificates distributed and dished out by
experts. These experts’ certificates are
a little sickening because they are a
combination of a condescension and
ignorance about the conditions in India.
When they come they come with the
idea that this is a country of Maharajas
and snake-charmers. They are bewil-
dered by the spectacle of trains moving
driven by Indian hands and of course
they are ready to give you any certifi-
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cate because they come with this kind
of deepseated prejudice and ignorance.
There is condescensioa in those cer-
tificates. When we are told that the
performance of the Indian Railways
is among the best in the world, I should
beg of the Cabinet Ministers not to
dish out and not to go ro.nd for these
labels and certificates because rarely
the Railways come in for some k:nd of
criticism. We are remiided of the
certificate given by thz2 teom of the
World Bank, by the team which came
from Switzerland or the United
Kingdom and who-not and what-not.
I shoulq therefore plead with them not
to place such a high premium n the
light of our experience, ot what we
experience every day ourselves, on
certificates given by guests whn come
here because, firstly, 1gnocance and
then perhaps politeness demands that
they do not say very harsh truths.

Having said this, let me now paint
out something for th2 considcration cf
the hon. Minister. What is the con-
dition of our track? What is the con-
dition of the rail? Whst is ‘he con-
dition of the bridges” What is the
condition of the sleeners? it will not
be an exaggeration o say that wa
have a spectacle, as earliar an  hon.
Member had sought to sav, of .ired,
overworked men labouring on exhaust-
ed engines, running on weakened rails
which are supported bty a dilapidated
track which, in itg place, is held by
sleepcers which are worn «ut and very
often eaten away. I will be giving
statistics and figures to substantiate
what I have to say on this roint

Taking the case of tracks alone the
arrears on the 31st March, 1960, of all
gauges were 4,173 miles complete track
renewal. There was an arrear due of
1,590 miles through rauil renewal and
1,463 miles through siecper renewals
making a total of 7,226 miles. The
number of sleepers that were in
arrearg for spot renewals has not yct
been counted. The Railway Board
had laid down the minimum cushion of
clean ballast to be provided under
sleepers. There are thcusands of
miles of track where this cushion is
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not there or where the ballast is worn
out or is broken indiTerently. This
js the arrears. Normally on the Indjan
Railways 1,400 miles come for re-
newal, At the eng of the Third Five
Year Plan nearly 7,069 raii miles wiil
be due for renewal. Have we  the
capacity and the plan fcr it?

There is another permancnt feature
which needs to be looked 1.ito. What
is the capacity of the rail? What is
its strength in India® \Vhat is  the
pattern in the world? 1t is one cf the
causes of the accidents. Hecere. to be
precise, I will be referring to my
notes. No railway in t=» world carry-
ing heavy traffic uses 90 lb. and 60 1h.
rails, 2,137 and 2.200 sleepers “er mile
of broad gauge and metr» gauge irack
respectively. This is une ¢! the in-
herent things. The tra‘'fiz is increas-
ing. The traffic is heavy. It is true
that before independence tuais was a
good enough pattern. Then tha tratlic
moved at a much slower tempo and
that traffic was not heavy. We arc
approaching, I think, a dangerous
point and unless these fundaniental
causes which are coming in the way
of the smooth functioning of the Rail-
ways are removed and failing to give
that service which we are ecntitled to
expect from this primary means of
transport in the countrv, I do not think
we shall be making any pregross. It
is no wonder that we are failing in
every aspect of the targets

T will be taking some ather aspects
also. What about the bridges? 1
would like to know from ihe  hon
Minister as to how many girders are in
danger and how many girders and
spans have been renewed, with how
many we are just carrying on not
knowing what will be happenirg.
Now we are confronted with the short-
age of foreign exchange because these
need to be imported. 3ut there was a
time when with sufficient foresight and
a little more vision and energy we
could have afforded tc buy wlen there
wag a sellers’ market in the world. We
ignored that. I may sayv tha{ perhans
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the Railway Board has missed its
bus. They may not like the competi-
tion with the roads; so, I may say that
they have missed the trairn. I should
like to point out thuai this is what is
done.

They point out in ‘he.r report that
it is human failure which causes this
number of accidents. Train accidents
are mainly attributed to ailure of
station and train staff to {follow the
rules and to flaw in metal or design
of rolling stock. Thc majority of ac-
cidents attributed to flaw in metal of
rolling stock is real’; ‘uec eitrer 1o
faulty workmanship in workshops ar
neglecting running mainwenance. 1
will take these two  powats in detall
later. At this stage I wili be speaking
about this human failure.

When it was pointed out that it is
due to the failure of th> station mas-
ters ang other staff tu adhere s:rictly
to the rules all the station masters de-
cided that they were going to follow
faithfully the rules to thcir very
letter and spirit. What happened?
There wag a dislocation. Traing could
not be moving and they got late evsry-
where. What happens is this. There
is the Divisional Operational Superin-
tendent in charge 2f movement. He
comes and tells the station masters one
after another, “Your job is to see that
the train moves and mcves speedily.
I4 does not matter what happens.
Accidents is none of your worry or
my worry. See that the trains move.”
Then: there is the Divisional Superin-
tendent (General) in charge ¢! acci-
dents. He comes and says, ‘“What-
ever else may happzn, accidents must
not take place”. Here is the poor
station master sandwicheq between
these two contradictory orders.  One
officer says, ‘“No accidents whatever
else happens”; the other officer comes
and says, “Whatever else may happen,
no delay.” Of cours2, the country in
the process gets enough delay and
enough accidents. But these arc the
rmutually contradictory pressures to
which the lower staff is subjected and
we see what happens in the process.
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I will be taking now some of the
other things which can be remedied.
There was almost a quixotic statement
when the Asian Conference of Rail-
ways was held in India. We all ad-
mire the generosity and the spirit be-
hind it, but the hon. Railway Minister
of a country which still continues to
import sleepers, rails and locomotives
going and telling, “We arc ready to
supply you with everything you need
to build your railway” looked a little
ridiculous to those who were in the
know of things and when we are still
importing sleepers from Australia not
of a very good quality.

The Dpeuty Minister in the Minis-
try of Railways (Shri S. V., Rama-
swamy): We are not importing sleep-
ers for the past threec ycars.

An Hon., Member: From Australia.

Shri Nath Pai: After some enquiry
and scandal.

Shri U. M. Trivedi (Mandsaur): We
are lacking 4 lakh sleepers to be laid
on the metre gauge with the conse-
quence that we are running our trains
at a speed of 23 miles an hour.

Shri Nath Pai: I wish some of this
energy will be directed in improv-
ing the performance of the Railways.
Incidentally, he will be having his
time and I will be giving a reply later
on.

Now I will be saying something
about engines. I had read one para-
graph about it. In the loco shops the
repairs are carried in a very super-
ficial manner. The reason is this that
statistics ‘must be provided here that
the engines are repaired and are
attended to. But very often the staff
that looks after them is not duly
trained for this. I like the policy of
promoting the lower ranks, but then
we must be having the necessary
paraphernalia, the necessary facilities
and the training establishment for
training them so that they can do the
job which is expected of them, What
happens? Shri Shahnawaz Khan points
out—and I know there is a subse-
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quent report from which also I am
going to point out—that there are no
sufficient schools, there are no train-
ing facilities, and what facilities exist
are often curtailed in the name of
2conomy.

They recently appointed a committe,
called the Basu Committee, And the
committee in conclusion says:

“Compared with the revenues
earned, Indian Railways, even
with all the recent expansions,
arc not spending any consider-
able amount in training their
staff”.

Half-trained, illiterate staff are sup-
posed to do the job without their
ever getting the chance to use the
necessary, requisite and, I think,
competent tools, nor are they given a
chance to use their individual com-
petence. I am coming to the ques-
tion of tools and where these things
are supposed to be repaired, but I
will first finish with this neglected
aspect of training of the staff which
works in the loco sheds and work-
shops, particularly the Class IV staff
whom I have in mind. Ang this is

what the Basu Committee has pointed
out:

“The American Railroads, we
find, lay a good deal of emphasis
on training as a means of increa-
singly efficient performance and
they have not grudged the expen-
diture involved.”

Then they point out that they are
not doing financially so well. Still
they think that it is a long-term in-
vestment and it is worthwhile and
we should not grudge it.

They urge:

“Even during the course of our
tours op different Railways, we
found that some of the classes
started for the training of Class IV
staff on the Railways were aban-
doned for reasons of economy, as
we were told. It meant, perhaps,
the surrendering of the post of an
instructor in the grade of an As-
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sistant Stalion Master or of a
Junior Inspector and we could not
help feeling that the so-called
economy lay more in showing a
forma] surrender of a sanction
than in the actual amount of
money saved.”

Then the economy is fictitious, the
economy is imaginary, But the loss
is real, genuine, true and, in the end,
a very dangerous type of loss. What
happens? This is what this Com-
mittee has said. The report of this
Committce is the latest on the tech-
nical training on Indian Railways.

May I turn to another factor which
causes thesc accidents? The other
Lommittee has said:

“During our tours and during
our discussions with various offi-
cers we were particularly struck
by the shortage of essential stores
required for repair and main-
tenance work. Even such common
items as split pins, cotters and
bolts and nuts appeared to be
extremely scarce io get and local
imperfect improvisations were
being freely resorted to. Canni-
balisation”

which, Mr. Speaker, is a special phrase
and very popular among railway
men .

“Cannibalisation, that is strip-
ping a part from one wagon for
the purpose of providing it on
another was found to be ordinary
fair game, and the Chief Mechani-
cal Engineers admitted that though
they realised that this pratice was
highly undesirable, the position
with regard to supply of compo-
nents was so precarious that they
could not afford to prohibit this
practice.”

Pinching from Pau] to give to Peter!
And this is the normal practice. I
do not know how then we can go on
complaining that engines fail ad acci-
dents increase.
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“This is a serious position to
which we must draw attention as
without a reasonable supply of
components, maintenance work
cannot but suffer’.

Of the accidents, Mr. Speaker, many
have been at level-crossings. You
know what is the position about level-
crossings? Here again is a committee
which was headed by someone who
today is our Deputy Minister.

“We find that it is only at the
time that a level-crossing is cons-
tructed that a consideration is
made of the intensity of road and
rail traffic at the level-crossing to
detcrmine its classification.”

Now, we are told that there are
thousands of level-crossings which
cannot be manned. Why can they not
be manned? Because we do not have
the wherewithal, we do not have the
money, we would be incurring heavy
expenditure which we cannot afford,
and also, the real reason is that the
traffic there is negligible. But do we
go on checking if the traffic has
increased since we classified that
level-crossing a long time back? No,
that is not done. And this is what
the report says about it?

“Thereafter conditions may
change. The road traffic may
dovelop or dwindle, but it is rare
for the classification of the level-
crossing to be reviewed until an
actual accident takes place”.

It is only when a toll of lives is paid,
when twenty people or thirty people
are killed, when Parliament is told,
“Of course, it was a sad thing, but the
users of the crossings also, the users
of the road also are expected to use
caution, and what can we do?”

Mr. Speaker, an obiter dictum
casually dropped by your worthy pre-
decessor, Shri Aananthasayanam
Ayyangar, I think, is used by the
Railway Administration and the Rail-
way Minister as a kind of shield. He
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was pleased to remark in the last
session of Parliament that the Minis-
ter is not responsible for the acci-
dents. I think a very literal inter-
pretation is being put on his words.
‘What he said was very different. The
basic responsibility of the Railway
Board and, so far as this House is
concerncd, of the Railway Minister
cannot be shirked. I am not interest-
ed in saying anything harsh with
regard to one who has just assumed
responsibility. But these are perma-
nent causes, and unless we go ito
ithem we shall not be making any
headway ecither in stopping the fre-
-quency of accidents and assuring the
public a safe passage for the money
they pay or in improving the general
performance of the Railways.

Mr. Speaker, during the few
‘minutes that I have at my disposal,
may I point out another aspect of
this. It pertains to the staff. What
happens is this. The Rajadhyaksha
Award laid down norms of work—
this was in 1949—that at a stretch a
railway employee shall not work more
than twelve hours. Now, a literal
interpretation is put on this. Actual-
ly what has happened? 1 can give
you statistics of Bombay. 70 per cent
of the goods trains leave late. The
employee concerned goes for his duty,
reports for duty, at two o’clock. The
train in seventy per cent of the cases
does not depart, does not leave, does
not steam off for four to six hours.
That is the average. But let us take
the smaller figure, four hours. His
hours of duty are counted not from
two o’clock but from six o’clock, so
that the man will have put at the end
of the dufy sixteen to eighteen hours
of work. If he fails to exercise
caution, can you blame him? Because,
in level-crossing it is said that the
drivers should exercise some caution,
‘the bus drivers should exercise some
caution, if there is no signalling
they should use their normal pru-
dence. This is the expectation.
Regarding the manner of railway level-
crossing, the rule according to them
is, “We cannot go on providing very
costly and expensive equipments, sig-
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nalling equipments, you will have to
do with what you have and, of
course, depend upon your instinct.”
Mr. Speaker, instinct does not work if
you have overworked yourself for
sixteen to eighteen hours. And then
we get a tragedy of an accident.

Then there is this thing about these
over-worked parts, recently in regard
to the accident at Hubli. The hon.
Minister is glaring at me. I am sorry
to be saying such harsh things. What
happened was this. If my informa-
tion is correct—it happened five days
ago at the metre gauge at Delhi
Station—there was a failure of a YB
engine. It derailed. Why did it
derail? Very simple. The cabin man
operating the lever sees that the lever
has worked. But there is no joining
of the two points. That remains as
it is. He has pulled the lever, but
there is no joining of the points,
because the cabin lever is over-work-
ed, it is tired, it has lost its elasticity,
it has lost its capacity to do the job
which it is supposed to do. On paper
the man has done his dutly, but in
actual life we have found that the
engine derailed causing five hours
delay in the departure and arrival of
all the trains everywhere. This hap-
pened only five days ago. You can
make an enquiry about this. I have
my facts very carefully checked, and
it is on the basis of that that I am
making this point,

I will be reserving some of my
points for my conclusion on this
matter. One point that I should like
to suggest for considcration, there-
fore, is that these are perhaps long-
term maladies and they need long-
term plan and devices and curative
measures. Two things perhaps could
be done. I am not enamoured, like
some of my hon. colleagues in the
House, that the only remedy for
everything is to have a judicial
enquiry. I would rather like two
expert committees to go into this whole
question. Onc committee should be
appointed to look into the working of
our bridges, our tracks and our rail-
way line. And a second committee
should go and find out the condition
of the workshop and the locomotives.
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These committees should be constitu-
ted of experts. If he assures perhaps
that these committees will be consti-
tuted—I do not think there is any
embarrassment involved in accepting
this simple proposal that two co-
mmittees of experts should study these
two things—much will be gained.

I had a lot to say regarding failure
to carry out inspections. Inspections
do exist. Surprise inspections are
carried in the night. My information
is that, often, the night is spent in
the air-conditioned coach and they
carry on surprise inspections. 1 may
perhaps sound harsh. I would like
to be corrected.

There is another aspect. Minor
accidents are ignored. It creates a
wrong psychology. Once you are
in the habit of—I refer again to
Shri Shahnawaz Khan and he is emi-
nently right on this point—once we
inculcate the psychology that you can
break a small rule, slowly, the mind
gets ready to break a big rule. If we
do not take serious note of minor
accidents, big accidents are unavoid-
able. Regarding my suggestion to carry
out vigorous inspection and see that
the findings are really finalised, I
conclude by saying, would he tell the
House how many cases of accidents
are finally decided upon? Is it not
a rule of the Railway Board that an
accident shall be Jooked into and
finally decided within three months
of its occurrence and is it not that
64 per cent of accidents go un-decid-
ed, and then it is left, for the simple
reason that there is a tacit agreement?
There is a civil side, there is a macha-
nical side, there is a transport side
of officers sitting. There is a Hindi
saying € AT T w4 A A9
You will not disclose what is wrong
in mine and I will not disclosc; the
country will not know; we will have
a hush hush enquiry. That is have it
happens. I hope we will get a forth-
right reply—not a rhetorical one—
and all these matters will be looked
into and perhaps remedial measures
taken.

Mr, Speaker: Motion moved:
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“That the situation arising out
of recent series of accidents on
the railways including the acci-
dent to the Poone-Bangalore Ex-
press involving loss of life and
property, be taken into considera-
tion.”

The 'motion is before the House. I
will call Shri Nambiar: He will have
15 minutes. For other Members, I
request that they will condense their
remarks within 10 minutes each. 1
find there are a large number of
Members who want to participate and
express their opinions.

Shri Nambiar (Tiruchirapalli): Mr.
Speaker, I am thankful to the hon.
Mover of this Motion who has ably
presenied the case of the railway
travelling public.

Coming to the recent accidents, 1
may be permitted to give some infor-
mation. Of course, the matter is
under enquiry by the Inspector of
Railways. However, without doing
harm to that enquiry, I shall give
some information. With regard to the
Dhanbad accident, T would submit
that this accident did not take place
accidentally. Before the actual acci-
dent look place on that fateful day,
there was a previous accident on the
same line, Loose wagons were pass-
ing by in that section un-attended and
they had to be derailed by the work-
ers. In this particular case, the Rail-
way administration did know  that
this crossing is a dangerous one.
There was also a proposal to have an
over-bridge. All these questions were
left out un-cared for and this serious
accident happened killing several pas-
sangers in the bus. Not only did the
bus got hit, there was another electric
supply truck, and a rickshaw also got
involved. My information is, I sub-
mitted in this House, that the total
deaths is more than 40. The other
day, the hon. Députy Minister only
contradicted me. He did not tell us
till today the actual number of deaths.
Not only that. I asked a pertinent
question whether there is a bell pro-
vided in the gate. He has not in-
formed us about it so far.
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Coming to the particular accident,
a week prior to this accident, there
was a demonstration in the office as
to whether an authomatic gate with
track circuit system could be possible.
It was found feasible and there were
proposals of various improvements to
that particular gate which were not
attended to; uncared for. Coming to
the Sambhar lake gate accident, I
have got information just now by
post saying that there was a circular
from the General Manager to the
Railway that sign posts on the rail-
way crossing there shoulg be put up.
This was not done. The Divisional
Superintendent, even though he had
instructions from the General Mana-
ger for providing sign posts on such
crossings, particularly at this cross-
ing, did not care to do it. Not only
was the gate not manned, even the
sign board was not put. On my in-
formation, 1 found that the driver of
the bus could not sce both sides
when hc crosseq the railway linc. He
had to take a right-angular turn.
When he took the right-angular turn
at the so-called gate—there was no
gate; there were posts—the posts
which were put up were so narrow
that the driver who had a pullman
bus with 50 passengers, had to take
care to see that the bus passed
through the poles safely. While, at
the same time, driving carefully be-
cause it was an embankment, he had
to look and it was physically impos-
sible to look both sides. He could
look only onc side and that was the
wrong side. On the other side, the
train was coming and it hit. To say
that the bus driver was careless is a
crime. Therefore, I submit that this
is a matter which requires, ...

Mr. Speaker: There is one thing
which 1 would certainly ask hon.
Members to take care of, because en-
quiries are being conducted and we
shoulg take care. General causes and
other deficiencies—all these can be
discussed for all the accidents gene-
rally. But, to go into detail about
one particular thing which is under
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investigation and enquiry, would not
be fair because that would be preju-
dicing it.

Shri Nambiar: In this connection, I
may be permitted to submit that this
so-called enquiry which is going on
there is not a real enquiry in the real
sense in which we can have it. Not
that I want to explain everything
here. I have certain points reserved.
Under the Government of India,
Ministry of Transport and Communi-
cations, the procedure for holding en-
quiries is this:

“The press and the public are
not admitted to a Government
Inspector’s  inquiry. The public
is, however, invited through the
press and the radio to give evid-
ence at his inquiry in the capa-
city of witnesses. The public and
the press are excluded from the
inquiry because ......

so many reasons are given. The
other day, the hon. Minister asked,
what ig the difference between a pub-
lic enquiry and this enquiry, every-
body can say what he wants to say.
But. he must know that the enquiry
which is being held under this proce-
dure is not a public enquiry, It is
only a departmental enquiry where-
in only certain facts arc available and
the public have no access to the en-
quiry. That is why, even the other
day, with regard to the Dhanbad ac-
cident as well as the Sambhar lake
accident, we submitted that there
must be a judicial enquiry. A judicial
enquiry under the Enquiry Commis-
sions Act gives more scope for all to
give evidence and to get information
out so that certain important facts
cannot be concealed. Again, we press
the point that in certain serious ac-
cidents at least, there must be a
judicial enquiry.
L

With regarq to the Poona-Banga-

lore Express train accident which oc-

curred recently, the story is that four
coaches capsiseq and four died. How
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can it be believed—I cannot for my
life believe—that when four coaches
capsised, and that too an Express
train, there were only four deaths?
Whenever a serious accident occurs
in our Southern Railway—unfortu-
nately, I am sorry to say in our
Southern Railway wherefrom I come—
the sabotage theory is brought in and
the railway dog—there is a dog kept
for this—comes into the picture and
the removal of fish plates is brought
in the story. Here is a case, on my
information, either of bad track or
bad engine which caused the accident,
Between the engine-locomotive—
and track, we have yet to decide.
But, the question of sabotage is ruled
out, as far as my information goes.
At every crucial point, this sabotage
is brought in I may be permitted to
say, to conceal the real truth so that
the peoples minds may be set up to-
wards a particular angle and they
may forget the idea of the failure on
the part of the Railway administra-
tion.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): The Commissioner for Rail-
way Safety is looking into this mat-
ter. I would humbly request that
such an insinuation should not be
made.

Mr. Speaker: When we are very
keen to discuss it so early and feel
so agitated over that, enquiry is
going on and certainly we ought to
take care that we do not prejudice
that enquiry, That is the general
rule and practice that ig always ob-
served that we shoulgd not prejudice
the enquiry. When such a discus-
sion takes places here and opinions
are expressed with such firmness and
such conviction, they are certainly
likely to prejudice that enquiry. As
was done just now and he has also
been doing, we may "discuss the
causes that probably cap lead to such
accidents. As was said, the track is
old, the engines are old, the other
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things require rehabilitation—these:
things are quite right.

Shri Nambiar: This generalisation
has been done many a time. I diq it

during the Railway budget dabate.
Kindly my speech may be gone
through, All these generalisations

have been done. When serious ac-
cidents take place, automatically, or
swo motu, the inspectorate gets into
the shoes ang they start the inquiry.
If when we canvass on the floor of
the House that we want a judicial
inquiry, it is said that we prejudice
the inquiry by the Inspector of Rail-
ways, then, I am afraiq we have no
remedy.

Mr. Speaker: The hon. Member can
say that a judicial inquiry is wanted,
but he cannot discuss the merits or the
details,

Shri Nambiar, I am canvassing for
a judicial inquiry. I plead even now
that a judicial inquiry may be order-
ed, and that can be done only at the
governmental level here. I plead
that a judicial inquiry should be
ordered into the following three ac-
cidents, namely the accident at Dhan-
bad, the accident at Sambhar lake
gate, and thirdly, the accident to the
Poona-Bangalore express train.

1 attended personally the inquiry
into the Ariyalur train accident, on
behalf of the public. A learned High
Court judge was conducting the in-
quiry. Prior to the actual conduct
of the inquiry by the learneq High
Court judge, there was an inquiry by
the Inspector of Railways. So, we
had the raw material which had been
prepared by the Inspector of Rail-
ways as our starting-point for con-
ducting the inquiry further So, it is
not at all late, and I plead even now
that a judicial inquiry may be order-
ed. I do not say that there must be
a judicial inquiry in all cases, but
only in serious cases.

The hon. Mover has already quot-
ed from the report of the Shahnawaz



11515 Motion re:

Khan Committee. I think even though
that report is eight years old, still,
some of his observations remain fresh
even today. There, he has mentioned
two aspects regarding serious accid-
ents. There, he has said that 36.5
per cent of the accidents were due
to the failure of the human element,
and 34.8 per cent due to the failure
of the metal.

Even in regard to this 36.5 per cent
caused by the failure of the human
element, I find that the fatigue of the
human being who does the operations
is contributed by the fact of his
over working. The hon. Mover has
already referred to this. I have facts
with me here to show that that has
been the case in particular cases; of
course, those cases have already becn
inquired into, and there is no inquiry
pending, and, therefore, I can quote
those instances. In one case, the
driver and the guard haq put in more
than 20 hours of duty, and the station
master about 17 hours of duty; that
was what happened in the case of an
unfortunate accident in my part of
the country in the Southern Railway.
I shall just quote the relevant por-
tion, and I shall be pleased to hear
from the hon. Minister that that is
not so:

“There was ap accident in the
Vijawada division on the South-
ern Railway between Chevur and
Kavali and in that accident, it
was found afterwards that the
crew of the loco-running, the
driver anq firemen were working
25 hours and the assistant station
master on duty 17 hours, and the
accident took place at 11.30 hourse
on a collision.”.

Of course, the station master has
given the line-clear signal, ang he
did it wrongly, and I would atiribute
this to the long hours of work which
he had put in, which had incapaci-
tated him, thus leading to that accid-
ent. According to the Shahnawaz
Khan Committee’s report, this ac-
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cident was due to the failure of the
human element. But, that has been
created on account of overworking.

I would also submit other facts to-
show that there were failure ga the
part of the Railway Administration
in granting sufficient number of men
for work, The failure of the metal
is due to that also. I can cite the
instance of the loco-sheds in this con-
nection. In one of the locc-shrds on
the Southern Railway, where there
are 102 engines, there are men for
repairing only 92 cngines. There is
system by which for every 100 en-
gine-miles, there must be a certain
number of men for repairs. But in
that loco-shed, if there arc 102 en-
gines, actually, there are men for re-
pairing only 90 or 92 cngines; accord-
ing to that engia~-mile system, only
90 or 92 engines will get qualified to
move; therefore, only thal nuinber of
engines will get due attendance, and
the remaining engines will be left un-
attended to; but those enginegs are
also working. When those engines
which have had no proper attcr.dance
also come into play and also move
on the lines, then, natvrally, that
contributes to the general dclcriora-
tion in the maintenance of the loco-
motives,

I can quote many other cases, but I
think that the hon. Minister would
agree that there is poor attendance to
locomotives ang poor attendance to
rolling stock. Therefore, I need not
labour the point further. But if he
disputes this, we can prove with facts
that our contention is corrcct.

We have also failure of sigaals. 1
think—I am subject to correction—
that the signalling system on our rail-
ways is not foolproof., Therc were
instances where we found that when
the points were set up for a parti-
cular loop line, the signal was turned
to the loop line, but the points ac-
tually did not divert to the ioop line
but stood in the main line. There are
many instances like that. A goods
train waits on the loop line. The:
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signal is set up for the main line. An
express train comes running through.
The driver finds the signal set up for
the main line and he goes with full
speed. When it actually comes !{n the
point wrongly set and unnoliced the
train runs into the goods train.

You can say that the cabia man did
not raise the signal to the correct
line; therefore, he is responsible. But
facts show that the signalling system
is not foolproof with the result that
serious accidents occur. My :ubmis-
sion to the hon. Minister is not that
there should be a wholesale change
of the signalling system 5n the
Indian railways, which is not possi-
ble, but attention must be devoted to
see that the signalling system is made
more perfect.

I will now quote from the report of
the Inspector who after inquiries re-
commended certain things to be done,
but which unfortunately, the Railway
Administration have failed io do.
With regard to level crossings, there
in a specific recommendation. He
says:

“A Committee should be con-
stituted at the district head-
quarters to review the classifica-
tion of level crossings periodi-
cally by the officers of the rail-
ways and the State transport or-
ganisation.  They should also
suggest suitable safety measures
to prevent accidents where con-
ditions so warrant at any level
crossing”.

This is in the report for 1960-61. I
woulq like to know in how many
districts these committees have becen
formed, where periodical revision has
been done, and if so, whether the
Sambhar Lake level crosing was left
unmanned on the recommendation of
the committee concerned.

There are so many recommenda-
tions which are given but which are
not acted upon, Therefore, to say
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that accidents take place accidentally
is wrong. We are pressing this point
not out of vindictiveness. When there
are 34,000 miles of track and thou-
sands of trains are running, there
may be failures. We agree. But the
spirit in which we are making our
suggestions is to see that the adminis-
tration becomes more vigilant and
see that the travelling public are
taken into confiderce and given their
due.

Shri Frank Anthony (Nominated—
Anglo-Indians): I hope you will give
me more than 10 minutes, In any
case, I intend to deal only very brief-
ly and broadly with some major
poiRts.

I am very glad that a Committee
has been appointeqd under the chair-
manship of my old friend, Pandit
Kunzru, to go into this matter. I
sincerely hope that its terms of refer-
ence arc not going to be unduly res-
tricted. I hope the whole range of ac-
cidents will be within their purview,
and I also sincerely hope that this
Committee will not be unduly in the
hands of senior railway officials or
ot alleged experts. I say this for a
very special reason.

I was very closely associated, not
as a Member, but in my professional
capacity, because I was appearing
on behalf of some of the staff, with
the commission set up to enquire into
the Mohri accident, the most disast-
rous accident that has ever occur-
red on the Indian railways in which 36
people were killed and a very large
number of people were injured. I say
this with a good deal of regret that
the whole purpose of the commission
of inquiry in the Mohrj accident case
wag completely stultified. The major
purpose was to enquire impartially
not so much into that particular ac-
cident, but more into the whole
working of the interlocking system,
and unfortunately—and I say this
without any qualification- -railway
experts, Members of the Railway
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Board, General Managers, camc there
wtih pre-conceived notions. They had
made up their minds as to who was
guilty, although that was not the pur-
pose of that commission; what was
more, they came there with the set-
tled notion that their interlocking
system was absolutely infallible, with
the result that right from the begin-
ning the presiding High Court Judge
and my good friend, the late Shri
Feroze Gandhi who was a Mcmber,
were put into a strait jacket, and they
could never go on to enquire in‘o the
real working of the interlocking
system, ang I had it pigron-holed in
some legal objection that ] raised. 1
am vyuite certain the railways are
going to treat this report presidec
over by the High Court Judge as
their Bible in the matter of the inter-
locking system.

Shri Nambiar referred rather vag-
uely to this matter, but I was con-
vinced from the evidence that came
before tha" commission, I was cor-
vinced from what I saw, I was con-
vinced more by what I was told off
the record, that the interiscking
system, in spite of the claims made
for it by the railways, even on vour
Class “A” stations is not infallible—
and this was a third class station at
Mohri. You go there with this notion
that your Interlocking system is in-
tallible, that once the sigrals ave set
for the reception of a train, then the
interlocking system makes it human-
ly impossible for the signals also to
be set for the reception of another
train from the opposite direction.
They were not able to conceive that
in one case out of ten million this
could take place, with the result that
all the resources of the railways in
money and men were all direcled to
proving the infallibility of this
systim.

The commission never began to
look into the fallibility of it. They
coulq have adduced abundant, over-
wheiming evidence of people who
were actually running the trains. I
sought to get them called, but they
were not called.

(105 (Ai) LSD—9.
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How do your accidents eccur every
other day? Just before that at Ganga-
pur at 2 O’clock in the afternoon one
mail train was at the maiy station
and another mail train was brought
in from the opposite direction. Fortu-
nately, the driver was alert, he
averted a collision, he pulled up the
train within 50 yards of the other
train. Yet, the station staff were not
negligent, That is your interlocking
system. The other day an accident to
the Calcutta Mail was averted by
another driver, and he got a hand-
some reward. He was brought into
the same line on which the down
mail was. Yet, in the face of what is
happening every day, the railwaizr ad-
ministration  comes there  blithely,
blandly, with  all their mechanical
engincers, the Railway Board, Gene-
ral Managers, and they say it is hu-
manly impossible for the interlock-
ing system to fail, it is humanly im-
possible for two trains to be brought
in from opposite directions. Yet
drivers will tell you that ever; other
day it is happening.

I am only hoping that the Kunziru
Committee will not accept this Nigam
Committee Report for gospel, tecause
I know from personal knowledge
that the Nigam Committee only acted
on the evidence that the railway
officials allowed to be placeq before
it, I hope the Kunzru Committ:e
will go into this question of the in-
terlocking system and the alleged in-
fallibility of the system. Senior mem-
bers of the Railway Board saiq that
it was utterly impossible. Yet an
ordinary  waterman—they are the
people at the levers—came and told
me privately and tolg me: “Sir, you
can call your General Manager and
you can call your Members of the
Railway Board; it they allow me—
they would not—I will show you in-
spite of all their protestations, I do a
little manipulation, mechanical mani-
pulation ang without going through
all that elaborate procedure I can set
the signals in both directions at
safe:” I can throw back your signals
within split second to danger.” Ac-
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cording to your theories these things
are humanly impossible but your il-
literate class IV waterman why ope-
rates it will tell you how he can
short-circuit your claborate and in-
fallible system. I hag lined
up a number of people, drivers who
are dealing with these matters every
day. Sceing the signals at safe they
brought in their trains while the
other train was there, Thzy dare not
say all this as they say if we come
before the commission and say thesc
things our bosses will get after us
and somehow or the other we will
be victimised. Ualess the Kunzru
committee hag some specil proce-
dure for taking evidence either in
camera or seeing that the senior rail-
way officials have not much to do
with the actual procedure you
will never get to the bottom
or to the real causes of many of these
railway accidents.

There are other matters which are
so common and it came out in the
course of the Mohri enquiry. It was
amazing how for months and months
the drivers complain and say: we
cannot see the signals; all your trecs
have overgrown your signals. Nobody
takes any note. They say you cannot
see the home from the outer signal
The request for repeater signals is
ignored. These arc comparatively
small matters.

The trouble is this. As my friend,
Shri Nath Pai pointed out, there is
this fetish for statistics. You want to
show to this House from these rather
lovely looking books containing sta-
tistics  that  operational efficiency has
improved; that engine failures are less
—they are not that the over-aged
engines are decreasing they are not;
and it is that way you draw all your
statistics. When these poor chaps
say: we have this engine failure, you
say ‘do not record it' because you
want to impress this House with
wrong statistics. My friend Shri
Nath Pai has given certain figures; I
will not repeat them. I have given
figures in greater detail and four or
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five years ago I said these things and
1 did not blamec anybody except per-
haps the Planning Coramission and the
Cabinet and 1 said : you have con-
fronted your Railways with a humanly
impossible task; your allocation for the
Railways is hopelessly inadequate;
you arce not cven catching up with the
backlog ol the Sccond Worlg War., 1
gave you what the backlog was. I
gave figures and T said that so far as
your track renewals or rolling stock
or over agnd cngines were concern-
cd, yours position at the end of the
Third Plan was going to be infinitely
worsc than what it was at the ¢nd of
the Second Plan. That is precisely
what my friend Shri Nath Pai has
underlined.

If you have this backlog of track
renewals you are bound to get acci-
dents because of your defective track.
Some senior railway official said:
what with increasing traffic and defec-
tive track and WP cngines never
meant for this kind of a track, they
may jump off the rails cvery other
day if they run beyond a particular
speed. 1 hope we never rcach that
position.

There arc these over aged engines..
My friend also referred to the question
of lack of maintenance. This has been.
a gricvance which has been getting
steadily worse from week to week.
Again, there is this fetish for opera-
tiona] efficiency. I would ask the hon.
Railway Minister to see the turn round
and mafintenance of engines as it
obtained even two years ago. Now
you have speeded it up with the result
that even if your men are good they
have not got the time to attend to
your engines. Then you have intro-
duced the pooling system. Before you
had the pooling system every mail
driver was responsible for his own
engine: he looked after it and polished
it and he gave it a name plate and
he treated it almost with the tende-
ness of a fond husband. Now you
have the pooling system and five
drivers are responsible for one engine.
Not one of them feels that ‘it is his
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17 hrs.

own engine. The worst feature is this.
The mail-drivers tell me. A lot of
them have resigned and they disagreed
and said that they will not work
under these conditions. We do  not
know, [rom day-to-day when we are
going to mcet with an accident, They
said, *“our conscience will not allow
us to work under these conditions.”
What happens?  They  book  urgent
repairs. The DME or the mechanical
engincer in charge says, “‘you will take
this out.” Ong¢ case came {o me. I
do not want to mention the name. He
is dead. He said to me, “I am a
mail-driver. I was asked to drive the
mail-train with dummy brakes.” But
the authorities said; “you take it out.”
He took out the cngine. Then he
resigned from the railwaye after 30
yearg of service.

“1 am not going to take out a mail-
train enginc with defective brakes.”
It happens regularly. They tell me
that even the gauge-glass is often not
there, and when they say that the
engine cannot be taken out without
the repairs they have been compelled
to take it out. That would affect
opcrational efficiency figures. But
‘what happens? They said that “wc
dare not; we cannot be held respon-
sible for the safety of the people if we
arc asked to work like that” You
said: “take them out. Otherwise, you
will be suspended.”
railway locomotive men have told me
that they cannot work under these
conditions.

T am not blaming the Railway Min-
ister. But I say that you are in a
dilemma. On the onc hand there is
this tremendous backlog of over-aged
engines, with lack of stock such as
bolts and nuts? On the other hand.
you compel your men, because I sup-
pose you have to carry out the burden
of the Plan, to take out the defective
and dangerous cngines. What are you
going to do about it?

My hon. friend has spoken about the
rules. What happens? Your rules
are very good, and so good that no-

Certain senijor
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body can work up to them! I will
give you only one instance. It is only
when a poor chap is caught in an
accident that these rules arc flung at
him and he is told he is in the wrong.
He says that no human can follow
the rule; it is not humanly possible to
observe these rules. 1 had a number
ol cases wherein I called driver after
driver. There was one man whom I
was defending but who was ultimately
convicted. One of the reasons for the
conviction was that the driver came
into the station at a speed of 15 to 20
miles an hour, But every driver on
the railways does this. The rule is
you cannot cntes a station at more
than ten miles.

Yet, many drivers come and say it
is not humanly possible. “If we come
at 10 miles per hour we lose so much
stcam; it takes us so much time to
generate enough steam that we cannot
humanly keep up to the schedule.”
And then we are charge-shected for
being Iate. “So we have to ignore
the rule.”

Mr. Speaker: The hon. Member's
time is up.

Shri Frank Anthony: 1 will finish
in two minutes. So, either you adapt
the rules to realities or do something
by which these rules can be worked
up to particularly by the locomotive
staff. Every day, as a matter of
practice, they do not work to the rules.
Fortunately, they do not have acci-
dents. But when they do have acci-
dents. You send them to jai] for not
observing the rules which their other
colleagues are also not doing.

I want to deal with two matters
which refer to the staff. One of them
is a very delicate matter. It has, how-
ever an increasingly dangerous poten-
tial. No one is more sympathetic than
I am to the members of the Scheduled
Castes. I stil] think that we do not
treat them fairly. But what has been
happening within the past year? 1
am not going to say anything about
the Supreme Court judgment which
struck down the high court judgment.
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As the House knows, the Madras High
Court said in their judgment that you
can only make reservation at the point
of entry. The Supreme Court said
“No.” I know what is happening on
the railways. As I said, it is a delicate
matter. I was referring to the Sche-
duled Caste people. At the point of
entry you may give a reservation not
only of 16 per cent but 20 per cent.
But it is not only dangerous but dis-
astrously dangerous to give them a 16
per cent reservation at the point of
promotion. What is happening now?
Apart from the resentment, Class C
men who have no experience of pas-
senger trains, because they have no
other scope, are being pitchforked
into Class A as mail drivers and this
is happening in every department. In
another five or six years, you will get
this tremendous pitch-forking into
promotion cadres. I do not want to
venture the percentage of it. It will
be 16 to 20 per cent perhaps. And
that will result in inexperienced and
unqualified people coming in, and that
will be the danger of making this
reservation in the promotion cadre.

Finally, I want to come to the
question of Class IV. No one has
been more solitious than myself for
railway staff generally, including Class
IV. But this is a problem that has got
to be faced. My friend, Shri Nambiar,
wil] repudiate what I have got to
say—that is, this increasing lack of
sense of responsibility among sections
of the Class IV staff. There is this
failure of the human element. In
regard to Class III, the complaint
there is that not only they are badly
treated, but they are unfairly treated
and they are savagely punished,
because they do not belong to vocal
and vociferous unions. But there is
no way of enforcing any discipline
among Class TV people.

I will give an cxample. It may
represent an exception or it may
represent the rule, An official told
me, “I went the other day to a level
.crossing. The man in charge of the
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level crossing was absent during the
diity hours. I sent for him and asked
hiw why he was absent dufing duty
hours. He gave some cock and bull
story, but I did not charge-sheet him.”
I asked, why? He told me, “As an
officer in the olden days, I would
have suspended him, charge-sheeted
him and removed him. But now I
dare not charge-sheet a Class IV man
[ wil] tell you why. Because most of
them belong to communist unions.
They can always get their communist
colleagues to support them in a false
story and if they are removed after
enquiry, the communist union threa-
tens strike.” The result is today the
gangmen, the watermen, the points-
men, largely suffer from a sense of
lack of responsibility and these people
are holding key positions. If a points-
man fails in his duty, if a gangman or
waterman fails, you get these aceci-
dents.

There arec many other matters, but
these are some of the general propo-
sitions I have made and I hope the
Kunzru Committee will keep some of
these matters before them.

Shri U. M. Trivedi: Sir, accidents
have taken place on our railways
pretty often. We have the Sambalpur-
accident, Sambar accident, Dhanbad
accident, the Phulera accident and so
on. All these accidents are before us.
One difficulty about the investigation
of these accidents has always been,
as Shri Frank Anthony put it, the
preconceived notions of the officers
who conduct these enquiries and their
desire only to place the fault on a
particular department. The engineer-
ing department wants to father the
guilt upon the loco; the loco desires to
father the guilt on the traffic and the
traffic desires to father the guilt om
the loco. This rivalry between three
departments never leads anybody to
come to a proper and just conclusion.

Falsehood is one of the foundations
of railway working. Day in and day
out every day, at cvery hour, every
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railway officer tries to tell lie and
telling lie means putting it in writ-
ing—false booking timings at the
station etc. The result is, at the time
of enquiry when an accident takes
place, it leads to wrong figures and
wrong ideas being obtained. The
Controller tells lie; the Station Master
tells lie and the guard tells another
lie. We are not able to find out what
is the reason behind the whole
accident.

Shri Nambiar: It is not a lie; it is
normal.

Shri U. M. Trivedi: Thank yeu
wery much; it is normal and Shri
Nambiar wants to encourage it per-
haps.

The difficulty that we find is this.
As has been put by Shri Nath Pai, we
arc not taking stock of the position
that our engines have become very
heavy. With heavy engines, we
require heavier rails, better sleepers
and better foundation. Yet we are
still having rails with 56” gauge and
weighing 90 lbs. on the broad gauge,
whereas with a gauge of only 4'6” in
Europe and England the rails weigh
108 1bs. We have not supplied proper
sleepers for miles of tracks. At least
7000 miles of track require sleepers.

It may be that some sort of sabotage
does take place—Shri Nambiar may
not agree. Sabotage takes nlace at
various places. Very recently, only
four days back, four sleepers were
placed across the track before the
arrival of the Frontier Mail near
Shamgarh Station. It is good that the
thing was discovered by a poor
chowkidar and they were removed.
Sabotage does take place. Sabotage
has taken place at higher levels—the
Government may deny it—and finding
given that it was an accident. What
happened to the sleepers at Dhilwan?
How were they destroyed? It was not
due to fire. Wag it not due to.sabotage?
It was sabotage of a very high order.

Sir, we are to be kept at this stage
simply because another country wants
to do us in the eye and deprive us of
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a good number of sleepers. Every year
we hear that lakhs and lakhs of
slepers just flow away across the
river Sutlej and go into Pakistan. Is
it just by chance that the Sutlej carries
all the sleepers that we are preparing?
Lakhs and lakhs of sleepers have gone
away like that. Who is doing it?
These are all the causes why we are
lacking in sleepers. The net result is
that we are not getting sleepers and
we are not getting rails.

When we do not get sleepers and
rails what we do to prevent accidents
is that we slow down the trains. Where
A~ we ¢lovr down the trains? We only
slow dowun we trains where there
never have been any accidents. We
do not slow down the trains where
there are accidents. We just hit up
some spot where already the trains
are moving at a speed of 25 miles and
bring it down to 20 miles. A train
running from Barnagar takes five
hours to reach Javla, a distance of
only 50 miles. Therefore, you say,
there are no accidents,

But, as Shri Anthony put it, your
inter-locking system is so wretched
that all the accidents take place. What
precaution do you take? You make a
train dead-stop the moment it comes
to the outer signal and do not allow
it to travel. Sir, on an enquiry in
which I appeared a policeman was
giving evidence, a man who did not
know anything about railway working.
He said: “the tumbler lever simply
jumped”. I could not understand it,
I could not understand the tumbler
lever jumping and changing points.
Yet the man concerned was on the
verge of being convicted. The inves-
tigating inspector who conducted the
enquiry said that the tumbler lever
jumped because the key was still
inside the lock. I had to carry the
whole court an make a demonstra-
tion to show that the tumbler lever
cannot jump whatever happens. These
are pre-conceived notions on which
things go op.

Hhe real cause of acoidents fs
because of the human element thet js
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there—it is not 36 per cent human
element, I should say it is much more
than that. What are the reasons? The
reasons are, although there are hours
of employment enforced on the varioug
railways by regulation the administra-
tive staff never look into it. The DOS
wants that his work must be done.
The man concerned works not only
for 8 hours but the works continuous-
ly for 16 hours and sometimes 24
hours and cven 27 hours. What hap-
pens? In the disasto: of the Kirti
Express the man had been working
continuously for three days. The
other day I was standing at a way-
side station calleq Utran on the
Bhusaval line. The man there told
me that he had been working for 36
hours and he had no rest. Nobody
listens to him. After all, human
fatigue is there. He is bound to make
accidents. What happencd at Panch
Pipla reccently? There also an acci-
dent took place. But it was not en-
quired into because only two goods
trains had collided. The whole time
the tablet block instrument was kept
open, They were just drinking and,
because they were drinking, they for-
got to close it. Therefore. the points-
man who was standing there took the
wrong tablet block instrument and
gave it to another train and there was
collision. It is this human element
which must be looked into during
enquiries.

I am not agrecable to enquiries by
High Court judges because most of
“the judges themselves probably do
“pot know the working of the railways
and sometimes they are misguided by
the facts that are placed before them
in a subtle manner. These enquiries
must be conducted by those experts
who have inside knowledge of the
working of the railways who may be
able to arrive at the truth. Also,
while making enquiries, they must
look into the whole condition of the
railways, whether the ralls are proper-
ly lald whether the sleepers are pro-
-perly laid, whether the track has
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been renewed, what is the age of the
dilapidated sleepers on which the rails
have been laid, when the renewal
order was made and why it has not
been complied with, whether atten-
dance has been carried out, whether
the bridges have becn laid, whether
the loco-shed is working in such a way
as not to have cannibalising which
ought not to be permitted, whether
rcal sahotage is being practised or not
and whether the pee-conceived notions
and the little small falschoods of the
various officers is g contributory
cause for creating this trouble. All
these matters should be looked into
thoroughly.
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IEHY A9E § I TYE AT A ATHY
AN ARR T A g R A AT
%, AT E i & adi waw w1
qr, 39 X IFF § 39 F¥ 72 FAT A _ME,
fead et faq I IFAITF AR
g ar IR whmaw
el & 39 &1 duoEHT A T
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FifF ST & &Y wwr & | T
T { 9T AT & 1 IW F) SF A
foar man it G Y FH & 3T A
FW ¥ a3 dar v ) Argw, der
SET AT | T H &S A9 A
T WY T A AT w= o o
TZ ZTAA TEY # Al FrEaTa ar ag
1 fr AEErT A 0 vt A g
Z1AMT | A a1 A et w@r s
AT F o7 3w Qg A A A
At w8t afer g7 e s &
frer w9 frr sy 2 &
SH FTT ATA &7 ATEA ZAAT a9y @ fw
7 & =1 ey AT @ A7 9w & fod
FART AAT AL X TEA AT AT ATH
1t & ag qafrw 17 A7 37 1 Tg
FAATR F AAT

o a8 FT 7T & fF g oF e
& Qe T ATT #Y [T AT AT & o g
a7 &< qar AgF & P s 3 fafaeet
F o fF gat oF afaw  wifawr
# g fF aTeAY SRR qT dAT AR
&1 wa agl 9 g 97 b qAw g
F? o ¥ ford o fndqe g Al a9
FIE 2 7 ¥ g 0F I ¥ o
Fg 3 o & Y @ | T A WA
27 w1 & org fafaeedd A1 G GO
¥ fag qar @ wfEw sfaw wifewr g
qT & fordy YT gy a3 wreHy A 7
F fordt mma & e 4 A & | 3 qeft
#1 qvewd 779 A 7L fagr & aw
ATg & ore GAr A 2, AwgRl #Y AR
Ry Fam T g
s g T A HE aTT aw At & A
#T ag av oA & R AH qgE o T
e fagTe o AT & T A Y
ﬁaﬁm A AN

e mERA. AT mEEIE St
A & fa d wd waEE e



11533 Motion re:

[ arme]

gAA I fF T Fay ¥ A
qadl FIW ISF & | ggdr A
@ gg 5 faad N Afaa wifqr
2 &1 89 ¥ FC walal A @
s od gaiagfs faat swg
H g IAR T&7Q P 9g INT W |
He faedl, g fggk TR W
FT $RF T T T FMH ARIAT
@ &, 8 grf 92 AR dA, A
92 q:fgdi, agwr A FR @ AN
N E T X9 g AT ) Ag |
O aag, AT ggT@mTaR R
F faar X g g qrrEze waw §
TFQ FI G AT FW & AT g FR
& fedardr @ ? 5@ F1 FA F90 AT
/T X FE AT AR Fa@O AT
T 2 FY G FAT ? AT Ig N 77
fear st @ e dar gt 3 Y 3% £ @
T FAT 93N TF a<h ¥ 239 T3
A &, fFOd agq Iy § 7R SuET ¥
GATRT F7AT & G471 A § AR gEE TS
FRIAFT 1 WA wT Fa1 fF A
FEIEfF Gar A 2 14X & ad
2T & A ANT AT AT EORITY
IWAIT H IR FIA F A9 X ACH
#fad 1 w7 @R AW ¥ Gav I A
afte Al A dqr N @ WA q
ga AT 1 97 9z @1 §3 {11 Al §
R gar fafeex arge ¥ o w1
TG AT WS AT F g W
ITR & fAd Fga1 2 Q1 99 F) 98 Fg F<
T fean v dfa Wi g 747 F IR
& qu w9 qorra Y a1 gEQ Fedt €
TRz ) A 9, §3 fgem 3
WA g7 A AT AR @ TG
T T I G A AT AT AT
Fgrad Afard Qe & AU FgN @
fe friaes aga #1 ag W A
Y § WK 59 Y FG FW T ol
g 31 78 1T g H gL W fafre
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3 qTET GT6 79 fAway § A AEd §
% ArS gw Fa7 FLFFATL 93T F FIFC
agi wAdr A 9g 39 @ 91 & fag
wqAT faear ad) A zafad gw @ WY
T I qFA 1 A A W ¥ 0 A
fe gl A9 A @Y ¥ ATAT F IIC
€A 349 A T E AU A &
T X OF oW qf e § AlFA FH @
9 Tq AT F 97 T AAT A FF o e
12 ARG AT g TrAT¥EA A AT AW
FRAET Magq

F oqg & wt w0 fF ¥o—vYy
AT A AT FT JqT Hifqw } T/l W
aTg HEHY AET | TF A Yo-¥Y
g srafwdl & F1 fAee | e agt
q¥ dar g o 9wEr g @y fr F
T Fr 7a AgY § FANE g IT F 0¥y
T § T 1 QA et AR FA B
FFTA ) GHEAT A AT 1 T TG W
T 1 T AET &1 AT gt
¥ 777 ¥ FAEAT | 9T 3 T HACT qG
ar # 1% fafeed 13 &) & o fe gn <t
TR &1 1 ag @1 §9 2 F AIAGL qAH
¥ ¥ git A 37 &) FTH 9T AAC FN
ITAFIFTY F g gL FA AR AW
&Y A A A A T AET

Fa1 & 3 93 F Ig QAT TG
§ afer (g & NEF 71 6 g7 FQ
i § 1 ag 39 fafrees argm 1 €
oY e 2w ¥ 19 g9 a<g FT ATG AT
gt F@ @ & AR T 1 @ AR
AT & qE I M@ TR
%@ A B A ar T W wfgd a
® g F § @@ @ F [ARIR I8
% v T7 qreaTd @) 9g A% g 98 ¢
AW TR W AN |G
&7 qaTe I&T FL A el & T

g R
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F o5 ¥ 9 FEW 5 ¢F Jr
FN T IFT CFEI¥IH F qg AV
t & fafedifaaeat 5 aga
ST @ I G AT W W AR F A
WIFAN Y TAE QY FIIE A AR
AT 72T Y § AR AFa A 1T §
frfafeed T AU Fag s af
AT g wran f ) fafreed F AR &
37 73 TN FTAQ NI FQA §
Rfmafsaftmagdu g e
AY ¥ ax & ¥z oA 1 9w
X §t fafreed & aee ¥ F
ifF I A BT 37 FTE I
afrT 9T F sAafal AT gy Y
) IR FIAMT A A7 | g 7R F
Y A QAT AT AT FIAT B

oY FeretarR wTeR (TRT): AW
HZZT, AT AFATITT & a ¥ A1 qA
Aaafar PN A s
gl fF 93 1329 A1 ATIE FL A
aF @ gz ary A ¥ fF =R
1T & gx af ag A3 ® &1 @I
INIZT TFATAN FAST T T LAY
Fr feaiE § ¥e I 9T FT 1830 F AFT
Y} % & wiwe fad 77 § 1 3T
™7 ¥ g8 9 "Aran § o e A}
o6 AFATIZT F3 G4 § | TZF AT AT
o 9T ARAT F1 Fr6r faeATC AT §
A Ig81 Q@Y O ag QxAITA FW
2 afsq A F3¥ F1 g 73Aw 7 foagn
ad fF TRz I ¥ 1 1A Qe
g § I I3 AT Mfgy | LI
foa 9 g aF g ITE) 7 FE
1 wifaw s aifgg

q g T Twa i g2 ¥ e
@ I3 1 qTHaTA § I9F KT # 37
W aa g fr@adea @i ¢ awar
AT AG A § | AfwT I A 9g
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&1 § agt wAATT A A ag ¥
WY 7z Tvgan g e Qrdidza FW A wW
g oA & av g g
Gadidza gf & At | dw fr R @
a7 A0 fga7 ITE 9z I AN
fr fafaed A1 S 98 weg0T I
¥ ¥ gB FIA & a9 [T @8 F IR
w1 e aaqt Jrar § AfF A
FAAT AT AT ¥ T FAT § ITH fag
wrf svara A faar sar ) faay
fr o PNEIR E TR WAQ
A ARaEEr & For Fr¥Ea gy T
R AR A A7 AT G 7 B OE
AT HIZIFTUg WA G ¢ %
YA FT qar fear arar g ar o
q w93 1 t7eeT qrgT A Faade wem
f& ~ adl¥za Y Y1 & fag sary
8 sarer NiFra fag i & fog ag
audT FIW I |

fard & ot Trdi¥e oy a9z
o ¥ Aadr gy o€ 3 Afew F I18Y
AT I 9 FT AZT ITATAT AT FANE
et fag a9g agY 21 9 qadIwr Y
oF asig 9z A § fF ¥ Ay qzfeat &
FTA A 37 fosd M feee Y md
Ziag g ag Ffedde M Qr &
fag wix wfes Swraa Far Ttz A
R TETH IqF FIT 1T §aT § 95 IAF
TR AT ¥ WRT W AT FT AT
g &d |

1727 hrs.
[Mr. DEPUTY-SPEAKER in the Chair)

afaw BMfaw, W3 @ ) R
Q¥ i svg qFAIIza I &) wT Iw @
@ 1 31 R fr Iad art & 7o Newg
fad s~ afs gara Geddew 7 g1
o9 Q¥ I TG R AR I TG
oa A A T agt § 1 & w9 gy
foxr % qamst A gt a et
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[ gt g wrea)
TE-22a 1 & SO g7 96y ¥ 39
a7 & FITHT I=-4-53 1 fz7 & a8
YYE a9 GFHISE gAT § SERT A A
5qd fafaezg #i X awTRE @7
517 fRATAT AFATE | 5-U-R Ff3AF
qIg 97T T AR qAT GFTT ML
g ¥ {7 ax A A 95t urHIce
ETN A AR AT AT LREU T
37 99 Ui § 39 @I g7 T A1TE
AT WA F THESTA 3O | TEF A
I FITT AT 16 41 ART 98 FRRT
FTLOT F FUF FIFNTTAIT 3T F AT
I G F FILEMAT TG AT FII749 T
g g gr | arange f97 F a0
FFsma fad &1 srg gdo dto fm 7
&9 a1 7 A1 @q fo@ | 37 qgar @d
y-e-4 % #Y foram, o @1 ST wmEn
fr g0 5@ W &1 3@ W E AR TY
Fifraw #T WE | 99 F IQ gH @
¢ 5-c-4 % F foray mar, AfFF SH AT AR
I TG AT | FHY THTL JU-L-4 K FT
fag g drqR @d w1 WY FrE I RN
oTAT | IR ST @ I5-¢¢-%& F
forar, fod wgUe @2 Tande ¥ I
{ET FY A faaT | 79 THC IFAA A
wa fo@, fom # & ge-g-s g w1 o g
wifed @ F SO H I F1 qg gIAT
@ T 5 98 I W9 gaed AT W@
¥ foq @, g v F fg T R

# 7g g =g g v ofan
¥ ST &9 95E AW &, g1 @A AT qn
& TIIUX o & fau 3@ e fawr
F HATAT F1E TRAT Y & ) oy AR
Y 5T , 987 9T 9§ &
g ar LY oY QS gum, Sw A &t
o R 0F 7 FT Q) S9 F THE-
% g T3 T ¥ R T T ae
+f agt qT Aeg " 9w & ¥
T | T T TR @R ¥ 1T e
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AT ¥ I w22 w7 §o TEHe T
¥ faar-adt w7t @& % ag a0 @
TATHE FT § I FaeT TAAHE T | (E4E
F FTLREY aF g OF & A §
AWM qIR AT @9 faaw @, Afwd
UFHISZH #7 qer agdl a1 @y & | 6
fraaee 7z & fa 1% w2 e 79 W
FN T AT TG Hgq TAAHT F7, Aol
AT I g 9T AT AT FE-ara
FATAT A1fEn, Arfa g7 AvE & UAAEEA
A% | 7 & AT 17 UweArHEE
TEA A9 q | UF ary A FET 97
FE0T 207 wA = g, o T
72 ¢ {5 S AT & z-ara 97 sArar A
SATIT HXAZ. ZIAT ETT @ G | T 1K
§ w317 | 73 gl 3 Avg 9o fope
a1 | 39 fam ad w9 2 fafaes
ATET T AVE =q19 3 |

gl qF FaT WG FT gFE 2,
AT F O e F a9 A aed
2, S9 9T FT 399 TF 99 & FIL 6
TAT | 99 9 T 3G @A @1 4T,
T g T | FTRAT F HATAT I I H
F15 safa g a1, T & AT wEH
e &Y AT | ML & AT ¢ I AT A7
awg HTAT 1R, AT qar 78 7, 9w
FT GAT A far @1 w1 5@ g7 ag
T g T UFNSE &Y 4T |

# fraga F7AT 91 § fF Ay
Tom® § wEATE W arolt F e aw
g fasr & 1 # A WA e &
AT Far § i ag wedy & ol w0
FTF T T FE-A9 T F ST
Y1
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The Minister of Railways (Shri
Swaran Singh): Mr. Deputy.Speaker,
Sir, I am glad that we have discussed
this important matter and certain
points have been urged which require
careful consideration. It is not my
intention to give statistics or to quote
from some of the published litera-
ture, a fear which was voiced by my
esteemed friend Shri Frank Antnony.
He said that....

Shri Frank Anthony: No.

Shri Swaran Singh: }c¢ said that
I was likely to quote from some of
these beautifully got up pamphlets in
support.

Shri Frank Anthony: I said that ;s
usually done. I did not say that the
Minister will do it.

Shri Swaran Singh: But, we are
discussing this matter in the context
of some recent accidents, and not un-
aaturally the observations and the
debatc have split over to other rele-
vant aspects. Acautally, I could
notice a certain measure of uneasi-
ness even amongst the participants,
because some thought that there were
general and basic questions which
should be attended to while others
thought that these basic and general
questions are raised and some general
and basic observations are made
always, and, therefore, they should
make concrete suggestions and should
try to grapple with the problem that
faces us today. But I must confess
that in the ultimate analysis, except
that the importance of this has been
highlighted, there is nothing of a con-
crete nature on which I could take
action in directons in which action is
not already being taken.

For instance, one of -the points
which has been made is that there
should be some inquiry which is not
circumscribed by making the terms
of reference narrow, but should have
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some broad terms of reference with
a fairly wide field for inquiring into
the whole issue. That was what
my hon. friend Shri Frank Anthony
mentioned.

Shri Nath Pai, towards the end of
his speech, made the suggestion that
tuere should be two committees at
expert level, one to go into the ques-
tion of maintenance, track renewals
and the like and the other to go into
the conditions of working of the staff.

These are the three suggestions
that have emcrged. Letl us see now
whether what we have already donc
answers these or not.

With regard to the terms of refer-
ence, we have made the terms of
reference very wide indeed, and we
expect that the Kunzru Committee
will go into the various aspects and
would give us the benefit of their
scrutiny and would make recommen-
dations which would be of great use
in facing the situation so far as acci-
dents are concerncd. The terms of
reference are:

“(1) 1o go into the question of
railway accidents; and

(2) to suggest measures so as
to further reduce their incidence.”

So, the terms of reference are so
wide that they are not circumscribed
in the scope of their inquiry by
narrow issues, and it is for the com-
mittee to go into the whole question
and to make recommendations, after
careful scrutiny of the material that
might be available.

For the information of the House,
I might mention here that the com.
mittee have already met and they
have finalised a questionnaire, and
they have also entrusted the technical
members of the committee with the
task of carefully analysing the
various accidents that have taken
place over the last several years,—
over the last five years I think that
that is the period that they have
selected—, going into the matter
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[Shri Swaran Singh]

carefully in each case, and then mak-
ing suggestions as to what should be
done to improve the situation. So, so
far as the inquiry is concerned, it is
broad-based, and the terms of refer-
ence are comprehensive enough to
.cover various issues.

As regards the other suggestion, to
which in principle I have no objec-
tion, that there should be scrutiny
into the question of track remewals
and also on the question of mainte-
nance, 1 feel that this is covered by
the broad terms of reference under
which the Kunzru Committee is func-
tioning. There are two expert
members on that committee, and it
need be, they can always take the
help of asscssors, and they can co-opt
for specific purposes any other techni-
cal people, so that all these questions
about the track renewals, over-aged
rolling-stock, that is, coaches,
wagons and engines and also the
question of the workers being over-
worked and being strained etc. can
all be gone into by that committee.
Thercfore, 1 have a natural reluctance
tc constitutc other committees the
functions of which are likely to over.
lap, because perhaps no useful pur-
pose would be scrved by that.

Apart from this, the only other
concrete thing I could hear from the
other side was about the judicial
inquiry. It is very strange—and it
§s not just a matter of coincidence—
that two of the three hon. Members
who touched upon that aspect do not
appear to be very much in favour cf
2 judicial inquiry. For instance, my
fron. friend, Shri Frank Anthony, who
made some very useful suggestions,
was, 1 feel, functioning under the
. shadow of a judicial inquiry in which
he had the privilege to defend one
«of the accused persons. The way he
- presented his case left an impression
«om my mind that the functioning of
the judinial .afficer, circumscribed, as
de said, by the terms of reference or
dominated by certain expert opinion,
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was such as to suggest that Shri
Anthony does not appear to be very
much enamoured of a judicial in-
quiry. To the same effect appeared
to be the opinion of the leader of the
Jan Sangh. On the other hand, Shri
Nambiar, who five or six years ago
had to work when a judicial inquiry
was on swears by it and says that
that is the only way of going into
these questions.

My approach is that we need not
be dogmatic about this. Most of these
accidents, unfortunate as they are—
no one likes them, everyone feels
unhappv—are such that we cannot
really adopt any uniform course sug-
gested. There may be cases where a
judicial inquiry may be necessary. In
the past, in certain cases judicial
inquiry was considered necessary and
was ordered. There are other cases
where the facts are simple—may be
inconvenient, not to our liking—and do
not require any detailed inquiry by a
judicial officer. Therefore, it is not
necessary that we should swear by one
particular mode of inquiry.

I want to reiterate what I have
often said, that it is wrong to say that
inquiry by the Inspectorate is a
departmental inquiry. It is certainly
not a departmental inquiry. It has
been mentioned time and again that
the Inspectorate functions under the
Transport and Communications Min-
istry. They are not a part of the
Reailway Administration or Railway
Ministry. They are not in any way
subordinate to or connected with the
Railway Board.

Shkri Priya Gupta (Katihar): Qn a
point of information. ...

Shri Swaran Singh: Let me flnish.
That will probably answer his point.

Shri Priya Gupta: No. I want to
know whether the Inspectorate does
not consist of persons who are rail.
way officers in the engineering depart-
ment, and whether they have not
worked in the rallways.
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Shri Swaran Singh: I think they
should be railway engineers. There
is no doubt in my mind that no one
going into this question can make any
contribution unless he is a railway
engineer.

Shri Priya Gupta: Therefore, they
have a soft corner for the railways.

Shri Swaran Singh: An electrical
engineer, irrigation engineer or
P.W.D. civil engineer is not the person
who wouli be most suitable for dis-
charging the functions of the Rail-
way Inspectorate. All doctors must
be surgeons or physicians; such is
the case here regarding the need for
railway engineers or railway techni-
cal personnel.

Shri Priya Gupta: Are they not
interchangeable? They go to rail.
ways also.

Shri Swaran Singh: They are not.
I am afraid this is stretching the point
a little too much. When many of our
friends who have been practising at
the Bar go to the Bench, you can-
not say that because they have worked
at the Bar, thercfore, they carry their
own prejudices with them. There is
a limit to which we can carry on this
type of argument. They are indepen-
dent people, technical people, who
know their job and who wunder-
stand the problem. It is not a
layman’s problem, as is clear from
the divergence of opinion expressed
even on the floor of the House.

Then the inquiry is also open to all
people. The Inspectorate issue notices
in the press. They even have it broad-
cast on the radio. The only other ob-
jection mentioned by Shri Nambiar is
that it ceases to be a public inquiry
because the Press is mnot there and
the whole crowd is absent.

8hri Nambiar: That wjs not my
point.

Shri Swaran Singh: When an
inquiry is public, what it means is
that everybody is permitted to come.
Any one can tender evidence. Not only
is everybody permitted to come, but
we encourage people to go there and
give evidence. The Inspectorate issues
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certain notice saying that it would
like anybody who could come to do
so. Anybody who knows anything
about it and who wants to help the
enquiry is most welcome and he can
come. It is not a sort of closed
cnquiry, and to throw it open to
hundreds of people from outside or
to arrange that the entire press pre-
sent, does not make it any more pub-
lic. The essence of the enquiry is
that people can come there and give
cvidence freely. Not only can they
come, they are invited to come, and
notices are issued. Therefore, whether
we examine jt from the point of view
of the independent character of the
inspectorate, or from the point of
view of the anxiety that the enquiry
should be open to every one who
wants to come and give evidence, T
think this arrangement is a proper
one. It has worked well, and it has
thrown up very useful suggestions
which have from time to time been
implemented with considerable im-
provement in the working and func-
tioning of the railways.

Shri Nambiar: What about the
right of cross-examination? In the
one there is the right in the other
there is no right, and answer has to
be given to whatever is asked by the
Inspector. One is the North Pole and
the other is the South Pole. To say
that they are equal is something
absurd, if T may be permitted to say
s0.
Shri Swaran Singh: If he says
absurd, I am not going to call what
he is saying as absurd, because that
is not the language that 1 use. But
we have to remember that careful
scrutiny by a technical man of the-
material is important, and the right
of putting questions is not denied by
the Tnspector who is the person who
holds the enquiry. The basic thing
to remember in this connection is
whether the person is independent. If
he is independent, why should we
depend upon an outside agency to
have a type of cross-examination,
and what is the result of cross-
examination by a person like Shri
Anthony who even Shri Nambiar will"
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concede is much more experienced n
the matter of cross-examination as
compared to many others? Shri
Anthony’s reactions about thc Nigam
Report are that this is likely to be
quoled as a Bible, indicating thercby
that the enquiry was circumscribed
and held under  certain conditions
which are not conducive to the coming
out of the material in the form in
which he hoped or expected it would
come out.

Therefore, while the manner and
the form of enquiry are really im-
portant with regard to a large num-
ber of accidents, in some cases lives
unfortunately being lost and others
being of a less serious character, the
proper thing is the functioning of the
Inspcctorate. As I have already said.
we have never announced it that as a
matter of policy we are opposed to
judicial enquiries. In appropriate
cases where the facts are of such a
nature that it is considered necessary
that there should be a judicial enquiry,
we will not hesitate to constitute a
judicial enquiry. So. that will be a
matter which can be considered in
-each particular case, and there is no
question of principle involved in that.

Having disposed of that matter,
now I come to some of the points
which were urged by my esteemed
friend Shri Nath Pai, which he des-
cribed as of a general character. As
is common, when things go wrong,
anything can be piled up and some
sort of connection can be built bet.
ween the particular unfortunate acci-
dent and the failures clsewhere. It
is not for me to urge, at any rate not
on this occasion, about the perform-
ance of the railways, how much of
the targets they have achieved in the
course of the Second Plan, the short-
“fall and the reasons for it, and the
impact of that on the economy. These
are broader issues, but there is
always the temptation to mention
every lapse and then to connect it
with accidents where the connection,
to my mind, does not appear to be a
-precise or even an appropriate one.
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For instance, thcre have been a
number of accidents, and the provo-
cation for the present debate are the
thice accidents about which mention
hus been made. Two of them took
place at level crossings—taking  four
in all—DlLanbad and Sambhar Lake.
These two took place at level  cros-
sings: the other two are the accident
to the Poona.Bangalore Express and
the one that took place near Bhilai.
They were really the present provo-
cation for holding the discussion. It
may be recalled that there was a
discussion sometime towards the end
of 1961 and some of these general
questions were gone into. These ques-
tions arce important and should be
altended to and we should supply
information to the House, the hon.
Members and the country on points
like over-aged engines, track renewals
and maintenance and the like. But
most earnestly I place this for the
consideration of the House that none
of those would apply to the two acci-
dents that took place at the level
crossings; in the third case the
typhoon, the strong gale appeared to
be the main cause of accident and
with regard to thc fourth, the acci-
dent near Hubli, investigation is still
going on. It is not for me to forecast
the cause of that accident. The pro.
visional finding, as my colleague
pointed out, of the Inspector or Addi-
tional Commissioner of Railway Safety
is that it appears to be a case of
sabotage. To go over the entire
ground again and to pile up all those
deficiencies such as track-renewals
or maintenance and getting more
work from the staff according to a
section of the House and getting in-
different work, according to another
section of the House, some people
alleging that there is lack of discipline
while others are saying that the people
are being flogged and made to work
too hard—this sort of a conflicting
picture emerges and there is very
little to connect any of these impor-
tant points with the accidents that
led to the present discussion. Those
points have been touched, . however,
and I would like to refer to them, not
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the accidents.

ot AEEY : qqA  WFT W
AT G

ot w@v g sAdT Wl fOE
FRAT PAT T 79 |

ot AU AT AR AT 2
oY T Tg AT 13T

‘I'here has been a backiog of track-
rencwals but if the performance is
seen, it will be found that it is not
that bad. Against Plan targets of
12,875 kilometres of rail rencwals and
sleeper renewals, upto 3lst March,
1961 upto that date authentic figures
are available—some 9,959 kilometres
of rails and 11,364 kilometres of
sleepers were renewed and the short-
fall is mainly due to difficulties in
supplies of rails. This is made clear
in page 6 of the Railway Board’s
Annual Report, copies of which have
already been supplied to the Parlia-
ment Library.

Against the original provision of
Rs. 100 crores in the Second Plan
actually Rs. 154 crores were spent
on Track-renewals. With an average
of 1500 miles yearly, the arrears of
track renewals were brought dcwn
from about 7000 track miles to about
5000 track miles. The Third Plan
provides for Rs. 170 crores for track
and rail renewals of about 7500 miles
and about 6500 miles of sleeper-
renewals. This means an yearly
average of 1500 miles of rails
and 1300 miles of sleeper renewals.
During 1961-62 only about 1100 miles
of rail and slecper renewals were
done and the expenditure was about
Rs. 43 crores. 1t is proposed to
carry out 1900 miles rail and sleeper
renewals in 1962-63 to make up for
the shortfall in 61-62. The main
reasons for the shortfall in 1961-62
were late receipt of 90 lbs rail and
shortage of 80 lbs rails and track
fittings like fish-plates, tie.bars etc,
being a little in short supply.
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Shri U. M. Trivedi: Are the rails
now available?

Shri Swaran Singh: Yes; the pro-
curement action has been initiated
and our indigenous production also,
as the hon. Member is aware, has
bBeen stepped up.

Mention was made about over-aged
crgines and about coaches. Even with
regard to that, although the position
is not as satisfactory as I wish it
should be, still, the improvement is
significant. The pcreentage of over-
aged locos in 1955-56 was 322, on
broad gauge and 25'8 on metre gauge.
In 1960-61, by pumping in new locos,
this percentage was reduced to 254
in the case of BG and 19 in the case
of MG. In the case of wagons, it was
18 per cent for broad gauge in 1955-
56, it came down to 10°3 in 1960-61.
In the case of metre gauge, from 212
in 1955-56, it came down to 12'3 in
1960-61. Therefore, there has been a
steady improvement in this regard.
1 agree with Shri Frank Anthony
that there is a huge backlog into the
reasons of which we neced not go. It
takes somctime before all that back-
log is cleared, but the steps that have
been taken should create this feeling
that we are seized of the situation and
every possible effort is being made to
improve the position.

Shri Priya Gupta: In the meantime,
to prevent accidents let there be
accident yajnas observed everywhere
in the country, till the tracks can be
renewed and the rolling stock can be
replaced!

Shri Swaran Singh: I do not have
a pessimistic view as my hon. friend
is accustomed to. Frankly speaking,
I am a little averse to quoting per-
centages in the matter of accidents,
because I fee] that accident is a bad
thing, whatever the percentage may
be. And it is not perhaps a very
proper way of presentation if I were
tc say that there are many millions
of peoplé who travel and the number
of people who are involved in acci-
dents is very microscopic. It is not
from that angle that I want to quote
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[Shri Swaran Singh}

percentages, yet, it is a fact that
although the intensity of traffic on the
rails has increased, still, if we com.
pare the number of accidents—I
would not quote percentages—to the
ton miles that have been actually
done or the miles per passenger
that are covered this percentage has
steadily come down from the year
1955-56. So, it is wrong to say that
there is an increasing trend. I do not
want to quote statistics. They have
been mentioned on earlier occasions
elso. But it is a fact that there is a
decreasing  trend. Therefore, we
should not take an alarmist view,
although, personally I feel......
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Mr. Deputy-Speaker: We have a
balf-an-hour discussion after 6.0 p.m.

Shri Swaran Singh: 1 will try to
wind up within a very short time.
Therefore, I have mentioned these
things because it was necessary to
ecounteract the feeling.

Only one important aspect is left.
It has been mentioned that we make
our workers work too hard or for too
long. I will be very happy if 1 were
able to really report to the country
with confidence that people work
hard. In this, T seek the cooperation
of my esteemed friends, who claim so
much influence with the workers.
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18 hrs.

So far ag hours of work are con-
cerned, I can claim that this matter
was gone into very carefully in Shri
Rajadhyaksha’s Award which has
been referred to, and very sound and
cogent reasons were given about
hours of work, when a break can be
claimed anj all that. We have tried
to carry out and implement what is
contained in that award. I do not
think it will be correct to say that
these accidents take place because
people are over-worked.

There was a whispering sort of
suggestion that certain sections, even
amongst the workers, lack discipline,
lack a sense of responsibility, etc
do not want to repcat.....(Interrup-
tion). My hon. friend did not have
the courage to interrupt when this
objection was made by another Mem-
ber.

Shri Priya Gupta: The Rajadhyak-
sha Award is being violated.

Shri Swaran Singh: We are
considering the Rajadhyaksha Award
in its relevancy with regard
to accidents. The two acci-
dents at the level crossings and the
accident at Hubli and the third
one where the gale was involved were
not the result of anybody being over-
worked. These points are interesting,
and important, and we should find
answers for them but let us not take
a distorted view and try to import
considerations which are not there.

It is a fact that railway trains,
coaches, wagons and locomotives have
to be kept going all the 24 hours and
therefore the work is strenuous. It
is on account of the willing, hard and
loyal work done by lakhs of employees

that we are keeping this system
going, with results of which any
country can be proud. Comparisons

in this respect are perhaps not very
proper. But we have compared our
performance, even in the matter of
accidents, with some of the so-called
advanced countries like United States
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and UK. I am glad to report to the
House that compared to them, we
have fared better in the matter of
accidents. I can quote figures in this
respect also, but I resist that temp-
tation. I merely refer to the general
results of broad analysis.

Something was mentioned about
maintenance. 1 personally attach the
highest importance to maintaining
high standards of maintenance. In
this respect, any suggestion  which
hon. Members from any part of the
House may have to make, are most
welcome. Maintenance is important
in any country, but it is of the
highest importance in our country in
‘our present stage of development,
because we want our resources to go
the farthest. The obvious way  for
the resources to go farthest is to
maintain a high degree of maintenan-
ce. Therefore, not only from the
point of view of preventing accidents,
but from the general aspecct of keep-
ing them in good trim, any sugges-
tions that may be forthcoming either
from the unions or from hon.
Members who are familiar with the
subject are most welcome and I would
take steps to ensure that they are
implemented.

oft IO FIT FfwST F AR
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Shri Swaran Singh: My iriend, Shri
Bagri, will not excuse me if I do not
mention about level crossings. He
tried to wax eloquant and  said,
“Why can’t you find money and man
the level crossings?” Whereas his
sentiment appears to be based upon
proper considerations, he has not
suggested a practical approach. Our
principle is, where there is any cros-
sing point, whether that level cros-
sing should or gshould not be manned
is to be judged from time to time by
the volume of traffic on the road
and by the volume of traffic on the
track. I agree with the suggestion
made by some hon. Members opposite
that there should be frequent checks
and we should constantly be alive to
the changing pattern of traffic on the
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track and also on the road, so that
at such of the level crossings as may
not be manned today we may find it
necessary to provide a regular gate
and may feel the necessity of man-
ning it a little later. The rest is a
matter of financial adjustment as to
how it should be adjusted between
the Centre and the States. Let not
my hon. friends unnecessarily feel
agitated over these things, because
these financial adjustments had been
arrived at after understanding the
State point of view and the Railway
point of view. That is also a fair
one. The broad principle is that when
there is an important road already
existing and a railway line is first
started, the Railways provide a gate
and man it. But by later develop-
ment if some new roads come up and
some new things develop, that is
regarded as a part of development for
which the State also, for the benefit
of the road users, if they contribute
a part of it it is not unreasonable. They
get all road taxes, cess on petrol
and a number of other things, and if
an arrangement which has worked
satisfactorily has been arrived at to
share the financial burden batween
the State and the Railways that
should not be grudged and every
effort should be made to implement
that.

About overbridges, Sir, I have al-
ready announced the position, that the
Railways are prepared to provide a
bridge at any place where the State
Government provides the approaches.
That is not an unfair thing, because
approach roads involve a lot of cons-
truction on property which is not
railway property, and the road users
benefit greatly.  Therefore, that
arrangement is not an unfair one.

With regard to the particular acei-
dents, [ refrain, Sir, from offering any
com.ments because they are the sub-
ject matter of enquiry. But I would
like to assure that any remedial action
that may be suggested as a result of
that enquiry would, just as in the
past, be very carefully examined and
proper remedial action taken.
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Shri Nath Pai: Mr. Deputly-Speaker,
at the very outset, I would like to
thank those who participated in the
debate, and barring a slightly discor-
dant note with regard to the manner
the class IV performs, which my hon.
friend Shri Frank Anthony brought,
I did not see any contradiction as
the hon. Minister was quick to find
in the contribution made by the
Members. 1 wouid very much urge
my hon. friend Shri Frank Anthony,
who speaks with such vast expericn-
ce and authority on the matter of
railway performance in the country, to
somehow try to purge his mind of
the prejudice which he has against
those unfortunate class IV staff. May
I assure him that we do not enter-
tain any kind of prcjudice against
any class of railway workers; to us
they are railway workers doing a very
vital job,

Having said this, I shall try 1o ask
‘one or two things of the Railway
Minister. He hag tried to take me to
task for trying to say all kinds of
things and trying to link them with
the railway accidents. My whole
submission wag based on a central
thesis, that the accidents or the tragic
figures of accidents are part of a
whole bad performance on thc raii-
ways. I was not very happy to have
to say this, nor do I believe in tread-
ing in figures when those figures
connote so much of suffering and so
much of tragedy to so many families.
But the whole thing was based on
the point that on the whole these
accidents are likely to increase. Whe-
ther there is a temporary failure of
one per cent or two per cent is
not a matter in which I am interested
at all, and I will not try to base my
case, Mr. Deputy-Speaker, on a point
like that.

The whole submission I had triced
to make was that accidents, given the
corollaries, are inevitable and this
we had tried to base on various
points. To that the reply given—Ilet
alone the manner and tone, and pcr-
haps the concern conveyed by th-
tone and manner improved—in the
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beginning was that all these are
known, everything ig being done thal
could be done and everything seems
to be all right. Then the s.mple
question that comes haunting many of
us is, if everything that could be done
has been done how do we keep on
having these accidents again and again.
You do not like me going back into
the whole range of accidents. My
motion, if you had been careful
enough, says ‘“recent series of acci-
dents”. I have not tabled the
motion about 1, 2 or 3 accidents. I
have begun by citing the raiiway
accident of the 16th of April and
coming to the one that happened day
before yesterday, citing 22 accidents.
I have said that there is something
to which there has not been a reply.

One or two points only I will try
because this is, for me, not an indict-
ment but a plea, though it may be a
little late and though he might have
heard of it all these years as a Min-
ister, that all those recommenda-
tions have to be acted upon and re-
medial measures taken. May I ask
him how many of the two hundred
and odd recommendations made hy
the Shahnawaz Committee have been
carried out? May I know how many
of the findings of the Basu Commit-
tee regarding training have bcen
carried out? May I know what hap-
pened to the innumerable precau-
tionary steps suggested by the diffe-
rent judicial committees?

Then he tried to make fun with
regard to the differences between my
approach and that of Shri Nambiar
regarding the necessity of instituting
judicial enquiries. I think a judicial
cnquiry is always necessary in the
case of major accidents. That gives
us a reply to a specific matter. But
what I was trying to suggest was
that he takes the help of his own
experts, no longer under the control,
direction or favour of the Railway
Board, and with their assistance go
into these accidents. Let wus have
both these two enquiries. They do
not necessarily come within the pur-
view of the Kunzru Committee. I am
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glad that he has made this concession
at least that in principle he is pre-
pared to think about it. Let him think
of what I have in mind and, per-
haps. a better reply will come

May I draw his attention {o the
very sad fact that there  was
an accident on the 23rd

at Dhanbad? Within a few hours,
there was another accident. And
what a tragedy! Within exactly a

month, again, at Dhanbad there is
another accident. Everyday, on the
24th, 25th, 26th with an interval of
two and a half days to three days
there is an accident. This is not a
matter that can be brushed aside by
saying “we know all about it; all
that can be done has been donc”. It
all that can be done has been done,
how is jt that accidents are taking
place? Are some forces, some super-
natural forces, some ghosts, some
witches, some goblins, in  operation
which are tampering with our rail-
ways and bringing about these trage-
dies? These are factors which can
be controlled.

One factor I bring to his notice
before T resume, repeating my plea
that I am not interested in any indict-
ment. I am not interested in appor-
tioning blame, I am interested as much
as the hon. Minister and, per-
haps, every member, whatever
be the party label that he
bears, in seeing that we get an effi-
cient, dependable railway service,
that the accident number goes down
and the efficiency quantum goes
higher. This is a matter on which
we expected a reply.

About maintenance he said all
that can be done has been done.
Here he was more conciliatory. This
is his own report, “A Review of the
Accidents on Indian Government Rail-
ways”, and this says that on the
Indian Government railways failures
of engine, rolling stock and derail-
ment account for 68.8 per cent of the
total number ‘of accidents. Is  this
something that cannot be cured? Is
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this something that cannot be atten-
ed to? Is this something that cannot
be stopped? I do think that these
figures themselves indicate that they
can be attended to. I do think that
all of us can afford to work a little
harder, Members, Ministers and the
nation as a whole, and I say this in
all seriousness.

Then I come to the workload of
labour. In the olden days there used
to be twelve gangmen for three miles.
Now what is the position? The num-
boer of miles has been increased from
three to four. What is it? 25 per
cent increase. But the number  of
gangmen remains the same. I will
give you an example to substantiate
my point and bring it home. At
Delhi station—will he kindly find out
whether I am not right—in 1947 there
used to be 66 shunters and there used
to be 76 trains. Now the number of
shunters has come down to 56 and the
number of traing that pass has gone
up to 152. So, there is a definite in-
crcase of load and this leads to ex-
haustion of man. We are already
confronted with the over-working of
the machines, of the locomotives, of
the tracks, of the sleepers. And when
two highly over-worked, exhausted
forces, try to do a vital job, the ve-
sult is an accident.

Therefore, in the end, whereas 1
accept that very fine manner he
adopted in trying to reply, I would
once again plead with him to brush
aside from his mind that impression
that he might have got that somehow
we were trying to make an indict-
ment. Certainly, we are interested in
trying to emphasize that, on the
whole, the performance seems to b
far from satisfactory. Perhaps, with
his new energy he may try to open a
new leaf and, perhaps, we shall
be able to congratulate him next
vear if the record, at least of acci-
dents, has been a little better than
the one to which this House has been
accustomed to all these years.

Shri Swaran Singh: Since he put
a specific question, I would like to
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[Shri Swaran Singh]
inform the House that almost all tne
recommendations of the Shahnawaz
Committee were accepted.

Shri Nath Pai: That means the
railways are incurable.

st wgwra  (TaTE) o s, &
auaar § f5 gam # @ A9y ;09
LR
Mr. Deputy-Speaker: Order order.

1815 hrs.
BAGH RIVER PROJKCT”

Shri Balkrishna Wasnik (Gondia):
Mr, Deputy-Speaker, Sir, we have just
now had a very livel, discussion and 1
hope the House wil] rear with mie for
a few minutes more.

This discussion arises out of my
Unstarred Question answered <n ¢
21st April, 1962. There is a  river
project on the Bagh River in Tondia
Tahsil of Bhandara District of Maha-
rashtra. This project had already re-
ceived the administrarive approval of
the Madhya Pradesh Govcernment prior
to the re-crganisation of States in 1986
and it was also included in the Second
Five Year Plan proposal of thay State.
But it has been founa that when the
Chief Minister of Maharasautfa State
inaugurated the work on thc pick-up
weir in February 198!, the Govern-
ment of Madhya Pradesh sent a tele-
gram to the Government of Maha-
reshtra requesting that the Govern-
ment of Maharashtra should not go
ahead with the projert without  that
Government’s concurrence.  Actually,
the concurrence of the Madhya Pra-
desh Government was a mere formality
to be observeq in a1 inter-State re-
lations in view of the fact that what
the Maharashtra Government, as 1
successor governmen: {0 the ex-
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Tfadhya Pradesh Government, had
cmbarked upon was nothnng but  the
fulfilment of the coromitment of the
ex-Madhya Pradesh Government. But
we find that in Apri] 1961 the Madhya
Pradesh Governmeat formulated an-
other scheme as an alternative pro-
posal for the construction of the Bagh
River project and :equested the Gov-
ernment of Maharashtra that the pro-
ject should be taken up as a joint ven-
ture. I cannot understand one thing
This project as it was, was intiated by
the ex-Government of Madhya Pra-
desh. At that time the District of
Bhandara in which this project lies
was in Madhya Pradesh. The neigh-
bouring district, that is, Drug District,
in which some water spreads over was
also in Madhya Pradesh. At that {ime
this project was given administrative
approval by the Madhya Pradesh Gov-
ernment. What I want to submit is
that no material change has been
sought by the Government of iaha-
rashtra. Everything is the -ame ex-
cept that some technical features have
been changed. What ig this change
that the Governmeng of Maharashtra
has sought to do? It is only to revise
the project in respert of certain tech-
nical features of tho dam, the canal,
the rates and the cron paticen. So far
a: submergence is concarned that is
virtually unchanged. The FRL having
been kept practically the same, in-
stead of a direct canal propased in the
old project the canal in the revised pro-
ject takes off from « pick-up weir len
miles downstream to reduce relatively
idle canal length. So ‘here is practical~
ly no change in the sul: nergence of
land in the neighhouring  district
which has now gon2 in the State of
Madhya Pradesh. I do not understand
why the Governmen‘ of Madhya Pra-
desh should take objection and for-
mulate a new scheme and then come
forward with a new proposal and ask
the Government of Maharashtra to
take up the scheme ar a joint venture.
Is it because there has been a rc-
organisation of the States? Is it be-

*Half-an-hour discussion.
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cause Bhandara and Drug Districts
have been separateq from onc State?
Is it becausec the benefits which were
tc be to the people ¢f the old Madhya
Pradesh will be going now to tre peo-
ple of the new Maharasitra State? JIs
12 because this schem= doeg not fall in
the new Madhya Pradesh that has
been creatrd by $States’ re.crganisa-
tion?

Now-a-days we find that th.s kind of
water disputes are com'ng up every-
where. In the States »{ Ardhra, Maha-
rashtra. Mysore and other States there
are so many water digpuies coming up
as if we are living in different coun-
tries.

These inter-State disput2z “ave he-
come a sort of international disputes.
We cannot understani this kind of
thing going on in this land. when we
are living in one country, that a
neighbouring State should r .2 <«cme
such objection and tha! an administra-
tive approval whicah was given  six
years back should be gone 'ack upnn.
And today they raise scm~ ne-w roints,
give some new schemes and delay the
whole matter. What is the  Central
Government doing abo.t this? Am 1
tc understand that whencver a neigh-
bouring Siate Goverimeat wants to
make an objection the Ceniral Gev-
ernment will be entertaining that ob-
jection and holding un 1the werk?

The Government  of Maharashtra
nave spent about Rs. f5 lakhs cn the
fr.itial work of the scheme and ofter
spending so much money on that
scheme the work has  heen stopped
And when? When the Chief Minister
actually went to the spot and was
inaugurating the scheme the Madhyva
Fradesh Government seal a felegrum
to stop the work. Ang they farmulate
another scheme after twn months 1
should pgive you the infcrmation
that in August 1960 thc Maharachtrz
Government had approached the
Madhya Pradesh Gavernment t, give
their concurrence, whaicn was as
natural ag anything. Bu* thev did not
give their concurrence. They waited
for six months, waited for the Chief
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Minister to inaugurate the scheme, and
then sent a telegram. If this kind of
thing goes on, how are we to finish the
scheme?

This scheme was included, as a
matter of fact, in th2 Second Plan.
Now it is the secongd y2ar of the Third
Pian. Full funds have been allotted
for the scheme, and the Planning
Commission naturaiiv expects that this
scheme should be finish>1 in the Third
Plan period, and there should be no
spill-over. There 13 ro provision like
that, And still in the second ye#r of
the Third Plan we sec that it has come
to nothing. Both th2 State (Sovern-
ments wil] be sittiag together, the
technica! experts will be sitting {c-
gether and discussing things, and the
Central Government  will be sitting
idle, lovking to these technica] experts
angd sceing the things.

So I would request the Central Gov-
cinment to devise so ne way to  see
that objections raiseq at such 1ate
stages ar: not entertained, or  there
should be some machinery 10 avoid suh
kinds of disputes. W.ith these wordg 1
submit that the Central Government
should take some active step in order
that this scheme is completed as early
as possible and the Planning Commis-
sjion giv~s its approval for the execu-
tion of this scheme as quickly as
possible.

The Minister of State in ithe Minis-
try of Irrigation anq Power (Shri
Alagesan): Sir, T would like to place
some facts before this House with re-
gard to this Bagh river project.

The hon. Member who has ¢ponsor-
ed this half-an-hour discussion is nat-
urally anxious that this project should
be taken up as early as possible and
that the State of Manarashtra should
be benefited thereby. But as he him-
self pointed out in th> course of his
speech, it is true that this preject was
taken up by the ocrstwhile Madhya
Pradesh Government. Later on there
was the reorganisation of States. Then
it was the Maharashtra Government
which wanted to go ahead with this
project. When the Maharashtra Gov-
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[Shri Alagesan]

ernment wanted to go ahend with tnis
project, naturally—I sha!l give figures
later on—naturally, the Government of
Madhya Pradesh, in whose area this
dam has to be constructed and in
whose area lies a large part of the
catchment area and in whose area a
large portion of land will be submerg-
ed, felt agitated. In fact, they are
vitally interested, 1 should say. And
so they came forward with a proposal
that this should be treated as an inter-
State project and that their views also
should be taken into consideration.
They wrote to us, they wrote to the
Maharashtra ‘Government, and came
out with alternative proposals. Since
the project should be taken up, in
their view, as an inter-State one they
wanted some benefit to flow out of
this project to their areas also which
are equally thirsting for irrigation.
So it happens that when they came
out with their proposals, tue mafter
had to be referrcd to the Maharashtra
Government back. What we did was
to ask the Maharashtra Government to
send their project vcpou't te the
Madhya Pradesh  Government which
they did. After studying the project,
the Madhya Pradesh Government have
come out with proposals which are
being examined by the Central Water
and Power Commission.

I might here mention that though
this project was included in the Second
Plan and then taken to the Third Plan
by the Maharashtra Government it
never got the sanction of +he Planning
Commission or the Ministry here. It
was neither cleared by the Ministry
here, by the technical experts of the
Ministry, nor was it cleared by the
Planning Commission. It has not
reached that stage when they could
go ahead with the prosecution of the
work. Perhaps, in their anxicty to
serve the people in their area, the
Maharashtra Government went ahead
and perhaps actually spent some
money and also made arrangernents {o
lay the foundation stone, etc. But,
we cannot be answerable to what the
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Maharashtra Government do though
we are bound to take that into consi-
deration. At this stage, we have ad-
vised them to come together, to take
it up at the technical level with their
own engineers, with their own experts
and come to some understanding,
which, I understand, they propose to
do very shortly in this month of June.
After they produce some joint scheme
which hag the approval of both the
Governments, it will be time for us
to go into it more fully and scrutinise
it and then we shall see that no further
delay occurs and the scheme is sanc-
tioned as early as possible.

In order to impress upon the hon.
Member—I won’t say House; there is
not much of it left—and you I may
be permitted to give some figures. In
this  project, there is a dam zite «nd
also lower down the stream there is
going to be a pick up weir. At the
dam site, the total catchment area
will be 167 square miles of which 806
square miles wil] be in the Maha-
rashtra State and a little more i.e., 86°4
square miles will be n Madhye Pra-
desh area. At the pick up weir, it
will be 85 square miles in the Maha-
rashtra area and 25 miles in the
Madhya Pradesh area. Sp also, the
submergence both at the dam site
reservoir and the pick up weir; the
total submergence will be 8744 acres
of which 4234 acres will lie in  the
Maharashtra area and a little more
than this namely 5509 will lie in
Madhya Pradesh. As per scheme of
the Maharashtra Government, this pro-
ject will command an area of slightly
more than 1 lakh acres and it will
actually irrigate 60,000 acres. As per
alternative scheme suggested by the
Madhya Pradesh Government, they
envisage that 31,600 acres will be irti-
gated in Maharashtra area and 28,400
acres in the Madhya Pradesh area. My
hon. frieng asked about the total cost
of the scheme. It is just now estimated
to cost Rs. 609:77 lakhs. Thus it will
be seen that if any project can be
described as an inter-state project,
thig can be described as such by all
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canons. We cannot quarrel with the
Madhya Pradesh Government, if they
want a share in this project. My hon.
friend said that inter-state disputes
are raised to the level of international
disputes. May be. In this case, I am
not convinced of that argument. 1
cannot say that the Madhya Pradesh
Government is in the wrong in rais-
ing the issue and wanting to have a
share in the project. At the same time,
we are anxious that there should be
no further delay. It is not as if the
Central Government is sitting quiet
with folded hands. When a dispute
arises, it is our duty to bring the par-
ties together so that a smooth settle-
ment is arrived at. And we propose to
do that. We shall take up this matter
as soon as we get a joint approvea
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scheme, a scheme which will have the
support of both the Governments. As
soon as we receive such a scheme, we
shall take up this work and see that it
is cleared by the Ministry and also by
the Planning Commission, so that it
can be proceeded with by whatever
agency that may be set up in  this
regard, and the benefits may accrue to
the respective areas of the two States.

Mr. Deputy-Speaker: The discussion
is over.

18-31 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,

June 19, 1962|Jyaistha 29, 1884
(Saka).
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U . 11263—11306 .
S QUE g bS. " 3 3 S.Q. Subject COLUMNS,
h.rQ. ubjec No.
o 1532. Ex-Governor of Reserve
1510, Defence Minister’s remarks Bank of India 11312
about Auditor General 11263—75 1533. Sules-tax on foodgrains 11312
1511 G‘f’a'at R"'ﬁm“f ) 1534. Southern Zonal Council . 11313
1512, M:::icel;al cxtra'cuon 111d1{s-n 275t 1535. Zonal Councils . 1131314
1513. Admission of  Indian 1536. Puégdh.'?:rcs (}t;or?\A ISSwet)Ct
children in U.K. schools 11278—81 Union 11314
1514, Upgrading of city of 1537. Coal policy 1131415
1515. Aided Private schools in U}?h?
Delhi . 11284—87 c . hew frui
1516. High grade coal prices 11287—90 3294. L?s W f"““ : - 11315-16
1517. Rourkela Blast furnacc  11290—93 3295. Vincgar ‘rom N““"f 11316
1518. Bokaro Stecl Plant . 11293—97 3296. Grk:';;i cta(::pcflduicr?mtl}lu;f
1520. Tribal Adyispr'y Commit- Pradesh . . 11316-18
tee for [.‘npura - 11297-98 3297. Geological Survey of U.P. 11317-18
1521 C‘}n‘;‘:""at“’%r. ("lt;l bl(f:_jf 3298. Naval acrodrome in Tri-
d‘:;_"cs on Lripur. 1208 —11302 vandrum . 1131819
. . . E < >l nses of Hitarv.
1523. Preduction of iron ore 11302-03 3299. 1 ‘::cl;n Fdﬁﬁ“ f M"lldl:v. 11319-20
S.N.Q. 3300. Czment factories in Ke-
No. rala . . . . 11320 21
e . . 3303. Scholarships to Scheduled
18. Inj%::;,; néi;:chd :‘IM?M;‘:‘_I Caste students of U.P. 11321
bels . 11303—06 3304. Territorial army . 1132122
WRITTEN ANSWERS TO 3305. ‘l'erritorial Army Officers 11322
QUESTIONS 11306-91 3306. Juvenile Delinquency
h centres . . 11322-23
5.Q. 3307. Cement factory in Yerra-
No, guntla, Andhra Pradesh 11323-24
19. Cantecns for Government 3308. College Library Scrvice 11324
employces . 11306 3309. Education of Girls and
1522, Practical training stipends women in Orissa - 11324 25
to Engincering graduates 11306 3310. Geological ~ Survey  in
1524. Sale of assets of fcreign ~O“S$3 . 11325
firms . . 11306-07 3311, Dl(g)tr_ict Gazetteers  of .
rissa . 11325-2
1525. Damage to planes at Cha- School hostels in Ori 325
keri Acrodrome . 11307 3312. School hostels in Orissa 11326
b . . 3313. Development of bansknl
1526. Ex::\,sb[l;zn of  clection 11308 in Orissa 11326
) 3314. Social and Child Welfarc
1527. Excise duty on cctton yarn Schemes in Orissa 11327
for hosiery . 11308 09 3315, Scrap Committee 11328
1528. Cogl transportaticn by 3316. Scrap Expcrt . 11328-29
river-cum-road 11309 3317. Indian Institute of mana-
1529. Coaltransportationin U.P. gement . 11329-30
by river barges 11310 3318. Administrative Board of
. International Associa-
1530. Scrap Export Policy . 11310-11 tion of Universities, 11330
1531. Transportation of ccal to 3319. National Science Museum
Maharashtra 11311 in New Delhi . 11330-31
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QUESTIONS—contd.
U.S.Q. Subject CoOLUMNS
No.
3320. Hindi publications brought
out by Tripura Admi-
nistration 11331-32

3321. Burmesc prescntatmn of

books to Banaras Sans-

krit University . 11332
3322. College of Medical Scien-

ces, Banaras Hindu Uni-

versity . . 11332
3323. Survey of India cmpln-
yees . . . 11332-33

3324. Approach road to Dcputv

Survey General’s  Es-

tate, Dehra Dun 11333
3325. Gold from sand . 11333-34
3326. Officers on decputation in

Maaipur and Tripura . 11334
3327. Indian soldiers abroad on

peace missions . 11334—36
3328. Medium ofUni"crsixv cdu-

cation . . 11337
3329. Tented schools in New

Celhi 11337
3330. Visit of Russian 01! Ex-

perts 11337-38
3331. Cartle lifting in border

regions of Tripura 11338-39
3332. Bhojpuri music . 11339
3333. Public Sector Projects . 11339
3334. Development of Tribal

culture in Tripura 1133940
3335. Rehabilitation of tribals

in Tripura . . . 11340
3336. Census . 1134041
3337. Agencies for dlstnbulmn

of Indian oil 1134142
3338. Pakistani nationals . . 11342
3339. Common Industrial

Financial Agcacy 11342
3340. Mutual assistance pool

of insurance companies 11343
3341 Exploravon of il in Tai.

salmer . . . 11343—45
3342 Stlerl remains of Ho

rapra . . 11345
3343. Central Instltute of

English, Hyderabad 11345
3344. Forclgn caplialinvestments

in Indiv . . 11345-46
334<. Resteratisn of Jand 1o

cultivat.ro acquired for

ap aetod ome . . 11346
3346 Delhi Suate Sanskrit World

Council . . . 11347-48

3347 Reorgauisation of S'eel
Administration . . 11348
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QUESTIONS—contd.
U.S.Q. Subject CoLumNs
No.
3348 Public schools . . 11348
3349. Registraticn of demestic
servants . . . 11348-49
3350. Visit of womcen's Hocky .
team to Malaya. 11349

335I. Amenitics in Government

servants® colonies. Delhi 11349-50
3352, Border road constructicn

work . . . 11350

3353. vicorosical Surv-r of Mi-
nerals in Gujarat

3354. Survey of Little Rann of
Kutch . . 11351

3355. Writers® pension in OrlSSJ 1135152
3356. Exploration and produc-

11350-51

tion of oil 11352-53
3357. Coast of drilling oil, . 11354
3358. Konkani . 11354
3359. Central I‘mcrgcncy Rchcf

Organisation 11355

3360. Displaced persons in Ra-
munni  Nagar colony,

Tripura . . . 11355
3361. Border police out post at

Jalaiya in Tripura . 11356
3362, Tulsibati  Girls’  Hostel

Agartala . . 11356

3363. Hostel facilities for tnhal
girl students in ‘[ri-

pura . . . . 11356-57
3364. Tribal boarding hostcls in

Tripura . . 11357
3365. Iron ore p.mluclmn in

Eastern Zone . - 11357
3366. Arrest of Pakjstani spy in

Bareilly . . 11358
3367. Political sufferers . 11358-59
3368. Iron ore mines in Orissa - 11359

3369. Home Minister’s Discre-

tionary Grants . 11359-60
3370. Pay scales of H. P. emp-

loyees . . 11360
3373. Report of the Hmdu Re-

ligious Endowments

Commission . 11360-61
3374. Suicide of aclerk in P.M.’s

Sectt. . . 11361
337s. Iron orc smeltmg tech-

niques study team . 1I361-62
3376. Seminar on Secondary

Education . 11362-63
3377. Seizurc of currency notes

etc. from a Chinese wo-

man . . . . 11363
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QUESTIONS—contd. QUESTIONS—contd.
U.S.Q. Subject COLUMNS U.S.Q. Subject COLUMNS
No. No.
3378. Liquor consumption in 3408. Report on Salem Iron
Delhi . . . 11363-64 Ore . . . 11383-84
3379. Steel Plant in Mysore . 11364-65 3409. Gurkha tegiment 11384
3380. D.A. for retired Subadar 3410. Oil pipeline - 11384-85
Majors . 11365-66 3411. Division of assets between
3381. Armed forces pensioners . 11366-67 Maharashtra and Guja-
.. rat . 11385-86
3382. Sainik Samachar . 11367-68
3383, Census of ex-servicemen . 11368 3412, Vawol Well(Gu;aral) 11386
3384. Aid from PL-480 funds 10 3413. Coal supply to States . 11386-87
Leather Rescarch Insti- 3414. Lok S%la)ak Sena Train- 87-88
tute Guindy 11368-70 ing Teams . . 11387-
3385. Bauxite in Katni, Madhya 3415. Rourkela Steel Plam 11388
Pradesh 11370 3416. Stainless Stecl . 11388-89
3386. Reviewing Cqmmlttct of 3417. Nahorkativa gases . 11389
the Zoological - Survey 3418. Dcputy Assistant  Coal
of India o 11370 ’ Controller’s Office,
3387. Chcegha? an:r?‘ltl%c s In‘- Gauhati . . 11389-90
;?’Ir:_uacr’ reon surve 11370-71 3419. Avgard for small savings to
tates
3388. Inventions 11371 ates 11390
3420. Implementation of Un-
3389. Commercial D““"P“"C“‘ touchability Offences
of processes . 11371-72 Act 11390
3390- ch:’ct;vl:?‘i]COQ‘ﬁ:vtxc t?‘\; 3421. Implementation of Un-
India i 11372 f:;chabx]ny Offences 11391
3391. Juvenile delinquency = 11372-73 3422. Geological  Survey  of
3393. National Integration Kangra District . 11391
Council . . . 11373 -
3394. Second Pay Commission’s STATEMENT BY PRIME
Recommendations  for MINISTER . . 11391—I11406
Delhi School teachers . 11373-74 The Prime Minister and Minis-
3395. Vacation for students . 1137475 ter of External Affairs and
3396. Grant of loans on behalf ?gll::lls;:rwa%farﬁfmﬁ ];:n"g}'
ru) made
of L.L.C. ) 11375 a statement in response to
3397. Jug;cl;:;smorg‘lcstgm of ex- 11375-76 Shri Hem Barua’s Calling
. - Attention Notice (held over
3398. Naval Dockyard Expan- from 16-6-62) regarding re-
sion Scheme, Bombay . 11376 gm'tccgl It;mipg by Pakistani
_ rme olice On cvacuees
3399 National Tntegrations Con 11377 gol:n Rajshahi district in Past
A . akistan crossing into India.
3400, Jayal Memorial - 1rrerR CALLING ATTESNTIONn y
. . . ) TO
3401. Inggl:‘ ~Evcrul expedi 1137878 y&g&ERIA?;O%%&T
3402. Cycle Challans in Dclhl . 11379-80 Shri . 11406—15
ri Vasudevan Nair called the
3403. Strike by Central Govern- attention of the Minister of
ma2nt employess . 113%0 Scientific Research and Cul-
3404. Nursery schools in Go- tural Affairs to the reported
vernment colonies . 11383-81 gecmon of I’ro}f. Jc.:B.S. !ilal;
3 . ane to quit the Council o
405. State Central Library and ot :
8;?;;:“ Librarics  in - SSg::ll:ﬁc and Industrial Re-
. The Minister of Scientific Re-
3406. 1“?,‘(‘”:}{'81 Ma"‘g"‘“m 8 scarch and Cultural Affairs
. - 11382-83 (Shri Humayun Kabir) made
3407. Steel Plant chvch 11383 a statement in regard thereto,
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PAPER LAID ON THE DEMAND FOR EXCESS
ABLE 11415-16 GRANTS (RAILWAYS),
A copy each of thc followmg 1959-60—contd.
papers (English and Hindi and the Demands were voted
versions) was laid on the in full
Table under article 323(1) of BILL—PASSED 11443—96

the Constitution :—
() Elevcnth Report of the
Union Public Service
Commission for the period
1st April, 1960 to 3Ist
March, 1961.

(if) Memorandum explaining
the reasons for non-accep-
tance of the Commission’s
advice in cases referred to
in the above Report.

STATEMENT BY MINISTER 11416

The Minister of State in the
Ministry of Home Affairs
(Shri Datar) made a state-
ment correcting the reply
given on the 26th March,
1962 to a supplementary by
Shri C. D. Pande on Starred
Question No. 219 regarding
pay scales of police officers.

EMANDS FOR EXCESS
GRANTS (GENERAL)
1959-60 . 11416—18

Further discussion on Demands
for Bxcess Grants in respect
of the Budget (General) for
1959-60 concluded, and all the
Demands were voted in full.

DEMANDS FOR EXCESS
GRANTS (RAILWAYS),
1959-60 . . . 11419—11443
cussion on Demands for Ex-
cess Grants in respect of the
Budget (Railways) for 1959-
60 commenced and concluded

GMGIPND—LS I1—1105 (Ai) LS—s5-7-62—904.

The Minister of Home Affairs
(Shri Lal Bahadur Shastri)
moved for consideration of
the President’s Pension (Am-
endment) Bill, 1962. The
motion was adopted. After
clause-by-clause  considera-
tion the Bill was passed.

MOTION RE. RAILWAY AC-
CIDENTS . . 11496—11557

Shri Nath Pai moved the motion
re: recent Railway accidents.
He also replied to the debate
and the discussion was con-
cluded.

HALF-AN-HOUR D1SCUSSION 1155764

Shri Balkrishna Wasnik raised a
half-an-hour  discussion on
points arising out of the an-
swer given on the 21st April,
1962, to Unstarred Question
Question No. 49 regarding
Bagh River Project.

The Minister of State in the
Ministry of Irrigation and
Power (Shri Alagesan) re-
plied to the discussion.

AGENDA FOR TUESDAY,

JUNE, 19, 1962/JYAISTHA
29, 1884(SAKA)

(1) Consideration and passing of

Advocates (Second Amend-
ment) Bill,

(&) Consideration of motion to
refer to Select Committee
the Customs Bill,
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